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 LOK  SABHA

 Tuesday,  the  l4th  May,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  SPEAKER  in  the  Chair]
 MEMBER  SWORN

 Shri  M.  V.  Krishnappa  (Tumkur).

 QUSTION  OF  PRIVILEGE
 Shri  S.  C.  Samanta  (Tamluk):  Sir,

 on  a  point  of  privilege  I  have  to
 draw  your  kind  attention  to  the
 fact...

 Mr.  Speaker:  Just  one  word.  The
 hon,  Member  is  an  old  Member  of
 this  House.  He  knows  too  well  how
 a  question  of  privilege  has  to  be
 raised.  He  may  write  to  me.  Then,
 if  I  consider  that  it  is  a  matter  of
 privilege,  I  shall  take  suitable  action
 thereon.

 The  House  will  now  take  up  ques-
 tions.  Many  of  the  hon.  Members
 are  new  and  they  will  only  be  help-
 ing  me  by  giving  out  their  names,
 and  then  I  shall  call  them.

 QUESTIONS  AND  ANSWERS
 काइमोर  के  सम्बन्ध  में  री  जॉरिंग  को  रिपोर्ट

 [ भी  ओलारायरण  दास  :
 शमी  दो०  Wo  wait  :
 aft  अद्भाकर  सुपाकर  :

 *e  |  afar  mo  जि०  भार्गव:
 4  शी  पो०  सी०  बोस  :

 श्री  बोडयार  :

 [  कली  बिभूति  सिश  :

 क्या  श्रष्याम  खंजी  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्या  कार  के  सम्बन्ध  में  श्री

 गुनार  जारिग  द्वारा  सुरक्षा  परिषद्‌  को  वेश
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 की  गयी  रिपोर्ट  की  प्रति  भारत  सरकार
 को  मिल  चुकी  है;  और

 (ख  )  यदि  हां,  तो  क्या  इसकी  एक  प्रति
 सभा-पटल  पर  रभ्वी  जायेंगी  ?

 ब्रबाम  मंत्री  तथा  बेदेधिक  कार्य  मंत्री

 ली  जवाहरलाल  नेहरू)  :  (क)  जी
 हां  ।

 (4)  रिपोर्ट  की  एक  नक़ल  मेज  पर
 रख  दी  गई  है।  बिखिये  परिशिष्ट  १,
 अमुबन्ध  संख्या  2  1

 की  भ्रीसारायरण  बास  :  क्या  प्रधान
 मंत्री  महोदय  यह  बतलाने  की  कृपा  करेंगे  कि
 श्री  जारिय  ने  कहीं  किसी  जगह  इस  तरह  का
 विचार  व्यक्त  किया  है  कि  उन्हें  भारत
 सरकार  ने  काइ्मीर  जाने  की  अनुमसि  नहीं
 दी *  अगर  नहीों  तो  पाकिस्तान  प्रेस  में
 जो  इस  तरह  का  समावार  छपा  है  उसके
 खंडन  के  लिये  क्‍या  किया  गया  है  ?

 श्री  जबाहरलाल  नेहरू  :  जी  नहीं,
 श्री  जारिग  ने  इस  तरह  का  विचार  कहों
 प्रकट  नहीं  किया  है  और  यह  बिलकुल  गलत
 बात  है  ।  हमने  तो  उनसे  कहा  था  कि
 अगर  श्राप  काश्मीर  जाना  चाहते  है  तो

 बखुशी  से  जायें,  उन्होंने  कहा  था,  खाली  हमसे
 नहीं  बल्कि  जहां  तक  मुझे  मालूम  है  पाकिस्तान
 की  गवर्नेमेंट  से  भी  कहा  था,  कि  काइमीर
 के  किसी  हिस्से  में  नहीं  जाना  चाहते,  न
 उस  हिस्से  में  जो  कि  पाकिस्ताव  के  कब्जे
 में  है  और  न  बाकी  काश्मोर  में,  चुनांचे
 जाने  का  सवाल  ही  नहीं  उठा  ।  हम  तो

 खुश  होते  भ्रगर  वह  जाते  |

 Shri  B.  8.  Murthy:  Could  we  have
 the  English  rendering  of  the  answer?
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 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  The  question  was  if  Mr.
 Jarring  said  anywhere  that  he  was
 not  permitted  to  go  to  Kashmir—
 that  is,  not  permitted  by  the  Govern-
 ment  of  India,  as  stated  in  some
 Pakistan  papers,  apparently.  It  is
 completely  wrong.  In  fact,  we  would
 have  been  happy  if  he  had  gone  there,
 and  we  told  him  so.  But  right  from  the
 beginning  of  his  artrival,  even’  in
 Pakistan,  in  Karachi,  he  had  made  it
 clear  that  he  would  not  visit  any
 part  of  Kashmir.  He  made  that  clear,
 I  believe,  to  the  Pakistan  Govern-
 ment,  and  later  when  he  came  here
 he  also  told  us  so;  and  he  said:  I  am
 only  here  to  visit  Karachi  and  Delhi
 to  talk  to  the  Governments  and  to
 no  one  else.

 Several  Hon.  Members;  rose—

 Mr.  Speaker:  Order,  order.  A
 number  of  hon.  Members  are  new  to
 the  House.  I  would  like  to  tell  them
 briefly  how  I  propose  to  call  hon.
 Members  who  rise  in  their  seats  for
 putting  supplementary  questions.
 Members  will  see  that  a  number  of
 names  have  been  clubed  on  these
 questions.  These  are  al)  hon.  Mem-
 bers  who  have  tabled  questions
 independently  relating  to  the  subject-
 matter.  When  one  comprehensive
 question  is  admitted  the  names  of
 other  hon.  Members  are  clubed  there-
 on,  I  will,  therefore,  give  opportunity
 first  to  those  Members  whose  names
 appear  bracketted  along  with  the  first
 name  to  ask  one  or  two  supplementary
 questions,  Then,  I  will  look  around
 and  if  any  other  Member  wants  to  ask
 questions,  I  will  limit  the  number  of
 supplementary  questions  according  to
 the  importance  of  the  subject-matter.
 Shri  P.  C.  Bose.

 Shri  Supakar:  I  am  the  third  in
 the  list.

 Mr.  Speaker:  I  have  called  Shri
 Pp,  C.  Bose  who  is  also  in  the  list.

 Shri  P.  C.  Bose:  May  I  know  whe-
 ther  Mr.  Gunnar  Jarring  during  his
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 visit  took  the  opportunity  of  ascer-
 taining  the  views  of  the  leaders  of
 Kashmir  like  Bakshi  Gulam  Moham-
 med  and  others?

 Shri  Jawaharlal  Nehra:  I  have
 already  said  that  Mr.  Jarring  had
 made  it  clear  that  he  wants  to  meet
 the  representatives  of  the  Govern-
 ments  and  none  else.  Whether  pri-
 vately  he  met  others,  I  do  not  know.

 Shri  Supakar:  May  I  know  how
 long  this  stalemate  will  be  allowed  to
 continue  regarding  Kashmir  affairs?

 Shri  Jawaharlal  Nehru:  I  am  afraid
 I  can  give  no  answer  to  that.

 Mr.  Speaker:  It  does  not  arise  out
 of  the  question.

 Shri  Wodeyar:  May  I  know  whether
 Mr.  Jarring’s  report  is  influenced  by
 the  Swedish  Foreign  Minister’s  state-
 ment  made  in  his  Parliament  about  his
 Government's  stand  on  the  Kashmir
 dispute?

 Shri  Jawaharlal  Nehru:  How  can
 I  answer  this  question?  I  am  sure
 that  Mr.  Jarring’s  report  has  come
 out  of  his  own  head,  I  take  it,  out
 of  his  experience  and  study  of  the
 question  and  is  not  influenced  by
 other  factors.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  Security  Council
 has  decided  to  discuss  this  report  in
 the  near  future  and  if  so,  what  is  the
 date  fixed?

 Shri  Jawaharlal  Nehru:  No,  _  Sir.
 We  have  no  information  as  to  when
 the  Security  Council  might  consider
 this.

 Shri  Kasliwal:  May  I  know  whe-
 ther,  before  this  matter  comes  up
 before  the  Security  Council  for  dis-
 cussion,  there  is  a  likelihood  of  this
 matter  coming  up  in  the  Common-
 wealth  Prime  Ministers’  Conference?

 Shri  Jawaharlal  Nehru:  No,  Sir.  So
 far  as  we  are  concerned,  we  do  not
 discuss  such  matters  there.
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 Mr,  Speaker:  Next  question.  Shri-
 mati  Tarkeshwari  Sinha.  I  have
 allowed  a  number  of  questions.

 Some  Hon.  Members:  What  about
 No.  2?

 Mr,  Speaker:  It  has  been  transfer-
 red  to  the  20th.

 Refugees  from  East  Pakistan
 (  Shri  Sadhan  Gupta:

 +
 3  ,  Shrimati  Tarkeshwari  Sinha:

 Shri  Bibhuti  Mishra:
 [  Shrimati  Da  Palchoudhury:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  9,000
 out  of  25,000  East  Pakistan  refugees
 sent  to  Bettiah  for  settlement  have
 deserted  their  camps  and  gone  back
 to  West  Bengal  during  the  last  one
 month;  and

 (b)  if  so,  the  reasons  thereof?
 Fhe  Minister  of  Rehabilitation  and

 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Out  of  28,075  displac-
 ed  persons  from  East  Pakistan  admit-
 ted  in  Bettiah  Camp,  Bihar,  10,358
 deserted  the  camp  upto  i5th  April,
 ‘1967,

 (b)  The  desertions  were  mostly  due
 to  misleading  propaganda  by  some
 interested  persons  who  worked  up
 the  emotions  of  the  displaced  persons
 by  giving  them  hopes  of  rehabilita-
 tion  in  West  Bengal.

 Shri  Sadhan  Gupta:  May  I  know
 whether  it  is  a  fact  that  living  condi-
 tions  and  amenities  in  the  camp  are
 very  diplorable  and  whether,  in  parti-
 cular,  the  refugees  there  are  being
 housed  in  tents  0’  by  8  per  family and  with  very  inadequate  water  sup-
 ply,  and  so  on  and  so  forth,  and  if  so,
 whether  this  is  misleading  propa-
 ganda?

 Shri  Mehr  Chand  Khanna:  If  the hon.  Member  is  referring  to  the  liv-
 ing  conditions  in  the  Bettiah  Camp
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 in  Bihar,  then  I  wish  to  submit  that
 the  conditions  in  that  camp  are  very
 satisfactory.  As  for  the  minor  com-
 plaints  that  have  been  alleged  by
 the  hon.  Member  if  reference  is  made
 to  any  particular  complaint,  I  shall
 have  it  looked  into.

 As  regards  the  tents,  ३  have  no
 personal  knowledge,  but  the  tents
 are  of  a  standard  size,  and  should  be
 of  the  same  size  as  in  West  Bengal.

 Shri  T.  K.  Chaudhuri:  May  I  know
 whether  the  attention  of  the  Minister
 has  been  drawn  to  lengthy  reports
 by  the  special  correspondent  of  The
 Statesman  in  the  Calcutta  edition  of
 that  paper,  of  the  4th  and  5th  April,
 1957,  and  also  to  the  lengthy  report

 by  the  special  reporter  to  the  Amirt
 Bazar  Patrika—of  the  76४  April—
 which  is  generally  a  supporter  of  the
 Congress  Government—to  the  effect
 that:

 “Except  for  somewhat  inadequate
 arrangements  for  supply  of  drink-
 ing  water,  no  amenities  that  are
 generally  associated  with  human
 life  are  visible.  The  people  live
 in  small  stinky  tents  surrounded
 by  fifth  and  garbage.  Sanitary
 arrangements  are  totally  absent.”

 and  if  so,  why  no  contradiction  was
 issued  from  Government  side?  At
 least,  I  understand  that  there  is  an
 establishment  of  the  Ministry  at  Cal-
 cutta,  and  they  could  have  easily
 contradicted  these  things  which  came
 out  in  the  papers.

 Shri  Mebr  Chand  Khanna:  I  visit-
 ed  that  camp  myself.  I  have  also
 read  the  two  articles  referred  to  by
 the  hon.  Member.  Some  of  the  report-
 ers  who  have  been  there  are  alleged
 to  have  stated  that  the  conditions  in
 the  camp  in  Bihar—though  I  do  not
 wish  to  compare  them—are  better
 than  those  in  most  of  the  camps  in
 other  places,

 Shri  Gajendra  Prasad:  May  I  know
 whether  a  Minister  from  Bengal
 recently  visited  Bettiah  camp  and
 said  that  the  living  condition  there
 was  more  than  satisfactory?  And  is
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 it  not  a  fact  that  some  political  orga-
 nisations  in  West  Bengal  are  interest-
 ed  in  creating  trouble  and  they  sug-
 gested  to  these  displaced  persons  to
 go  away  from  Bettiah  camp  to
 Bengal?

 Shri  Mehr  Chand  Khanna:  As
 regards  the  second  part  of  the  ques-
 tion,  I  do  not  wish  to  answer.  But
 as  regards  the  first  part,  the  answer  is
 in  the  affirmative.

 Shri  T.  K.  Chaudhuri;  May  I  know
 whether  it  is  a  fact  that  there  has
 been  no  desertion  from  the  rehabilita-
 tion  centres  in  Bettiah,  which  have
 been  found  very  satisfactory  and
 where  refugees  are  very  happy,  while
 desertions  have  taken  place  only  from
 those  transit  camps  where  these
 refugees  were  made  to  stay  for  nine
 months  with  no  prospect.  of  rehabili-
 tation  there?

 Sbri  Mehr  Chand  Khanna:  The
 information  that  has  been  conveyed
 to  the  House  by  the  hon.  Member,
 namely  that  no  desertions  have  taxen
 place  from  our  rehabilitation  colonies
 is  not  wholly  correct.  Some  dveser-
 tions  have  lately  taken  place.

 As  regards  the  Bettiah  camp,  pco-
 ple  were  sent  there  in  June  1956.  No
 desertions  of  any  large  magnitude
 took  place  from  that  camp  till  Ist
 March,  1957.  For  eight  to  nine
 months,  not  a  single  desertion  took
 place-—-I  mean  desertions  of  a  sizable
 nature.  All  the  desertions  that  did
 take  place  in  large  numbers  were  on
 the  eve  of  the  elections  in  West
 Bengal,  that  is,  on  the  2nd  and  7th
 March,  1957.

 Shrimati  Renu  Chakravartty:  May
 I  know  what  is  the  reason  why  the
 Ministry  has  refused  to  appoint  an
 Inquiry  Committee  to  go  into  this
 whole  matter,  a  suggestion  whcih  was
 made  by  leaders  of  all  parties,  which
 would  have  solved  the  problem  to
 some  extent?

 Shri  Mehr  Chand  Khanna:  No  sug-
 gestion  of  that  nature  has  been  made
 to  me.  But  ten  days  ago,  some  leaders
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 of  leftist  parties  came  to  see  me  in
 Calcutta.  They  suggested  that  an
 Inquiry  Committee  consisting  of  the
 Government  and  all  the  leftist  parties
 might  be  appointed  to  look  into  the
 conditions  of  the  camp  in  Bettiah.  I
 said  ‘no’,  for  the  obvious  reason  that
 if  a  committee  was  to  be  appointed.
 there  would  be  so  many  others  who
 would  also  come  and  ask  for  the  same
 privileges  or  concessions.  But  I  told
 the  members  of  the  leftist  parties
 then—and  I  repeat  my  invitation  to
 some  of  the  hon.  friends  sitting
 opposite——that  if  any  one  of  them
 would  like  to  visit  the  camp,  I  shall
 see  that  all  facilities  are  placed  at
 their  disposal.

 Shri  H.  N.  Mukerjee:  Could  Gov-
 ernment  tell  us  here  and  now  how
 many  refugees  from  East  Pakistan
 they  are  prepared  to  have  in  perma-
 nent  rehabilitation  centres  in  Bettiah
 and  elsewhere,  in  view  of  the
 Ministers  having  stated  that  there  १५
 no  further  room  in  West  Bengal  and
 also  in  view  of  the  fact  that  the
 refugees  come  away  only  when  they
 are  temporarily  made  to  hang  about
 in  some  transit  centre?

 Shri  Mehr  Chand  Khanna:  The
 position  has  not  been  fully  appre-
 ciated,  because  on  the  eve  of  elections
 in  West  Bengal  desertions  did  take
 place  not  only  from  Bettiah  but  aiso
 from  rehabilitation  colonies  and
 centres  in  West  Bengal  itself.  Their
 number  is  about  8,000  to  9,000.  The
 number  of  persons  who  have  deserted
 the  camp  in  Bettiah  and  the  colonies
 in  West  Bengal  today  is  about  18,000.
 It  is  strange  that  no  reference  is  made
 to  deserters  from  the  camps  and
 eolonies  in  West  Bengal,  though  they
 have  been  lying  on  the  same  platforms
 and  in  the  same  streets.

 eft  विमूत्ति  शिक्ष  :  क्‍या  सरकार
 ने  इस  बात  की  जांच-पड़ताल  की  है  कि  गत
 धाम  चुनाव  के  एक  दो  हफ्ते  पहले  से  कुछ
 इन्ट्रेस्टिड  पार्टीज़  ने  बेतिया  अझौर  कुंवरबार
 रेफ़्यूजी  कैम्प  में  रहने  वालों  को  उफसाया
 शौर  भमडकाया,  ताकि  बिहार  और  बंगाल
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 गवर्नेमेंट्स  को  बदनाम  किया  जाय  शौर

 चुनाय  में  कांग्रेस  को  हराया  जाय  ?

 श्री  मेहर  ाम्द  रूप्ता  :  शामरेबल
 ओम्बर  ने  जो  कुछ  फ़रमाया  है,  वह  बहुत
 हद  तक  दुरुस्त  है।  इस  में  बिहार  गवर्नेमेंट
 का  सिफ़र  इतना  ही  सवाल  था  कि  उस  को
 बदमाम  किया  जाय,  लेकिन  अगर  कोई
 फ़ायदे  की  बात  थी  तो  वह  बंगाल  के  मुता-
 स्लिक  थी  ।

 Industrial  Development
 *@,  Shri  Barish  Chandra  Mathur:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  examined  the  recommen-
 dations  made  by  the  States  Reorgani-
 sation  Commission  in  ther  report
 (paras  842  to  844)  that  Government
 should  consider  the  question  of  for-
 mulating  an  industrial  location  plan
 for  the  whole  of  India  in  erde>  te
 ensure  the  equitable  distributior,  of
 development  expenditure;  and

 (9)  if  so,  their  conclusions  and  the
 action  proposed  to  be  taken  in  the
 matter?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  It  is
 true  that  the  States  Reorganizetion
 Commission  has  mooted  the  idea  of
 industrial  location  plan.  The  First
 and  Second  Plans  have  also  laid
 great  stress  on  regional  development
 in  industrial  plans  with  a  view  to
 achieving  a  considerable  measure  of
 balance  in  industrial  development
 between  different  regions  of  the  coun-
 try:  and  economic  utilisation  of
 resources  of  each  region.  This  was
 further  reiterated  in  the  Industrial
 Policy  Resolution  of  the  30th  April,
 1956.  Accordingly,  while  sanction:ng
 new  industrial  schemes  urder_  the
 Industries  (Development  and  Regula-
 tion)  Act,  95l,  along  with  several
 other  factors  such  as  the  utility  and
 technical  soundness  of  the  schemes,
 regional  considerations  are  borne  in
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 mind  and  an  endeavour  35  meade  to
 disperse  industries  to  different  rettions
 on  the  basis  of  (i)  the  availability  of
 raw  materials,  (ii)  supply  of  water
 and  electric  power,  (iii)  transport
 facilities  and  (iv)  proximity  to  con-
 suming  markets.

 Shri  H.  0.  Mathur:  May  I  know
 what  special  consideration  is  given  to
 the  under-developed  areas  in  view  of
 these  recommendations  as  also  the
 policy  of  Government?

 Shri  Manubhai  Shah:  To  give  an
 example,  there  are  certain  regions
 which  are  having  a  number  of  textile
 mills  while  others  have  very  few  tex-
 tile  mills  or  practically  none.  There-
 fore,  the  next  allocation  of  spindies
 is  so  carefully  made  as  to  give  more
 spindles  to  those  areas  where  there
 is  none,

 Shri  Heda:  Are  there  large  parts  in
 the  country  where  no  :ndustry  was
 established  by  the  Centre  in  the  last
 five  to  ten  years?  If  so,  which  are
 those  parts?

 Shri  Manubhai  Shak:  As  far  as
 the  public  sector  industries  are  con-
 cerned  actually  they  are  sizable  and
 big  industries  where  very  great  tech-
 nical  and  economic  considerations
 have  to  be  looked  ints.  Even  there,
 constant  care  is  taken  in  order  to
 plan  those  industries,  wherever  pos-
 sible,  in  areas  where  there  are  no
 big  industries.

 Shri  A.  M.  Thomas:  May  I  enquire
 whether  it  is  a  fact  that  the  licensing
 powers  vested  with  the  Central  Gov-
 ernment  have  not  been  exercised  in
 such  a  manner  as  to  facilitate  regional
 development  of  the  areas?  May  I
 also  enquire  whether  care  has  been
 taken  to  ensure  diversification  of
 censumer  industries  so  as  to  give
 relief  to  the  transport  system?

 Shri  Manubhai  Shah:  For  the  first
 Part  of  the  question  of  the  hon.  Mem-
 ber,  the  answer  is,  ‘quite  the  con-
 trary’.  Constant  care  is  exercised  for
 the  dispersal  as  well  as  diversification.
 For  transport  facilities  also,  wherever
 we  find  that  decentralisation  helps  in
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 the  greater  movement  of  goods,  we
 try  to  give  a  regional  bias  and  dis-
 perse  the  industries  as  much  as  pos-
 sible.

 Shri  Anthony  Pillai:  In  view  of  the
 fact  that  the  formula  now  enunciated
 by  the  Minister  is  very  elastic,  will
 the  Government  give  some  weight  to
 the  plea  made  by  the  Madras  Gov-
 ernment  that  the  allocation  of  the
 development  resources  should  be  on
 the  basis  of  population?

 Shri  Manabhai  Shah:  This  is  a
 slightly  different  from  the  question
 put  on  the  paper.  But,  as  far  as
 these  things  also  are  concerned,  the
 Planning  Commission  takes  every-
 thing  into  consideration.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  Commission  made  a
 specific  recommendation  framing  the
 industrial  location  plan  and  whether
 Government  is  contemplating  to  try
 the  industrial  location  plan  or  may  I
 know  whether  that  recommendation
 has  been  dropped?

 Shri  Manubhai  Shah:  As  far  as  the
 industrial  location  plan  is  concerned,
 the  Planning  Commission  in  para  49
 of  Chapter  29  of  the  First  Five  Year
 Plan  and  68  of  Chapter  9  of  the
 Second  Five  Year  Plan  has  given
 very  deliberate  views  that  it  is  not
 possible  in  such  a  big  country  to
 think  of  a  master  plan  for  the  whole
 country.  But  constant  efforts  are
 made  that  in  the  shortest  possible
 period,  the  regional  disparities  are
 removed.

 Shri  V.  P.  Nayar:  The  hon.  Minis-
 ter  mentioned  four  factors  which
 would  determine  the  location  of  in-
 dustries.  I  want  to  know  whether
 none  of  these  factors,  if  not  all  of
 them,  should  have  made  Government
 decide  upon  giving  one  of  the  indus-
 tries  in  the  public  sector  to  the  Kerala
 area  which  has,  added  to  all  these,  an
 unemployment,  the  magnitude  of
 which  is  not  known  in  any  other
 State?
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 Shri  Manubhai  Shah:  As  far  as
 Kerala  is  concerned,  there  are  several
 industries  run  by  the  State  Govern-
 ment  as  well  as  the  Central  Govern-
 ment  in  that  State.  So,  it  will  not  be
 true  to  say  that  no  public  sector
 factory  is  run  there.  As  I  said  in  the
 previous  answer,  very  clear  and  very
 precise  information  is  collected  in
 order  to  see  that  wherever  possible
 the  dispersal  takes  place  in  the  best
 interests  of  the  dispersal  and  the  re-
 moval  of  regional  disparities.

 Shri  H.  C.  Mathar:  May  I  know
 what  is  the  relationship  of  the  States
 with  the  Centre  in  the  matter  of  the
 location  of  these  major  development
 industries?

 Shri  Manubhai  Shah:  Practically  in
 every  case,  we  consult  the  State  Gov-
 ernments  concerned;  and  the  teams
 which  are  visiting,  visit  all  the  proba-
 ble  areas  which  are  good  for  that
 particular  type  of  industry.

 Handloom  Products
 *6.  Shri  S.  द  Ramaswamy:  Will

 the  Minister  of  Commerce  and  Indaes-
 try  be  pleased  to  state  what  steps
 are  being  taken  to  supply  in  suffi-
 cient  quantity  the  handloom  products
 which  are  in  demand  in  the  U.S.A.?

 The  Minister  of  Commerce  (Shri
 Kanungo):  An  American  Expert  Team
 recently  toured  the  important  hand-
 loom  producing  centres  of  India  at  our
 request  in  order  to  advise  us  on  mea-
 sures  to  be  adopted  to  encourage
 handloom  exports  to  America  includ-
 ing  the  question  of  ensuring  sufficient
 supply.  The  Team’s  final  recommen-
 dations  are  awaited.

 Shri  S.  V.  Ramaswamy:  Is  it  a  fact
 that  we  have  not  been  able  to  take
 full  advantage  of  the  sympathetic
 market  in  U.S.  because  we  have  not
 geared  production  to  supply  in  suffi-
 cient  quantities  according  to  the
 specifications  in  sufficient  time?  If
 that  is  so,  what  steps  are  being  taken
 to  organise  production  and  supply?

 Shri  Kanungo:  A  part  of  the  ques-
 tion  of  the  hon.  Member  is  correct  in
 the  sense  that  by  the  very  nature  of
 the  industry  it  is  not  able  to  produce
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 large  quantities  of  standardised  varie-
 ties.  But,  for  specific  purposes  or
 specific  designs,  various  steps  are
 being  taken  by  the  Handloom  Board
 and  we  hope  that  in  the  near  future
 export  requirements  in  sizable  quan-
 tities  will  be  met.

 Shri  B.  S.  Murthy:  May  I  know
 whether  it  is  under  the  contemplation
 ofthe  Ministry  to  send  a  team  of  hand-
 loom  workers  to  America  to  study  the
 different  patterns  they  would  like  to
 have?

 Shri  Kanungo:  We  are  getting  the
 consumers  down  here.

 Shri  Supakar:  What  is  the  volume
 of  demand  and  what  is  the  supply  at
 present?

 Shri  Kanungo:  For  export  purpose
 or  the  total?

 Shri  Supakar:  For  export  of  hand-
 loom  products  to  U.S.A.

 Shri  Kanungo:  The  export  figures
 show  a  satisfactory  increase.  For
 example,  in  ‘1955,  the  total  export  was
 55  million  and  odd  yards.  In  1956,  it
 was  59  million  and  odd  yards.

 Shri  Thimmaiah:  May  I  know  the
 other  countries  where  there  is  great
 demand  for  these  products?  May  I
 also  know  whether  any  emporium  had
 been  set  up  in  foreign  countries?

 Shri  Kanungo:  Yes.  We  have
 opened  several  sales  centres—Singa-
 pore  and  Western  Asia.  We  have  got a  trade  centre  in  New  York  and  an-
 other  in  Geneva.  As  a  matter  of  fact,
 the  bulk  of  the  export  goes  to  Africa
 and  countries  of  Europe.

 Tungabhadra  Shutter  Manufacturing
 Factory

 “2.  Shri  -T.  B.  Vittal  Rao:  Will  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  at  what  stage  is  the  proposal  to
 take  over  the  Shutter  Manufacturing

 Factory
 at  Tungabhadra  Dam  site;

 an
 (bo)  when  is  it  likely  to  be  finalised?
 The  Minister  of  Industry  (Shri

 ‘Manubhal  Shah):  (a)  and  (b).  After
 @  «full  examimation  of  the  matter,
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 Government  have  come  to  the  com
 clusion  that  there  is  for  the  present
 no  need  to  pursue  the  proposal.  The
 State  Government  concerned  are  look-
 ing  into  the  aspects  of  utilisation  of
 this  Factory.

 Shri  T.  B.  Vittal  Rao:  One  of  the
 reasons  for  mooting  the  idea  of  taking
 over  this  factory  was  that  the  supply
 of  pig  iron  and  steel  to  this  factory
 was  not  adequate.  So,  it  was  perhaps
 thought  that  it  could  be  taken  over  by
 the  Centre  and  provided  with
 adequate  supplies.  May  I  know  whe-
 ther  the  supplies  are  now  adequate?

 Shri  Manubhai  Shah:  That  was  not
 the  precise  reason.  At  one  stage,  it
 was  apprehended  that  when  the  pro-
 ject  was  over,  perhaps  there  would
 be  no  work  left  for  the  factory.  But
 experience  has  shown  that  there  is
 enough  work  now  and  the  Tunga-
 bhadra  Project  is  utilising  this  fac-
 tory  to  the  fullest.  There  is  no  short
 supply  of  pig  iron  or  steel.  To  the
 extent  that  every  factory  in  this
 country  is  provided  for,  this  factory
 is  also  looked  after  and  provided  for.

 Shri  T.  Subramanyam:  Is  it  a  fact
 that  the  difficulty  arose  about  the
 quantum  of  compensation  to  be  paid
 for  taking  over  this  concern?

 Shri  Manubhai  Shah:  That  was  not
 also  the  main  reason,  perhaps.  But,
 there  was  a  difference  of  opinion  re-
 garding  the  compensation.  But,  that
 could  have  been  finally  settled  by  a
 talk  across  the  table.  Actually,  I
 went  to  Hyderabad  the  other  day  to
 discuss  certain  matters  with  the
 Andhra  Government.  But  really  why
 we  have  not  thought  of  pursuing  the
 matter  is  because  both  the  Andhra
 and  Mysore  Governments  think  that
 they  can  fully  utilise  this  workshop
 at  least  for  some  time  to  come.

 Sbri  Thirumal  Rao:  Is  it  the  plan
 of  the  Central  Government  to  own
 this  factory  as  a  shutter  manufactur-
 ing  concern  to  supply  other  river
 valley  projects  after  the  needs  here
 are  met?

 Shri  Manubhai  Shah:  No,  Sir.  That
 is  not  the  intention  af  all
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 Shri  Thirumal  Bao:  There  is  no
 long  term  plan  for  this  factory.  I
 want  to  know  whether  they  would
 close  it  down.

 Shri  Manubhai  Shah:  As  I  have
 said,  that  question  does  not  arise  for
 the  present  and  as  and  when  it  arose,
 we  would  reconsider  it.

 Shri  Dasappa:  May  I  know  the
 total  out-turn  of  these  factories  at
 present?

 Shri  Manubhai  Shah:  Rs.  25  lakhs
 in  terms  of  manufactured  goods  and
 Rs.  18-19,  lakhs  in  terms  of  servicing
 and  maintenance,  per  year.

 Paper  Production
 *8.  Shri  C.  R.  Narasimhan:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  steps  taken  and  proposed  to
 be  taken  by  Government  for  the
 indigenous  production  of  paper
 through  small  scale  industries:

 (b)  whether  the  machinery  requir-
 ed  will  also  be  indigenously  manu-
 factured  or  imported;

 (c)  the  steps  taken  in  this  regard;
 and

 (d)  the  number  of  large  and  smal!
 scale  plants  started  since  the  com-
 mencement  of  the  Second  Five  Year
 Plan?

 The  Minister  of  Commerce  (Shri
 Kanmungo):  (a)  to  (a).  A  statement
 is  laid  on  the  Table  of  the  House.
 {See  Appendix  i,  annexure  No.  2].

 Shri  C.  BR.  Narasimhan:  With  refer-
 ence  to  para.  (d)  of  the  statement,
 may  I  know  why  no  paper  mill  has
 gone  into  production  so  far,  though
 licences  were  granted  for  3  large
 and  nine  small  paper  mills?

 Shri  Kanungo:  Licences  have  been
 recently  issued.  It  usually  takes
 about  8  months  for  a  licensed  factory
 to  go  into  production.

 Shri  C.  R.  Narasimhan:  May  I  know
 whether  the  Government  has  any  pro-
 duction  programme  for  paper  and  if
 so,  what  are  the  procsvects  of  its  im-
 niementation?
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 The  Minister  ef  Industry  (Shri
 Manubhai  Shah):  The  estimated
 demand  at  the  end  of  the  Secand
 Pian  period  is  about  six  lakhs  of  tons
 of  which  2-1  lakhs  of  tons  are  being
 produced  at  present.  We  have  licensed
 eapacity  of  about  2°26  lakhs  of  tons.
 The  balance  is  about  60,000  tons
 which  we  hope  to  cover  in  the  next
 two  years.

 Shri  Punnoose:  I  am  sorry  I  have
 not  read  the  statement.  There  were
 certain  proposals  to  start  paper  pro-
 duction  in  Malabar.  What  has  hap-
 pened  to  therm?

 Shri  Manubhai  Shah:  They  are
 still  under  consideration.

 Shri  Hem  Barua:  May  I  know  if
 the  Government  is  prepared  to
 examine  the  prospects  of  locating
 paper  industry  in  industrially  under-
 developed  countries  like  the  State  of
 Assam?

 Mr.  Speaker:  Assam  is  net  a  sepa-
 rate  country.

 Shri  Manubhai  Shah:  As  a  matter
 of  fact,  one  licence  was  issued  for  a
 factory  in  Assam  and  we  have  already
 instituted  a  panel  for  paper  and  pulp
 industry  which  is  going  into  this  ques-
 tion  very  thoroughly.

 Shri  Amjad  Ali:  Is  it  in  the  pri-
 vate  sector?

 Shri  Manubhai  Shah:  Yes,  in  the
 private  sector.

 Pandit  D,  N.  Tiwary:  May  I  know
 the  difference  in  cost  of  production
 between  small  scale  and  large  scale
 plants?

 Shri  Manubhai  Shah:  According
 to  information  avaitable  to  us,  there
 is  not  much  difference.  As  a  matter
 of  fact,  for  certain  varteties  smal!
 scale  industry  is  mrore  profitable  and
 for  certain  other  varieties  large  scale
 production  is  more  profitable.

 Import  Kestrictions
 *9.  Shri  Sadhan  Gupta:  Will  the

 Minister  of  Cemamerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  restriction  on  im-
 ports  recently  imposed  by  Govern-
 ment  is  being  taken  advantage  of  by
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 eertain  traders  to  raise  the  prices  of
 some  essential  «commodities  like
 woollen  goods,  text-books  etc;  and

 ६9)  if  a0,  the  steps,  if  any,  taken
 by  Government  to  check  such  rise
 of  prices?

 The  Minister  of  Commerce  (Shri
 Kanunge):  (a)  No,  abnormal  increase
 in  the  prices  of  these  goods  has  come
 to  notice.

 (b)  Does  not  arise.
 Shri  Sadhan  Gupta:  Has  it  been

 brought  to  the  attention  of  the  Gov-
 ernment  that  paper  manufacturers  are
 already  refusing  to  allow  discounts
 on  paper  used  for  printing  text-books
 so  that  the  prices  of  text-books  is
 bound  to  go  up  if  the  discount  is
 refused,  and  the  discount  is  being
 refused  on  the  ground  that  import  of
 paper  is  going  to  be  restricted?

 Sbri  Kanungo:  [I  take  that  infor-
 mation  and  I  will  check  on  it.

 स्थेस  जहर  से  गयजरणे  बाले  भारतोय  जहाज
 #१०.,  श्री  रघुनाथ  7  क्‍या  प्रधान

 संतरो  यह  बताते  की  कपा  करेंगे  कि  स्वेज
 नहर  से  गुजरने  बाले  भारतीय  जहाज़ों  का
 पथ-कर  सीधे  मिश्र  को  दिया  जाता  है  अयवा
 इस  सम्बन्ध  में  कोई  शौर  प्रबन्ध  किया
 गया  है?

 लेदेहिक  कार्य  उपसंत्रो  (ओमतो  सक्षसो
 लेमन) :  स्वेज  नहर  से  गजरने  वाले  भारतीय
 जहाजों  का  पथ-कर  (टोल)  सीधे  मिस्र
 को  दिया  जाता  है  ।  इस  सम्बन्ध  में  कोई
 दूसरा  अबन्य  नहीं  किया  गया  है  a
 An  Hon.  Member:  It  may  be  read

 fin  English  also,  Sir.
 Mr.  Speaker:  Yes,  the

 version  may  also  be  read.
 Skrimati  Lakshmi  Menen:  The  toll

 on  Indian  ships  passing  through  the
 Suez  Canal  is  paid  direct  to  Egypt.
 No  alternative  arrangement  has  been
 made  in  this  connection?

 Shri  Raghwnath  Singh:  Yesterday,
 in  the  House  of  Commons  a.  state-
 ment  was  made  that  U.K.  was  going to  pay  the  Suez  tolls  in  sterling.  May

 English
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 I  know  what  will  be  cur  mode  of  pay-
 ment?

 Shrimati  Lakshmi  Menon:  The
 mode  of  payment  has  been  laid  down
 that  the  companies  can  pay  to  any
 bank  which  has  been  approved  by  the
 Suez  Canal  authorities.

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  the  mode  of  payment,
 whether  in  sterling  or  in  rupees.

 Shri  Raghunath  Singh:  I  want  to-
 know  in  what  currency  the  payment
 will  be  made.

 Shrimati  Lakshmi  Menon:  Sterling.
 Mr.  Speaker:  The  hon.  Prime  Minis-

 ter.
 Shri  Raghunath  Singh:  Why  not  we:

 use  our  rupees?
 Mr.  Speaker:  Hon.  Members  have’

 both  ears  and  eyes;  I  have  called  the
 Prime  Minister.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  I  am  afraid  I  cannot  give  a
 precise  answer  how  we  have  paid  it,
 but  we  have  many  transactions  with
 the  Egyptian  Government  in  rupees.
 I  cannot  say  how  this  particular  sum:
 has  been  paid  by  the  companies.
 These  are  private  companies  which
 pay.  It  may  have  been  paid  on  ster-
 ling  or  in  rupees.  Anyhow,  it  is  a
 matter  of  arrangement  with  the.
 Egyptian  Government.  We  continue.
 dealing  with  them  as  we  have  done
 in  the  past.

 Shri  Raghunath  Singh:  As  our  in-
 formation  is  that  a  Rupee  Bank  has
 been  opened  in  Egypt,  why  should
 not  we  pay  the  tolis  in  rupees?

 Shri  Jawaharlal  Nehru:  There  is  no-
 question  of  “why”,  Sir.  It  is  on
 arrangement  with  the  Egyptian  Gov-
 ernment  that  we  do  these  things  and,
 as  I  said,  in  many  matters  the  Egyp-
 tian  Government  does  accept  rupec
 payment.  I  cannot  say  exactly  whut
 has  been  done  in  this  particular-
 matter.

 Shri  Biren  Roy:  Why  should  not
 we  suggest  to  the  Egyptian  Govern-
 ment  to  take  the  tolls  direct  in:
 rupees  instead  of  in  any  other  foreign:
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 seurrency  and  thus  save  our  foreign
 ,exchange?

 Mr.  Speaker:  That  is  a  suggestion
 fer  action.

 Shri  Sadhan  Gupta:  As  we  under-
 -Stand  from  Press  reports  Egypt  is
 insisting  on  payment  in  dollars  in  res-
 pect  of  Suez  Canal  tolls,  has  any
 understanding  been  reached  with

 ‘Egypt  that  in  the  case  of  our  country
 ‘the  payment  will  be  made  either  in
 rupee  or  in  any  other  soft  currency?

 Shri  Jawaharlal  Nehra:  I  have  just
 said,  Sir,  that  I  am  not  acquainted  as
 to  how  this  matter  has  been  paid  or
 whether  any  special  understanding
 has  been  reached.  No  question  has

 -arisen,  We  have  been  carrying  on  in
 the  old  way.  But,  as,  perhaps  the
 House  knows,  we  have  given  certain

 ‘credits  in  rupees  to  the  Egyptian  Gov-
 -ernment  our  dealings  are  by  and
 large  in  rupees.  About  this  parti-

 cular  matter  I  do  not  know.

 Government  of  India  Press  in
 Kerala

 +
 Shri  A.  M.  Thomas:
 Shri  K.  K.  Warrior:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 *2i.

 (a)  whether  the  work  in  connec-
 tion  with  the  starting  of  the  Govern-
 ment  of  India  Press  in  Kerala  has

 commenced;
 (b)  when  it  is  expected  to  be  com-

 -pleted;  and
 (९)  what  the  employment

 tial  of  the  Press  is?
 The  Minister  of  Works,  Housing

 ‘and  Supply  (Shri  K.  C.  Reddy):  (a)
 No  Sir;  steps  have  however,  been
 taken  to  acquire  the  land.

 (b)  By  the  end  of  the  Second  Five
 Year  Plan.

 (९)  As  at  present  conceived,  about
 400  persons  are  expected  to  be  em-
 ployed  in  the  Press  when  it  gets  into

 ‘production.

 poten-
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 Shri  A.  M.  Themas:  The  original
 idea  was  to  locate  one  press,  of  a
 particular  size,  in  the  South.  May  I
 enquire  whether  the  decision  hag  been
 subsequently  revised  and  there  has
 been  a  proposal  to  locate  two  presses
 in  the  South  and  if  so,  of  what  size?

 Shri  K.  C.  Reddy:  My  information
 is  that  it  was  decided  to  start  two
 presses  in  the  South,  one  at  Coimba-
 tore  and  the  other  in  Kerala.  I  do
 not  know  to  what  the  hon.  Member
 referred  to.

 Shri  A.  M.  Thomas:  The  two
 presses  referred  were  meant  by  me.
 Will  they  be  started  simultaneously  or
 will  they  be  started  one  after  the
 other?

 Shri  K.  C.  Reddy:  The  intention  is
 to  start  them  simultaneously.  One
 press  is  meant  for  printing  forms  and
 the  other  press  is  for  printing  books.

 Shri  Pannoose:  May  I  know  what
 will  be  the  estimated  amount  for  the
 press  that  is  going  to  be  started  in
 Kerala?

 Shri  K.  C.  Reddy:  The  press  to  be
 started  in  Kerala  is  for  printing  forms
 and  the  estimate  for  the  construction
 of  the  press  would  be  about  Rs.  45
 lakhs  for  the  buildings  and  about
 Rs.  26  lakhs  for  equipment.

 Shrimati  Parvathi  Krishnan:  May  I
 know  what  would  be  the  estimate  for
 the  press  to  be  started  in  Coimbatore?

 Shri  K.  C.  Reddy:  I  have  no  in-
 formation  at  present  with  me  about
 that.

 Seizure  of  Passport  by  Pakistan
 13,  Pandit  D.  N.  Tiwary:  Will  the

 Prime  Minister  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Pakis-

 tan  Government  has  seized  all  the
 passports  within  the  ten  mile  border
 belt  between  Tripura  and  East-Pakis-
 tan;

 (b)  if  so,  whether  Government  are
 aware  of  the  hardships  of  the  people
 of  that  belt  and  the  losses  occuring
 due  to  this  arbitrary  acfion  of  the
 Pakistan  Government;
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 (ec)  steps  taken  to  relieve  the  hard-
 whips  of  the  people  of  that  area:

 (a)  whether  Government  has  lodg-
 ed  any  protest;  and

 (e)  if  so,  the  reply  of  the  Pakistan
 Government?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  N.  Menon):
 (a)  to  (e).  The  information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  house  when  available.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  Government  have  seen
 the  newspaper  report  that  seizure  of
 passports  has  taken  place  and  may  I
 know  whether  the  Government  876
 aware  that  people  on  the  border  are
 suffering  from  want  of  markets,  etc?
 May  I  know  whether  that  aspect  has
 been  considered  by  the  Government
 and  any  step  taken?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  This  question,  Sir,  calls  for
 detailed  information  which  was
 sought,  and  it  is  very  difficult  to
 supply  this  without  full  enquiry.
 There  is  no  doubt  that  people  in  the
 border  areas  are  often  harassed  and
 put  to  great  difficulties  by  various
 actions  taken.  The  general  answer  is
 “Yes’,  but,  if  the  hon.  Member  wants
 detailed  information,  we  have  to  get
 it.

 Shankar  Market

 "14,  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  allotment  of  commer-
 cial  flats  of  Shankar  Market,  New
 Delhi  has  been  completed;  and

 (b)  what  procedure  was  followed
 for  allotment  of  above  flats?

 The  Minister  of  Eehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes,  the  allotment  of
 commercial  fiats  constructed  in
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 Shankar  Market  so  far  has  been  com-
 pleted.

 (b)  In  most  cases,  allotment  has
 been  made  to  eligible  displaced
 persons  by  drawing  lots.  In  some
 cases,  allotment  has  been  made  to
 fulfil  the  commitments  made
 by  the  erstwhile  Delhi  State  Govern-
 ment  or  the  Government  of  India.

 Shri  Gajendra  Prasad  Sinha:  Has
 Government  received  any  complaint
 that  more  than  one  flat  has  been
 allotted  to  different  persons  im  the
 same  family?

 Shri  Mebr  Chand  Khanna:  If  the
 complaint  is  brought  to  my  notice,
 I  will  certainly  have  it  looked  into.

 Shri  Gajendra  Prasad  Sinha:  May  I
 know  whether  the  eligibility  of  the
 persons  was  checked  up  and  whether
 they  were  informed  about  the  date  ana
 place  of  allotment?

 Shri  Mehr  Chand  Khanna:  ‘the
 allotment,  as  I  have  stated  in  reply  to
 the  main  question,  has  been  made  on
 two  bases:  one,  to  those  persons  to
 whom  commitments  have  been  given
 by  the  erstwhile  Delhi  State  Govern-
 ment,  and  secondly,  to  others  by
 drawing  of  lots,  that  is,  allotments  are
 made  by  drawing  of  lots.  Information,
 as  far  as  I  know,  is  definitely  sent.

 Shri  B.  S.  Marthy:  May  I  know  why
 the  persons  on  the  Irwin  Road  fats
 were  not  given  any  allotment  in  spite
 of  their  having  proved  their
 credentials?

 Shri  Mehr  Chand  Khanna:  If  any
 particular  case  is  brought  to  my
 notice,  as  I  said  in  respect  of  the
 question  of  the  hon.  Member  who
 tabled  the  main  question,  I  will  have
 it  looked  into.  But  these  flats  and
 shops  were  originally  meant  for  the
 squatters  on  the  Irwin  Road.

 aft  नजल  प्रभाकर  :  क्या  में  जान  सकता

 हूं  कि  इस  मार्केट  के  निर्माण  में  कितना  खर्च
 हुआ  है  और  कितनी  दुकानें  बनायी  गयी  हैं  ?

 aft  सेह्रअग्द तवस्ता जस्ता  :  यह  तो  मुझे  याद
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 नही ंहै  ।  यह  गवर्नेमेट  की  प्रापर्टी  है  और

 गयर्मं  मेंट  की  प्रापर्टी  रहेगी  ।

 Dispiaced  Persons  in  Ranchi

 *15.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  the  number  of  East  Pakistan
 Displaced  Persons  sent  to  Ranchi  in
 (1950;

 (b)  the  number  sent  to  Tatisilwai
 Camp;

 {c)  the  number  of  them  who  were
 non-agriculturists;

 (d)  whether  it  is  a  fact  that  some
 of  them  were  to  be  re-settled  in
 Kantatoli  and  Chutia  Mahallas  of
 Ranchi;  and

 (e)  if  so,  with  what  results?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Bhanna):  (a)  to  (e)  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 Skri  8.  C.  Samanta:  May  I  know
 whether  any  occupational  industries
 for  gainful  employmert  have  been
 provided  for  the  displaced  persons
 who  were  sent  to  Ranchi?

 Sikri  Mehr  Chand  Khanna:  The
 facts  relate  to  the  year  +1950,  ie.
 7  years  ago.  I  have  said  I  have  to
 make  enquiries  from  the  Government
 of  Bihar.

 Shri  5.  C.  Samanta:  May  I  know
 what  was  the  dimension  of  the  rooms
 allotted  to  the  displaced  families  which
 ‘were  sent  to  Ranchi?

 Shri  Mehr  Chand  Khanna:  That  is
 what  I  am  saying.

 Mr.  Speaker:
 information.

 Shri  Mebr  Chand  Kanna:  ]  have  to
 collect  information  about  rehabilitation
 made  in  1950,

 He  is  collecting  the
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 Shri  C.  D.  Pande:  May  I  know  if  the
 Government  has  given  any  con-
 sideration  to  a  bigger  and  more
 fundamental  question,  namely,  that
 there  is  a  steady  flow  of  migrants from  East  Bengal.  There  is  no  room
 in  West  Bengal  and  they  are  not
 willing  to  go  to  any  other  State.  What
 has  been  done  about  this?

 Mr.  Speaker:  That  does  not  arise
 out  of  this  question.

 Shri  Bhattacharyya:  The  hon.
 Minister  stated  that  this  happened  in
 1950.  I  want  to  know  whether  any
 record  is  kept  in  his  department  as
 to  what  happened  to  the  claimants
 after  they  are  settled?

 Shri  Mehr  Chand  Khanna:  The
 implementation  of  the  scheme  is  done
 with  the  agency  of  the  State  Govetn-
 ments.  The  schemes  are  formulated  by
 them;  they  are  sent  to  us  and  the
 schemes  are  sanctioned.  At  times  we
 have  a  follow-up  organisation.  But
 when  about  90  lakhs  of  displaced
 persons  are  involved,  it  is  very  diffi-
 cult  to  keep  track  of  every  singie
 individual  case.

 Shri  T.  K.  Chaudhuri:  Has  the
 attention  of  the  hon.  Minister  beer
 drawn  to  a  report  published  in  the
 Statesman  that  in  regard  to  several
 thousands  of  displaced  persons  whe
 were  sent  to  Ranchi  in  1950,  there
 are  no  traces  found  of  them  to  show
 where  they  have  gone  or  anvthing
 like  that.  Will  he  kindly  bear  this
 also  in  mind?

 Shri  Mehr  hand  Khanna:  I  in-me-
 diately  got  in  touch  with  the  Govein
 ment  of  Bihar;  their  Secretary  ca.ne
 to  Calcutta  and  I  have  discussed  the
 whole  -natter  with  them.  I  have  told
 them  that  if  there  are  any  defects  ir.
 the  schemes,  though  they  were  sanc-
 tioned  ४  long  time  ago,  revised
 schemes  may  be  sent  to  us,  which
 will  be  du'y  considered.
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 Television

 f  Shri  Shree  Gearavan  Das:
 «०३१6,

 4
 Shri  Pratap  Keshari  Deo:
 Shri  Sraddhakur  Supakar

 L  Shri  D.  C.  Sharma:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  rcier
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  363  on  the  27th  November,
 ३966  and  state  the  progress  so  far
 made  in  the  setting  up  of  Television
 station  at  Bombay  and  in  the  experi-
 mental  investigation  at  Delhi?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  plan
 for  the  main  television  unit  at
 Bombay  is  included  in  the  Second
 Five  Year  Plan.  Some  preliminary
 work  in  that  connection,  regarding  e
 suitable  site,  has  also  been  carried
 out,  However,  the  question  of  any
 specific  date  to  take  up  this  projec
 is  dependent  upon  the  availability  of
 foreign  exchange.  This  question  :s  ar
 present  under  immediate  consideration
 of  Government.

 The  proposal  for  a  pilot  television
 unit  for  experimental  and  educational
 purposes  is  being  actively  pursued.
 Some  equipment  for  this  Unit  has
 already  been  obtained  and  efforts  are
 being  made  to  get  further  necessary
 equipment  and  training.  Though  it  is
 difficult  to  fix  a  definite  date,  there  is
 every  hope  that  we  will  be  able  to
 get  other  essential  equipment  for  this
 Unit  soon,  enabling  it  to  function.

 Shri  Shree  Narayan  Das:  What  is
 the  estimated  expenditure  of  this  pilot
 project  to  set  up  a  television  unit  in
 Delhi?

 Dr.  Keskar:  We  have  formulated
 this  pilot  project  on  the  strength  of
 some  equipment  that  we  got  as  a
 concession.  I  am  not  able  to  give  the
 price  of  that  concessional  equipment,
 but  we  will  probably  have  to  spend
 about  Rs.  5  lakhs  more  in  order  to
 make  it  function.

 Shri  Shree  Narayan  Das:  May  I
 know  the  name  of  the  country  from
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 which  this  machinery  is  to  be  obtained
 at  a  concessional  rate?

 Dr.  Keskar:  The  original  equipment
 that  we  got  was  given  by  Measrs.
 Philips  who  had  got  a  small  television
 unit  here  for  the  Industrial  Exhibition.
 We  have  had  talks  with  the  UNESCO
 authorities  after  their  session  here  and
 they  are  prepared  to  give,  or  arrange
 to  give,  us  certain  equipment  for  this
 purpose.

 Shri  Biren  Roy:  Would  the  hon.
 Minister  in  charge  consider,  in  view  of
 the  importance  and  popular  nature  of
 Calcutta  and  also  its  cosmopolitan
 character,  locating  a  station  at  Calcutta
 also,  along  with  Bombay,  at  the  time
 a  television  station  is  proposed  to  be
 set  up.

 Dr.  Keskar:  It  is  not  possible  to
 start  television  stations  simultaneously
 at  many  places  in  India  due  to  the
 question  of  cost;  otherwise  we  will  be
 very  glad  to  do  so.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  I  would  naturally  hesitate  to
 contradict  my  colleague,  but  some
 of  us  are  not  anxious  to  go  ahead  with
 television.

 Mr.  Speaker:  No.  7—absent  No.  18.

 शी  आजपेई  :  अध्यक्ष  महोदय.  प्रइन
 संख्या  १७  के  सम्बन्ध  में  मुझे  यह  नवेदन
 करना  हैं  कि

 Mr.  Speaker:  He  is  not  the  hon.
 Member  against  whom  the  question
 stands.  The  Member  is  absent;  there-
 fore,  I  have  called  the  next  question.

 Consul-General’s  Office,  New  York.

 718,  Shri  8.  क  Ramaswamy:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  the  Consul-General’s
 office  in  New  York  keeps  in  touch
 with  private  merchants  who  come
 there  and  if  so  how;
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 (b)  whether  it  plays  any  part  in
 seeing  that  only  quality  goodg  are
 exported  from  India  to  the  U.B.A;
 and

 (c)  if  so,  in  what  manner?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  sir  to  the  extent
 visiting  Indian  merchants  keep  the
 Consulate  General  informed  of  their
 visits  to  New  York.

 (b)  No  sir,  the  consulate  General  is
 in  no  position  to  enforce  quality
 checks  at  points  of  destination.

 (c)  Does  not  arise.

 Shri  S.  V.  Ramaswamy:  There
 seems  to  be  a  general  complaint  about
 sub-standard  goods  being  sent  to
 United  States.  If  that  is  so....

 Some  Hon.  Members:  Louder  please.

 Shri  S.  द  Ramaswamy:  There  is
 something  wrong  with  the....

 Mr.  Speaker:  In  the  meanwhile,  hon.
 Members  will  speak  louder.

 Shri  S.  दि  Ramaswamy:  The  general
 complaint  seems  to  be  about  sending
 sub-standard  goods  to  United  States
 and  other  countries.  If  that  is  so,  what
 steps  are  being  taken  to  see  that  only
 quality  goods  are  sent?

 Shri  Kanungo:  I  would  not  subscribe
 to  the  view  that  the  bulk  of  the  goods
 sent  out  are  sub-standard.  But  to
 ensure  that  the  quality  of  exporters
 is  as  high  as  is  necessary,  we  have
 taken  steps  to  have  voluntary  quality
 control  in  textiles  and  we  are  trying
 other  methods  in  various  other
 commodities.

 Shri  8.  झा,  Ramaswamy:  What  are
 the  steps  taken  at  the  governmental
 level?

 Shri  Kanunge:  Government  have
 organised  Export  Promotion  Com-
 mittees.
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 Shri  Hem  Barua  May  I  know

 whether  it  is  within  the  knowledge  of
 Government  that  certain
 birds  exported  from  India  change
 their  colour  as  soon  as  they  get
 drenched  there?  For  instance,  some
 red  birds  exported  have  changed
 their  colour  as  soon  as  they  got
 drenched  in  water.

 Shri  Kanungo:  If  particulars  are
 given  I  shall  try  to  find  out  whether
 it  is  correct.

 Shri  Kasliwal:  May  I  know  in  how
 many  cases  the  services  of  the  Indian
 Standards  Institution  has  be®n  used  in.
 this  connection?

 Shri  Kanungo:  The  Indian  Standards
 Institution  provides  standards  as  such,
 and  they  are  trying  to  do  so  for  as
 many  products  as  possible.  But  in  the
 matter  of  inspection  and  certification
 the  Standards  Institution  are  not  con-
 cerned.

 Indian  Labour  Conference

 *l9,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  subjects  for  dis-
 cussion  at  the  Fifteenth  Session  of
 Indian  Labour  Conference  has  since
 been  finalised;

 (b)  if  so,  what  are
 and

 the  subjects;

 (c)  if  not,  the  reasons  thereof?

 The  Deputy  Minister
 (Shri  Abid  All):  (a)  Yes.

 of  Labour

 (b)  The  agenda  is  as  follows:

 (i)  Report  of  the  Study  Group  on
 Workers’  participation  in  Maenage-
 ment.

 (9)  Report  on  Workerg  Education.
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 (8)  Training  Within  Industry  Shri  Manubhai  Shah:  Yes,  more  or
 (T.W.I.).  less.

 (4)  &  model  agreement
 employers  in  regard
 tion.

 (5)  Steps  necessary  to  popularise
 the  Subsidised  Industrial  Housing
 Scheme  among  employees  and  co-
 operatives

 to  guide
 to  rationalisa-

 (6)  Wage  Policy  during  the  Second
 Five  Year  Plan.

 (7)  Workers’  discipline.
 (c)  Does  not  arise.
 Shri  ह  B.  Vittal  Rao:  May  I  know

 when  this  conference  is  likely  to  be
 held-——-since  the  last  conference  was
 held  two  years  ago,  as  »gainst  the  idea
 of  yearly  conferences?

 Shri  Abid  Ali:  It  will  be  held  either
 in  July  or  August  next.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  venue  of  this  conference
 has  been  decided  upon?

 Shri  Abid  Ali:  Probably  it  will  be
 Delhi.

 Optical  Glass  Plant
 "28.  Shri  Bishwa  Nath  Roy:  दि ८13

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  present
 position  with  regard  to  the  setting
 up  of  any  optical  glass  plant  in  India
 under  the  Second  Five  Year  Plan?

 The  Minister  of  Industry  (Shri
 Maaubhai  Shah):  Efforts  are  being
 made  to  obtain  technical  collaboration
 from  reputed  manufactureres  abroad
 for  the  production  of  optical  and
 ophthalmic  glasses  in  this  country.
 Recently,  at  the  invitation  of  the
 Government  of  India,  a  team  of
 experts  from  the  U.S.S.R.  visited  this
 country  and  has,  after  an  extensive
 tour,  submitted  a  preliminary  pro-

 i
 report  which  is  under  examina-

 ion,
 Shri  Bishwa  Nath  Roy:  May  I  know

 whether  India  will  have  self-suffi-
 ciency  by  the  end  of  the  Second  Plan
 period,  regarding  optical  glass?

 Shri  Subbiah  Ambalam:  May  I
 know  whether  the  Government  of
 India  propose  to  instal  these  plants  in
 India,  and  in  how  many  places?

 Shri  Manubhai  Shah:  This  is  with
 reference  only  to  one  plant  for  optical
 glass  and  ophthalmic  glass.

 Shri  Biren  Roy:  Will  the  hon.
 Minister  be  pleased  to  state  if  the
 setting  up  of  the  optical  glass  factory
 would  only  be  in  the  public  sector  or
 would  also  be  allowed  in  the  private
 sector?

 Shri  Manubhai  Shah:  The  present
 question  relates  to  a  public  sector
 factory.

 Shri  झ,  P.  Nayar:  May  4  know  what
 is  our  annual  requirement  of  optica!
 and  opthalmic  glass,  and  what  are
 the  natural  resources  which  may  be
 necessary  for  starting  the  factory?

 Shri  Manubhai  Sbah:  The  present
 estimates  are  40  to  50  tons  of  optical
 glass  and  250  tons  of  opthalmic  glass;
 and  we  have  sufficient  resources  in
 the  country  to  manufacture  these
 quantities.

 Indian  Trade  Centre,  New  York
 *22.  Shri  S.  ्,  Kamaswamy:  Wil!

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  what  are  the  functions  of  the-
 Indian  Trade  Centre  in  New  York
 city;

 (b)  what  is  the  value  of  the  goods
 exhibited  there;  and

 (c)  what  is  the  expenditure  involv-
 ed  on  this  centre?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  main  functions  of
 the  Indian  Trade  Centre  at  New  York
 are  to  give  visual  publicity  to  India’s
 export  products  to  stimulate  consumer
 interest  and  to  give  trade  information
 to  prospective  American  importers
 and  to  provide  trade  instructions  to~
 Indian  exporters.
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 (b)  About  Rs.  +1,25,000/-  at  a  time.
 (c)  About  Rs.  2  lakhs  per  annum.
 Shri  S.  V.  Ramaswamy:  May  I

 know  the  strength  of  the  staff  main-
 tained  and  if  the  work  turned  out  is
 commensurate  with  the  expenditure
 involved?

 Shri  Kanungo:  I  could  not  give  the
 exact  figure  of  the  staff,  but  the  cost
 of  the  establishment  is  somewhere
 round  Rs.  85,000  odd.  As  for  judging
 the  work,  we  have  to  wait  for  a  fairly
 Jong  time  to  judge  the  results  of  the
 promotional  work.

 Shri  Heda:  Does  this  Trade  Centre
 welcome  enquiries  of  the  importers  in
 the  United  States  and  give  them  pro-
 per  contracts  in  our  country?

 Shri  Kanungo:  Yes,  Sir.

 Shrimati  Dla  Palchoudhuri:  May  I
 know  if  any  attempt  is  made  to  popu-
 larise  our  traditional  Indian  designs
 in  textiles  and  cloth  instead  of  hav-
 ing  our  weavers  and  craftsmen  copy
 European  designs?

 Shri  Kanange:  Iam  afraid  that
 Indian  weavers  have  not  started  copy-
 ing  any  designs  from  Europe.  As  for
 popularising  Indian  designs,  one  of
 the  items  which  this  particular  Centre
 handles  is  the  handloom  goods.

 Coal  Mine  Workers

 "23.  Shri  T.  B.  Vittal  Rao:  Wil!  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  total  wage  bill,  of  the
 workers  in  the  coal-mines  in  the
 country  since  952  to  1956,  year-
 wise;

 (b)  whether  Government  propose
 to  provide  any  other  amenities  like
 eonstruction  of  quarters;  and

 (c)  if  so,  the  number  of  quarters
 constructed  up  to  the  end  of  April,
 (19577

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  information
 is  not  readily  available.
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 (b)  and  (c).  4724  houses  have  been
 constructed  up  to  the  end  of  April
 987  either  directly  by  the  Fund  or
 under  the  Subsidy  and  Subsidy-cum-
 loan  schemes.

 Shri  T.  B.  Vittal  Bao:  Government
 had  decided  to  construct  fifty  thousand
 quarters  during  the  Second  Plan
 period;  but  during  the  first  year  of
 the  Second  Plan  period  not  even  the
 land  has  been  acquired.  May  I  know
 whether  these  fifty  thousand  quarters
 will  be  constructed  during  the  Plan
 period  at  least?

 Shri  Abid  Ali:  Already  about  4000
 houses  have  been  sanctioned  under
 this  scheme  and  we  expect  shat  it  will
 be  possible  to  adhere  to  the  pro-
 gramme.

 Shri  H.  N.  Mukerjee:  We  have  not-
 ed  before  that  a  lot  of  money  lapsed
 on  account  of  the  construction  of  the
 quarters  not  being  proceeded  with.
 Could  the  Government  tell  us  what
 steps  are  taken  to  ensure  that  there
 will  be  no  such  lapse  of  the  moneys
 granted  now?

 Shri  Abid  Ali:  No  such  question
 arises  with  regard  to  this  particular
 scheme  because  the  houses  are  to  be
 built  with  the  Coal  Mines  Welfare
 Fund  and  this  would  not  lapse.

 Sardar  A.  S.  Saigal:  May  I  know
 whether  it  is  a  fact  that  in  Korada
 coal  fields,  there  is  no  arrangement
 for  quarters  or  drinking  water  and
 other  amenities  to  labourers?

 Shri  Abid  Ali:  If  the  hon.  Mem-
 ber  puts  a  separate  question,  I  will
 collect  the  information.

 Shri  Mohiuddin:  Is  it  a  fact  that  a
 large  number  of  houses  constructed
 are  lying  vacant  for  one  reason  or
 another  and  the  workers  have  not
 occupied  these  quarters.

 Shri  Abid  Alf:  Only  in  Luni  some
 houses  were  not  occupied  because  of
 some  difficulties.  Now  only  200  houses
 remain  vacant.  Arrangement  has  been
 made  with  other  departments  and
 it  is  expected  that  these  houses  will
 also  be  occupied.
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 Shri  Jaipal  Singh:  Could  we  have

 a  break-up  of  the  number  of  quarters
 built  out  of  the  Fund  and  the  number
 built  under  the  subsidy  scheme?

 Shri  Abid  AU:  2,153  by  the  Fund
 directly  and  about  1,000  under  the
 subsidy  scheme.

 Shri  झ  ्र,  Nayar:  in  answer  to
 Part  (a)  of  the  question  regarding  the
 wage  bill,  the  hon.  Minister  said  that
 the  information  is  not  readily  avail-
 able.  In  the  case  of  ever  so  many
 industries,  details  of  wage  bills  have
 been  given.  I  want  to  know  how
 long  it  will  take  to  give  us  an  idea
 of  the  total  wage  bill,  referred  to  in
 Part  (a)  and  whether  we  will  be
 spared  the  necessity  of  putting  another
 question  on  this?

 Shri  Abid  Ali:  I  have  the  figure
 for  ‘1955-56.  If  that  would  satisfy  the
 hon.  Member,  this  is  from  356  colli-
 eries  out  of  853.  The  workers
 employed  are  3,2l,263  in  these  356  col-
 lieries.  They  have  paid  Rs.  15,40,06,853,

 Shri  द  B.  Vittal  Rao:  Under  the
 Payment  of  Wages  Act,  these  collieries
 are  expected  to  submit  their  returns.
 From  the  returns,  we  can.  calculate
 how  much  it  is.  What  is  the  difficulty
 in  getting  the  figure?

 Shri  Abid  Ali:  The  difficulty
 is,  they  have  not  submitted  the  re-
 turns.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  any  collieries  have  been  pro-
 secuted  for  violation  of  the  Payment
 of  Wages  Act,  for  not  submitting
 returns?

 Shri  Abid  Ali:  Notice.
 Shri  B.  C.  Bose:  May  I  know  whe-

 ther  it  is  a  fact  that  the  Coal  Mines
 Welfare  Fund  has  now  decided  to
 construct  houses  at  its  own  cost  and
 if'so0,  what  is  the  bottle-neck  in  cons-
 tructing  more  houses?

 Shri  Abid  Ali:  First,  non-availabi-
 lity  of  land  and  secondly,  steel  and
 cement  difficulties.

 Mr.  Speaker:  The  question  list  is
 over.  .I  shall  come  back  to  those  hon.
 Members  who  were  absent  at  the  time
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 when  they_were  called.  Shri  D.  C.
 Sharma:  again  absent.  Then,  there  is
 a  Short  Notice  Question  in  the  name
 of  Shri  Kasliwal.

 SHORT  NOTICE  QUESTION
 Indian  Officials  held  by  Lahore  Police

 S.  N.  Q.  No.  .  Shri  Kasliwal:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  the  P.T.I.  report  from
 Karachi  appearing  in  the  Hindustan
 Times  dated  the  l0th  May,  3957  to
 the  effect  that  two  senior  officials
 attached  to  the  Indian  Deputy  High
 Commission  at  Lahore  were  insulted,
 handcuffed  and  kept  in  police  custody
 is  correct;  and

 (०)  if  so,  for  what  reasons?
 The  Prime  Miinster  and  Minister  of

 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  The  Press  re-
 port  is  in  the  main  correct.  The  facts,
 as  ascertained  by  us,  are  as  follows:

 On  the  night  of  May  7,  five  Indian
 nationals  were  arrested  at  l]  p.m.  in
 Lahore  by  the  local  police  on  a  base-
 less  charge  of  creating  nuisance  in  a
 public  place.  They  were  abused,
 handcuffed  and  manhandled,  kept
 under  police  custody  for  a  period  of
 about  six  hours  and  subjected  to  need-
 less  medical  examination  on  a  baseless
 charge  of  being  under  the  influence  of
 alcohol.  Of  the  five  innocent  victims,
 three  were  Indian  Railway  officials
 undergoing  training  at  the  United
 Nations  Training  Centre  at  Walton:
 the  other  two  were  diplomatic  officers
 serving  as  Attaches  in  the  Deputy
 High  Commission  for  India.

 Two  other  officers  of  the  Deputy
 High  Commission  who  came  to  know
 of  the  incident  contacted  them  in  the
 Mayo  Hospital  at  3  a.m.  on  the  morn-
 ing  of  8th  May.  They  informed  the
 Sub  Inspector  that  two  of  the  persons
 arrested  had  diplomatic  status.  The
 Sub  Inspector  professed  ignorance
 about  their  status  and  identity  and
 gave  an  assurance  that  after  consult-
 ing  his  superior  he  would  immediately
 release  them  from  custody.  The  Sub
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 Inspector  however  did  not  release
 these  officers  tijl]  ten  minutes  past  five
 ‘on  the  morning  of  8th  May  and  even
 then  the  car  and  the  personal  belong-
 ings  attached  from  them  were  retained
 by  the  police.

 Our  High  Commissioner  in  Karachi
 saw  the  Pakistan  Foreign  Minister  on
 the  evening  of  May  9th  and  lodged  a
 strong  protest,  both  orally  and  in  writ-
 ing,  asking  amongst  other  things,  for
 exemplary  punishment  of  the  police
 officers  involved.  The  Pakistan
 Foreign  Minister  replied  that  he  would
 immediately  look  into  the  matter  and
 get  into  touch  with  the  West  Pakistan
 Government.  Our  Deputy  High  Com-
 missioner  at  Lahore  also  lodged  a
 strong  protest  orally  and  in  writing
 to  the  Governor  of  West  Pakistan  on
 l0th  May  afternoon.  The  Governor
 expressed  regret  at  the  incident  and
 the  embarrassment  it  had  caused  and
 Promised  a  high  level  enquiry  and
 serve  punishment  of  the  guilty  per-
 sons  if  the  complaint  made  is  estab-
 lished.  The  Commonwealth  Secretary
 also  brought  the  full  details  of  the
 incident  to  the  notice  of  the  Pakistan
 High  Commission  on  lith  morning  and
 lodged  an  emphatic  protest  against
 the  barbaric  behaviour  of  the  police
 and  asked  for  severe  punishment  of
 the  offenders.

 Shri  Kastiwal:  May  I  know  whether
 any  apology  has  been  forthcoming
 from  the  Government  of  Pakistan  for
 this  dastardly  act?

 Shri  Jawaharlal  Nehru:  I  just  read
 out  a  statement  that  the  Governor  of
 West  Pakistan  expressed  his  regret
 and  he  has  appointed  what  is  called
 a  high  level  inquiry  Committee  and  as
 5009  as  that  report  is  out,  he  will  take
 steps  on  it.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  some  of
 these  officials  were  harassed  because
 they  were  responsible  for  the  recovery
 of  some  abducted  girl  in  Pakistan?

 Shri  Jawakarlal  Nehru:  No.  I  have
 heard  no  such  report.
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 Shri  Joachim  Alva:  Is  the  Govern-
 ment  aware  whether  the  Dean  of  the
 Diplomatic  Corps  at  Karachi  has
 made  any  formal  representation  to  the
 Government  of  Pakistan  in  regard  to
 this  unusual  incident?

 Shri  Jawaharlal]  Nehru:  No:  This
 incident  happened,  as  the  hon.  Member
 knows,  in  Lahore.

 Shri  M.  Khuda  Baksh:  I  read  from
 the  newspapers  that  a  magisterial  in-
 quiry  has  also  been  ordered  by  the
 Government  of  West  Pakistan  and
 we  are  now  informed  by  the  hon.
 Prime  Minister  that  a  high  level
 inquiry  has  been  instituted  by  that
 Government.  May  I  know  whether
 this  high  level  committee  would  be
 able  to  go  into  the  matter  on  the  plea
 that  the  matter  is  sub  judice?

 Shri  Jawaharlal  Nehru:  [  take  it  that
 both  refers  to  the  same  committee.
 The  words  I  used  were  the  words
 used  by  the  West  Pakistan  Govern-
 ment.  The  Governor  has  stated  that
 he  has  appointed  a  committee  and
 whether  it  is  high  level  or  not  so  high, it  is  not  for  me  to  judge.

 Shri  A.  M.  Thomas:  May  I  know
 whether  the  Government  has  got  any
 information  with  regard  to  the  motive
 for  this  act  which  appears  to  be  a
 deliberate  and  planned  affair?

 Shri  Jawaharlal  Nehru:  How  can  IJ
 say?  Motives  there  may  be;  we  might
 Perhaps  connect  with  some  incidents
 or  some  other  matter.  Hon.  Members
 refer  to  something  else,  but  we  have
 no  factual  information  about  it.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 First  Five  Year  Plan  Progress  -
 “5  Shri  A.  K.  Gopatan:

 bd  hri  D.  Cc  Sharma:
 Will  the  Minister  of  Planning  be

 pleased  to  state  whether  the  Progress
 Report  on  the  First  Five  Year  Plan
 has  been  completed?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  A  review  of  the
 First  Five  Year  Plan  which  combines



 233  Written  Answers

 also  the  Progress  Report  for  ‘1955-56
 is  Expected  to  be  placed  before  Par-
 Hament  during  the  present  session.

 Pakistani  Nationals  in  Commer-
 cial  Establishments

 ad  Shri  D.  C.  Sharma:  Will  the
 Prime  Miinster  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 Pakistani  nationals  are  working  in
 factories  and  commercial  establish-
 ments  in  Calcutta;  and

 (9)  if  so,  their  number?
 The  Deputy  Minister  of  External

 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes.

 b)  It  would  involve  considerable
 Jabour  to  get  full  particulars  about  all
 these  persons.  But  such  information
 as  is  easily  available  is  being  collect-
 ed  and  will  be  placed  on  the  table  of
 the  House  later.

 Sanskrit  Programmes  in  A.LR.
 *2t.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  total  number  of  Sanskrit
 Programmes  presented  by  All  India
 Radio  during  957  so  far;  and

 (b)  the  total  number  of  Sanskrit
 recordings  supplied  in  1956-57  to
 foreign  countries?

 The  Minister  of  Information  and
 Broadcasting  (Or.  Keskar):  (a)  203
 programmes,  from  January  to  March,
 1957,

 (b)  No  recordings  were  supplied  in
 (1956-57,  but  recitals  have  been  ob-
 tained  from  various  stations  and  some
 have  been  selected  for  being  sup-
 plied  to  Universities  in  foreign
 countries.

 Work-site  Camps  in  West  Bengal
 and  Tripura

 3.  Shri  A.  C.  Guba:  Wil)  the  Minis-
 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  lay  a  statement
 showing:

 (a)  the  number  of  work-site
 catops  in  West  Bengal  and  Tripura
 and  their  names;
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 (b)  when  they  were  established;
 (c)  the  number  of  displaced  per-

 sons  in  each  of  them  year-wise;
 (d)  the  nature  of  work  given  50  far

 in  each  year  and  the  work  at  present
 given  to  them;

 (e)  the  per  capita  annual  income
 earned  by  them  every  year;

 (f)  the  amount  spent  on  relief  and
 administration  for  each  camp  year-
 wise;

 (g)  whether  any  rehabilitation
 schemes  have  been  formulated  for
 them;  and

 (th)  if  so,  what  are  they?
 The  Minister  of  Rehabilitation  and

 Minority  Affairs  (Shri  Mebr  Chand
 Khanna):  (a)  to  (h).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 Industrial  Development  in  Kerala
 State

 2.  Shri  Kumaran:  W]]  the  Minister
 of  Planning  be  pleased  to  state  whe-
 ther  Government  will  lay  a  statement
 on  the  Table  of  the  House  indicating
 the  schemes  for  industrial  develop-
 ment  proposed  to  be  undertaken  dur-
 ing  the  Second  Five  Year  Plan  period
 in  Kerala  State  under  Central,  State
 and  Private  auspices?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Misra):  A  list  of  major
 industrial  schemes  proposed  for  deve-
 lopment  in  the  Kerala  State  during  the
 Second  Plan  period  is  placed  on  the
 Table  of  the  House.  [See  Appendix  I,
 annexure  No.  3]

 Migration  from  West  Pakistan
 4.  Shri  0.  C.  Sharma:  Will  the

 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state  how
 many  Hindus  from  Sind  (West  Pakis-
 tan)  have  migrated  to  India  during
 957  so  far?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  About  500  upto  end  of
 March,  1957.
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 international  Court  ef  Justice
 Shri  9.  C.  Sharma:
 Shri  Raghunath  Singh:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Star-
 red  Question  No.  475  on  the  27th
 March,  3957  and  state  whether  the
 Government  of  India  have  since  sub-
 mitted  their  preliminary  objection  to
 the  Portugal's  case  against  India  to
 the  Court  of  International  Justice?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Yes,  our  Agent  to  the  Inter-
 national  Court  of  Justice  presented
 our  Preliminary  Objection  to  the
 jurisdiction  of  the  International  Court
 im  this  case  to  the  Registrar  of  the
 Court  on  the  35th  April,  (1957.

 Ambar  Charkha  Enquiry  Committee

 6.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  progress  made
 so  far  in  regard  to  the  implementation
 of  recommendations  of  the  Ambar
 Charkha  Enquiry  Committee  other
 than  Nos.  5,  12,  17,  27,  32  and  33?

 The  Minister  of  Commerce  and  In-
 austry  (Shri  Morarji  Desai):  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 {See  Appendix  1  annexure  No,  4]

 Government  Quarters  in  Calcutta
 i  Shri  Sadhan  Gupta:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  number  of  Central  Govern-
 ment  staff  quarters  constructed  on
 Southern  Avenue  in  Calcutta;

 (b)  the  total  cost  of  their  construc-
 tion;

 (९)  the  number  of  such  quarters
 which  have  not  been  occupied  after
 completion  of  sonstruction;

 (a)  the  maximum  and  minimum
 period  during’  which  such  quarters
 have  remained  un-occupied;  and

 (e)  the  reason  for  their  remaining
 vacant?
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 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K,  C.  Reddy):  (a)  80.

 (b)  Estimated  cost  of  these  quar-
 ters  is  Rs.  6,43,500/-.  Actual  cons-
 truction  cost  will  be  known  when  the
 accounts  of  the  work  are  closed.

 (c)  All  the  quarters  are  occupied.
 No  quarter  remained  unoccupied  after
 it  was  completed  with  all  services.

 (d)  Does  not  arise.
 (e)  Does  not  arise.

 Industrial  Estate,  Ludhiana
 8.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  and  Indastry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  66]  on
 the  5th  December,  956  and  state:

 (a)  the  progress  made  so  far  with
 regard  to  the  Industrial  Estate  at
 Ludhiana  in  the  Punjab;  and

 (b)  the  time  by  which  the  scheme
 is  likely  to  be  completed?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  Land
 has  been  purchased  at  a  total  cost  of
 about  Rs.  4,21,000,

 (b)  It  is  expected  that  the  scheme
 will  be  completed  during  the  current
 financial  year.

 Hindustan  Machine  Tools  Ltd.
 9.  Shri  9.  C.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  nature  of  the  proposals  to
 step  up  production  in  the  Hindustan
 Machine  Tools,  Ltd,  Bangalore;  and

 (b)  what  will  be  additional  capi-
 tal  investment?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 The  Hindustan  Machine  Tools  is  at
 Present  producing  84  centre  high
 precision  high  speed  lathes.  The
 manufacture  of  milling  machines  sizes
 2and  3  (horizontal,  vertica}  and
 universal  types  in  each  case)  will
 commence  shortly  under  an  agree-
 ment  with  M/s.  Fritz  Werners  of
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 West  Germany.  Proposals  for
 extablishing  other  lines  manu-
 facture  such  as  radial  drilling machines  and  lathes  of  other  sizes
 @fe  mow  under  consideration.

 (b)  Capital  expenditure  of  the  order
 of  Rs.  4  crores  has  been  incurred  in
 establishing  and  equipping  the
 machine  tool  factory.  Additional  capi- tal  imvestment  consequent  on  the  in-
 troduction  of  fresh  items  into  the
 production  schedule  will  be  limited
 mainly  to  balancing  equipment  and
 will  depend  on  the  items  which  may
 eventually  be  taken  up  for  pro-
 duction.

 Indo-Pakistan  Agreement  on
 Moveable  Property

 36.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 3327  on  the  8th  December,  956  and
 state  the  progress  made  in  the  im-
 plementation  of  the  Indo-Pakistan
 Agreement  on  movable  property
 during  the  current  year  so  far?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mekr  Chand
 Khanna):  The  second  meeting  of  the
 Implementation  Committee  which
 had  been  postponed  at  the  request  of
 Pakistan  was  held  at  Karachi  on  the
 4th  and  5th  February,  ‘1957.  At  this
 meeting  practically  all  the  outstand-
 ing  lists  excepting  those  relating  to
 Postal  accounts  were  exchanged.  The
 meeting  also  took  some  decisions
 which  should  mitigate  the  hardship  of
 displaced  persons,  Important  among
 the  lists  received  are  those  relating  to
 lockers  and  safe  deposits.

 The  physical  exchange  of  evacuec
 fire-arms  between  India  and  Pakistan
 also  toox  place  at  meetings  hela
 simultaneously  at  Lahore  and
 Jullundur  in  October,  956  and  April,
 ‘1957,  As  a  result  about  1,000  fire-
 arms  have  been  exchanged  on  either
 side,

 Film  en  Unseucnability
 Wi.  Shri  9,  6.  Sharma:  Will  the

 Minister  of  Infermation  and  Broad-
 casting  be  pleased  to  refer  to  the
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 reply  given  to  Starred  Question  No.
 3763  on  the  430  December,  1956,  and
 state  the  progress  made  with  regard
 to  the  proposal  to  produce  a  full-
 length  educative  film  for  the  removal
 of  untouchability?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The
 production  of  such  a  film  has  to  be
 proceeded  with  carefully  so  as  to  ful-
 fil  effectively  the  object  in  view.  The
 proposal  is  being  discussed  with  some
 well-known  producers.

 State  Trading  Corporation
 (Private)  Ltd.

 Ww  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  State  trading
 Corporation  of  India  have  entered
 into  an  agreement  with  the  U.S.S.R.
 to  supply  hides,  skins  and  tobacco;
 and

 (b)  how  the  scheme  is  to  be  im-
 plemented?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desal):  (a)
 Yes,  Sir.  For  tobacco  only.

 (b)  Exports  are  being  arranged
 through  the  Tobacco  Export  Pro-
 motion  Council.

 Slum  Clearance

 13.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  refer  to  the  reply
 given  to  Starred  Quesetion  No.  442
 on  the  2lst  December,  ‘1956,  and  state:

 (a)  whether  the  recommendations
 made  by  the  State  Planning  Official.
 Conference  held  in  Chandigarh  on  the
 llth  October,  1956,  regarding  Pilot
 Projecis  on  slum  clearance  in  India
 have  been  considered  by  Government,
 and

 (b)  the  main  recommendations  of
 the  Conference  and  which  of  them
 have  been  accepted  by  Government?
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 The  Minister  of  Works,  Housang

 cs
 Supply.  (Shri  K.  C.  Reddy):  (a)

 es,

 (b)  A  statement  is  placed  on  the
 Table  on  the  House,  [See  Appendix  I,
 annexure  No.  5]  showing  the  main
 recommendations  of  the  Conference
 relating  to  Pilot  Projects  on  slum-
 clearance  which  have  already  been
 circulated  by  them  to  various  State
 Governments  who  are  concerned  with
 the  execution  of  slum-clearance  pro-
 grammes.  These  recommendations
 are  generaily  covered  by  the  Slum-
 Clearance  Scheme  of  the  Govern-
 ment  of  India,  copies  of  which  are
 available  in  the  Library  of  Parlia-
 ment.  Considering  the  magnitude  of
 the  problem  and  the  resources  made
 available  in  the  Second  Five  Year
 Plan,  the  implementation  of  the  abuve
 Scheme  will  itself  be  in  the  nature
 of  pilot  projects  to  be  carried  out
 by  the  State  Governments  and  their
 Local  Bodies  in  different  parts  of  the
 country.  Under  the  Scheme,  the  State
 Governments  are  required  to  carry
 out  the  necessary  Socio-Economic
 Survevs  before  formulating  any  pro-
 jects  of  slum-clearance.  The  States
 will,  it  is  hoped,  also  execute  the  pro-
 jects  as  expeditiously  as  possible,
 taking  into  account  the  resources
 available  and  other  connected  factors.
 The  result  of  these  projects  will
 provide  adequate  material  for  re-
 search  and  study  which  should  be  of
 help  in  the  formulation  of  further
 programmes  of  Slum-clearance  and
 redevelopmeré.

 Employment  Exchanges

 44.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  2440  on  the
 2lst  December,  956  and  state  the
 Progress  since  made  in  regard  to  the
 question  of  setting  up  remaining  20
 new  Employment  Exchanges?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Sanction  hag  =  since
 been  accorded  to  the  opening  of  five
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 more  new  Employment  Exchanges,  4s
 below:

 State  Place  where  sanctioned
 Orissa—Rairangpur,  Joda  and

 Rayagada.
 West  Bengal—Siliguri.
 Manipur—Imphal.

 Heavy  Water  Production
 15.  Shri  D,  C.  Sharma:  Will  the

 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  496  on  the  30th  November,
 1956,  and  state:

 (a)  whether  any  decision  has  since
 been  taken  regarding  the  production
 of  Heavy  Water  at  Sindri;  and

 (b)  if  so,  when  it  is  expected  to  be
 produced?

 The  Prime  Minister  apd  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Not  yet.

 (b)  Does  not  arise.

 Trade  with  U.5.S.R.
 ‘16.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  value  and  the
 tonnage  of  the  commercial  goods  ex-
 ported  to  and  imported  from  U.S.S.R.
 during  1956-577,

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  The
 value  of  exports  to  and  imports  from
 the  U.S.S.R.  during  1956-57  (April-
 December)  is  as  under:—

 Exports:  Rs.  094  lakhs.

 Imports:  Rs.  3080  lakhs.

 Figures  in  tonnage  are  not  avail-
 able.

 Persons  Registered  with  Employment
 Exchanges

 7.  Shri  M.  Shankaraiya:  Will  the
 Minister  of  Labeur  and  Employment
 be  pleased  to  state:

 (a)  the  total  number  of  (i)  edu-
 cated  and  (ii)  um-educated  persons
 who  were  registered  with  the  variqus
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 employment  exchanges  in  the  coun-
 try  upto  June  ‘1958,  (Statewise);  and

 (b)  the  number  who  have  been
 given  employment?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  The
 required  information  is  given  below:—

 Number  of  registrations  Numbcr  of  placements
 STATE  Educated  Others  Total  Educated  Others  Total

 persons  *  persons  *

 Andhra  +1;095747  304,063  4513,810  23,047  30,499  53,546
 Assam  .  75,833  84,718,  1,08,  557  3.792  11,628  ¥2,820
 Bihar  पु  पु  86,179  3,67,685  453,864  7,504  45557)  533075
 Bombay  मु  +1,83,470,  55939448  776,918  21,868  53327  75,779
 Dethi.  7  +1,06,940  1;74s104,  2,8  3044  (15,073,  355036  (30,109,
 Himacha)  Pradesh  7,903  20,456  (22.389  506  6,641  7147
 Kerala.  §2,298  1,00,897  14535195  45986  20,055  (25,041
 Madhya  Pradesh  मु  30,909  ‘1,12,570,  ‘1643-479,  45749  9.782  13,931
 Madras  1,33,700,  347,861  4,8I,56I  24.802  36,072  60,874
 Mysore  >  :  $0,908  ‘1,02,866  I.53,774  45125  30.336  ‘14,461
 Orissa  a  I§,69!  67,976  83,607  (2.016  14,085  10,TOr
 Punjab  '1,06,749°  BT T,895,  4518,644  32.289  55,843  68,133
 Rajasthan  38,516  ‘1,17,028  ‘1,55)844  45546  70.764  (15,310,
 Uttar  Pradesh  2,87,59r  819,950,  ‘11,07.54 <  4  ७75  1,06, 768,  3  527,000,
 West  Bengal  I,36,979  4y11,908  —_5,48,887  8.432  35:374  43.000

 1.585.348,  4,61,765  6,17,000, ToTar  13557413.  39:375365  $2,94.778
 *  Matriculates  and  above.

 Note  :—Separate  figures  regarding  educated  persons  are  ror  available  for  the  ycars  pricy  to
 7953.

 Particularly  on  a  matter  of  this.  kind,
 this  35  not  the  ordinary  procedure,
 that  is,  just  tabling  an  adjournment
 motion  as  to  what  the  recommend-
 ations  are,  what  their  pros  and  cons
 are,  whether  the  recommendations
 ought  to  be  accepted  or  ought  not
 be  accepted,  and  so  on.  It  is  not  by
 a  mere  censure  that  this  matter  can
 be  raised.  Therefore,  if  any  hon.
 Member........

 Shri  S,  L.  Saksena  (Maharajganj):
 lf  Government  appoint  a  commission
 of  enquiry  like  this,  and  they  do  not
 accept  even  their  main  recommend-
 ations,  it  will  be  a  very  bad  prece-
 dent,  and  no  commission  wil}  here-
 after  be  able  to  give  judgment  in-

 MOTION  FOR  ADJOURNMENT

 GOVERNMENT'S  DECISION  RE.  REPORT
 ON  MAHBUBNAGAR  RAILWAY  AcCCCIDEAT

 Mr.  Speaker:  I  have  received  noticc
 of  an  adjournment  motion  from  Shri
 S.  L.  Saxena  about  the  decision  of  the
 Government  not  to  accept  the  findings
 of  the  Commission  of  Inquiry  consist-
 ing  of  Mr,  S.  L.  T.  Desar,  of  the  Bom-
 bay  High  Court,  whieh  inquired  into
 the  Mahbubnagar  train  disaster  etc.
 Does  it  contain  only  one  recommend-
 ation  of  the  report  or  several  re-
 commendations?  What  are  the  =  re-
 commendations  accepted  and  what  are
 the  recommendations  not  accepted?
 So  far  as  such  matters  are  concerned,
 whenever  a  committee  or  a  com-
 mission  is  appointed  to  enquire  into  a
 particuar  matter,  and  they  submit  a
 report,  and  Government  accept  or
 reject  or  accept  partially  that  report. it  is  open  to  any  hon.  Member  to  ask
 Government  to  lay  the  report  on  the
 Table  of  the  House,  and  ask  for  a
 discussion  on  that.  If  we  could  find
 time,  certainly,  time  will  be  allotted;

 dependently.  This  is  a  matter  of  very
 urgent  public  importance,  And  if  you
 permit,  and  if  Government  are  pre-
 pared  to  give  time  for  a  two-and-a
 half  hour  discussion,  I  would  be  glad
 to  withdraw  this  adjournment  mo-
 tion.

 Shri  HW.  6,  Mathur  (Pali):  I  have
 already  given  notice  of  a  motion  for
 a  discussion  of  that  report.
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 Mr.  Speaker:  All  that  I  can  say  is
 this.  Of  course,  it  ts  an  important
 matter.  Otherwise,  a  committee
 would  not  have  been  appointed.  Now,
 that  committee  hag  submitted  a  report.
 Government  may  accept  the  report
 or  may  not  accept  the  report,  or  may
 accept  it  partially.  It  is  open  to  this
 House  to  discuss  it.

 If  the  hon.  Member  gives  notice  of
 a  motion,  I  shall  consider  if  we  can
 allot  a  particular  time;  I  shall  also
 consult  Government,  and  try.  At
 present,  I  can  only  say  that  this  is  not
 the  procedure  to  tackle  matters  relat-
 ing  to  the  acceptance  or  otherwise  of
 a  report.

 Does  the  Minister  want  to  say
 anything?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  I  was  just  going  to
 say  that  a  copy  of  the  report  has
 been  placed  in  the  Library  of  the
 House.  The  general  discussion  on  the
 Railway  Budget  is  coming,  and  in  the
 meantime,  hon.  Members  may  _  study
 the  report  and  also  the  modifications
 made  by  Government,  and  the  grounds
 on  which  such  modifications  have
 been  considered  necessary.  These
 points  can  very  well  be  raised  in  the
 course  of  the  general  discussion  on
 the  Railway  Budget.

 Shri  Heda  (Nizamabad):  In  cases
 of  this  nature,  as  far  as  I  have  been
 able  to  observe,  only  five  copies  are
 placed  in  the  Library.  I  feel  that  this
 number  is  very  inadequate.  I  would
 request  the  Minister  to  have  at  least
 2  copies  placed  in  the  Library.

 Shri  Jagjivan  Ram:  I  believe  about
 twenty-five  copies  have  been  already
 placed;  and  some  more  copies  wili
 be  -placed.

 Shri  T.  K.  Chaudhuri:  Apart  from
 the  Railway  Administration  aspect  of
 the  matter,  there  is  another  very  im-

 rtant  thing  involved  in  this  ques-
 Fon.  Government  appoint  some  en-
 quiry  committee  with  a  High  Court
 judge  as  its  chairman.  It  is  almost
 a  judicial  enquiry.  Now,  that  com-
 mittee  submits  its  report.  And  Gov-
 ernment  reject  its  recommendations.

 ४34

 There,  a  qeustion  of  principle  is  in~
 volved.-  Am  I  to  understand,  or  can
 I  take  it,  that  you  will  be  pleased  to
 accept  a  motion  for  discussing  this
 aspect  of  the  question?

 Shri  8.  L,  Saksena:  If  Government
 would  agree  to  have  a  two-and-a-half
 hour  discussion,  I  would  withdraw  the
 motion.

 Mr.  Speaker:  I  have  heard  enough
 about  this.  <All  that  I  can  say  at  this
 stage  is  this.  The  Railway  Minister
 has  brought  it  to  our  notice  that  the
 Railway  Budget  is  goimg  to  be  pre-
 sented  tomorrow.....

 Some  Hon,  Members:  No;  today.
 Mr,  Speaker:  I  am  sorry.  The  Rajl-

 way  Budget  is  going  to  be  presented
 today,  and  then,  there  will  be  dis-
 cussion  of  the  Railway  Budget.  In
 view  of  this,  and  in  the  light  of  what
 I  have  already  said,  such  reports
 carinot  be  discussed  in  an  adjourn-
 ment  motion.  There  must  be  a  se-
 parate  motion  tabled,  and  #  time  is
 given,  it  could  be  discussed.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  I  merely  wish  to  add  to  what
 my  colleague  has  said.  There  is  no
 doubt  about  the  importance  of  thaf
 particular  disaster  and  the  importance
 of  the  measures  that  we  take  to  avoid
 such  disasters.  There  is  no  doubt  that
 it  is  an  important  matter  for  an  en-
 quiry  committee  or  a  High  Court
 judge  to  make  recommendations  on.

 Speaking  for  myself,  I  regret  to  say
 l  have  not  read  the  report.  So,  I
 have  no  opiniogn  about  it  personally.
 But,  Government  gre  perfectly  pte-
 pared,  that  is,  in  theory,  to  have  a
 discussion;  in  practice,  it  is  a  question
 of  finding  time;  that  is  to  say  whether
 it  will  be  possible  during  this  brief
 Session  to  find  time  for  this,  apart
 from  the  discussion  of  the  Railway
 Budget,  I  do  not  know.  I  am  in  your
 hands  and  the  hands  of  the  coth-
 mittee  which  deals  with  allocation!  of
 time

 But  we  shall  giadly  have  a  discus-
 ston’  provided  time  is  available  if  got
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 now,  later,  in  the  next  session.  This
 matter,  ag  you  were  pleased  to  say,
 cannot  be  taken  on  a  motion  for  ad-
 journment.  The  whole  Report  should
 be  studied  and  the  matter  discussed
 then.

 Dr.  Ram  Snbhag  Singh  (Sasaram):
 Is  it  open  to  Government  to  express
 their  view  just  on  the  eve  of  the  ses-
 sion  of  the  House  on  this  matter,  es-
 pecially  when  the  hon.  Minister  says
 that  the  House  is  free  to  discuss  it  in
 the  course  of  the  budget  debate  relat-
 ing  to  the  Railways?

 Shri  Jagjivan  Ram:  Is  the  hon.
 Member  asking  what  should  be  the
 procedure?

 Shri  Jawaharlal  Nehru:  I  must  say
 that  the  hon.  Member’s  suggestion  is
 rather  odd,  this  being  announced  2n
 the  eve  or  the  morning  of  the  meet-
 ing  of  the  House.  It  has  no  relation
 to  the  fact.  A  Ministry  of  Govern-
 ment  appoint  a  Committee  on  techni-
 cal  matters.  They  come  to  their  con-
 clusions  about  the  Report  of  the  Com-
 mittee.  It  has  no  relation  to  the  fact
 of  the  meeting  of  the  House.  It  is
 open  to  the  House  to  disagree  with
 the  Government’s  views  or  to  very
 them  or  to  accept  them.  But  Govern-
 ment  have  to  deal  with  the  Report  of
 the  Committee.  A  technical  exami-
 nation  of  it  cannot  await  a  discussion
 in  the  House.

 Shri  Sinhasan  Singh  (Gorakhpur):
 May  I  say  one  word  on  this?

 Mr.  Speaker:  No,  I  am  sorry.  There
 is  no  end  to  this  discussion.  So  far
 as  the  adjournment  motion  is  con-
 cerned,  I  cannot  give  my  consent  to  it.

 This  is,  no  doubt,  an  important
 matter.  When  a  Committee  has  been
 appointed  by  Government,  it  is  open
 to  the  Government  to  come  to  any
 conclusion  about  its  Report,  one  way
 or  the  other.  It  is  equally  open  ६०
 this  House,  if  it  wants,  to  have  an
 opportunity  to  discuss  the  matter  end
 bring  it

 polnterly
 to  the  notice  of  the

 Government  and  to  the  country,  that
 Government’s  decision  is  wrong  or
 omerwise  Incorrect.  It  is  open  to
 hon,  Members  to  table  a  motion  to
 this  effect.
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 So  far  88  the  time  factor  is  con-
 cerned,  during  this  session  time  does
 not  seem  to  be  availabie.  But  I  will
 allow  representative  ‘Members  to  Gis-
 cuss  this  matter  during  the  Railway
 Budget  debate.  Copies  of  the  Report
 are  available  here  and  hon.  Members
 may  make  their  submissions.  If  still,
 there  are  many  other  matters  which
 have  to  be  discussed  on  the  floor  of
 the  House,  I  shall  try  to  find  time
 either  in  this  session,  if  it  is  possible,
 or  during  the  next  session.  Under
 the  circumstances,  I  do  not  feel  called
 upon  to  give  my  consent  to  this.
 motion  for  adjournment.

 As  regards  discussion  of  the  matter, as  I  pointed  out,  nothing  will  be
 stifled.  Let  us  hear  what  exactly
 happened  regarding  these  recommend-
 ations  and  the  decision  of  the  Gov-
 ernment.  If  still  the  House  is  not
 Satisfied  with  it  and  wants  to  have  a
 fuller  discussion,  I  will  certainiy
 allow  some  time.

 Shri  Mohamad  Imam  (Chitaldrug):
 May  I  request  that  copies  of  the  Re-
 port  may  be  circulated  to  all  hon.
 Members?  Provision  of  five  copies  in
 the  Library  will  not  be  sufficient.

 Mr.  Speaker:  As  many  hon.  Mem-
 bers  as  want  to  have  copies  will  kindly
 intimate  to  Secretary.  We  will  try  to
 get  copies.

 Shri  Mohamed  Imam:  If  the  Report
 is  just  placed  on  the  Table  of  the
 House,  I  am  afraid  we  cannot  all  cf
 us  go  through  it.

 Mr.  Speaker:  Why  should  it  be
 circulated  to  every  hon.  Member?  All
 hon.  Members  who  want  to  have
 copies,  may  write  to  Secretary.

 PANEL  OF  CHAIRMEN
 Mr.  Speaker:  I  have  to  inform  the

 House  that  under  rule  9(l)  of  the
 Rules  of  Proceduhe  and  Conduct  of
 Business,  I  have  appointed  the  follow-
 ing  persons  as  Members  of  the  Panel
 of  Chairmen:  Sardar  Hukam  Singh,
 Pandit  Thakur  Das  Bhargava,  Shri
 Barman,  Shrimati  Renu  Chakravartty,
 Shri  Frank  Anthony  and  Shri  A.  M.
 Thomas:
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 PAPERS  LAID  ON  THE  TABLE
 -ANNUAL  REPORTS  ON  THE  HINDUSTAN

 InsecrTicipes  Private  Lip.  AND  THE
 Hinpustan  AntisioTics  Private  Lro.

 The  Minister  of  Commerce  2nd  In-
 dustry  (Shri  Morarji  Desai):  I  beg  to
 lay  on  the  Table  a  copy  of  each  of  the
 following  Reports: —

 (i)  Annual  Report  of  the  Hin-
 dustan  Insecticides  Private  Ltd.
 for  1955-56.  [Placed  in  Library.
 See  No.  S-9/57}.

 (2)  Annual  Report  of  the  Hin-
 dustan  Antibiotics  Private  Ltd.
 for  1955-56.  [Placed  in  Library.
 See  No.  S-0/57].

 ‘NOTIFICATION  UNDER  ESSENTIAL  COM-
 MopiTres  AcT

 Shri  Morarji  Desai:  ]  beg  to  lay  on
 the  Table,  under  sub-section  (6)  of

 “Section  3  of  the  Essential  Commodities
 Act,  1955,  a  copy  of  the  Notification
 No.  S.R.O.  904,  dated  the  23rd  March,
 ‘1957.  [Placed  in  Library.  See  No.
 S-/57}.

 -STATEMENTS  SHOWING  ACTION  TAKEN  BY
 GOVERNMENT  ON  VARIOUB  ASSURANCES
 ETC.
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table  the  follow-
 ing  statements  showing  the  action
 taken  by  the  Government  on  various
 assurances,  promises  and  undertak-
 ings  given  by  Ministers  during  the
 various  sessions  shown  against  each:

 i)  First  State  Fifteenth  Ses-
 ment  sion  (1957,  of

 the  First
 Lok  Sabha.

 (2)  Supplemen-  Fourteenth  ses-
 tary  Statement  sion,  1956,  of

 No.  IV  the  First
 Lok  Sabha.

 (3)  Supplemen-  Thirteenth  ses-
 tary  Statement  sion,  ‘1956,  of

 No.  XI  the  First  Lok
 Sabha.
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 (4)  Supplemen-  Twelfth  session,
 tary  Statement  1956,  of  the
 No.  XVII  First  Lok

 Sabha.

 (5)  Supplemen-  Eleventh  ses-
 tary  Statement  sion,  ‘1985,  of
 No,  XIX  the  First  Lok

 Sabha.

 (6)  Supplemen-  Tenth  Session,
 tary  Statement  ‘1955,  of  the
 No.  XXII.  First  Lok

 Sabha.

 [See  Appendix  I,  annexure  No.  6).

 NoTIFICATION  UNDER  TRE  KHADI  AND
 VILLAGE  INDUSTRIES  Commorssion
 Act

 The  Minister  of  Commerce  (Shri
 Kanungo):  I  beg  to  lay  on  the  Table,
 under  sub-section  (2)  of  Section  3  of
 the  Khadi  and  Village  Industries
 Commission  Act,  1956,  a  copy  of  the
 Notification  No.  5(8)/57-KVE  dated
 the  23rd  April,  1957.  [Placed  in
 Library.  See  No.  S-9/57}].

 KuHapr  AND  Vrutace  INpustrres  Com-
 MISSION  RULES

 Shri  Kanungo:  I  beg  to  lay  on  the
 Table,  under  sub-section  (3)  of  Sec-
 tion  26  of  the  Khadi  and  ‘Village  In-
 dustries  Commission  Act,  +1956,  a  copy
 of  the  Khadi  and  Village  Industries
 Commission  Rules,  (1957.  [Placed  in
 Library.  See  No.  S-9/57}.

 RESULTS  OF  BYE-ELECTIONS
 The  Minister  of  Law  (Shri  A.  K.

 Sen):  Sir,  I  beg  to  lay  on  the  Table
 a  copy  of  the  results  of  bye-elections
 held  between  the  3ist  July,  955  and
 the  3lst  October,  1956.  [Placed  in
 Library.  See  No.  S-20/57}.

 AMENDMENTS  TO  REPRESENTATION  OF
 THe  Prorprz  (Conpuct  or  Execrions
 AND  ELECTION  Prtrrtows)  Ruias

 Shri  A.  K.  Sen:  ‘Sir,  I  beg  to  lay  on
 the  Table,  under  sub-section  (8)  of
 section  769  of  the  Representation  of
 the  People  Act,  1951,  a  copy  of  each
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 ‘af  the  following  Notifications  making
 certain  amendments  to  the  Represen-
 tation  of  the  People  (Conduct  of
 Elections  and  Election  Petitions)
 Rules,  1956: —

 (l)  Notification  No.  S.R.O.  2719,
 dated  the  l6th  November,  1956.

 (2)  Notification  No  S.R.O.  3068,
 dated  the  44६8  December,  1956.

 (3)  Notification  No.  S.R.O.  412,
 dated  the  4th  February,  1957.

 (Placed  in  Library.  See  No.  S-2]l/
 57).
 AMENDMENT  TO  THE  REPRESENTATION  OF

 वाद  PEOPLE  (PREPARATION  OF  ELEC-
 TORAL  ROLLS)  RULEs.
 Shri  A.  K.  Sen:  Sir,  I  beg  to  lay

 on  the  Table,  under  sub-section  (3)
 of  section  28  of  the  Representation  of
 the  People  Act,  95i,  a  copy  of  the
 Notification  No.  S.R.O.  140,  dated  the
 l0th  January,  957  making  certain
 amendment  to  the  Representation  of
 the  People  (Preparation  of  Electoral
 Rolls)  Rules,  1956.  [Placed  wm  Lib-
 rary.  See  No.  S-22/57].

 NOTIFICATIONS  UNDER  THE  COMPANIES
 Act,  ‘1956.

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Sir,  I  bez  to  lay

 on  the  Table,  under  sub-section  (3)  of
 section  64]  of  the  Companies  Act,
 ‘1956,  a  copy  of  each  of  the  following
 Notifications:

 (l)  Notification  No.  S.R.O.  1281,
 dated  the  23rd  April,  (1957.

 (2)  Notification  No.  S.R.O.  1435,
 dated  the  7th  May,  1957.

 {Placed  in  Library.  See  No.  S-23/
 57}.

 Compantres  (APPEALS  TO  TNE  CENTRAL
 GovernNMENT)  RULES

 Shri  B.  R.  Bhagat:  Sir,  I  beg  to  lay
 on  ‘the  Table,  under  sub-section  (3)
 of  section  642  of  the  Companies  Act,
 I986,  a  copy  of  the  Companies
 (Appeals  to  the  Central  Government)
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 Rules,  1957,  published  in  the  Notifica-
 tion  No.  S.R.O.  1380,  dated  the  4th
 May,  ‘1957.  (Placed  in  Library.  See
 No.  ‘S-24/57].

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RISE  IN  FOOD  PRICES
 Shri  S.  द  Ramaswamy  (Salen):

 Su,  under  Rule  197,  I  beg  to  call  the
 attention  of  the  Minister  of  Food  and
 Agriculture  to  the  following  matter
 of  urgent  public  importance  and  I
 request  that  he  may  make  a  statement
 thereon:

 “The  rise  in  food  prices  and
 steps  taken  by  the  Government
 im.  regard  thereto.”
 The  Minister  of  Food  and  Agricui-

 ture  (Shri  A.  P.  Jain):  Sir,  agricul-
 tural  production  is  highly  susceptible
 to  vagaries  of  nature,  but,  neverthe-
 less,  it  35  clear,  on  a  study  of  the  pro-
 duction  figures  over  the  last  0  years,
 that  the  overall  production  of  cereals
 as  well  as  the  yield  per  acre  are  con-
 siderably  higher  at  present  than  at  the
 beginning  of  that  period.  In  ‘1947-48,
 the  total  production  of  cereals  was
 437  million  tons  and  the  yield  per
 acre  was  569  Ibs.  In  ‘1956-57,  the
 total  production  of  cereals  has  been
 56:2.  million  tons  and  the  yields  per
 acre  59l  lbs.  The  following  statement
 gives  the  5-yearly  moving  average
 production  from  95]-52:—

 Quinquennium  Average  pro-  Average  yield
 ending  duction  of  cereals  per  acre

 Gin  Million  Tons)  (in  Ib.)

 1951-52  43°5  59
 1952-53.  44°6  524
 (1953-54  47°6  53
 1954-55.  49°6  544
 1955-56.  521  557
 ‘1956-57,  54  Bt  579°

 mates.
 The  above  figures  clearly  establish
 that  there  has  been  a  steady  improve-
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 ment  in  production.  If  we  compare
 the  figures  for  the  quinquennium  end-
 ing  95i-52  and  the  quinquennium
 ending  ‘1956-57,  we  find  that  the  pro-
 duction  has  gone  up  by  25:9%  while
 the  yield  per  acre  has  gone  up  by
 il%.  The  figures  for  rice,  wheat  and
 coarse  grains  separately,  which  make
 up  the  total  for  cereals  are  given
 below:

 Percentage  increase  in  qui-
 nquennium  ending  1956-57,
 over  the  quinguennium

 ending  95i-52

 In  total  pro-  In  yield  per
 duction  acre

 Rice  20-0  A3B-1
 Wheat  36°38  i4°9
 Coarse  grains  29°9  3222

 The  latest  position  is  that  the  vro-
 duction  of  rice  this  year  has  been  28°i
 million  tons  which  is  an_  all-time
 record.  In  spite  of  recent  damage  to
 wheat  crop  in  certain  parts  of  the
 country,  the  production  of  wheat  is
 expected  to  be  about  roe  million  tons
 as  against  8°3  million  tons  last  year.

 It  is  very  near  the  record  produc-
 tion  of  wheat  in  1954-55,  namely,  8°8
 million  tons.  The  production  of  coarse
 grains  this  year  is  slightly  better  than
 last  year,  though  it  is  still  about  3
 million  tons  jess  than  the  record  pro-
 duction  of  1953-54.  Altogether  the
 total  production  of  cereals  this  year  is
 expected  to  be  56-2  million  tons  which
 is  higher  than  that  of  last  year  or  the
 year  before.  There  is,  therefore,  no
 justifiable  cause  for  alarm,  even though  the  wheat  crop  has  suffered  in
 certain  areas  due  to  the  recent  rains,
 hailstorms  and  rust.  The  overall
 supply  position  is  such  that  no  serious
 difficulties  need  be  approached.
 Government  have  a  very  substantial
 import  programme  of  wheat  to  meet
 the  legitimate  requirements  of  differ-
 ent  areas  where  the  wheat  crop  may
 have  suffered.
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 The  position  in  the  different  States and  the  steps  taken  by  the  Govern- ment  to  meet  the  difficulties  where the  Rabi  crops  have  suffered  are  indi- cated  below:
 BIHAR  /

 The  Minister  of  Food  and  Agricul- ture  visited  parts  of  the  districts  of Patna,  Monghyr  and  Bhagalpur,  where the  Rabi  crop,  in  particular  wheat,  had been  damaged  by  rust,  rains  and  hail- storms.  The  wheat  grain  was  shrivel- led  and  the  yield  was  low.  Other districts  reported  to  be  affected  are Santhal  Parganas,  Purnea,  Saharaa, Darbhanga,  Muzaffarpur,  Gaya,  Pala- mau  and  Shahabad.  The  normal  Ppro- duction  of  wheat  in  the  State  of  Bihar is  of  the  order  of  4  Iakh  tons,  out  of which  60  per  cent.  is  reported  to have  been  ost.

 The  demand  of  the  State  Govern- ment  for  wheat  distribution  in  the affected  areas  has  been  accepted  in full.  It  has  been  agreed  that  for  the three  months—-May  to  July  957—~ 60,000  tons  of  wheat  will  be  supplied. Additional  ‘15,000  tons  of  wheat  will be  supplied  for  stocking  so  that  in  the event  of  floods  during  the  rainy  season, this  wheat  may  be  readily  available for  meeting  the  emergency.  Already a  number  of  special  trains  have  been
 despatched  from  the  port  towns  where wheat  is  in  stock,  and  it  is  expected that  before  the  end  of  May,  about
 35,000  tons  of  wheat  will  reach  Bihar. I  may  here  add  that  four  trains  have
 already  reached  the  place—that  is, about  4,000  tons.

 The  position  will  be  reviewed  in
 July  and  the  programme  of  supplies during  the  subsequent  months,  will then  be  decided  upon.  If  Bihar  gets a  good  maize  crop  in  August,  the
 position  is  expected  to  ease.  In  order to  enable  early  sowing  of  maize,  the State  Government  have  reduced  the rate  for  tube-well  water  by  75  per cent.  The  Bihar  Government  are
 undertaking  relief  works  to  provide
 employment  in  the  scarcity  affected

 areas,
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 UTTAR  PRADESH:
 The  demand  of  the  U.P.  Government

 for  the  hill  districts  and  Eastern  U.P.
 where  the  Rabi  crop  has  suffered,  has
 been  accepted  in  full  I5,000  tons  of
 wheat  per  month  will  be  made  avail-
 able  to  the  U.P.  Government  for  dis-
 tribution  in  these  areas  up  to  the  end
 of  September  when  the  position  will
 be  reviewed.

 RAJASTHAN:

 In  Jodhpur  Division,  the  Rabi  crops
 have  been  damaged,  and  the  distribu-
 tion  of  wheat  is,  therefore,  being  con-
 tinued  at  an  augumented  rate  in
 Jodhpur.  Substantial  stocks  of  wheat
 are  being  built  up  in  the  other  Centra)
 depots  in  Rajasthan.
 BOMBAY:

 In  certain  parts  of  Bombay,  the
 jowar  crop  was  damaged.  It  has,
 therefore,  been  agreed  to  make  avail-
 able  adequate  quantities  of  wheat  to
 the  Bombay  Government  for  distribu-
 tion  in  the  districts.  This  will  relieve
 the  adjoining  areas  of  Madhya  Pra-
 desh  from  the  pressure  of  demand
 from  Bombay.  The  full  wheat  require-
 ments  of  Bombay  City,  which  is  cor-
 doned  off,  will  continue  to  be  met  by
 the  Government  of  India.

 WEST  BENGAL:
 Although  the  aggregate  production

 of  rice  in  West  Bengal  has  been  about
 2  lakh  tons  more  this  year  as  com-
 pared  to  last  year,  difficult  conditions
 continue  to  prevail  in  some  districts
 including  Burdwan,  Murshidabad,
 Nadia,  Hooghly  and  Howrah  which
 were  affected  by  floods  in  October
 last  year.  There  has  also  been  damage
 to  rabi  crops  in  certain  districts.  In
 addition  to  3,000  tons  of  wheat  per
 month,  which  was  being  issued  for
 distribution  in  the  districts,  another
 6,000  tons  of  wheat  will  now  be  sup-
 plied  per  month  to  meet  the  additional
 requirements.

 Like  Bombay,  the  full  wheat  re-
 quirements  of  Calcutta,  which  is  cor-
 doned  off,  will  continue  to  be  met  by
 the  Government  of  India.  During
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 April  and  May,  ‘1957,  14,000  tons  of
 rice  have  been  made  available  to  the
 West  Bengal  Government  against
 a  total  demand  of  15,000  ‘tons.
 West  Bengal  Government  have  also
 sent  the  estimates  of  their  require-
 ments  for  the  remaining  months  of
 the  year  and  suitable  allocation  will
 be  made  to  them  from  time  to  time.

 KERLA:
 In  this  State  the  rice  crop  this  year

 has  been  normal  but  owing  to  high
 density  of  population  and  crop  pattern,
 large  quantities  of  rice  and  paddy  are
 generally  imported  every  year  from
 Andhra  and  Tanjore  District  of
 Madras.  Those  sources  are  open  to
 the  State  but  the  Government.  of
 India,  have,  during  the  four  months
 from  January  to  April,  supplied  78,000
 tons  of  rice  for  distribution  through
 4000  and  odd  fair  price  shops.  ‘The
 State  Government  has  reported  that
 the  prices  are  showing  an  upwareé
 trend  and  expressed  a  desire  to  oper
 more  fair  price  shops.  Discussions  are
 likely  to  be  held  with  the  representa-
 tives  of  the  State  Government  shortly
 and  additional  supplies  will  be  given
 in  the  light  of  the  overall  availability
 of  stocks.

 Reports  of  difficulties  from  some
 areas  in  Mysore  and  Assam  have  also
 been  received.  Adequate  steps  are
 being  taken  to  meet  the  situation.

 In  spite  of  the  record  rice  crop  and
 the  improvement  in  the  total  produc-
 tion  of  cereals  this  year  as  compared
 to  the  last  year,  the  prices  continue  to
 be  generally  higher  this  year  than
 last  year.  It  is  natural  for  the  con-
 sumers,  therefore,  to  complain  of  theze
 high  prices,  but  for  a  proper  apprecia-
 tion  of  the  situation  it  is  very  desira-
 ble  to  have  the  proper  perspective.
 Against  00  as  the  price  index  for
 1952-53,  which  is  now  generally  taken
 as  the  base  year,  the  latest  wholesale
 price  index  for  rice  is  103,  for  wheat
 90  and  for  cereals  taken  together
 300°5.  ‘This  shows  that  the  current
 prices  are  not  generally  higher  than
 in  1952-53.  954  and  3958  were  un-
 usually  low  price  years  and  a  conti-
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 nuance  of  these  low  prices  could  not
 be  expected.

 While  prices  have  been  rising  gene-
 rally  from  the  latter  half  of  955  the
 rate  of  increase  in  1956-57,  has  been
 less  than  in  ‘1985-56.  For  example,  the
 rice  prices  increased  by  over  20  per
 cent.  from  November  955  to  the
 beginning  of  May  3956  while  the
 increase  from  November  956  to  May
 957  has  been  only  4  per  cent.  Simi-
 larly,  for  wheat  the  increase  was  ar
 per  cent.  from  November  to  May  in
 1955-56  while  there  has  been  a  drop
 of  53  per  cent.  during  the  same
 period  in  1956-57.  The  same  pattern
 is  seen  in  the  case  of  the  coarse  grains
 also.  In  other  words,  the  prices  are
 steadier  this  year  than  last  year.  This
 is  an  encouraging  sign.

 The  prices  of  wheat  have  been
 showing  a  definite  decline  at  present.
 The  marketable  surplus  of  wheat
 normally  is  probably  of  the  order  of
 3  million  tons.  In  ‘1956,  Government
 distributed  12  million  tons  whicp
 meant  a  substantial  addition  tuo  the
 marketable  surplus.  During  ‘1957,
 already  about  7:5  lakh  tons  of  wheat
 have  been  distributed  during  the  first
 four  months  of  January  to  April.  The
 import  programme  is  such  that  Gov-
 ernment  would  be  in  a  position  not
 only  to  distribute  all  the  wneat  that
 is  needed  until  the  next  harvest  but
 also  to  build  a  sizeable  stock.

 This  year  the  Government  are  in  a
 better  position  to  counteract  increases
 in  wheat  prices.  The  imported  wheat
 will  not  only  meet  the  entire  demand
 of  the  port  towns  of  Calcutta  and
 Bombay  but  will  also  be  distributed
 in  the  neighbouring  areas  which,  but
 for  the  larger  releases  from  the  Gov-
 ernment  stocks,  would  have  been  com-
 pelled  to  import  wheat  from  the  nor-
 thern  and  other  States.  This  will
 reduce  avoidable  movement  as_  also
 discourage  rise  in  prices.

 It  is  true  that  after  the  last  kharif
 harvest  the  rice  prices  did  not  show
 the  usual  decline  and  are  now  show-
 ing  increases.  The  fact  that  the  rice
 production  is  an  all-time  record  this
 year  and  the  rate  of  increase  in  prices
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 this  year  is  substantislly  lower  than
 the  last  year  are  solid  bases  for  dis-
 couraging  any  feeling  of  alarm.  The
 import  programme  of  rice  this  year  is
 higher  than  last  year  and  by  jucicious
 use  of  these  imports  it  should  be  pos-
 sible  to  avoid  serious  distress  any-
 where.

 The  distribution  of  the  stocks  releas-
 ed  by  the  Central  Gavernment  is  nor~
 mally  done  by  the  State  Governments
 through  the  Fair  Price  Shops.  Their
 number  sometime  back  reached  the
 peak  figure  of  about  20,000.  These
 shope  have  done  fairly  well,  yet
 there  is  need  for  greater  supervision
 and  control  over  them  in  the  interest
 of  the  consumers.  The  system  obtain-
 ing  in  different  States  is  being
 examined  to  achieve  that  end.

 There  are  probably  several  reasons
 why  the  prices  of  foodgrains  are
 generally  higher  than  last  year  in
 spite  of  better  production.  Apart  from
 increased  consumption  arising  from
 higher  incomes,  one  obvious  reason
 may  be  hoarding  both  by  traders  and
 producers.  To  discourage  hoarding  by
 the  traders,  the  Reserve  Banx  of
 India,  at  the  instance  of  the  Govern-
 ment,  directed  the  scheduled  banks
 to  limit  advances  against  foodgrains.
 From  all  accounts  it  seems  that  due
 to  better  credit  facilities  avoiiable  to
 the  farmer  and  increase  in  the  prices
 of  cash  crops,  the  agriculturists  are
 generally  in  a  better  position  now  than
 in  the  past  to  hold  on  to  their  stocks
 in  order  to  get  better  prices  later  in
 the  Jean  months.  This  improvement
 in  the  position  of  the  agriculturists  is
 no  doubt  welcome  from  one  point  of
 view,  but  the  natural  consequence
 from  the  consumer's  point  of  view  is
 that  now  they  have  to  pay  higher
 prices.  Government  have  been  fully
 alive  to  the  complex  issues  which
 arise  out  of  this  situation  and  have
 taken  steps  from  time  to  time  to  mini-
 mise  the  difficulties  of  the  consumers.
 While  Government  will  continue  to
 watch  the  situation  and  will  take  fur-
 ther  steps  whenever  necessary,  they
 have  come  to  the  conclusion  that  the
 whole  question  requires  thorough  in-
 vestigation  and  have  decided  to  set  up
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 a  high-powered  Committee  to  investi-
 gate  fully  into  the  causes  for  rise  in
 prices  despite  higher  production  and
 to  suggest  immediately  and  from  time
 to  time  remedial  measures  which
 would  prevent  speculative  hoarding
 and  arrest  undue  rise  in  prices.

 Shri  S.  V.  Ramaswamy:  May  I
 submit  that  this  statement  be  circula-
 ted  to  the  Members?

 Shri  A.  डग,  Jain:  Yes,  Sir.  I  shall
 get  it  circulated.

 Pandit  Govind  Malaviya  (Sultan-
 pur):  May  I  suggest  that  the  hon.
 Minister,  before  getting  the  statement
 circulated  to  the  Members,  might  add
 a  few  more  statistical  figures  to  it,
 regarding  the  total  requirements  for
 the  year  in  the  matter  of  foodgrains,
 etc.,  the  total  expected  crops,  the
 existing  stocks  and  the  deficit  to  be
 made  up  etc.,  so  that  in  the  general
 discussion,  we  may  be  able  to  make
 such  observations  about  the  matter  as
 may  be  necessary?

 Shri  A.  P.  Jain:  So  far  as  this  state-
 ment  is  concerned,  I  think  it  should  be
 circulated  in  the  form  in  which  it  has
 been  read  out.  But,  if  any  hon.
 Member  wants  any  additional  infor-
 mation,  I  will  only  be  too  glad  to
 supply  it.

 Shri  Punnoose  (Ambalapuzha):  It
 was  thought  necessary  that  8  state-
 ment  should  be  made  in  the  House  in
 order  to  allay  the  anxiety  in  the
 minds  of  the  public  regarding  the
 food  situation.  Therefore,  a  little
 clarification  regarding  the  matter  may
 be  helpful.  I  want  to  know  one  or
 two  small  things  about  this.

 Mr.  Speaker:  If  any  hon.  Member
 wants  further  clarification  regarding
 the  statement  that  has  been  made,  he
 will  kindly  pass  on  a  chit  to  the
 Secretary  here  and  I  shall  pass  it  on
 to  the  Minister,  or  the  hon.  Members
 can  write  to  the  hon.  Minister  and
 ask  him  to  issue  a  supplementary
 statement  and  lay  it  on  the  Table  of
 the  House.

 Shri  Stinhasan  Singh  (Gorakhpur):
 The  hon.  Minister,  while  reading  out
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 his  statement,  mentioned  the  name  of
 eight  States  where  scarcity  prevails.
 Out  of  the  4  States  that  exist  today,.
 eight  States  are  suffering  from  scar-
 city.  The  figure  given  in  respect  of
 total  production  is  much  higher.  May
 I  know  how  the  figure  is  so  much
 higher?  States  including  U.P.,  Bihar
 and  Assam  are  all  suffering  from
 scarcity.  So,  I  want  to  know  how  he
 has  given  these  figures.

 Mr.  Speaker:  The  hon.  Member  is
 aware  that  no  supplementary  question
 is  allowed  on  the  statement  of  this.
 kind.  If  he  wants,  he  can  send  in  a
 chit  and  get  enlightenment.  If  he
 wants  enlightenment  of  the  House,  he
 ean  send  a  chit  to  the  Secretary  and
 an  answer  might  be  laid  on  the  Table
 of  the  House.

 ELECTION  TO  COMMITTEES
 INDIAN  COUNCIL  OF  AGRICULTURAL  Rz~

 SEARCH
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A,  P.  Jain):  I  beg  to  move:
 “That  in  pursuance  of  Rule  2(6)

 of  the  Rules  of  the  Indian  Courcil
 of  Agricultural  Research,  read
 with  Rule  6(2)  thereof,  the  mem-
 bers  of  Lok  Sabha  do  proceed  to
 elect,  in  such  manner  as_  tire
 Speaker  may  direct,  four  members
 from  among  themselves  to  serve
 as  members  of  the  Indian  Council
 of  Agricultural  Research.”
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  Rule  2(6y
 of  the  Rules  of  the  Indian  Council
 of  Agricultural  Research,  read
 with  Rule  6(2)  thereof,  the  meri-
 bers  of  Lok  Sabha  do  proceed  to
 elect,  in  such  manner  as  ihe
 Speaker  may  direct,  four  members
 from  among  themselves  to  serve
 as  members  of  the  Indian  Council
 of  Agricultural  Research.”

 The  motion  was  adopted.
 Mr.  Speaker:  The  dates  and  other

 instructions  will  find  a  place
 Oe

 the
 bulletin  that  will  be  issued  38  even-
 ing  or  tomorrow.
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 2०
 NationaL  Foop  and  AGRICULTURE

 ORGANISATION  Liaison  COMMITTEE

 ‘The  Deputy  Minister  of  Food  (Shri
 जा.  झा,  Krishnappaz):  I  beg  to  move:

 “That  in  pursuance  of  Resolu-
 tion  No.  F.  6-72/47-Policy,  dated
 ‘tthe  809  November,  948  of  the
 Ministry  of  Agriculture  (now
 Food  and  Agriculture),  as  amend-
 ed  todate,  the  members  of  Lok
 Sabha  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may
 direct,  four  members  from  among
 themselves  to  serve  for  a  period
 of  three  years  as  members  of  the
 National  Food  and  Agriculture
 Organisation  Liaison  Committee.”

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  Resolu-
 tion  No.  F.  6-72/47-Policy,  dated
 the  8th  November,  948  of  the
 Ministry  of  Agriculture  (now
 Food  and  Agriculture),  as  amend-
 ed  todate,  the  members  of  Lok
 Sabha  do  proceed  to  elect,  in  such
 manner  85  the  Speaker  may
 direct,  four  members  from  among
 themselves  to  serve  for  a  period
 of  three  years  as  members  of  the
 Natianal  Food  and  Agriculture
 Organisation  Liaison  Committee.”

 The  motion  was  adopted.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 May  I  know  how  many  times  this
 committee  met  last  year?

 Mr.  Speaker:  I  think  it  will  be
 always  published  in  some  report.  But
 there  is  no  harm;  the  hon.  Minister
 will  kindly  enlighten  us.

 Shri  M.  चा,  Krishnappa:  If  I  remem-
 ‘ber  aright,  it  met  two  times  in  the
 year.

 Mr.  Speaker:  Hereafter,  hon.  Minis-
 ters  will  be  ready  to  answer  some
 questions  regarding  the  use  to  which
 such  committees  have  been  put  as
 briefly  as  possible.

 Inpran  Central  Orsexps  Comnarrrse
 Shri  M.  झ,  Krishnappe:  I  beg  to

 move:
 “That  in  pursuance  of  clause  (8)

 of  Section  4  of  the  Indian  Oil-
 seeds  Committee  Act,  946  (Act  9
 of  1946),  as  amended  from  time
 to  time,  the  members  of  Lok
 Sabha  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  four  members  from  among
 themselves  to  serve  as  members
 of  the  Indian  Central  Oilseeds
 Committee.”
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  clause  (s)
 of  Section  4  of  the  Indian  Oil-
 seeds  Committee  Act,  946  (Act  9
 of  1946),  as  amended  from  time
 to  time,  the  members  of  Lok
 Sabha  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  four  members  from  among
 themselves  to  serve  as  members
 of  the  Indian  Central  Oilseeds
 Committee.”
 The  motion  was  adopted.

 INDIAN  CENTRAL  ToBAcco  COMMITTEES
 Shri  M.  झ,  Krishnappa:  I  beg  to

 move:
 “That  in  pursuance  of  clause

 (1-9)  of  paragraph  3  of  the  late
 Department  of  Education,  Health
 and  Lands  Resolution  No.  ह  40-
 26/44-A,  dated  the  700७  April,
 1945,  as  amended  by  Ministry  of
 Food  and  Agriculture  Resolution
 No.  F.  2-4/53-Com-II,  dated  the
 22nd  January,  955  and  Ministry
 of  Agriculture  Resolutions  No.
 6-46/56-Com.  II,  dated  the  26th
 October,  956  and  22nd  March,
 ‘1957,  the  members  of  Lok  Sabha
 do  proceed  to  elect,  in  such  man-
 ner  as  the  Speaker  may  direct,
 two  members  from  among  them-
 selves,  to  serve  as  members  of  the
 Indian  Central  Tobacco  Commit-
 tee.”
 Mr.  Speaker:  The  question  is:

 ‘That  in  pursuance  of  clause
 (7-9)  of  paragraph  $  of  the  late
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 Department  of  Education,  Health
 and  Lands  Resolution  No.  ्,  40-
 26/44-A,  dated  the  i0th  April,
 (1945,  as  amended  by  Ministry  of
 Food  and  Agriculture  Resolution
 No.  F.  2-4/53-Com-lII,  dated  the
 22nd  January,  955  and  Ministry
 of  Agriculture  Resolutions  No.
 6-46/56-Com.  II,  dated  the  26th
 October,  956  and  22nd  March,
 1957,  the  members  of  Lok  Sabha
 do  proceed  to  elect,  3  such  man-
 ner  as  the  Speaker  may  direct,
 two  members  from  among  them-
 selves,  to  serve  as  members  of  the
 Indian  Central  Tobacco  Commit-
 tee.”

 The  motion  was  adopted.

 RAILWAY  BUDGET—957-58
 Mr.  Speaker:  The  hon.  the  Railway

 Minister  will  now  present  the  Budget
 The  Minister  of  Railways  (Shri

 Jagjivan  Ram):  Mr.  Speaker,  Sir,
 I  rise  to  present  the  statement  of  re-
 ceipts  and  expenditure  of  the  Railways
 for  the  year  1957-58,

 The  estimates  of  expenditure  for  the
 current  financial  year  already  present-
 ed  by  me  on  ३9४0  March  3957  to  the
 then  Lok  Sabha  for  a  ‘vote  on  account’
 remain  practically  the  same,  except
 for  a  few  minor  alterations  which
 have  been  made  in  _  individual
 demands.  These  alterations  are
 brought  out  briefly  in  the  Supplement
 to  the  Explanatory  Memorandum  on
 the  Budget  and  in  detail  in  the  expla-
 natory  notes  in  the  Demand  Book.  On
 the  earnings  side,  however,  I  have
 certain  new  proposals  to  make  for  the
 consideration  of  the  House,  and  these
 affect  the  financial  picture  substanti-
 ally.

 The  Honourable  Members  are  aware
 that  the  Ministry  of  Railways  had
 originally  prepared  their  Second  Five
 Year  Plan  for  an  estimated  outlay  of
 Rs.  ‘1,480,  crores.  That  was  considered
 as  the  minimum  required  for  the  crea-
 tion  of  the  necessary  extra  rail  trans-
 Port  capacity  for  goods  and  passenger
 traffic.  An  increase  of  30  per  cent.  in

 passenger  services,  and  an  additional
 60°8  million  tons  in  goods  traffic  over
 that  generated  by  the  end  of  the  First
 Five  Yeur  Plan,  making  a:  total  of
 i80°8  millon  tons  was  thought  neces-
 sary  in  keeping  with  the  targets  fired
 for  other  developmental  projects  and
 schemes  in  the  General  Plan.  The
 Railway  Pian  also  provided  for  the
 construction  of  3,000  miles  of  new
 lines.  Due  to  the  limited  overell
 financial  resources  of  Government,
 however,  the  Railways  were  allotted
 only  Rs.  125  crores  of  which  Rs.  375
 crores  were  to  be  found  by  them  over
 the  Plan  period  from  their  own  re-
 sources  76  conform  to  the  reduced
 allotment,  the  scope  of  the  Railway
 Plan  had  necessarily  to  be  cut  down
 and,  after  climinating  most  of  the
 new  lines  except  those  essentially
 required  for  the  projected  expansion
 in  steel  and  coal  production,  it  was
 found  possibile  to  cater  within  the
 funds  allotted  for  an  increase  of  only
 5  per  cent.  in  passenger  traffic  and
 a  total  of  I62  million  tons  in  goods
 traffic.  The  reduction  in  the  target  of
 passenger  transport  capzcity  restrict-
 ed  the  possibility  of  any  substantial
 relief  of  the  over-crowding  in  our
 passenger  irains  during  the  period  of
 the  Plan.  While  the  prospect  of  the
 continuance  of  the  present.  state  of
 over-crowding  was  undesirable,  the
 enforced  reduction  of  the  provision
 for  extra  goods  transport  from  80°8
 million  tons  ०  462  million  tons  was
 much  more  serious  from  the  point  of
 view  of  the  country’s  developing
 economy.  After  reserving  capacity  for
 25  million  tons  on  account  of  coal  and
 other  raw  materials  required  for  the
 new  steel  plants  and  expansion  of  the
 existing  ones,  6  million  tons  more
 coal  for  other  consumers  and  4  million
 tons  more  for  cement,  a  very  meagre
 margin  was  left  for  the  increase  in
 the  general  merchandise  traffic  in-
 cluding  increases  in  trade  and  the
 output  of  all  other  industries  and
 agriculture.

 The  experience  of  the  first  year  of
 the  Second  Five  Year  Plan  has  made
 it  abundantly  clear  that  the  demands
 on  rail  transport  during  the  Plan
 period  are  likely  to  exceed  even  the
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 fSbri  Jagjivan  Ram)
 original  estimate  of  80°8  million  tons.
 It  is,  therefore,  manifest  that  the
 allotment  of  Rs.  ‘1,125,  crores,  which
 includes  financial  provision  for  carry-
 ing  only  an  additional  42  million  tons
 of  traffic,  will  be  quite  inadequate.  To
 cater  for  a  higher  volume  of  traffic  #
 eubstantial  expansion  of  the  Railway
 Plan  has  become  inescapable,  and
 such  an  expansion  must  be  planned
 straightaway  as  the  execution  of  the
 line  capacity  and  signalling  works
 essential  for  moving  the  higher  quan-
 tum  of  traffic  willtake  their  own  time.
 On  a  rough  basis  it  is  anticipated  that
 an  additional  amount  of  over  Rs.  200
 crores  at  the  present  price  levels  will
 be  required  to  carry  180:8  million
 tons.  Apart  from  the  demands  of  the
 larger  quantum  of  traffic  which  the
 Railways  must  carry  as  the  Plan  deve-
 iops,  the  rise  in  the  cost  of  labour  and
 essential  materials  like  steel,  cement
 etc.,  since  the  Plan  was  prepared,  has
 already  made  the  allotment  of
 Rs.  i,25  crores  insufficient  for  creat-
 ing  capacity  even  for  the  increase
 of  5  per  cent.  in  passenger  transport,
 and  42  million  tons  of  goods  traffic,
 and  it  is  estimated  that  achieving  the
 physical  targets  originally  included  in
 the  Rs.  1,125  crores  Plan  will  itself
 require  an  extra  amount  of  about
 Rs.  00  crores.

 The  two  items  of  extra  expenditure
 just  mentioned  add  up  to  well  over
 Rs.  200  crores.  As  my  predecessor,
 Shri  Lal  Bahadur  Shastri  explained
 in  February  32956  when  proposing  the
 present  6]  per  cent.  supplementary
 charge  on  goods  and  parcels  freight,
 the  Railway  revenue  resources,  com-
 puted  on  the  basic  level  of  fares  and
 freights  in  force  were  estimated  to
 amount  during  the  Plan  period  to
 only  about  Rs.  325  crores  includirg
 the  contribution  of  Rs.  225  crores
 through  the  Depreciation  Reserve
 Fund,  the  expenditure  on  open  line
 revenue  works,  interest  on  Railway
 fund  balances  and  Revenue  surpluses,
 leaving  a  gap  of  Rs.  50  crores  to  be
 filled  in  order  to  make  up  the  Railway
 contribution  of  Rs.  375  crores  envi-
 saged  in  the  Plan.  On  present  estima-

 tes  it  seems  that  the  Revenue  surpluses
 at  the  basic  fare  and  freight  rates  may
 be  somewhat  higher  and  that  the  levy
 of  the  supplementary  charge  of  63  per
 cent.  would  bring  in  about  Rs.  7i
 crores  extra  over  the  Plan  period.  it
 is,  however,  quite  clear  that,  on  the
 basis  of  the  present  supplementary
 charge  of  63  per  cent.  on  goods  and
 parcels  freight,  the  resources  that  will
 be  left  over  after  filling  the  initial  gap
 of  Rs.  50  crores  will  not  amount  to
 more  than  a  small  proportion  of  the
 extra  amount  of  over  Rs.  200  crores
 which  has  to  be  found  if  the  Railways
 are  to  cope  with  the  anticipated
 demand  of  goods  transport  by  960-6l.
 There  is  now  universal  recognition  of
 the  fact  that  transport  capacity  can-
 not  lag  behind  other  developments
 envisaged  in  the  Plan  and  that  the
 very  success  of  the  Plan  would  depend
 on  the  timely  creation  of  the  addi-
 tional  transport  capacity.  It  is,  there-
 fore,  essential  that  the  necessary
 wherewithal  to  meet  the  extra  ex-
 penditure  has  to  be  found  as  early  as
 Possible.

 In  March  last,  in  presenting  the
 Budget,  I  stated  that  the  report  of
 the  Freight  Structure  Enquiry  Com-
 mittee  was  expected  shortly  and  that
 when  the  budget  was  again  presented
 in  the  new  House,  it  would  be  possible
 to  give  an  indication  of  the  recommen-
 dations  of  the  Committee  and  the
 effect  of  the  implementation  of  those
 recommendations.  I  regret  to  say  that
 it  has  not  bcen  possible  for  me  to  do
 so,  The  report  in  its  final  and  com-
 plete  form  was  received  only  recently.
 The  task  assigned  to  the  Committee
 was  a  difficult  one  and  I  would,  on  be-
 half  of  the  Government,  express  our
 deep  gratitude  to  Shri  Ramaswami
 Mudaliar  and  his  colleagues  on  the
 Committee  for  the  thorough  manner
 in  which  thcy  have  dealt  with  this
 intricate  subject  in  their  report.  While
 the  recommendations  of  the  Commit-
 lee  envisage  an  appreciable  rise  in
 the  general  level  of  freight  rates,
 various  aspects  dealt  with  in  the  re-
 port  have  far  reaching  implications
 and  the  recommendations,  particularly



 435  -  Rafkeway  Budiget—}057-88  १६  MAY  987  Maikocy  Budget—l957-58  =  56

 those  valated  to  the  augmentation  af
 freight  rates,  call  for  a  detailed  study.
 It  is  anticipated  that  a°  complete
 examination  of  the  recommendations
 and  the  preparatory  work  like  the
 amendment  of  the  Goods  Tariff  and
 ‘tthe  preparation  of  mileage  tables
 which  must  precede  the  introduction
 of  the  new  freight  rates  are  not  likely
 to  be  campleted  until  the  end  of  the
 current  calendar  year.  As  we  are
 already  well  into  the  second  year  of
 the  Plan,  the  augmentation  of  re-
 sources  to  meet  the  extra  expenditure
 on  rolling  stock  and  works  can  brook
 no  further  delay;  otherwise  the  Ra/fi-
 ‘ways  may  be  too  late  in  creating  the
 capacity  required  to  carry  the  addi-
 tional  traffic  load  which,  it  is  quite
 certain  now,  will  devolve  on  the  Rail-
 ways  during  the  Plan  peried.

 It  is  proposed,  therefore,  to  enhance,
 as  from  the  Ist  July  ‘1957,  the  supple-
 mentary  charge  on  goods  and  paroels
 traffic  from  63  per  cent.  to  24  per
 cent.,  certain  commodities  bcing
 exempt  as  at  present.  I  have  not  made
 any  changes  in  the  passenger  fares  as
 my  colleague,  the  Finance  Minister,  is
 considering  this  matter.

 Consequent  on  the  increase  of  the
 supplementary  charge  it  is  estimated
 that  the  additional  earnings  will  be
 about  Rs.  i]:3  crores  for  goods  traffic
 and  Rs.  1:2,  crores  for  parcels  traffic
 per  year  But  since  the  increase  is
 to  take  effect  only  from  the  Ist  of
 July,  the  extra  earnings  for  this  finan-
 cial  year  are  expected  to  be  only
 about  Rs.  93  crores.  It  is  hoped  that
 towards  the  end  of  the  current  year
 i  will  be  possible  to  introduce  a  selec-
 tive  variation  in  freight  for  goods  tra-
 ffic  based  on  the  recommendations  of
 the  Freight  Structure  Enquiry  Com-
 mittee  and  withdraw  the  flat  supple-
 mentary  charge.

 Taking  the  increase  in  parcel  and
 goods  earnings  into  account,  the  total
 surplus  for  the  current  financial  year
 is  now  estimated  at  Rs.  30°83  crores,
 which  will  be  credited  to  the  Develop-
 ment  Fund.

 Although  the  view  has  been  ez
 pressed  both  in  this  House  and  else-
 where,  that  concessions  for  passenger
 traffic  should  be  reduced  or  withdrawn
 im  the  context  of  the  prevailing  over-
 ‘crowding  and  the  need  to  enhance
 earnings,  I  do  not  at  the  moment  pro-
 pose  to  cancel  any  of  the  existing
 concessions.  In  fact,  I  propose  extend-
 ing  the  concession  of  a  single  tickct  to
 cover  a  blind  passenger  and  his  atten-
 dant,  which  applies  at  present  onty
 to  blind  persons  under  the  care  of
 recognised  institutions,  to  all  blind
 persons.  A  similar  concession  is  being
 extended  to  patients  suffering  from
 tuberculosis  for  their  journeys  for
 admission  to  and  on  discharge  from
 hospitals  and  sanatoria.  Both  these
 concession  will,  of  course,  be  subject
 to  production  of  appropriate  certi-
 ficates  to  avoid  misuse.

 I  am  sure  the  House  would  be  in-
 terested  to  know  the  progress  already
 made  in  the  implementation  of  the
 Railway  plan  of  Rs.  1,125  crores,  and
 I  would  invite  the  attention  of  the
 Honourable  Members  to  the  intro-
 ductory  section  of  the  White  Paper  on
 the  Railway  Budget  for  ‘1957-58,  which
 gives  the  details  of  the  progress  made
 in  the  year  1956-57  and  that  pro-
 grammed  in  the  current  financial
 year.  Put  briefly,  a  sum  of  Rs.  93
 crores  had  been  provided  in  the
 Budget  for  (1956-57  for  expenditure  on
 Works,  Plant  and  Machinery,  and
 Rolling  Stock,  against  which  the  Rail-
 ways,  final  estimates  in  the  last  week
 of  the  year  amounted  to  Rs.  78  crores,
 the  shortfall  being  almost  entirely  on
 the  Works  side.  The  revised  estimate
 of  expenditure  on  civil  engineering
 works  in  1956-57  was  nearly  Rs.  Ws:
 crores  less  than  the  original  estimate
 of  Rs.  88°i6  crores,  and  the  final
 estimates  fell  short  even  of  the  revised
 estimates  by  nearly  Rs.  6°6  crores
 While  this  last  surrender  of  funds  was
 partly  because  the  on-account  pay-
 ment  proposed  to  be  made  for  the
 purchase  of  the  Bombay  Government
 plant  in  the  Chola  Powerhouse  could
 not  materialise  due  to  the  negotiations
 not  having  reached  any  finality,  it
 has  become  apparent  from  an  analysis
 of  the  civil  engineering  expenditure
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 during  the  last  year  that  by  far  the
 greater  portion  of  the  shortfali  was
 due  to  the  shortage  of  materials,  parti-
 cularly  permanent  way  items  like
 rails,  sleepers  and  fittings  and  signal
 and  interlocking  stores  and  equipment.
 It  will  be  appreciated,  however,  that
 some  time  is  required  to  gear  up  the
 construction  organisation  to  the  desir-
 ed  tempo  and  it  was  not  possible  to  do
 so  in  the  very  first  year  of  the  Plan.
 However,  all  the  factors  contributing
 to  the  shortfall  have  been  carefully
 examined  and  are  being  further  tackl-

 “ed  with  a  view  to  ensure  better  pro-
 gress  in  this  and  the  coming  year  to-
 wards  full  implementation  of  the  Plan,

 Considering  the  acute  shortage  of
 essential  materials,  particularly  steel
 required  for  permanent-way,  bridge
 girders,  cement  etc.,  the  progress
 made  on  new  constructions  has  been
 quite  satisfactory  and  the  projects
 have  been  executed  with  commend-
 able  despatch.  During  the  year  1956-
 57,  the  24  mile  long  Champa-Korba
 and  26  mile  long  Fatehpur-Churu
 branch  lines  were  opened  ६0  traffic,
 as  also  the  37  mile  long  Ernakulam-
 Kottayam  section  of  the  Quilon-
 Ernakulam  link,  making  an  aggregate
 of  87  miles  of  new  railway  lines.  The
 construction  of  eight  other  projects
 totalling  525  miles  is  in  progress.
 Recently,  a  link  between  Chandrapura
 and  Muri,  a  distance  of  approximately
 43  miles,  has  been  sanctioned  and  the
 work  is  expected  to  get  into  full  swing
 immediately  after  the  monsoon.  The
 %  mile  link  between  Gandhidham  and
 New  Kandla  which  was  opened  for
 goods  traffic  last  year  has  now  been
 opened  to  all  traffic.  -Work  is  also  in
 progress  on  early  700  miles  of  doubl-
 ings,  of  which  about  370  miles  are
 on  the  South-Eastern  Railway,  6
 miles  on  the  Western  Railway  and
 78  miles  on  the  Southern  Railway.
 At  the  close  of  the  last  financial  year
 more  than  ‘150,000,  men  were  working
 on  the  various  projects.

 Approved  =  surveys
 miles  during  ‘1956-57,  of
 field  work  on  nearly  2,000  miles
 is  still  in  progress.  Of  the  sur-
 veys  sanctioned  in  ‘1955-86  or  which

 totalled  2,800
 which  the

 were  already  in  progress,  those  for  the
 Madhopur-Kathua,  Baraset-Hasnabad
 and  the  Mangalore-Hassan  lines
 and  for  the  avoiding  lines  in  the  Delhi
 area  have  been  completed.  Surveys
 for  the  Guna-Ujjain  portion  of  the
 Gwalior-Ujjain  and  the  Nizamabad-
 Ramagundam,  Muzaffarpur-Darbhan-
 ga,  Robertsganj-Garhwa  Road,  Ram-
 pur-Haldwani,  Bhaili-Bhadran  and
 Sojitra-Dholka  and  Kadur-Chikma-
 glur-Sakhleshpur  projects  are  nearing
 completion.  Those  for  the  Sambalpur-
 Titilagarh,  Sitamarhi-Sonbarsa,
 Bangalore-Salem,  Trivandrum-Tinne-
 velly-Cape  Comorin,  Velore-Conjee-
 varam,  Kotah-Chitorgarh,  Udaipur-
 Himmatnagar,  Satna-Rewa-Govind-
 garh,  Nipani-Sakleshwar-Ghataprabha
 and  Bukhtiarpur-Raijigir  projects  and
 the  branch  lines  in  the  Karanpura  and
 Kathara  coalfields  are  still  in  progress.

 The  proposal  for  a  second  road-
 cum-rail  bridge  over  the  Jamuna  at
 Delhi,  with  an  avoiding  line  between
 Tughlakabad  and  Ghaziabad  is  under
 detailed  examination  and  the  survey
 of  the  railway  alignment  is  expected
 to  be  completed  shortly.  Model  experi-
 ments  are  also  being  canducted  by  the
 Central  Water  and  Power  Research
 Station  at  Poona  on  the  suitability  of
 the  site  proposed  for  the  bridge.  Ap-
 proval  was  also  given  to  surveys  for
 the  conversion  of  the  Kurduwadi-
 Miraj  Narrow  Gauge  and  the  Poona-
 Miraj-Kolhapur  Metre  Gauge  sections
 to  Broad  Gauge.  An  urgent  recon-
 naissance  survey  was  also  conducted
 of  the  Jaldhaka  and  Torsa  River
 crossings  on  an  alternative  Assam
 Link  route.

 The  Honourable  Members.  will
 observe  from  the  details  that  I  have
 just  given  that  surveys  of  a  large
 mileage  have  already  been  completed
 and  those  of  other’  lines  aggregating
 again  to  a  considerable  mileage  are
 also  in  progress.  When  all  these
 survey  reports  are  received  and  exa-
 mined,  some  of  the  lines  might  be
 eliminated  on  financial  and  other
 considerations.  But  even  in  regard  to
 the  rest,  I  see  no  prospect  of  their  con—
 struction  being  taken  in  hand  during
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 the  Second  Plan  period  due  to  short-
 age  not  anly  of  funds  but  of  materials
 alse,  In  these  circumstances  there  can
 be  no  point  in  undertaking  any  fresh
 surveys,  thereby  dissipating  our  man-
 power,  which  is  so  urgently  required
 for  speeding  up  approved  Plan  pro-
 jects.  It  will  not,  therefore,  be  pru-
 dent  to  sanction  any  new  surveys  dur-
 ing  the  year  ‘1957-58,  unless  they  are
 connected  with  an  approved  develop-
 Ment  project  or  required  urgently  on
 operational  grounds  or  aon  strategic
 considerations.

 Of  the  twelve  dismantled  lines  the
 restoration  of  which  was  approved  by
 the  Central  Board  of  Transport,  eleven
 ‘had  been  restored  by  1955,  and  appro-
 val  was  accorded  in  1956-57  to  the
 restoration  of  the  RKohtak-Gohana
 portion  of  the  Rohtak-Panipat  Link,
 the  only  remaining  line.  Owing  to
 the  limitation  of  funds  in  the  Second
 Five  Year  plan  it  has  not  been  possi-
 ble  to  consider  the  restoration  of
 more  lines.

 The  House  is  already  aware  of
 Government's  anxiety  to  stabilise  and
 strengthen  the  railway  route  to  Assam.
 In  3947  the  railway  connection  to
 Assam  was  cut  off  and  the  Govern-
 ment  took  immediate  action  to  re-
 establish  it  along  the  narrow  strip
 of  Indian  territory  through  the
 Northern  Districts  of  Bengai  by  cons-
 tructing  three  new  railway  links  to
 join  the  old  railway  sections  in  this
 area.  The  old  portions  Bagrakote  to
 Mal  and  eastward  to  Madarihat  were
 built  early  in  the  century  as  branch
 lines  by  the  ex-B.D.  Railway,  mainly
 to  serve  tea  gardens.  Before  embark-
 ing  upon  any  large  scale  measures  to
 strengthen  the  old  lines  for  present
 day  requirements,  Government  ap-
 Pointed  a  Committee  of  experts  to
 suggest  measures  for  Stabilizing  the
 Assam  Rail  Link  route.  Their  report
 has  now  been  received  and  is  being
 studied.  In  the  meantime  all  possible
 Measures  have  been  teken  to  keep  the
 lines  of  communication  intact.  A  very
 senior  and  experienced

 ee
 has

 been  posted  with  special  assist
 in  maintenance  work  during  the  com-

 route  as  soon  as  the  working  season
 begins.

 Honourable  Members  will  have  seen
 a  reference  in  the  White  Paper
 presented  in  March  last  to  the  electri-
 fication  of  certain  sections  of  the
 Indian  Railways  during  the  Second
 Five  Year  Plan.  There  is  a  provision
 of  Rs.  80  crores  in  the  Plan  for  the
 electrification  of  about  800  miles  of
 the  Indian  Railways,  the  sections  in-
 cluded  in  the  Plan  being  the  Calcutta
 suburban  area  and  the  main  line  sec-
 tions  from  Burdwan  to  Gomoh  on  the
 Eastern  Railway,  Igatpuri  to  Bhusaval
 on  the  Central  Railway  and  Tamba-
 ram  to  Villupuram  on  the  Southern
 Railway.  The  necessity  has  since  be~
 come  apparent  of  extending  electrifi-
 cation  to  the  sections  from  Gomoh  to
 Moghalsarai,  Asansol  to  Rourkela,  and
 Rajkharswan  to  Barajamda,  involving
 an  additional  mileage  of  about  500.
 The  Plan  was  formulated  on  the  as-
 sumption  that  the  electrification  would
 be  on  the  direct  current  system  adopt-
 ed  on  the  existing  electrified  sections
 near  Bombay  and  Madras.  In  view,
 however,  of  the  successful  operation  of
 electrification  on  the  single  phase
 alternating  current  system  on  the
 French  National  Railways,  followed
 by  the  reported  decision  of  many  other
 advanced  countries  to  adopt  this
 system,  investigations  were  made  of
 its  feasibility  for  main  lines  in  India.
 These  investigations  were  consider-
 ably  facilitated  by  the  kind  loan  by
 the  French  National  Railways  of  the
 services  of  their  electrical  engineer-
 ing  experts.  I  take  this  opportunity
 to  express  the  gratitude  of  the  Gov-
 ernment  of  India  to  the  Government
 of  France  and  to  the  French  Railway
 authorities  for  this  valuable  assistance.
 It  has  now  been  decided  to  adopt  this
 system  for  main  line  electrification  en
 Indian  Railways  also,  due  to  its  ope-
 rating  and  financial  advantages  over
 the  direct  current  system,  and  the
 technical  details  of  this  system  are
 now  under  investigation.

 As  in  previous  years,  sustained
 efforts  will  continue  in  the  current
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 vision  of  Rs.  2°98  crores  inxs  been, made  for  the  purpose.  A  survey  has
 now  been  completed  of  the  amenities.
 available  at  all  stations  and  the  extent
 to  which  they  wil!  have  to  be  suppie-
 mented  to  reach  the  minimum  stand-
 ards  of  amenities  prescribed  for  such
 stations.  I  need  hardly  mention  that
 the  full  implementation  of  these
 measures  will  take  time,  depending
 upon  the  availability  of  materials.

 As  already  stated,  acute  shortage  of
 construction  materials  of  all  descri-
 ptions,  and  more  specially,  steel,
 cement,  pipes  and  signaling  equip-
 ment,  prevailed  during  1958-57.  T
 mentioned  Jast  March  that  steps  were
 being  taken  in  conjunction  with  other
 Ministries  for  improving  the  procure-
 ment  of  rails,  sleepers  etc.  It  has  sub-
 sequently  been  decided  that  the  Minis-
 try  of  Railways  should  take  over  the
 procurement  of  the  specialised  rail-
 way  items  of  steel  requiremerts,  and
 8  mission  is  being  sent  out  to  Europe
 and  other  countries  to  expedite  the
 procurement  of  rails,  sleepers  etc.,  the
 shortage  of  which  is  seriously  hamper-
 ing  the  implementation  of  the  Railway
 Plan.  The  procurement  of  wooden
 sleepers  has  been  considerably  pro-
 moted  by  exploiting  the  usage  of  a
 greater  variety  of  new  species  with
 and  without  treatment,  by  the  relaxa-
 tion  of  specifications,  by  increased
 supplies  from  the  Andamans  and  by
 initiating  measures  for  exploring  the
 poamibilities  of  the  import  of  timber
 sleepers  from  Burma,  Australia,
 Thailand,  Malaya,  Indonesia  and
 Brazil.  In  spite  of  all  these  efforts,
 wooden  sleepers  can  meet  only  about
 one-third  of  our  total  requirement  of
 sleepers,  and  the  Railways  have,
 therefore,  been  forced  to  use  metal
 sleepers  which  also  cannot  be  procur-
 ed  in  stfficient  quantities.  It  is  pro-
 posed  now  to  use  concrete  sleepers
 also,  in  big  yards  to  start  with.

 The  House  must  be  aware  that  the
 Government  of  India  have  approached
 the  World  Bank  for  a  loan  to  help
 Seance  the  Railway  Plan,  and  that,
 following  the  conversations  in

 Washington  last  winter  between  the
 World  Bark  and  a  mission  of  Railway
 officers,  a  team.  of  experts  was  sent  out
 by  the  World  Bank  to  study  conditions.
 on  Indian  Railways  on  the  spot.  The
 team  has  submitted  its  report  to  the
 World  Bank,  and  @  mission  including:
 two  Members  of  the  Railway  Board
 is  proceeding  to  Washington  immedi-
 ately  to  finalise  the  loan  negotiations.
 It  is  roped  that  the  loan  will  provide:
 substantial  relief  from.  the  foreign  ex-
 change  difficulties  besetting  the  Ratl-
 way  Plan.

 During.  the  year  under  review  there
 was  serious  damage  due  to  abnormal
 floods,  especially  on  the  Northern,
 Northeastern,  Central  and  Southern.
 Railways.  There  were  two  cases  of
 unfortunate  accidents  to  trains  carry-
 ing  passengers  at  railway  bridges  due
 to  the  bridge  approaches  being  washed
 away  by  high  and  unprecedented
 floods  one  near  Ariyalur  on  the
 Souther  Railway  and  the  second  near
 Mahbubnagar  on  the  Central  Railway.
 Commissions  of  Enquiry  were  ap-
 pointed  to  investigate  into  the  causes
 of  these  accidents,  The  Commissions’
 reports  have  been  received  and  -very
 carefully  studied  and  the  conclusions
 of  the  Ministry  thereon  are  embodied
 in  the  Notifications  which  have  been
 published  for  general  information.

 Turning  now  to  other  aspects  of
 railway  administration,  I  had  occasion
 to  mention  in  my  reply  to  the  Budget
 discussions  in  March  that  two  or  three
 alternative  proposals  were  being  con-
 sidered  for  the  introduction  for  rail-
 way  staff  of  the  pension  system  of
 retirement  benefits  in  place  of  the
 existing  provident  fund-cum-gratuity
 system.  I  am  now  in  a  position  to  say
 that  definite  proposals  have  since  been
 formulated  which  I  intend  discussing
 in  the  near  future  with  the  represen-
 tatives  of  organised  labour.

 Another  matter  mentioned  during
 the  March  Scssion  was  the  improve-
 ment  of  the  channels  of  promotion  of
 members  of  the  Class  IV  staff  in  their:
 own  class  and  into  the  Class  Ir
 Service.  A  committee  has  since  beer
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 appointed  to  review  the  channels  of
 promotion  of  these  staff,  with  Shri
 G.  D.  Tapase  as  Chairman,  and  a
 number  of  senior  officers  representing
 the  Railway  and  Posts  and  Telegraphs
 Departments  and  the  Planning  Com-
 mission  and  two  representatives  of
 labour  as  members.  The  committee  is
 expected  to  start  work  immediately.

 The  question  of  improved  housing
 and  other  amenities  for  Railway  staff
 has  been  in  the  forefront,  both  in  the
 first  and  in  the  second  Five  Year
 Plans,  A  little  over  40,000  staff  quar-
 ters  were  built  during  the  first  Five
 Year  Plan.  About  15,000  quarters
 were  built  last  year,  15,000  quarters
 more  are  again  programmed  for  the
 current  year  and  it  is  anMcipated  that
 at  the  end  of  the  second  Five  Year
 Plan  64,500  new  quarters  will  have
 been  added  to  the  number  at  the  com-
 mencement  of  the  Plan.  The  policy  is
 to  provide  quarters  not  only  for  essen-
 tial  staff,  who  are  liable  to  be  called
 out  for  duty  at  any  time  of  the  day  or
 night  and,  therefore,  required  to  live
 near  the  places  of  their  work,  but
 also  to  other  staff  in  areas  where
 housing  is  difficult  due  to  lack  of
 private  enterprise.  In  addition  tn
 building  new  quarters,  improvements
 to  existing  quarters  have  been  under-
 taken  on  a  large  scale,  such  85  by
 substitution  of  better  types  of  quarters
 for  the  old  and  provision  of  amenities
 like  water-borne  sanitation  and  elec-
 trification.

 Though  education  is  the  responsi-
 bility  of  State  Governments,  Railway
 Administrations  have,  in  the  interest
 of  the  children  of  staff  at  stations
 where  educational  facilities  were  in-
 adequate,  opened  a  number  of  schools
 which  are  being  maintained  entirely
 from  railway  revenues.  The  necessity
 for  the  expansion  of  these  facilities
 has  formed  the  subject  of  discussion
 between  the  National  Federation  of
 Indian  Railwaymen  and  the  Railway
 Board,  and  a  survey  of  large  colonies
 bas  just  been  completed  for  the  pur-
 pose  of  estimating  the  additional  num-
 ber  of  primary  schools  that  should  be
 opened  to  cater  for  the  needs  of  the
 children  of  railway  employees.  Nego-

 tiations  with  local  bodies  and  State
 Governments  are  at  present  being
 conducted  to  settle  the  terms  on  which
 the  primary  schools  that  are  required
 will  be  opened.

 In  addition  to  the  opening  of  pri-
 mary  schools  in  large  railway  colonies
 where  educational  facilities  do  not
 cxist,  it  seems  desirable  that  sume
 provision  should  also  be  made  for
 meeting  the  educational  needs  of  the
 children  of  railway  employees  statien-
 ed  at  outlying  places  which  have  no
 schools  in  the  neighbourhood  and
 where  the  number  of  children  of
 railway  staff  does  not  justify  the  open-
 ing  of  schools  by  or  with  the  assistance
 of  the  Railway  Administrations.  I
 have  decided  tentatively  that,
 to  start  with,  one  residen-
 tial  school  with  primary  as  well  as
 secondary  classes  should  be  opened  in
 each  linguistic  area  to  cater  for  the
 needs  of  employees  posted  outside
 their  own  linguistic  areas  or  at  sations
 where  adequate  educational  facilities
 do  net  exist  or  cannot  be  provided.
 My  intention  is  that  such  scheols
 should  be  constructed  and  run  on  an
 austcrity  basis.  An  investigation  into
 this  problem  is  being  commenced
 forthwith

 In  his  speech  introducing  the
 Budget  for  ‘1956-57  my  predecessor
 Shri  Lal  Bahadur  Shastri  mentiemed
 the  appointed  of  an  officer  in  the  Hai)-
 way  Board’s  Office  to  review  the  exist~
 ing  medical  arrangements  on  Railways
 and  to  plan  for  future  expansion.  I
 um  gisd  to  say  that  this  review  bas
 bic}  completed  and  the  plans  for  fu-
 tire  ¢xpansicr  of  medical  facities
 on  Railways  have  been  drawn  up.  An
 indicatts.,  of  the  proposed  expansian
 m  sume  directions  has  already  been
 given  ai  the  White  Paper.

 Iowould  like  to  refer  in  particular
 to  the  facilities  for  the  treatment  of
 Railwavmen  suffering  from  TB.  In
 tackling  th's  disease  carly  diagnosis
 and  treatment  are  extremely  impor~
 tant.  To  enable  incipient  T.B.  infec-
 tians  tc  be  detected  and  treated  in  the
 initial  stages  of  the  disease,  it  has
 been  planned  to  set  up  80  Chest



 ‘165  Railugy  Budget—l957-58  4  MAY  Bt ie  Railway  Budgtt—s087-D8  Pe  765
 #

 [Shri  Jagjivan  Ram}
 Clinics,  and  of  these  33  are  already
 in  operation.  We  are  at  the  same  time
 doing  all  we  ‘can  to  augment.  the
 facilities  for  the  treatment  of  advanc-
 ed  T.B.  patients  in  sanatoria.  M
 Predecessor  stated  in  February  956
 that  220  beds  had  been  reserved  for
 Railway  employees  in  different  Sana-
 toria.  As  has  been  mentioned  in  the
 White  Paper,  this  figure  has  now  gone
 up  to  646  beds  sanctioned,  which  we
 propose  to  increase  by  March  96l  to
 ahout  1350.

 In  the  past,  the  medical  facilities
 provided  on  Railways  concentrated
 mainly  on  the  curative  aspects  of
 Medicine.  According  to  modern  con-
 cepts  the  preventive  aspect  of  medi-
 cine  is  equally  important.  This  has
 been  recognised  on  Railways  by  the
 decision  to  convert  existing  dispen-
 saries  into  health  units  and  to  build
 new  ones.  The  necessity  for  devoting
 whole  time  attention  at  the  senior
 officers’  level  to  health  work  has  been
 recognised  by  the  creation  of  a  post  of
 District  Medical  Officer  of  Health  at
 the  headquarters  of  each  Railway.

 The  proposal  to  which  a  reference
 was  made  while  presenting  the  Budget
 in  February  956  for  the  Association  of
 surgeons  and  physicians  of  repute  with
 the  headquarters  hospitals  of  Railways
 is  materialising.  Arrangements  are
 about  to  be  completed  for  such
 specialists  to  be  attached  to  the
 Northern  Railway  Central  Hospital
 recently  opened  in  Delhi.

 The  House  is  aware  of  the  pre-
 eminent  position  which  the  Railways
 occupied  in  the  field  of  sports  and
 athletics  in  the  years  gone  by.  For  a
 few  years  during  and  after  the  war
 they  were  unable  to  devote  much
 time  and  attention  to  such  activities,
 but  within  the  last  four  years  they  have
 on  the  inspiration  of  my  predecessor,
 Shri  Lal  Bahadur  Shastri,  entered  the
 field  again,  and  I  am  glad  to  say  they
 have  restored  their  old  traditions  by
 winning  the  National  Championships
 in  Weight-lifting  and  Hockey.  The
 championship  in  Hockey  has  been  wan
 after  27  years.  More  recently,  the

 Central  Railway  won  the  Invitation
 Gold  Cup,  for  which  teams  of  all-
 India  repufe  compete  by  imvitation.
 In  the  field  of  athletics  railwaymen
 have  set  up  and  improved  upon  alli-
 India  records  and  they  have  also  re-
 presented  the  country  in  international
 games.  On  my  suggestion,  the  Rail-
 ways  organised  during  Railway  Week
 this  year,  exhibitions  of  photography,
 painting  and  handicrafts  and  also
 staged  cultural  programmes  of  drama,
 dance  and  music,  in  which  a  large
 number  of  artists  drawn  from  améng
 railwaymen  and  their  families  all  over
 the  country  participated.  I  was  greatly
 impressed-  by  the  wealth  of  talent
 among  railwaymen  and  I  expect  such
 a  cultural  meet  will  hereafter  be  an
 annual  event.

 Thus  it  will  be  seen  that  every  en-
 deavour  is  being  made  within  the
 existing  limitation  of  funds  and  other
 resources  to  ameliorate  the  living
 conditions  of  the  railway  employees
 in  all  possible  ways.  In  doing  so,  we
 have  to  bear  in  mind  the  general
 standard  prevalent  in  our  country  and
 work  with  this  background.  It  must
 not  be  forgotten  that  we  have  under-
 taken  a  stupendous  task  in  trying  to
 raise  the  economic  standard  of  millions
 of  people  as  quickly  as  possible.  This
 task  can  be  successful  only  if  all
 sections  of  our  people  give  of  their
 best,  always  bearing  in  mind
 the  interests  of  the  country
 above  those  of  any  particular
 gorup,  section  or  state.  The  achieve-
 ments  of  the  Railways  during  the  First
 Five  Year  Plan  and  the  dedicated  work
 which  has  enabled  Railwaymen  to
 record  striking  improvements  in  Rail-
 way  operation  leave  no  room  for
 doubt  that,  in  this  critical  period  in
 the  economic  evolution  of  new  India,
 Railwaymen  will  be  second  to  none  in
 their  devotion  to  duty  and  thetr  spirit
 of  sacrifice.  I  do  not  want  to  miss  thig
 opportunity  to  express  my  thankful-
 ness  to  all  railwaymen.  I  have  full
 confidence  that  they  will  render  even
 a  better  account  of  themselves  in  the
 fulfilment  of  the  still  bigger  tasks
 lying  ahead  of  them.
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 Shri  ‘Ferose  Gandhi  (Rai  Bareli):
 Before  you  take  up  the  next  item,  may
 I  ask  the  Minister  of  Railways  one
 question?  When  he  presented  the
 Budget  on  the  last  occasion,  I  had
 requested  that  Volume  II  of  the  Rail-
 way  Board’s  report  should  be  provid-
 ed  to  all  Members,  in  addition  tc
 Volume  I  which  used  to  be  provided.
 I  just  went  into  the  Lobby  and  found
 that  this  year,  after  my  request  and
 after  his  assurance  that  he  would  con-
 sider  the  matter,  both  the  Volumes
 are  missing.

 Shri  Jagjivan  Ram:  I  shall  check  up,
 but  my  information  is  that  the  vol-
 umes  have  been  placed  in  the  Library.

 Some  Hon.  Members:  They  are  not
 there.

 Shri  Ferose  Gandhi:  They  should
 not  only  be  placed  in  the  Library  but
 they  should  be  given  to  us,  one  copy
 each.

 Shri  Jagjivan  Ram:  I  shall  send  the
 copies  to  the  Lok  Sabha  Secretariat.

 Shri  Ferore  Gandhi:  We  used  to  get
 them  every  year.  Last  year,  we  got
 Volume  I.  I  requested  the  Minister
 to  provide  us  with  Volume  II.  And
 he  said  he  would  consider  the  matter,
 and  as  a  result  of  the  consideration,
 both  the  volumes  have  disappeared.

 Shri  Jagjivan  Ram:  What  I  said  was
 that  I  would  send  the  volumes  to  the
 office,  and  they  will  distribute  it...

 Pandit  Thakur  Das  Bhargava:  They
 should  be  circulated  to  hon.  Members.

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  One  copy  to
 Shri  Feroze  Gandhi.

 Shri  Jagjivan  Ram:  ..and  I  shall
 send  one  copy  to  Shri  Feroze  Gandhi.

 Shri  Feroze  Gandhi:  I  have  got  it.
 Pandit  Thakur  Das  Bhargava:  They

 should  be  circulated  to  all  hon.  Mem-
 bers.

 Mr.  Speaker:  fon.  Members  will
 notice  that  there  are  as  many  as  750
 Members  of  Parliament  in  both  the

 President

 Houses.  All  hon.  Members  do  not
 read  all  the  books  that  are  sent  to.
 them.  Therefore,  those  who  are  in-
 terested—of  course,  all  are  interest-—
 ed—may  apply  to  the  office,  and  I
 shall  afrange  to  get  as  many  copi¢es
 as  are  necessary.

 Shri  Ferozse  Gandhi:  Thank  you.
 Mr.  Speaker:  The  Minister  will  try

 to  provide  the  Secretariat  with  as
 many  copies  as  are  necessary.  I  shal}
 have  them  placed  in  the  Notice  Office.
 To  send  them  to  every  hon.  Member
 may  not  be  necessary.

 BUSINESS  OF  THE  HOUSE
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 May  I  request  the  House  to  sit  till  six
 o'clock  every  day?

 Mr.  Speaker:  This  Session  is  of
 short  duration,  and  the  work  is  heavy.
 Therefore,  the  Minister  of  Parliament-
 ary  Affairs  suggests  that  the  House
 may  sit  every  day,  from  today  on-
 wards,  till  six  o’clock.

 Dr.  Ram  Subhag  Singh  (Sasaram):
 There  is  no  lunch-hour  and  there  is
 no  break.

 Mr.  Speaker:  Hon.  Members  are
 going  away  for  lunch.  Therefore,  we
 shall  sit  till  six  o'clock  every  day,  till
 the  3lst  inst.

 MOTION  ON  ADDRESS  BY  THE
 PRESIDENT

 Mr.  Speaker:  The  House  will  now
 take  up  the  debate  on  the  President’s
 Address.

 Before  I  call  upon  Shri  Thirumal
 Rao  to  move  his  Motion  of  Thanks  to
 the  President,  I  have  to  announce  that
 under  rule  21,  I  have  fixed  that  the
 time-limit  for  speeches  shall  ordinari-
 Jy  be  35  minutes,  with  the  exception
 of  leaders  of  various  Groups,  for
 whom  30  minutes  will  be  allowed,  if
 necessary.
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 (Mr.  Speaker]
 The  Prime  Minister,  who,  I  think,

 will  reply  to  the  debate,  on  behalf  of
 Government,  may  intervene  or  reply
 at  a  later  stage,  and  take  the  neces-
 sary  time.

 Shri  Thiramal  Rao  (Kakinada):  Sir,
 I  beg  to  move:

 “That  the  Members  of  Lok
 Sabha  assembled  in  this  Session
 are  deeply  grateful  to  the  Presi-
 dent  for  the  Address  which  he  has
 been  pleased  to  deliver  to  both  the
 Houses  of  Parliament  assembled
 together  on  the  l3th  May,  1987.".
 I  would  like  to  express  the  sense  of

 satisfaction  of  this  House  generally,
 and  of  myself  personally,  on  the  re-
 election  of  the  President  and  the  Vice-
 President  for  a  second  term.  Both  of
 them  have  shed  lustre  on  their  high
 offices,  one  as  a  great  karmayogi  and
 a  fellow-builder  of  independent  India
 along  with  Mahatma  Gandhi,  and  the
 other  as  8  great  philosopher  who
 interpreted  the  great  truths  of  our
 culture  and  philosophy  in  a  language
 intelligible  to  the  countries  of  the
 West.  The  country  has  voted  in  an
 overwhelming  manner  its  confidence
 in  the  present  leadership  as  represent-
 ed  by  the  President,  the  Vice-Presi-
 dent,  and  the  Prime  Minister  of  India

 In  a  parliamentary  set-up,  a  general
 election  is  considered  to  be  the  elec-
 tion  of  the  Prime  Minister  of  the
 country,  and  the  country  has  in  no
 uncertain  a  manner  declared  once
 again  its  implicit  faith  and  confidence
 in  the  leadership  of  the  Prime  Minis-
 ter  by  voting  him  back  to  power  for
 another  lease  of  five  years.

 Shri  A.  K.  Gopalan  (Kasergod):
 May  I  make  one  submission?  Some
 amendments  to  the  motion  are  atso
 there.  They  have  to  be  formal'y
 moved,  after  the  motion  is  moved.
 But  the  hon.  Member  is  speaking  on
 the  motion  now.

 Mr.  Speaker:  The  practice  is  that
 the  Mover  of  a  motion  moves  his
 motion  and  makes  his  speech;  then,  it
 is  seconded.  Thereafter,  whoever
 wants  to  move  his  amendment  may  do
 so,  TI  shall  call  the  hon.  Members  one
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 by  one,  and  they  may  signify  whether
 they  want  to  move  their  amendments.
 Then,  the  amendments  will  be  treated
 as  moved.  Then,  the  general  discus~
 sion  will  follow.

 Shri  Thirumal  Rao  may  now
 cantinue.

 hri  Thirumal  Rao:  The  measure  of
 confidence  reposed  is  also  a  measure
 of  the  high  esteem  in  which  all  our
 leaders  are  held  in  the  country  and
 also  outside.

 This  sovereign  Parliament  is  enter-
 ing  into  the  second  phase  of  its  exist-
 ence  as  the  second  parliament  under
 the  Indian  Republic.  And  I  think  it
 is  time  that  we  should  have  a  brief
 retrospect  of  the  achievements  of  this
 Parliament  during  the  first  five  years
 of  its  existence.

 We  have  passed  through  a  decade
 of  our  existence  as  an  independent
 nation.  After  the  general  elections  in
 ‘1952,  we  have  implemented  the  pro-
 visions  of  our  Constitution  based  on
 adult  franchise.  This  Parliament  was
 elected  on  that  basis  with  an  extensive
 voting  strength  of  47  crores  of  people,
 which  number  swelled  to  9  crores  in
 this  election.  As  a_  result  of  that
 election,  the  leadership  of  the  country
 has  been  clothed  with  constitutional
 authority.  What  has  been  achieved
 during  the  first  five  years  of  the
 existence  of  this  Parliament  is  some-
 thing  which  is  remarkable  in  the
 history  of  responsible  representative
 government  in  the  world.

 But  we  necd  not  be  complacent;  we
 need  not  be  proud  of  what  we  have
 achieved.  We  must  be  conscious  of
 what  is  possible  under  conditions  that
 have  obtained  in  this  country  under
 wise  and  old  Jeadership.  The  amount
 of  legislation  that  has  been  placed  on
 the  statute-book  is  prodigious.  Matters
 which  have  been  hanging  fire  for  a
 long  time,  as  for  instance,  the  legisla-
 tion  with  regard  to  the  social  customs
 and  relations  in  Indian  society,  the
 property  of  women,  marital  relations
 etc.—-which  have  been  hanging  fire
 from  nearly  946—have  been  finally
 decided  by  the  First  Parliament  of
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 India  in  a  manner  that  has  been
 acceptable  to  the  vast  majority  of  the
 people.

 Again,  as  for  the  question  of  un-
 touchability,  the  abolition  of  untouch-
 ability  has  been  placed  on  a  statutory
 basis,  making  it  an  offence  to  observe
 untouchabllity.  And  that  has  been
 achieved  as  the  most  important  item
 in  our  social  programme.

 A  number  of  other  pieces  of  legisla-
 tion  have  also  been  passed  during  the
 first  five  years,  The  ideal  of  a  society
 based  on  the  socialistic  pattern  has
 been  accepted.  To  implement  that
 ideal  legislatively,  the  First  Parlia-
 ment  had  taken  steps  to  nationalise
 the  Imperial  Bank,  to  nationalise  the
 insurance  business  in  this  country,  and
 also  to  place  on  a  sound  footing  the
 economy  of  the  country  with  a  view
 to  eliminate  inordinate  inequalities
 between  the  rich  and  the  poor.

 We  are  now  entering  on  the  second
 phase.  I  do  not  want  to  give  a
 detailed  picture  of  the  First  Five  Year
 Plan  and  its  working.  That  Plan  has
 shown  us  the  way  by  voting  an
 expenditure  of  Rs.  3,101  crores,  most
 of  which  was  completely  spent  and
 absorbed.  ‘The  country  and  Govern-
 ment  have  mobilised  the  expert
 opinion  of  a  number  of  economists
 and  leaders  of  public  opinion,  and
 expericnced  administrators  in  the
 shape  of  the  Planning  Commission
 and  all  their  advisers,  and  have  evolv-
 ed  a  Plan.  The  first  seven  years  have
 been  one  continuous  activity  intellec-
 tually,  to  evolve  a  Plan  intended  for
 about  thirty  years  to  come.

 From  the  figures,  we  have  seen  that
 the  planned  national  income  at  the
 end  of  the  period  393i-56  is  shown  to
 be  Rs.  10,800  crores.  For  a  country
 steeped  in  poverty,  whose  optimum
 level  of  subsistence  is  the  lowest  in
 the  world,  so  to  say.  it  is  necéssary
 that  it  has  to  be  lifted  up  en  masse  to
 a  level  of  average  contentment  and
 stability,  economically.  More  than
 that,  we  have  to  evolve  a  long-range
 Plan.

 The  Planning  Commission  have
 decided  that  they  will‘‘carry  on  the
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 planning  up  to  ‘1971-76,  By  ‘1971-76,
 their  investments  would  come  to  a
 total.  of  Rs.  27,270  crores,  when  the
 per  capita  income  which  at  the  end
 of  the  period  1951-56.  has  been  Rs.  28]
 is  expected  to  rise  to  Rs.  546.  In  order
 to  achieve  this,  we  have  to  go  on
 expanding  our  investments  at  the  rate
 of  Rs.  6,200  crores  under  the  Second
 Five  Year  Pian,  Rs.  9,900  crores  under
 the  Third  Five  Year  Plan,  Rs.  14,800
 crores  in  the  Fourth  Five  Year  Pian,
 and  Rs.  27,700  crores  by  the  time  we
 reach  the  end  of  the  Fifth  Five  Year
 Plan.  This  is  a  very  bold  thing  indeed,
 which  only  men  of  great  imagination
 and  foresight  and  experience  can
 think  of  evolving  and  then  working
 out  on  a  practical  basis  through  the
 agency  of  Government  and  with  the
 co-operation  of  the  public.

 That  is  what  is  being  achieved.  But
 We  are  now  passing  through  a  very
 difficult  period.  As  has  been  said,  the
 assumption  of  this  Plan  is  mainly  bas-
 ed  on  agricultural  production  in  this
 country.  Even  when  we  see  the  econo-
 mic  development  of  the  United  States
 of  America,  all  their  industrial  pros-
 perity  is  based  on  a  continuous  and
 continued  sustenance  of  purchasing
 power  derived  from  agricultural  pro-
 duction.  The  economy  of  the  (United
 States  has  been  largely—70  per  cent
 uf  it  is  self-contained  and  they  have
 got  a  very  small  margin  of  exports—
 dependent  on  their  agricultural  pro-
 duction.  That  is  the  basis  on  which
 we  have  also  to  depend  in  this  coun-
 try,  because  the  basis  of  our  very
 economic  system  is  agriculture.

 In  the  First  Plan,  we  made  a  provi-
 sion  for  agriculture  and  community
 development  of  Rs.  357  crores  and
 irrigation  and  power,  Rs.  661  crores
 In  the  Second  Plan,  we  have  made  a
 provision  of  Rs.  568  crores  for  agricul-
 ture  and  Rs.  913  crores  for  irrigation
 and  power.  In  the  Second  Pian,  the
 emphasis  has  been  shifted  to  industrial
 development.  The  income  derived
 from  agricultural  activities  is  always
 less  than  that  derived  from  industrial
 activity.  Therefore,  the  emphasis  has
 been  rightly  shifted  from  agricultural
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 development  to  industrial  develop-

 ment.  We  have  seen  in  the  Second
 Plan  a  provision  of  Rs.  890  crores  for
 industry  and  mining.  A  concomitant
 and  ancillary  activity  which  develops
 imdustry  end  on  which  industry
 depends  is  transport  and  communica-
 tions.  About  Rs.  ‘1,885  crores  are
 provided  for  this  purpose.

 The  magnitude  of  this  task  is  only
 being  felt  just  now  in  the  second  year
 of  the  Plan.  We  are  up  against  so
 many.  shortages.  Yesterday  and  today
 we  have  been  having  a_  discussion
 about  the  food  situation  in  the  country.
 No  doubt,  prices  are  rising,  I  come
 from  a  surplus  area  situated  between
 two  river  basins,  the  Godavari  and
 the  Krishna,  where  we  see  an  artifi-
 cial  rise  in  food  prices.  What  is  the
 reason?  We  have  released  large
 quantities  of  money  by  way  of  deve-
 Jopment  programmes,  river  valley
 programmes  and  so  many  other  con-
 structional  activities,  and  that  money
 is  in  circulation.  We  lave  developed
 a  large  industrial  potential  about  the
 cities  by  our  starting  huge  works.  All
 this  increases  the  numbers  in  indus-
 trial  labour  and  they  are  receiving
 a  little  more  money.  There  is  bound
 to  be  inflation  in  prices.  How  to  curb
 it?

 Here,  I  want  to  allay  the  panic  that
 is  being  created  that  there  is  food
 scarcity  and  deaths  by  starvation  and
 Jack  of  food.  That  is  not  the  case.
 Poverty  is  always  there,  and  the  main
 problem  of  the  Second  Five  Year
 Plan  is  to  tackle  this  question  of
 poverty  as  far  as  possible.

 But  with  regard  to  agricultural
 conditions  in  my  part  of  the  country,
 I  may  say  this.  Take  the  low  income
 groups.  For  instance,  take  a  family
 ef  four  people.  These  four  people  go
 to  work  and  earn  Rs.  i-8  each  a  day.
 If  a  family  earng  Rs.  250  per  month,
 they  spend  Rs.  50  an  ‘their  food.  Now
 you  see  the  cinemas  working  et  full
 speed;  you  see  the  transport  system
 working  at  full  speed.  People  work-
 ing  in  the  rural  side  are  taking  to
 transpost.  A  man  who  earns  Re.  I-8

 l€  MAY  4957  Address  by  the  President  174

 a  day  does  not  want  to  walk.  but
 wants  to  get  into  a  bus  to  go  a  distance
 of  two  miles.  So  also  you  find  that
 fine  cloth  is  used  by  the  lower
 classes.  It  is  we,  the  upper  classes,
 who  have  set  the  example.  Whenever
 the  women  members  dress  themselves
 in  fine  cloths,  the  lower  class  people,
 the  maid-servants,  also  dress  them-
 selves  in  fine  cloths.  As  Y  have  already
 said,  the  cinemas  are  working  at  full
 speed,  and  lower  class  people,  men
 and  women,  dressed  in  fine  cloths  go
 there;  they  travel  by  bus;  they  go  on
 pilgrimages  to  various  places  with
 the  surplus  money  that  they  have.  I
 am  not  saying  for  a  moment  that  they
 are  living  in  a  condition  where  milk
 and  honey  fiow.  But  when  a  little
 money  comes  into  their  hands,  they
 imitate  the  upper  classes  and  want  to
 spend  a  little  more  on  luxuries.

 We  also  see  from  the  statistics  fur-
 nished  by  the  Food  Minister  that  large
 numbers  of  people  depend  on  coarse
 grains.  But  people  eating  coarse
 grains  hitherto  are  trying  to  imitate
 the  upper  classes  and  going  for  the
 finer  qualities  of  rice  and  wheat.  This
 is  the  position.

 With  regard  to  the  smaller  agricul-
 turists,  my  hon.  friend,  Shri  A.  P.
 Jain,  has  told  us  just  now  that  they
 are  able  to  hold  on  and  are  not  com-
 pelled  to  sell  the  little  preduce  that
 comes  from  the  field.  Let  me  give
 an  example.  Take  a  l0-acre  plot  in
 my  district,  which  is  a  deltaic  district.
 On  the  average,  a  man  produces  30
 maunds  an  acre.  He  produces  300
 maunds.  He  will  also  have  one  or
 two  acres  under  sugarcane  which
 gives  him  Rs.  500  an  acre.  On  the
 sugarcane,  he  makes  a_  profit  of  Re.
 1,000.  He  takes  a  loan  from  a  bank
 on  the  security  of  the  paddy  and
 waits  for  a  rise  in  prices.  I  have
 calculated  that  on  this  score  Rs.  33
 crores  are  now  financed  by  banks  as
 paddy  loans.  At  the  rate  of  Rs.  500
 a  ton,  about  8  lakhs  tons  of  paddy  ore
 locked  up  in  this  manner.  Thie  creates
 an  artificial  scarcity.  The  man  who
 keeps  this  under  lock  and  key  tells
 you  openly  that  he  is  not  going  ४०



 275  Motion  on

 release  it,  unless  the  price  of  paddy
 goes  up  to  Rs.  30  a  bag  or  Rs.  5  a
 maund.  That  is  actually  what  is
 happening  in  a  particular  part  of  the
 country.  If  my  speech  is  published
 in  the  vernacular  Press  in  my  consti-
 tuency,  all  those  small  landlords  will
 rise  against  me  and  say:  “This  man
 who  has  taken  our  votes  is  fighting
 against  high  prices.  It  is  today  that
 we  are  receiving  a  little  higher  price.
 Where  were  these  legislators  when
 the  price  of  rice  had  fallen  to  Rs.  3
 a  maund  and  when  we  suffered  the
 vicissitudes  and  vagaries  of  climate?
 Today  we  are  having  a  little  monev.
 ‘What  are  we  to  do?”

 Therefore,  this  is  a  problem  which
 has  to  be  dealt  with  care  by  Govern-
 ment.  You  cannot  displeace  one
 section  of  the  population  They  are
 just  now  tasting  a  little  rise  in  prices.
 On  the  other  hand,  you  cannct  also
 displease  the  large  section  of  landless
 population  who  depend  for  their  very
 sexistence  on  daily  wage  apd.  are,
 therefore,  concerned  with  the  cost  of
 foodgrains.

 I  do  not  want  to  deal  with  high
 finance  and  other  problems  concern-
 ing  the  huge  deficit,  for  which  the
 Prime  Minister  has  appointed  an
 expert  in  our  Finance  Ministry.  More-
 over,  other  Members  of  the  House  are
 competent  to  advise  him  on  _  these
 matters,  as  to  how  to  bridge  the  gap
 with  regard  to  external  finance  or
 investments  and  also  how  ६७०  finance
 the  Second  Five  Year  Pian  inside  the
 country.

 With  regard  to  the  Second  Five
 Year  Plan,  I  want  to  lay  eraphasis  on
 the  development  of  transport.  We
 have  got  for  a  coastline  of  3,400  miles
 only  four  or  five  well-developed  ports,
 like  Calcutta,  Visakhapatnam,  Madras,
 Bombay,  Cochin  and  now  Kandla.
 These  are  hardly  enough.  There  is  a
 large  number  of  minor  ports  which
 deserve  to  be  developed  into  major
 ports.  Also,  the  four-fold  system  of
 road  transport,  canal  transport.  rail
 transport  and  sea  transport,  has  tc
 be  co-ordinated  and  a  concerted  plan
 developed  in  the  country.  We  have
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 recently  read  that  the  north  and
 south  of  India  are  to  be  connected  by
 canals.  There  is  a  canal  system  now
 which  can  easily  be  connected  on  the
 east  coast  up  to  Calcutta-—the  famous
 Buckingham  canal  which  is  400  mules
 long.  So  also  the  road  system  must
 come  to  the  aid  of  the  gencral  com-
 munications  system  in  the  country,
 because  the  railways  cannot  fully
 cater  for  the  needs  of  the  rising  tempo
 of  industrial  development  in  the
 country.

 There  is  another  important  aspect
 of  development  to  which  [  would  like
 to  refer-—the  issue  of  reorganisation
 of  States  which  was  facei  by  the  last
 Parliament.  It  was  to  the  credit  of
 the  late  Sardar  Vallabhbhai  Patel  ta
 have  united  India  under  one  Constitu-
 tion  and  one  flag,  eliminating  ¢ll  the
 ruling  princes  and  making  India  a
 nation.  Now,  it  has  been  given  to  the
 Home  Minister,  Shri  Pant  to  face  all
 the  great  difficulties  that  are  inherent
 in  the  reorganisation  of  the  States.
 We  are  not  completely  out  of  the
 difficulties  of  the  aftermath  of  the
 legislation  that  has  been  passed  by
 the  last  Parliament.  But,  for  my  part,
 I  should  like  to  express  our  sense  of
 gratitude  and  gratefulness  thut  the
 Andhra  area  has  been  united  into  one
 and  Andhra  Pradesh  has  been  formed.
 The  justification  for  the  Andhra  State
 has  been  found  in  the  results  that
 have  been  achieved  there.  I  am  not
 laying  any  emphasis  on  the  linguistic
 aspect  of  it  because  we  do  not  want
 to  use  an  argument  which  has  proved
 useful  in  the  past.  Within  two  years
 of  the  formation  of  the  Andhra  State
 we  have  been  able  to  organise  the
 Nagarjuna  Sagar  Project  and  it  is
 being  implemented.  The  intensity
 with  which  a  particular  state  which
 has  got  a  sort  of  emotional  integration
 and  ideology  binding  it  together  will
 work  can  be  experienced  from  this.

 With  regard  to  the  हालत  difficulties
 that  Punjab  has  presented,  it  3s  an
 achievement  of  the  last  Government
 and  Parliament  that  they  were  able
 to  organise  the  State  of  Punjab-  into
 a  unified  province,  though  stili  certain
 murmurs  and  dissentient  voices  are-
 heard.
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 {Shri  Thirumal  Rao]
 With  regard  to  Bombay  and  Gujarat

 it  is  a  difficult  problem.  It  is  not  a
 solution  that  can  be  imposed  by  any-
 body  from  outside.  The  «Gujaratis
 want  a  Maha  Gujarat  and  the  Maha-
 rashtrians  want  a  Brihan  Maharash-
 tra;  but  both  of  th  want  Boribay.
 That  is  the  bone.  of  contention.  Both
 of  them  claim  to  have  succceded  in
 the  elections  on  this  issue.  It  is  for
 both  of  them  to:unite  and  decide.  ut,
 as  far  as,  I  think,  the  Central  Govern-
 tment  and  this  Parliament  is  concern-
 ed,  the  verdict  of  Parliament  is  there
 and  it  cannot’  be  undone  except  by
 Parliament  itself.

 Sir,  I  do  not  want  to  take  much  of
 your  time.  But  I  wantel  to  refer
 briefly  to  one  or  two  points  referred
 to  by  the  President  in  his  speech,  with
 regard  to  our  foreign  policy.  With
 regard  to  Kashmir,  we  need  not  go
 too  far  into  the  matter.  Pakistan
 leadership  has  been  trying  to  use
 Kashmir  as  a  sort  of  peg  to  hang  on
 its  Government  from  time  to  time.  It
 is  the  last  resort  of  the  Prime  Minister
 of  Pakistan,  I  think,  to  prolong  his
 life  for  a  short  while  by  diverting  the
 attention  of  the  whole  Pakistani
 people  to  India.  They  are  not  able  to
 @raw  up  a  Constitution;  they  are  not
 able  to  achieve  stable  government  and
 they  go  on  slinging  mud  at  the
 neighbouring  country,  India.  The
 recent  report  of  Jarring  is  self-evident.
 He  has  come  and  seen  things  for  him-
 self.  He  has  seen  that  the  set-up  that
 has  been  created  by  the  power  blocs
 of  the  West  and  the  East  is  responsi-
 ble  for  all  these  troubles  there.  Now,
 since  Pakistan  has  definitely  allied
 itself  to  the  purse  strings  of  the
 United  States  and  the  western  powers,
 it  has  created  another  fresh  problem
 for  this  country  because  of  the  NATO
 and  Baghdad  Pacts  whereby  military
 material  is  being  pumpe  into  Pakis-
 tan  as  a_  set-off  against  India’s
 stability.

 With  regard  to  the  stopping  of  the
 nuclear  tests,  our  country  has  heen
 one  of  the  first  to  raise  its  moral
 protest  against  the  continuance  of
 these  nuclear  tests.  Our  Prime  Minis-

 iM  may  W957  Address  by  the  President  178

 ter  has  announced  to  the  world  that
 it  is  disastrous  to  humanity  if  these
 tests  are  continued.  World  public
 opinion  has  gradually  veered  round.
 In  England,  the  Labour  Party  is
 against  it.  The  former  Prime  Minister
 of  England,  Mr.  Attlee  has  pronounced
 against  it  and  public  opinion  in  many
 countries,  and  Japan  particularly,  is
 against  it.  We  are  sure  that  with  the
 leadership  which  our  Prime  Minister
 commands,  with  the  prestige  he  com-
 mands  in  the  world  today,  if  we
 persist  in  this  that  nuclear  tests  should
 be  stopped  and  nuclear  weapons
 should  be  banned  permanently  from
 modern  warfare,  then  there  is  a
 chance  of  saving  humanity  trom  the
 disastrous  effects  of  these  things.

 I  do  not  want  to  take  much  time  of
 the  House  because  this  is  a  formal
 motion  of  thanks  where  more  contro-
 versial  aspects  will  be  deait  with  by
 other  Members  of  the  House.  I  amt,
 thankful  for  the  opportunity  you
 have  given  me  of  moving  a  motion  of
 thanks.  In  this  connection,  I  should
 like  to  place  on  record  also  our  grati-
 tude  to  Providence  that  our  Prime
 Minister  was  saved  from  a  very
 serious  accident  in  January  tast.  If
 we  understand  things  properly  or  in
 a  proper  setting,  the  difference
 between  life  and  death,  between
 being  and  not  being  is  so  thin  that  we
 cannot  realise  it  until  the  thing  over-
 takes  us.  It  is  providenual  that  the
 leadership  of  this  country  is  kept  in
 safe  hands  for  another  period  of
 political  activity.

 Mr.  Speaker:  Shri  Mathura  Prasad
 Misra  will  now  second  the  motion.

 Before  the  hon.  Member  starts  I
 would  like  to  make  an  announcement.

 I  find  there  are  as  many
 as  50  or  60  amendments.  I
 I  would  therefore  request  hon.  Mem-
 bers  who  wish  to  move  their  ar-end-
 ments  to  please  hand  in  at  the  Table
 within  5  minutes  a  slip  intimating
 the  number  of  the  amendments  which
 they  would  like  to  move.  I  would
 look  into  all  of  them  and  suck  of  them
 as  are  in  order  would  be  treated  as
 having  been  moved.
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 att  wo  we  लिज  (बेगूसराय)  :
 अध्यक्ष  महोीदण,  मेरे  मिश्र  श्री  बिदमल
 राव  जी  ने  जो  प्रस्ताव  झभी  पेश  किया  है
 उसका  समर्थन  करते  हुये  मुझे  बड़ी  खुशी
 हो  रही  है  1

 भ्रभी  शमी  दूसरे  महा  चुनाव  से  हमारा
 पेदा  निकला  है  भौर  यह  मालूम  है  कि  इस
 आनाव  में  देश  के  कोई  बोस  करंड  लतों  ने
 हिस्सा  लिया  i  चीन  को  छोड़  कर  दुनिया  में
 कोई  दूसरा  ऐसा  देश  नहीं  है  जहां  कि  इतनी
 बड़ी  आजादी  भी  बसती  हां  जितनी  बड़ी
 सखंक्या  में  हमारे  देश  में  लोगों  ने  श्राम  चुनाव
 कें भाग  लिया  है।  शोर  मे  भापसे  कहूं  कि
 हमारा  देश  न  सिर्फ  ध्ाज  दुनिया  का
 सबसे  बड़ा  ओर  जवान  प्रजातंत्र  है,  बल्कि
 आज  की  दुनिया  को  देखते  हुये  में  यह  भी
 कहना  चाहता  हूं  कि  दुनिया  में  मनुण्य  की
 स्वाबीनता  शौर  प्रजातन्त्र  का  भविष्य  इस
 जात  पर  निर्भर  करता  है  कि  हिन्दुस्तान  को
 स्वाधीनता  झौर  हिन्दुस्तान  का  प्रजातंत्र
 कहां  तक  सकल  या  विफल  होता  है  1

 यह  जो  भ्भी  बड़ा  चुनाव  हुआ  है  उसके
 नतीजे  बड़े  भ्च्छे  रहे ।  सजसे  बड़ी  खुशी
 की  बात  यह  है  कि  हिन्दुस्तान  का  दूसरा
 महाचुनाव  इतनी  शान्ति  श्रोर  ज्ञान  के  साय
 सम्पन्न  हुआ  ।  दूसरी  खुशी  की  बात  यह
 है  कि  इस  चुनाव  का  ही  यह  नतोजा  है  कि
 देश  को  वह  सरकार  मिलो  जो  सरकार  कि
 देश  को  चाहिये  थी,  जिसके  नेता  फिर  भी
 अगले  पांच  ब्पों  के  लिये  पंडित  जवाहर  लाल
 नेहरू  रहे।  में  इस  बात  को  नख्ता  के  साय
 कहना  चाहता  हूं  कि  इस  देश  की  स्वात्रीनता
 की  ओर  इस  देश  के  प्रजातन्त्र  की  सबसे
 बड़ी  रक्षक  ससस्‍्या  कांग्रेस  ही  है  ओर  इस
 स्वाधीनता  और  प्रजातंत्र  के  सबसे  बड़  पहरे-
 व्ार  पंडित  जवाहरलान  नहरू  हँ।  यह
 भी  बड़/  बात  है  कि  जिस  सत्या  ने  देव
 को  झाजादी  दिलाई,  झोर  जिस  संस्थ  ने
 देश  को  एक  दूसरी  योजना  के  रास्ते  पर  रखा
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 और  जो  संस्था  देश  को  प्रआतन्त्र  के  साथ
 साथ  अाधिक  योजना  के  मार्ग  से  आगे  हे
 जा  रही  है,  शौर  इस  प्रकार  दुनिया  में  एक
 नया  झौर  अनोखा  प्रयोग  कर  रही  है,
 उसी  संस्था  को  फिर  देश  का  दासन  भार
 संमालने  का  मोका  दिया  गया  जो  कि
 बहुत  आभावश्यक  था  ।

 यह  भी  इस  महाबुताव  का  नतीजा
 निकला  है  कि  हमको  राष्ट्रपति  के  रूप  में
 राजेन्द्र  बाबू  मिले  ।  हमारे  देश  के  जोवन
 और  हमारी  संस्कृति  में  जो  कुछ  भो  महान
 शौर  मीठा  है  उसके  राजेन्द्र  बात्रू  प्रतोक  है
 और  मेरा  विश्वास  है  कि  कांग्रेस,  नेहरू  शोर
 राजेन्द्र  बाबू  के  नेतृत्व  में  देश  ओर  भो  भागे
 बढ़ेगा  ny

 इन  दस  वर्षो  में  जो  सबसे  बड़ी  बात  हम
 देखते  हूँ  वहू  यह  हुई  है  कि  बड़ो  कठिताइयों
 झौर  म्‌सीबतों  के  होते  ह्य  भो  हमारा  देश
 प्रजातंत्र,  स्वाधीनता  और  श्रात्मनिर्मेरता  के
 रास्ते  पर भागे  बढ़ता  जा  रहा  है  ।  भौर
 में  श्ापसे  कहूं  कि  श्राज  की  दुनिया  में
 जब  कि  बहुत  ओर  से  प्रजासन्त्र
 शौर  मानव  की  स्वाघोनता  पर  पअंगुलियां
 उठ  रही  हूँ,  उन  पर  संगीनें  लाती  जा  रही
 हूँ,  उस  समय  इस  दिशा  में  हमारी  जययात्रा
 न  सिर्फ  हमारे  लिय  बल्कि  मनुष्य  जाति  के
 अभिमान  ओर  सुख  को  चोज  कही  जा  सकती  है।
 हमारी  सरकार  के  सामते  भ्रयनी  योजना  को

 पूरा  करने  के  मार्ग  में  जो  जो  मुर्पाब्वे  ज्यों
 उनका  उसने  बहादुरी  के  साथ  मुकाबला
 किया  है  q  हमारे  राष्ट्रपति  और  सरकार
 ने  यह  माना  है  कि  हमारी  दूसरी  योजना  के
 मार्ग  में  बड़ी  बड़ो  कठिनाइयों  हूँ,  परन्तु
 उनका  हमारो  सरकार  मुकाबला  करना

 चाहती  हैँ  ।  दूसरी  योजना  का  यह  दूसरा
 यर्ष ,  है  ।  पहली  योजना  सफल  हुई  ।  इस
 सभा  में  भी  ऐसे  बहुत  से  लोग  है भोर  ब
 भी  हूँ  जो  कि  पहलो  योजता  की  सकलता  में
 भी  विश्वास  नहीं  करते  थे।  झाज  भी
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 इस  सभा  में  ऐसे  लोग  बेठे  हैँ  जो  कि  दूसरो
 योजना  की  सफलता  में  विध्वास  नहीं  करते  t
 ये  वही  लोग  है  जो  कि  श्राज  से  दस  बीस  वर्ष
 पहले  हिन्दुस्तान  की  भाजादी  में  मी  विश्वास
 नहीं  करते  थे  और  कांग्रेस  के  प्रयत्तों  में  भी
 विश्वास  नहीं  करते  थे  ।  लेकिन  यह  एक
 बड़ी  बात  हुई  कि  राष्ट्रपति  ने  इन  कठिनाइयों
 की  सरफ  हमारा  ध्यान  खींचा  है  और  उन
 को  कबूल  किया  है  ।  हमारे  सामने  मुद्रा
 स्फीती  की  ओर  थिदेशी  विनिमय  की  कमी
 की  कठिनाइयां  है  ।  कुछ  लोग  कहते  हैं
 किये  कठिताइयां  इतनी  बड़ी  हें  कि  इनके
 कारण  हमकों  अपनों  योजना  को  कुछ  छोटा
 करना  होगा  ।  उन  लोगों  का  कपाल  है
 कि  हमारे  जो  लक्ष्याति  हैं,  टारजंट्स  हैं,
 उनको  हमें  पीछे  हटाना  होगा  ।  लेकिन
 हमारे  राष्ट्रपति  ने  बड़ी  बहादुरी  से  कहा  है
 कि  उनको  घटाया  न  जाये  बल्कि  कम  से  कम
 उनकी  जैसे  का  तैसा  पूरा  किया  जाये  और
 यदि  हो  सके  तो  उनको  बढ़ाया  जाये  -  सर-
 कार  जो  भी  करे,  देश  का  और  इस  सभा  का
 यह  काम  है  कि  वह  इन  कठिनाइयों  के  कारण
 पीछे  न  हटे  बल्कि  आगे  बढ़े  ।  देश  का  यह
 सकाजा  हे  कि  हम  पीछे  न  हे  बल्कि
 बामे  ही  बढ़ें  ।  हमें  देश  की  दुगंति
 अर  देश  की  प्रगति  के  बीच  चुनाव  करना
 =

 13-46  Hrs.

 [SarDar  HUKAM  SINGH  tn  the  Chair]
 यदि  हम  भागे  नहीं  बढ़ेंगे  तो  हमको  अपने
 पुराने  पानी  में  पड़ा  रहना  होगा,  हमें  गरीबी
 और  जहालत  में  पड़ा  रहना  होगा  ।  यदि
 हमको  देश  को  भागे  बढ़ाना  है  तो  हमको
 उन  लोगों  की  बाल  पर  ध्यान  नहीं  देना  चाहिये
 जो  कि  मुद्रास्फीति  श्रादि  का  भय  दिखा  कर
 देश  के  कारवां  को  रोकना  चाहते  हैं  -  मोन
 शिनाय  झौर  दूसरे  लोगों  की  इज्जत  करते  हुये
 भी  हम  उनकी  इस  राय  को  नहीं  मान  सकते
 कि  हमको  अपनी  प्रगति  धीमी  करनी  चाहिये  ry
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 हमको  इस  विक्षा  में  जागे  बढ़ना  है  7  सर-
 कार  ने  जो  गैर  ज़रूरी  चीज़ों  यात  को
 फेकने  का  कदम  उठाया  है  उसका  हम

 स्वागत  करते  हैं  ।  लेकिन  हम  समझते  हैं
 कि  इसके  साथ  साथ  हमको  कुछ  जहूरी
 चीजें  भौर  करनी  हैं  ।  राष्ट्रपति  ने  सादगी
 और  कम  खर्चो  की  श्रवील  की  है।  हमारे
 प्रधान  मंत्री  ने  भी  हाल  में  यह  अपील  की  है
 कि  दिखावे  की  चीजें  जो  कि  हमारे  भ्रमीर
 उमरा  करते  हूँ  उनको  भी  जेक  देना  चाहिये  t
 यह  प्रपील  देश  के  पास  पहुंची  है।  लेकिन
 इससे  भी  ज्रू ी  चीजें  करने  को  हूँ  मै
 निवेदन  करना  चाहता  हूं  कि  ऐसे  समय  में
 जन  कि  हम  देश  को  बनाता  चाइते  हैँ  उस
 बक्त  यह  अति  आवश्यक  है  कि  देश  का
 उत्पादन  बढ़ाया  जायें  |  यह  देश  की  पहली
 जरूरत  है।  षमे  समय  में  सरकार  को  यह
 सोचना  चाहिये  था  कि  दिल्‍ली  में  व्रगोक
 होटल  पहले  बनायी  जाये  या  कि  उस  रुपे
 से  एक  सीमेंट  का  कारबाना  खोला  जाय  |
 द्  होटल  पर  दो  करोड़  रुपया  खर्चे  किया
 गया  जिसमे  एक  श्रादमी  के  ठहरने  का  खर्च
 सौया  डेड  सो  रुपया  रोज  होता  है।  ो
 समझता  हूं  कि  सरकार  को  इम  किस्म  की
 चीज़ों  का  देखना  चाहिये  ।  अगर  कोई
 दिल्‍ली  को  श्राकर  देखे  तो  वह  बड़  बड़े  सुन्दर
 और  शानदार  मकान  देखेगा  ।  यह  ठोक
 है  कि  मकातों  की  जरूरत  है  लेकिन  जब  हम
 भ्रपती  दूसरी  योजना  को  भआगे  बढ़ा  रहे  है
 तो  हमको  अपने  सारे  साधनों  को  उस  पर
 लगाना  चाहिये  ।  ह: ६. ह  हाल  ही  में
 श्री  स्ट्रेंची  नं  कहा  है  कि  हिन्दुस्तान  का  भविएर:
 इस  बात  पर  निर्भर  करता  है  कि  उसको  दूसरी

 योजना  सकल  होती  है  या  नहों  ।

 हिन्दुस्तात  का  शोर  इस  दुनिया  का
 भविष्य  इस  बात  पर  निर्भर  करता  है  कि

 हिन्दुस्तान  में  लोकतन्त्र  भोर  पंचररॉय
 योजना  सफल  होते  हैं  या  नहों  |  इत  प्रकार
 सरकार  के  ऊपर  एक  बहुत  बड़ा  दायित्व



 झौर  एक  बहुत  बड़ी  जवाबदेही  प्राती  है,
 जिस  का  पालन  करने  के  लिये  यह  भ्रावश्यक
 है  कि  वह  देदा के  सामने  सादगी  शौर
 आस्टिरिटी  का  नमूना  ह: अ  करे---न  केवल
 पहनावे  झौर  मोटरों  इत्यादि  के  बारे  में,
 बल्कि  मकानों  के  बारे  में  भी  ।

 माननीय  जैन  साहब  ने  खाद्य  स्थिति
 के!  बारे  में  जो  वक्तव्य  दिया  है,  में  उस  का
 स्वागत  करता  हूं  ।  मैं  जानता  हूं  श्रौर
 मानता  हूं  कि  हमारे  देदा  में  खेती  की  पैदावार
 बढ़  रही  है  शौर  बढ़ेगी,  लेकिन  इस  के  साथ
 ही  साथ  यह  भी  मानना  होगा  कि  भूमि
 सुधार  की  हमारी  योजना  बहुत  धीरे  धीरे
 चल  रही  है।  ज़मीन  की  भ्रच्छी  व्यवस्था
 स्थापित  करने  के  लिये  जितनी  दीघ्ता  और
 निपुणता  के  साथ  कार्य  किया  जाना  चाहिये,
 उस  तरह  नहीं  हो  रहा  हैग्ौर  इस  शोर  सरकार
 के  प्रयत्न  काफ़ी  नहीं  हूँ  ।  कुछ  समय  पहले
 हिन्दुस्तान  का  जो  इलीगेशन  चीन  गया
 था,  म॑  उस  की  रिपोर्ट  पढ़  रहा  था  1  में
 समझता  हूं  कि  सरकार  को  इस  मामले  में
 किन्‍्हीं  मोहों  में  नहीं  पड़ना  चाहिये  झौर
 रूस  और  चीन  की  नकल  नहों  करनी  चाहिये
 कि  सामूहिक  खेती---को-श्रापरेटिव  खेती---
 को  प्रचलित  किया  जाय  ।  हिन्दुस्तान  को  तो
 अपने  ही  रास्ते  पर  चलना  होगा  ।  इस
 सम्बन्ध  में  यह्‌  श्रावश्यक  है  कि  ऊपर  की  और
 नीचे  की  सीलिग्श  फ़िक्स  की  जाय  और  चक-
 बन्दी  की  व्यवस्था  की  जाय  ।  बल्कि  में
 तो  ऊपर  की  निस्वत  नीचे  की  सीलिंग
 निश्चित  करना  ज्यादा  ज़रूरी  मानता  हूं  ।
 हमारा  श्रयत्न  यह  होना  चाहिये  कि  ऐसा  किसान
 कौई  न  रहे,  जिस  के  पास  श्रच्छी  पैदावार
 करने  के  लिये  काफ़ी  जमीन  न  हो  --और
 इस  के  लिये  में  सात  एकड़  भूमि  को  उचित
 मानता  हूं  -  मेरा  निवेदन  यह  है  कि  भूमि
 सुधारों  को  जल्द  से  जल्द  पूरा  किया  जाय  ।
 यह  एक  तथ्य  है  कि  इस  देश  में  चाहे  जितना
 झौद्योगीकरण हो  जाय,  यहां  का  मुख्य  भाषार
 खेती  है  भौर  खेती  ही  रहेगी  ।  शौर  फिर
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 देश  का  पूरा  औद्योगिकरण  होने  में  भी  भभी
 बहुत  बरस  लगेंगे,  बहुत  धन  लगेगा  शौर
 मेरे  विचार  में  लग्  भी  देश  का  पूरा  कल्याण
 नहीं  होगा  ।  इसलिये  यह  ह: 2  मी  बहुत
 जरूरी  है  कि  योजना  में  खेती  को  महत्वपूर्ण
 स्थान---प्रायटो---दिया  जाय  1  में  मह-
 सूस  करता  हूं  कि  सरकार  का  ध्यान  धीरे  धीरे

 इस  तरफ़  श्र  भी  रहा  है  ।

 आज  हमारे  देश  में  भ्रद्च-संकट  उपस्थित
 हुये  हैं  और  उसके  कारण  मेरा  प्रान्त,  मेरा
 जिला  और  मेरा  निर्वाचन-क्ष त्र  बहुत  बड़ी
 सुवीबत  में  पढ़ा  हुश्रा  है,  छेकिन  में  समझत  हूं
 ति  बिहार  सरकार  ओर  केप्द्वोय  सरकार  ने
 उस  का  मुकाबला  करने  के  लिये  जो  उपाय
 किये  हैं,  वे  काफ़ी  है  और  वे  सकल  होंगे  और
 हमारी  मुसीबतें  दूर  होंगी  ।

 जैसा  कि  राष्ट्रयति  महोदय  ने  उल्लेख
 किया  है,  जिन  क्षेत्रों  में  सामुदायिक  विकास
 योजनाओं  को  कार्यान्वित  किया  गया  है,
 वहां  खेती  का  उत्पादन  दूसरे  क्षेत्रों  की  श्रपेक्षा
 पच्चीस  प्रतिशत  श्रध्रिक  हुआ  है।  में  समझता
 हुं  कि  कम्पूनिटी  प्राजेक्ट्स  और  सामुदायिक
 विकास  योजनाम्रों  को  इस  देश  के  निर्माण
 में  एक  बहुत  बड़ा  भाग  दा  करना  है  ।
 अपने  जिले  में,  अपने  घर  के  पास  में  ने  कम्पूनिटी
 प्राजेक्ट  एरिया  को  दो  बार  जा  कर  देखा
 है।  मुझे  “क्रान्ति”  शब्द  बहुत  प्रिय  नहीं
 लगता  है,  लेकिन  किसी  दूसरे  उपयुक्त  शब्द
 के  प्रभाव  में  में  इसी  को  प्रयोग  में  ला  कर
 कहना  चाहता  हूं  कि  ऐसे  क्षेत्रों  में  साइनेंट,
 ब्लडलेस  रेवोल्यूशन--शान्त,  रक्‍्तहीन  क्रान्सि
 देखने  में  श्रा  रहा  है  7  जहां  पहले  लोग
 स्वप्न  में  भी  यह  नही  सोच  सकते  थे  कि  उन
 के  कुन्नों  के  पास  बाथरूम  होंगे  और  पक्‍की
 सड़क  बनाई  जायेगी,  लेकिन  श्राज  व  भ्रपनी
 आंखों  से  ये  चीज़ें  देख  रहेहे  1  श्राज  वहां
 पर  विकास  कार्य  बड़ी  तेजी  से  हो  रहे  हैं  t
 हमारे  साथी  इस  बात  को  तभी  समझ  सकते
 हैँ,  भगर  ये  स्वय  जा  कर  उन  क्षेत्रों  को  देखें  ।
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 प्श्नी  है. ८  wo  मिश्र]
 हां  श्रच्छे  बीज घौर  दूसरी  सुविवाओों  के
 कारण  गेहूं  की  पैदावार  झविक  हुई,  जब  कि
 दूसरे  इलाकों  में  वह  बहुत  कम  हुई  ।

 हमें  इन  कम्यूनिटी  प्राजेक्ट्स  को
 सफल  बनाना  है  और  इस  काम  में  अपनी
 सारी  साकत  लगा  देती  है,  क्योंकि  अगर
 हमारी  यह  योजना  सफल  नहीं  हुई,  तो
 देश  सफल  नहीं  होगा  और  श्रगर  देश  सफल
 नहीं  होगा,  तो  उसकी  स्वाधीनता  और  प्रजा-
 तंत्र  खतरे  में  पड़  जायेंगे  शौर  उस  के  परिणाम-
 स्वरूप  सार  दुनिया  में  प्रजातन्त्र  और  स्वा-
 घीनता  खतरे  में  पड़  जायेंगे  ।  इतना  बड़ा
 दायित्व  इस  सरकार  के  ऊपर  है  t  इस
 चूनाव  में  बस  करोड़  लोगों  ने  इस  सरकार
 को  इतनी  बड़ी  जवावदेड़ी  की  जगह  पर  भेजा
 है।  इस  सम्बन्ध  में  एक  बात  की  तरफ़  योजना
 ब्रायोग  का  ध्यान  उतना  नहीं  गया  है,  जितना
 कि  जाना  चाहिये  था।  हम  अ्रपने  देश  की
 पैदावार  तो  बढ़ाने  की  कोशिश  कर  रहे  हैं
 और  वह  बड़ेगे!,  लेकिन  जो  अश्वादी  बढ़ती
 जारही  है,  उस  को  रोकने  के  लिये  जितनी
 कोछिद  की  जाती  चाहिये,  उतनी  नहीं  हो
 रही  है।  मेरे  विचार  में  इस  देश  की
 सबसे  बड़ी  समस्या  आबादी  की  है.  लेकिन
 शायद  हमारे  नेता  इसकी  गहराई  को  श्रभी
 तक  नहीं  समझ  पाये  2,  मेरी  राय  में  माल्यस
 भाज  भी  ठीक  हैं  और  दूसरे  लोग  गलत  हैं
 हमारे  लाल  झंडे  वाले  साबी--हमारे
 कम्यूनिष्ट  सित्र--कहते  हैँ  कि  यह  तो  एक
 पूजीवादी  नारा  है।  जब  वे  कहते  हूँ  कि
 इस  प्रकार  थोड़े  से  लोगों  के  खुख  के  लिये
 इतनी  बड़ी  जनसंख्या  को  झाने  से  रोका
 जाता  है,  तो  हमे  लज्जा  ा  जाती  है  और
 हमे  संकोच  होता  है  शीर  श्रावादी  के  रोक  थाम
 के  यत्न  ढीले  कर  देते  हैँ।  लेकिन  हम  यह  भूल
 जाते  हैं  कि  लाल  झंडे  वाले  ये  लोग  तब  तक
 भाल्थस  का  मजाक  उड़ाते  रहेंगे,  जब  तक  कि
 बे  आदमी  को  बन्दूक  की  खुराक  मानेंगे  झौर
 जब  सक  कम्यूनिज्म  को--भ्रपनी  सारी
 नीति  ौर  विचार-घारा  को--वे  युद्ध  के
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 आभार  पर  रखेंगे,  जब  तक  उन  को  फौज  के
 लिये,  मरने  के  लिये  भादभियों  की  जरूरत
 रहेगी---ज्यादा  भाजादी  की  जरूरत  रहेगी,
 हिटलर  ौर  मसोलीनी  भी  यही  चाहते  थे  ।
 लेकिन  हम  को  तो  इस  तथ्य  का  सामना  करना
 है  कि  हमारे  देश  में  हर  रोज़  साढ़े  बारह  हजार

 हर  महीने  चार  लाख,  हर  साल  पचास  लाख
 शौर  दस  साल  म  पॉँच  करोड़  लोग  बढ़  रहे
 है  भ्र्थात्‌  एक  नया  इंगलेंड  या  एक  नया
 जापान  हमारे  देश  में  पैदा  हो  रहा  है  ।  इस
 को  रोकना  होगा  ।  इस  के  लिये  उतने  ही
 प्रयस्त  काफ़ी  नहीं  है,  जितने  कि  योजना
 भ्रायोग  इस  समय  कर  रहा  है  मुझे  इस
 बात  की  खुशी  है  कि  पंडित  जवाहरलाल
 नेहरू,  जो  कुछ  बर्ष  तक  परिवार  नियोजन
 के  विरोबी  थे,  श्रब  इस  के  समर्थक  होते  जा
 रहे  है  -  हम  चाहते  है  कि  हमारी  सरकार
 भी  इस  गम्भीर  समस्‍या  की  तरफ़  ध्यान
 दे।  अंत  में  में  राष्ट्रपति  के  भाषण  से  एक
 महत्वपूर्ण  उद्धरण  देना  चाहता  हूं  ।

 राष्ट्रपति  महोदय  नें  अपने  भाषण  के
 श्न्त  में  कहा  है

 हमारी  क्षमता  और  साधन  सीमित  हैं,
 और  संसार  में  हमारी  आकाज़
 संभवत:  बहुत  ऊंचा  नहीं  है,
 किन्तु,  राष्ट्रीय  हितों  की  दृष्टि  से,
 हमारे  इतिहास  श्रीर  परम्पराशरों
 तथा  विध्वासों  को  देखते  हुयो  हम
 किसी  श्रौर  रास्ते  को  नहीं  श्रपना
 सकते  ।  यह  सौभाग्य  का  क्क्पिय
 है  कि  संसार  भर  के  सभी  लोगों
 का  यह  सामान्य  ध्येय  भौर  उत्कट
 इच्छा  है।

 समाापति  मढीदय  मुझे  माफ़  करेंगे
 यदि  इस  सम्बन्ध  में  म॑  यह  कह  दूं  कि  भाषण
 का  हिन्दी  भ्रनुब्ञाद  सना  भद्दी  है.  a
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 एक  सामनीय  कस्व:  भौर  गलत  भी

 शौस०  मिझ्र:.  .  आर  गलत
 भी  है  कि  मेरा  प्ंगरेजी  भाषण  पढ़ने  को
 ी  चाहता  है  t

 tt  to  mo  डांगे  (बम्बई  नगर-
 प्रध्य)  :  यह  भाफ़िशियल  हिन्दी  है  ॥

 शी  qo  wo  fas:  यह  बुरी  है,
 इसको  सुधारा  जाय  t  att  के  शब्द
 मे  हैं

 But  neither  our  national  interests
 nor  our  history  and  traditions,  nor
 our  convictions  chart  any  other  course
 for  us.  Happily  for  us,  this  is  the
 common  aim  and  the  firm  desire  of
 all  our  people.

 sta,  जब  कि  हम  एक  नये  यूग  में
 प्रदेश  कर  रहे  है  और  अगले  पॉच  बरस  के
 लिये  एक  नथे  रास्ते  पर  चलने  जा  रहे  है,
 झौर  जब  कि  नई  नई  कठिनाइयाँ  हमारे
 सामने  सड़ी  हुँ,  सस्ते  और  शासान  रास्ते
 हमारे  सामने  पेश  किये  जा  रहे  हैं  और  कहा
 जा  रहा  है  कि  हम  पालियामेंटरी  सिस्टम  और
 प्रजातन्‍्त्र  के  झंझट  में  क्‍यों  पड़े  और  क्‍यों  न
 कोई  श्रासान  रास्ता  अपना  लें,  उस  वक्‍त
 राष्ट्रपति  महोदय  ने  देश  से  और  दुनिय।  से  यह
 बायदा  किया  है  कि  हमारे  सामने  चाहे  कितनो
 भी  कठिनाइयाँ  क्‍यों  न  आयें,  हम  अपने  बल
 पर  विद्वास  करेंगे,  अपने  प्रयत्नों  को  दुगना
 करेंगे,  झपनों  सारो  शक्ति  लगा  देंगे,  लेकिन
 व्यक्तिगत  स्वतंत्रता,  नागरिक  स्वाधीनता
 झौर  लोकराज  के  रास्ते  को  नहीं  छोड़ेंगे  ny
 इम  उसी  रास्ते  पर  चलेंगे  और  सफलता  के
 साथ  चलेंगे  t

 Mr,  Chatrman:  Motion  moved:
 “That  the  Members  of  Lok

 Sabha  assembled  in  this  session
 are  deeply  grateful  to  the  Presi-
 dent  for  the  Address  which  he
 has  been  pleased  to  deliver  to  both
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 the  Houses  of  Parliament  assembl-
 ed  together  on  the  23  May.
 1957."
 As  has  already  been  announced  by

 the  Speaker,  Members  may  kindly
 give  intimation  to  the  Table  of  the
 particular  amendments  they  are  keen
 to  move.  I  will  announce  the  num-
 bers  of  those  amendments  and  they
 will  be  treated  as  moved  sithject  to
 their  otherwise  being  admissible.  We
 may  now  proceed  with  the  debate  on
 the  President’s  Address.
 4  hrs,

 Shri  S.  A.  Dange:  Sir,  the  amend-
 ments  are  already  there  before  you
 and,  therefore,  I  will  offer  my  remarks
 on  the  President’s  Address  and  the
 elaborate  commentary  as  it  has  bcen
 given  to  us  by  the  Congress  Party.

 On  reading  the  Address,  what
 strikes  me  first  is,  it  seems  there  is  an
 attempt  to  hide  from  the  country  the
 real  state  of  affairs  as  they  exist  under
 the  present  Government,  and  I  will
 substantiate  that  statement  from  offi-
 cial  records  and  not  from  the  news-
 papers  of  the  Communist  Party.

 On  the  eve  of  the  election  we  were
 told  many  things  about  the  achieve-
 ments  of  the  Five  Year  Plan.  One  of
 the  achievements  was  that  food  pro-
 duction  had  increased  and  there  was
 almost  prosperity  in  the  country.  The
 Congress  Party  went  round  asking
 for  votes  on  the  hasis  of  those
 achievements.  Well,  the  vote  was
 given  on  the  basis  of  achievements,
 but  the  voters  have  now  to
 learn,  two  months  after  the
 vote  was  given,  that  the  achieveinent
 is  starvation  and  deaths  in  public
 maidans  in  Bengal.  The  achieve-
 ments,  two  months  after  the  vote  was
 given,  are  shown  to  be  starvation  and
 high  prices.  How  is  it  that  the
 achievements  were  so  nice  as_  to
 secure  a  majority  two  months  ago  and
 the  achievements  are  turning  out  to
 be  such  disasters  two  months  after?
 Were  the  achievements  falseiy  paint-
 ed  or,  is  the  present  picture  falsely
 painted?  Well,  it  is  for  the  Congress
 Party  to  answer  the  public  and
 answer  the  Parliament.
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 What  I  want  to  submit  is  that  even

 now  there  is  an  attempt  to  hide  the
 real  picture.  The  Presidential
 Address  says:

 “While  food  production  has
 increased,  and  the  increases  have
 been  maintained,”

 Bo,  the  country  has  to  learn  that  food
 production  has  increased  and_  the
 increases  have  been  maintained.  Then
 the  Address  goes  on  to  say:

 “',..except  for  the  results  of
 natural  calamities,  more  especially
 in  certain  parts  of  Bihar  and  the
 eastern  districts  of  Uttar  Pradesh,
 we  have  a  considerable  way  to  go
 before  our  country  becomes  fully
 self-sufficient  in  food.”

 So,  except  for  natural  calamities  in
 eertain  parts  of  Bihar  and  Uttar  Pra-
 desh,  the  food  production  has  increas-
 ed,  and  people  who  have  the  illusion
 that  they  are  really  starving  should
 not  carry  that  illusion  and  should  not
 die,  because  we  are  assured  that  food
 production  has  increased.  Then,  in
 the  same  paragraph  it  is  said:

 “Intensive  efforts  have  increas-
 ed  food  production  and  improved
 crop  prospects.  “Except  in  the
 case  of  some  of  the  coarse  grains
 adversely  affected....”

 everything  is  all  right.  So,  naturally,
 those  people  who  eat  coarse  grains,
 those  coarse  people,  may  die  coarsely.
 But,  as  my  friend  Shri  Thirumal  Rao
 stated,  many  people  are  now  eating
 rice  and  wheat  and  are  very  pros-
 perous  going  to  cinemas,  riding  on
 buses  and  all  that;  so  they  need  not
 fee]  bad  about  this  failure  in  coarse
 grains,  because  rice  and  wheat  are
 available  in  ample  quantities.  This  is
 the  picture  I  get  from  the  President's
 Address.  The  Address  says  that  food
 production  is  increasing,  things  are
 going  on  nicely  and  except  for  a  few
 calamities  everything  is  O.K.

 Even  in  pointing  out  the  calamities
 Iam  very  sorry  to  say  that  the  Pre-
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 sident’s  Address  is  parochial  enough.
 I  do  say  that  deliberately.  The  Pre-
 sident  is  the  President  of  the  Repub-
 lic.  When  he  mentioned  these  cala-
 mities  only  yesterday,  it  was  Bihar
 and  ceftain  parts  of  U.P.  more  espe-
 cially,  But,  when  we  come  to  the
 statement  of  the  Food  Minister  how
 many  States  have  been  listed?  He
 mentions  not  only  Bihar  and  ए...
 thanks  to  the  Food  Minister,  he  men-
 tions  Rajasthan,  Bombay,  West  Bengal
 and  some  other  parts  also.

 The  Deputy  Minister  of  Food  (Shri
 M,  द  Krishnappa):  That  was  not
 about  calamities  but  supply  of  food-
 grains.

 An  Hon.  Member:  He  mentioned
 eight  States.

 Shri  S.  A.  Dange:  Let  us  not  count
 them.  What  is  more  important  is

 Shri  Shree  Narayan  Das  (Darbhan-
 ga):  May  I  just  point  out,  Sir,  that
 when  the  hon.  Member  is  speaking
 he  should  remember  that  the  speech
 delivered  by  the  President  was  not
 prepared  personally  by  the  President
 but  by  the  Government.  Therefore,
 we  should........  (Interruption).

 Mr.  Chairman:  Order,  order.  Let  us
 hear  the  hon.  Member.

 Shri  Shree  Narayan  Das:  There-
 fore,  what  I  want  to  say  is  this.  The
 hon.  Member  referred  to  the  fact  that
 Bihar  has  been  mentioned  in  the  Pre-
 sident’s  Address,  as  if  it  was  parochia-
 lism  on  the  part  of  the  President.

 Mr.  Chairman:  The  hon.  Member
 had  made  it  clear  that  he  did  nat
 mean  anything  personally  to  the  Pre-
 sident.  These  are  the  views  cof  the
 Government  that  are  expressed  by
 the  President  in  the  name  of  the  Pre-
 sident.  Therefore,  anything  that  is
 criticised  here  is  the  policy  of  the
 Government  or  the  views  of  the  Gov-
 ernment.  The  hon.  Member  who  is



 knows  it  and  I  suppose  all
 hon.  Members  know  it.  Therefore,

 the  hon.  Member  hes  the  right  to  cri-
 ticise  the  views.

 Shri  8.  A.  Dange:  In  fact,  I  would
 have  thought  that  it  was  human  for
 the  President  to  remember  Bihar.
 But  it  is  certainly  not  correct  on  the
 part  of  the  Government  of  India,  of
 the  whole  country,  to  mention  only
 Bihar  and  Uttar  Pradesh  and  to  show
 that  the  position  is  very  nice.  I  am
 glad  to  note  that  the  Government  of
 India  as  a  whole  has  become  parochi-
 al  and  mentions  only  Bihar  and
 Uttar  Pradesh.

 Mr.  Chairman:  I  thought  that  the
 hon.  Member  did  not  mean  the  Presi-
 dent  personally.

 the

 Shri  8,  A.  Dange:  No.  I  am  not
 geferring  to  the  President;  and  having
 aid  this,  I  proceed  to........

 Shri  M.  V.  Krishnappa:  In  the  state-
 ment  of  the  Food  Minister,  the  Minis-
 ter  has  specifically  mentioned  ‘“des-
 truction  of  crops  in  Bihar  and  Uttar
 Pradesh”.  In  Bombay  and  Kerala,  if
 they  did  not  mention  destruction  of
 crops,  it  has  been  mentioned  that  sup-
 plies  of  foodgrains  have  been  sent
 there.  That  is  the  point.  The  des-
 truction  and  calamities  have  occurred
 only  in  Bihar  and  in  the  eastern  parts
 of  Uttar  Pradesh.

 Mr.  Chairman:  That  explanation
 shall  have  to  be  given  when  the  time
 for  reply  comes.

 Shri  Ss.  A.  Dange:  I  have  only  to
 request  that  the  interruption  time  is
 not  calculated  in  the  30  minutes  given
 to  me.  Otherwise,  I  do  not  mind  the
 interruptions.  As  many  hon.  Members
 as  possible  can  interrupt  me  if  the
 Chair  allows.

 Well,  in  West  Bengal,  it  is  flood
 that  is  mentioned,  and  I  thought  flood
 is  disaster  and  natural  calamity.
 Leaving  that  point  aside,  what  I  was
 making  out  was  that  the  picture  is
 Gatfberately  painted  in  such  a  way  as
 to  create  complacency  in  the  minds  of
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 the  public  and  not  to  allow  the  Oppo-
 sition  parties  in  the  country  to  chal-
 lenge  the  Government’s  methods  of
 governing  the  country  and  looking
 after  its  welfare.

 For  example,  in  the  month  of  March
 the  picture  is  presented  in  what  way?
 In  the  month  of  May,  the  picture  is
 presented  in  what  way?  According
 to  the  white  paper  on  the  Budget
 presented  in  the  month  of  March,
 agricultural  production  declined  and
 foodgrains  had  already  declined  in  the
 previous  year.  So,  Government  was
 aware  that  food  production  was  dec-
 lining  even  on  last  year's  figures.  It
 had  declined  from  68  million  tons  to
 66  million  tons.  Government  was
 aware,  that  something  was  happening
 amiss  and  something  was  going
 wrong.  In  1953-54,  the  production  was
 68  million  tons,  and  in  1954-55,  it  was
 665  million  tons.  In  1955-56,  it  was
 63-4  million  tons.  This  is  the  figure
 taken  from  the  White  Paper  given  by
 the  Government  only  in  the  month  of
 March.  So,  production  is  declining.
 This  is  the  picture  that  the  hon.  Min-
 ister  of  Finance  was  pleased  to  give.

 Now,  when  this  decline  was  being
 conceded,  was  it  not  natural  for  the
 Government  to  take  steps  to  see  that
 ample  stocks  were  kept?  Not  only
 that.  The  Government  should  have
 rushed  the  grains  in  time  to  areas
 where  there  was  disaster.  I  am  not
 blaming  the  Government  for  the  flood.
 Certainly,  it  is  not  in  their  hands.
 But  there  is  no  reason  why  they should  not  have  taken  action  earlier.
 My  quarrel  is,  it  takes  starvation
 deaths  to  move  the  Government  and
 to  make  them  rush  the  stocks.  It
 takes  demonstrations,  it  takes  the
 Peasants  to  go  round  and  surround
 the  courts  and  granaries  in  order  to
 tell  the  Government  that  the  situa-
 tion  is  serious  and  that  relief  ought to  be  rushed.  My  quarrel  is  not  that
 production  has  fallen  due  to  natural
 calamities.  I  cannot  quarrel  with
 Government  on  that  score  nor  can  I
 blame  the  Ministers  on  the  other  side.
 But  my  blame  or  complaint  on  this
 question  is,  why  did  not  they  rush  in
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 any  foodgrains  earlier  again,  why
 should  they  wait  until  somebody
 among  the  public  dies?  But  then,  the
 death  among  the  public  is  not  im-
 portant  for  the  hon.  Ministers.
 Such  deaths  are  not  of  public  impor-
 tance;  only  deaths  in  private  are  of
 public  importance  to  them.  That  is
 another  matter.  But  then,  why  is  it
 that  these  deaths  are  necessary  to
 move  the  Government?  Therefore,
 my  comment  is  that  this  democracy
 functions  only  when  the  democrats
 die  in  streets  in  public,  and  even
 then,  if  a  man  dies  of  starvation,  the
 Ministers  might  say,  “Oh,  it  is  not
 owing  to  starvation;  it  is  just  stoppage
 of  the  heart”.  This  sort  of  approach
 is  an  anti-democratic  approach  and
 this  approach  is  very  well  brought  out
 in  the  President’s  Adress.

 I  want  to  say  that  food  production
 is  painted  in  such  a  way  as  to  create
 complacency  in  the  public  mind.
 Of  course,  people  are  given  warnings,
 that  there  should  be  no  _  hoarding.
 It  is  very  strange  to  find  sermons
 made  to  the  people  that  they  should
 not  hoard  or  indulge  in  wasteful  ex-
 penditure.  Can  an  agricultural
 labourer  hoard?  Can  40  per  cent.  of
 the  population  in  this  country  hoard?
 Can  anybody  tell  me  that  any  agri-
 cultural  labourer  who  is  unemployed
 or  who  gets  about  a  rupee  a  day  can
 hoard  sackfuls  of  grain?  Who  can
 tell  me  that  the  middle-class  people,
 living  in  small  tenements,  can  have
 tons  of  wheat  or  hoard  up  lots  of
 grains  and  cause  prices  to  go  high?
 Who  are  the  people  that  the  Govern-
 ment  refer  to,  to  whom  they  say  “you
 should  not  hoard”?  Let  them  say
 that  the  speculators  must  not  hoard,
 and  the  Government  knows  that  specu-
 Jators  are  hoarding.  But  what  is
 Government  doing?  The  Government
 say  that  the  banks  should  not  give
 advances  on  speculation.  The  Fi-
 mance  Minister  says,  ‘‘we  are  putting
 restraints  on  the  advances  for  specu-
 lation.”  Why  only  restraint?  Why
 not  abolish  speculation  on  foodgrains?
 Why  not  they  stop  advancing  money

 for  speculative  purposes?  There  are
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 any  number  of  gentlernen  in  the  Con-
 gress  Party  who,  within  ten  minutes
 in  the  Grain  Merchants’  Association
 or  in  the  stock  exchange  in  Bombay,
 can  find  out  on  a  badia  day  where
 speculative  advances  are  being  made
 and  where  advances  are  being  really
 made  for  honest  trade’  purposes.
 They  know  it,  and  I.  can  tell  them
 that  if  they  do  not  know  it,  “please
 come  to  the  bullion  exchange,  please
 come  to  the  stock  exchange,  please
 come  to  the  Grain  Merchants’  Asso-
 ciation”,  and  we  will  tell  you  how
 speculative  advances  are  made  to  food
 hoarders  and  grain  merchants  who
 have  nothing  to  do  with  trade  as
 such.  Therefore,  why  only  restraint
 on  speculation?  That  is  mry  second
 question.  Why  not  abolish  this  spe-
 culation?  Why  not  they  stop  it  alto-
 gether?  When  certain  monopoly  rings
 got  into  trouble  on  the  cotton  ex-,
 change  some  months  back,  Govern-
 ment  took  the  step  to  stop  the  cotton
 exchange  and  stopped  the  transaction
 in  cotton  exchange.  If  they  could
 stop  transactions  on  the  cotton  ex-
 change  because’  certain  merchants
 were  in  trouble,  because  certain  deal-
 ers  could  not  meet  their  commitments
 on  the  badla  day,  why  not  the  Gov-
 ernment  do  it  with  regard  to  food-
 grains  also?

 Therefore,  we  say  that  the  Presi-
 dent’s  Address  is  a  homily  to  the
 wrong  section  of  the  people.  It  should
 not  be  addressed  to  the  people  in
 general.  It  should  be  addressed  to
 the  hoarders  in  particular,  because
 the  majority  of  the  people  are  not
 hoarding  or  indulging  in  wasteful
 spending.  Wasteful  spending,  not
 done  by  millions  but  a  handful  of
 rich  in  the  country  cannot  cause  a
 crisis  of  food  in  the  country,  when
 especially  the  Government.  claims
 that  food  production  has  increased.
 Therefore,  I  say  that  the  picture
 painted  by  the  Government  is  not
 true  and  the  slogans  are  not  correct,
 Therefore,  the  solution  also  will  sot

 oo
 if  the  same  policy  is  pur~

 sued,
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 Take,  for  example,  the  way  in
 which  things  are  painted,  mark  the
 words  even.  The  White  Paper  says:
 “The  fall  was  due  to  less  favourable
 weather  conditions.”  That  was  in
 March.  In  May,  it  has  become  natu-
 rel  calamities.  From  “Less  favour-
 able”,  it  has  become  “calamity”  in
 two  months,  and  this  is  a  very  rapid
 progress  in  the  thinking  of  the  minis-
 terial  benches.  But  now  did  they  find
 it  that  “less  favourable  weather”  had
 really  become  a  “natural  calamity”
 within  two  months?  It  is  for  the
 simple  reason  that  during  these  two
 months,  the  peasants  started  =  sur-
 rounding  the  granaries;  the  peasants
 started  demonstrating.  People  began
 to  go  to  the  courts  and  demand  relief
 from  the  Government.  Therefore,  it
 was  found  that  “it  is  not  less  favour-
 able  weather  but  it  is  a  real  cala-
 mity”.  True,  it  is  all  a  real  calamity.
 But  what  is  the  solution  proposed?
 The  solution  proposed  in  Punjab,
 I  learn,  is  that  the  fair  price  shops  are
 being  stopped  and  are  proposed  to  be
 stopped  from  १3509  May.  Why?  I
 venture  to  state  that  food  is  being
 made  a  point  in  power  politics.  I
 would  request  the  Government  not  to
 treat  this  item  at  least  in  the  life  of
 the  people  as  an  instrument  of  power
 polities.

 Shri  C.  D.  Pande  (Naini  Tal):
 Neither  political  capital  out  of  it  for  a
 party.

 Shri  S.  A.  Dange:  Surely,  but  do
 not  make  food  capital  out  of  it.  Politi-
 cal  does  not  starve  anybody,  but  food
 capital  does.

 There  is  a  report  in  the  Statesman
 to  which  I  shall  draw  attention.  It  is
 said  that  the  prices  are  falling  in
 Punjab,  this  has  got  to  be  stopped  by
 closing  the  shops.  Another  reason  for
 their  closure,  which  the  Government
 will  be  reluctant  to  admit  is  that  Sar-
 dar  Pratap  Singh  Kairon’s  ministry,
 with  its  obvious  bias  in  favour  of  the
 Peasants—(I  want  to  correct  him  and
 say  “in  favour  of  rich  speculating
 capitalists’)  perhaps  is  anxious
 to  avoid  any  (fall  in  their
 profits.”  Here  is  a  suggestion—I  do
 sot  say  it  is  a  fact,  though  it  may  be—
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 that  food  is  being  made  a  point  in
 power  politics.  To  sum  up  on  food—the
 picture  presented  by  the  address  is
 not  correct;  it  does  not  reflect  reality.
 Secondly,  the  slogans  are  not  such  as
 would  lead  to  the  correction  of  the
 situation,  because  it  only  speaks  of
 hoarding  done  by  the  people,  whereas
 hoarding  is  done  only  by  the  specula-
 tors.

 Thirdly,  the  restraint  proposed  on
 expansionist  tendencies  in  bank  ad-
 vances  should  not  remain  at  the  level
 of  restraint,  but  should  go  over  to  a
 complete  stoppage  of  advances  for
 speculation  from  the  Reserve  Bank  of
 India.

 Then,  the  question  would  be,  what
 should  we  do?  What  we  should  do  is
 that,  instead  of  putting  the  peasants
 who  demonstrate  for  supplies  in  pri-
 sons,  better  look  after  their  demands
 quickly.  Let  us  have  fair  price  shops,
 as  many  as  possible,  and  not  sudden-
 ly  stop  them,  because  somewhere  a
 little  price  fall  has  taken  place.

 Of  course,  there  is  the  usual  ques-
 tion  of  land  reforms.  We  have  heard
 of  them  for  the  last  five  years  and
 we  shall  be  hearing  of  them  for  the
 next  five  years.  Bhoodan  is  one,  and
 God  bless  Vinobaji  if  he  succeeds
 under  the  present  system  in  carrying
 them  out.  So  far  as  ceiling  is  con-
 cerned,  the  ceiling  is  still  in  the  realm
 of  theory.  They  do  not  know  exactly
 where  the  ceiling  is  and  where  the
 floor  is:  perhaps  they  will  know  it
 when  the  floor  slips  from  under  their
 feet  next  time.  Therefore,  I  need  not
 talk  about  agrarian  reforms.  Unless
 and  until  the  peasants  force  the  Gov-
 ernment  in  each  area  to  carry  out  the
 reforms,  I  am  sure  none  of  the  pro-
 mises  will  be  carried  out  as  they  are
 given  either  in  the  Five  Year  Plan  or
 the  election  promises  of  the  ruling
 party.  I  would  simply  say,  please  for
 God’s  sake,  carry  out  the  reforms
 quickly;  let  the  peasant  have  his  land
 and  let  us  fix  the  ceiling.  And,  tem-
 porarily,  at  least  until  the  difficulty
 is  tided  over,  let  us  completely  sus-
 pend  land  revenue  and  -rent  collec-
 tions  where  scarcity  is  prevailing.
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 An  Hon.  Member:  That  has  been
 done.

 Shri  8S.  A.  Dange:  Only  in  parts.
 The  second  point  to  which  I  want

 to  refer  is,  how  about  the  second  Five
 Year  Plan,  which  is  supposed  to  re-
 build  the  country  into  socialism.  We
 are  told  that  they  are  in  financial  diffi-
 culty  and  in  balance  of  payment  diffi-
 culty.  On  that  I  would  say  that  in  the
 President’s  address,  a  very  welcome
 note  is  given,  namely,  that  in  spite  of
 the  difficulties,  the  working  of  the  Plan
 wil)  not  be  halted  and  that  it  will  not
 be  delayed,  though  there  are  demands
 that  the  Plan  should  be  spread  over
 from  5  years  to  7  years  and  that  cer-
 tain  schemes  should  be  cut  down.  I
 welcome  it  as  a  good  feature  that
 those  gentlemen  who  want  cutting
 down  of  the  Plan  are  not  going  to  be
 given  quarter  in  the  policy  of  the
 Government  of  India.  That  is  a  wel-
 come  feature  but  only  saying  that  is
 not  enough.  It  speaks  of  difficulties,
 but  how  are  the  difficulties  in  balance
 of  payment  going  to  be  resolved?  I
 do  net  want  discuss  that  point  in  de-
 tail  now;  I  will  do  it  at  the  proper
 time  in  the  proper  place.  But,  I|
 would  say  plainly  one  thing  that  is
 indicated  in  the  White  Paper  is  that
 the  private  sector’s  investments  are
 uncontrolled.  How  is  it  that
 the  White  Paper  itself  says
 that  the  precise  figures  of  private
 investment  and  precise  figures  of
 advances  are  not  available?  No  pre-
 cise  figures  of  anything  are  available,
 most  probably,  in  any  case,  of  what
 is  happening  in  the  realm  of  the  pri-
 vate  sector.

 The  Finance  Minister  laid  down  a
 certain  plan  in  which  a  certain
 amount  was  to  be  invested  in  the  pri-
 vate  to  make  a  statement  that  he  does
 not  know  how  suddenly  a  larger  in-
 vestment  took  place  in  the  private
 sector—ea  wonderful  method  of  con-
 ducting  the  finances  of  the  country.
 If  he  does  not  know  it,  may  I  tell
 him  a  few  things?  There  is  difficulty
 in  balance  of  paymente  which  are
 affected  by  the  export  trade  also,  In
 the  export  trade,  quotas  for  exports  are
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 usually  given,  but  some  quota  holders
 instead  of  exporting  that  commodity,
 sell  the  quotas  in  the  market  to
 somebody  at  higher  prices.  I  would
 like  to  know  from  whichever  Minis-
 ter  is  concerned  with  this  why  this  is
 taking  place.  There  is  a  licensing
 committee,  a  quota  committee  and  any
 number  of  secretaries.  Quotas  are
 given  to  A,  B  or  C  for  exporting
 manganese  or  tea.  Instead  of  export-
 ing  it  and  earning  foreign  exchange,
 he  goes  to  the  market  and  says,  “We
 are  not  able  to  use  this  quota  and  so
 we  will  sell  it  to  anybody  who  wants
 to  buy  it’.  There  was  a  regular  ad-
 vertisement  in  the  Times  of  India  by
 a  well-known  firti  which  says,  “We
 have  got  quota;  we  cannot  use  it  and
 we  are  prepared  to  sell  it.”  Does  the
 hon.  Minister  know  of  this  advertise-
 ment?  If  he  does  not,  I  will  procure
 it  for  him.  That  firm  was  honest
 enough  to  advertise,  but  does  the  hon.
 Minister  know  how  many  people  are
 conducting  unadvertised  sales  of
 quotas?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Will  you  give  their
 names?

 Shri  S.  A.  Dange:  I  will  give,  if
 your  secretary  does  not  help.  There-
 fore,  so  far  as  the  Five  Year  Plan  is
 concerned,  please  have  a  proper  eye
 on  the  private  sector.  I  do  not  want
 the  private  industries  to  be  stopped;
 I  do  not  mean  that  they  should  not
 be  given  finances,  but  I  do  not  want
 them  to  run  away  with  the  allocations
 in  such  a  way  as  to  disturb  the  whole
 relation  of  economy  between  the  pri-
 vate  and  public  sectors.  It  is  frankly
 admitted  by  the  Finance  Minister  in
 his  White  Paper  that  he  does  not
 know  how  it  happened.  If  he  does
 not  know,  what  is  he  therefor?  The
 job  should  be  given  to  somebody  who
 knows  how  to  do  it.

 I  need  not  deal  with  the  questions
 of  imports  at  length  here,  as  to  what
 imports  are  going  to  be  cut  out  and
 what  exports  are  going  to  be  allowed.
 Here  we  have  developed  a  practice  to.
 accept  all  principles  in  words  and
 violate  them  in  practice.  There  iv,
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 quarrel  over  the  definition  of  ‘luxury’
 end  ‘necessity’.  There  is  some  change
 in  that  Hine  of  luxury  imports  for
 improving  the  finances  of  the  second
 Five  Year  Plan.  But,  because  the
 Plan  is  being  disturbed,  I  do  not  want
 them  to  attack  the  standards  of  the
 working  class,  its  wages  etc.  For  ex-
 ample,  it  takes  the  Government  of
 India  months  and  months  to  decide
 whether  retrenchment  compensation,
 which  is  excluded  by  the  Supreme
 Court,  should  be  restored  or  not.  By
 that  time,  a  foreign  railway  company
 —the  Parsi  Light  Railway  Company—
 has  run  away  with  Rs.  30  lakhs;  that
 is  how  our  capital  is  vanishing.  If
 you  allow  a  foreign  company  to  run
 away  with  Rs.  30  lakhs  to  England,
 you  will  certainly  run  short  of  capi-
 tal  and  accumulations.  Why  does  this
 happen?  In  certain  lines,  our  invest-
 ment  in  foreign  countries  aiso  has  got
 to  be  checked.  All  this  is  happening
 because  the  Ministries  are  not  vigi-
 lant.  I  do  not  charge  them  just  now
 of  completely  lacking  in  principles,
 because  the  principles  are  stated  in
 the  programme  and  certainly,  I  must
 say  that  they  accept  the  principles;
 only  the  yrinciples  are  not  being
 translated  into  practice.

 ¢  third  subject  I  should  like  to
 meation  is  the  question  of  the  States.
 We  are  told  that  this  is  a  democracy.
 if  you  accept  it  is  a  democracy,  please
 accept  the  verdict  of  democracy,  of
 the  people  of  Bombay  State  and
 Maharashtra  to  form  a  separate  Maha-
 rashtra  State  and  a  Gujarati  State.
 Call  a  round  _  table  conference
 as  soon  as  possible.  We  are  told,  like
 the  Englishmen  who  told  us  before
 that  because  the  Hindus  and  Muslims
 quarrelied,  we  could  not  have  swaraj,
 that  since  the  Gujaratis  and  Maha-
 rashtrians  quarrel  over  Bombay,  you
 cannot  have  a  Maharashtra  State  or  a
 Gujarati  State.  They  are  trying  to
 carry  out  certain  lessons  of  the  past  in
 Practice  today;  but  that  practice  is
 Gangerous.  No  amount  of  shooting  is
 going  to  stop  the  Maharashtrians  from
 taking  Bombay.  Shooters  may  be
 promoted  to  the  higher  Ministries,
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 because  of  the  work  they  have  done,
 but  that  is  not  going  to  stop  the  Maha-
 rashtrian  people  from  getting  their
 Maharashtra  State  and  that  is  not
 also  going  to  stop  the  Gujarati  people
 from  getting  their  Gujarati  State.
 Therefore,  we  have  given  the  vote;
 the  vote  is  the  verdict  of  Maharash-
 tra  and  Bombay.  Please  respect  the
 vote  and  respect  democracy.  If  de-
 mocracy  is  not  respected,  but  is  sup-
 pressed  by  bayonets,  the  answer  will
 also  be  in  some  stronger  terms.  In
 this  country  bayonets  are  met  by
 peaceful  satyagraha.  And  if  democ-
 racy’s  verdict  is  not  going  to  be  obey-
 ed,  then  satyagrapha,  political  gene-
 ral  strike  and  hartals  will  again  be
 launched  in  Maharashtra  and  Bombay
 City  in  order  to  tell  you  once  more
 of  the  mind  of  the  people.  Seeing
 the  elections  in)  Bombay—municipal
 elections,  legislative  elections—with
 folded  hands,  we  appel  to  you:  see
 what  is  there;  see  what  the  people
 are  thinking  and  concede  what  they
 require;  stop  the  quarrels.  If  the
 Gujarati  and  Maharashtrians  quarrel
 over  Bombay—I  am  not  sure  they  are
 quarrelling,  they  are  not—help  them
 to  come  to  an  amicable  settlement.
 Have  a  round  table  conference,  study
 each  other's  difficulties,  the  Gujaratis’
 difficulties,  the  difficulties  of  the
 Maharashtrians  or  of  Karwaris;  study
 them,  argue  with  them.  Let  us  give
 and  take  and  obey  the  verdict  of  de-
 mocracy.  That  would  be  my  prayer to  the  ruling  circles  here.  For  God’s
 sake  do  not  neglect  this  vote;  do  not
 neglect  to  read  fhe  signs,  and  just
 say  we  are  in  a  majority  and  we  shall
 carry  on  with  that  majority  as  we
 like.  Many  majorities  have  crumbled
 in  the  past  and  this  majority  will  not
 be  an  exception  to  that.  Therefore, on  this  question  I  am  only  submitting a  prayer  through  you,  Sir,  to  the  rul-
 ing  circles:  Call  a  round  table  con-
 ference.  Let  the  two  interests,  if  they are  quarrelling  meet  and  help  in  the
 solution  of  the  quarrel.  What  the
 Ministers  are  doing  is  to  intensify the  quarrels.  That  is  what  I  dislike
 Therefore,  I  request  that  they  should
 immediately  take  this  matter  in  hand and  try  to  resolve  the  problem  of
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 {Shri  S.  A.  Dange]
 Maharashtra  and  Gujarat,  because
 theirs  is  the  only  problem  left  in  the
 whole  country  in  reorganisation  of
 states.

 When  aj]  others  have  got  their
 beautiful  States  carved  out  according
 to  their  satisfaction,  I  would  ask  you
 gentlemen  on  the  other  side  why  you
 should  deny  that  pleasure  and  that
 right  to  us.  Just  because  we  have
 committed  the  sin  of  rearing  a  beauti-
 ful  Bombay  amidst  us?  Why  should
 you  make  us  quarrel?  Why  should
 you  not  concede  the  demand  of  the
 people?  All  the  people  of  India  have
 got  their  own  States.  They  are  now
 speaking  in  their  own  languages,  in
 Tamil,  in  Malayalam,  in  Bengali  or
 Hindi,  in  their  own  States.  Please
 allow  us  to  do  that  and  have  our  own
 Marathi  State  and  Maha  Gujarat
 State,  and  I  am  sufe  it  will  not  be  a
 distraction  from  the  unity  of  the
 country,  but  will  strengthen  the  unity
 of  the  country,  of  which  you  and  we,
 both  of  us,  are  proud.

 Mr.  Chairman:  The  hon.  Member's
 time  is  up.

 Sbri  S.  A.  Dange:  The  iast  point  I
 wish  to  make  is  with  regard  to  hyd-
 rogen  bomb  tests.  We  all  are  agreed
 that  these  tests  must  be  stopped.  We
 are  all  agreed  on  the  efforts  that  the
 Prime  Minister  is  making  in  persuad-
 ing  other  countries  to  stop  these
 tests,  and  abolish  the  atom  bomb  for
 ever,  But  I  should  like  one  point  to
 be  noted.  It  is  not  true  that  all  the
 three  atom  powers  that  is  the  United
 States,  the  Soviet  Union  and  the
 United  Kingdom  continue  to  adhere
 to  a  policy  of  tests  and  not  agreed  to
 stoppage  of  tests.  The  Soviet  Union
 has  already  agreed  that  it  is  prepared to  stop  the  tests.  The  other
 two  have  not  agreed.  I  only  want
 to  mention  that.  (Interruption)  It
 you  dislike  that  agreement  you  may
 say  86.

 Shri  M.  P.  Mishra:  They  agree  and
 they  explode!
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 Shri  8.  A.  Dange:  Thank  God  the
 Soviet  explode  at  least  in  their  own
 country;  they  do  not  explode  in  some
 other  people’s  country.  That  at  least
 you  should  know.

 Now  we  agree  with  the  Prime  Minis-
 ter  in  his  efforts  to  persuade  all  these
 people  to  stop  their  tests.  But  I  want
 to  strike  a  litth,  what  I  may  call,
 a  jarring  note.  It  is  not  necessary  for
 the  Prime  Minister  in  order  to  per-.
 suade  the  Government  of  Great  Bri-
 tain  to  stop  the  tests  to  be  a  Member
 of  the  Commonwealth,  My  Prime
 Minister  has  stated  many  a  time  that
 if  we  are  there  we  can  persuade  and
 do  many  good  things.  The  good
 things  we  have  seen  so  far  is  the  bom-
 bing  of  Egypt,  the  denial  of  _  self-
 government  to  Malaya  and  massacre
 in  Cyprus  and  my  Prime  Minister  has
 not  been  able  to  stop  the  amiable
 gentlemen  of  the  Commonwealth  from
 doing  these  things.  Therefore,  the
 question  is:  is  it  necessary  to  conti-
 nue  any  longer  in  such  a  Common-
 wealth,  when  we  know  that  they  do
 not  hear  our  good  advice  and  in  fact
 persist  in  their  policies  of  massacres
 and  invasions.  Therefore,  I  would
 tell  the  Prime  Minister  through—I
 would  certainly  wish  him  bon  voyage
 when  he  goes  out  and  I  wouid  cer-
 tainly  like  him  to  be  safe  in  _  his
 voyages—that  I  would  not  like  him  to
 attend  these  Commonwealth  Prime
 Ministers  Conferences.  Personal  safe
 journeys,  yes,  but  let  him  not  under-
 take  these  journeys  for  Common-
 wealth  Conferences,  because  they  are
 conferences  in  which  we  sit  in  a  ring
 of  imperialists.  If  it  is  a  ring  of  the
 Bandung  nations,  or  United  Nations,
 where  everbody  sits  and  talks,  then
 we  should  have  no  objection.  But
 there  is  no  reason  why  we  should
 specialise  ourselves  in  sitting  in  a
 Commonwealth  which  massacres
 Cyprus,  Egypt,  Malaya  and  80  on.
 Therefore,  my  submission  is  all  suc-
 cess  to  his  efforts  for  peace;  all  success
 to  his  efforts  to  stop  the  H  bomb;  but
 in  order  to  carry  those  efforts  we
 should  not  be  in  the  Commonwealth;
 we  should  quit  the  Commonwealth.
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 These  are  ali  the  points  which  for
 the  present  I  wish  to  submit.

 Shri  Heda  (Nizamabad):  Mr.  Chair-
 man,  Sir,  I  would  like  to  touch  on  two
 or  three  points,  but  before  I  do  that
 I  would  like  to  refer  to  one  point  just
 now  made  by  my  hon.  friend  Mr.
 Dange.  We  said  that  the  verdict  of
 the  people  of  Maharashtra  and  Bom-
 bay  has  been  given  in  favour  of  Maha-
 rashtra  with  Bombay,  and,  therefore,
 his  demand  is  that  Government  should
 accept  that  verdict  and  immediately
 take  steps  to  have  a  separate  Maha
 Gujerat  State  and  Maharashtra  with
 Bombay.  The  point  is  it  was  on  the
 advice  of  the  country  and  not  on  the
 advice  even  of  Members  of  Parliament
 from  those  particular  regions  this
 House  had  accepted  this  bilingual  for-
 mula.

 Shri  S.  A.  Dange:  For  giving  that
 advice  they  were  all  defeated.

 An  Hon.  Member:  The  House  can
 change  it.

 Mr.  Chairman:  Will  these  running
 commentaries  go  on?

 Shri  Heda:  Of  course,  many  were
 firm  in  their  conviction  that  Bombay
 should  go  to  Maharashtra.  But  we
 conceded  to  the  general  wish  of  the
 country  that  the  formula  of  a
 bilingual  State  should  be  tried.  There-
 fore  my  humble  appeal  to  my  hon.
 friend  Mr.  Dange  and  other  people  be-
 longing  to  the  Samyukta  Maharash-
 tra  Samiti  is  that  they  should  give
 scope  and  chance  for  this  bilingual
 State  to  work.  If  it  does  not  work,
 then  alone  should  they  think  of  revis-
 ing  this  decision.  But  if  they  go  on
 harping  from  the  beginning  and  not
 allow  the  formula  to  work,  then  I
 would  say  that  in  this  great  demo-
 cracy  they  will  be  indulging  in  some
 undemocratic  tactics.  Therefore,  the
 threat  of  general  boycott,  hartal  and
 satyagraha,  at  the  very  outset  of  the
 second  Parliament  is  uncalled  for.  I
 hope  that  they  will  take  these  factors
 into  consideration  and  give  a  chance
 ta:  these  who  are:  working  thiz  for-
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 Now  I  come  to  the  other  points  that
 I  desire  to  make.  The  country  has
 seen  a  great  reform  recently;  that  was
 the  introduction  of  the  decimal  coin-
 age.  All  of  us  are  very  happy  that  the
 maya  paise  have  come  into  force  and
 people  all  over  the  country  are  very
 jubilant  over  it.  But  our  Posts  and
 Telegraphs  Department  have  adopted
 a  policy,  a  sort  of  callous  policy,  as  a
 result  of  which  there  is  general  con-
 demnation  of  the  introduction  of  naya
 paise.  The  official  calculator  had
 given  us  that  two  annas  mean  twelve
 naye  paise.  But  the  Postal  Depart-
 ment  overnight  changed  the  price  of
 the  envelope  to  thirteen  naye  paize,
 and  that  created  complications.  No
 doubt  they  would  have  lost  some  reve-
 nue—they  say  they  might  have  lost  a
 few  lakhs  of  rupees.  But  what  we
 would  have  lost  in  the  sale  of  vostal
 envelopes  might  have  been  gained,  if
 not  fully  at  least  substantially,  in  the
 sale  of  post  cards.  The  post  card
 according  to  the  old  rate  was  nine  pies,
 and  according  to  the  calculator  it  was
 five  naye  paise.  I  therefore  think  that
 the  action  of  the  Posts  and  Telegraphs
 Department  in  changing  the  postal
 rates  by  taking  advantage  of  the  in-
 troduction  of  such  a  big  reform,  was
 not  discreet.  And  I  hope  that  what
 they  have  done  will  be  undone  by
 some  other  measures.

 Another  complication  that  has  been
 created  after  this  introduction  is  this.
 So  far  as  the  one  anna  and  two  anna
 coins  were  concerned,  there  was  not
 much  difficulty.  People  could  readily
 accept  six  naye  paise  for  one  anna.
 and  even  twleve  naye  paise  for  two
 annas.  But  the  difficulty  arose  when
 you  had  to  give  two  naye  paise  for
 one  quarter  anna  coin  and  three  naye
 paise  for  a  two  quarter  anna  or  half
 anna  coin.  I  think  if  the  Government
 had  used  some  imagination  and  with.
 drawn  this  quarter  anna  coin  oui  of
 circulation,  much  difficulty  would
 have  been  avoided.  The  half  anna
 coin,  the  one  anna  coin  and  the  two
 anna  coin  do  not  present  any  diffi-
 culty;  the  greatest  difficulty  “hat  has
 been  presented  is  by  the  quarter  anna
 coin,  and  I  suggest  to  the  Govern-
 ment  that  they  should  consider  this
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 {Shri  Heda}
 suggestion  and  withdraw  the  quarter
 anne  coin  from  circulation  as  early  as
 possible.

 At  the  same  time  I  may  state  that
 the  one  naya  paisa  coin  was  not  put
 into  the  market  to  the  extent  that  was
 needed.  There  were,  rather,  very
 few  of  them.  Moreover,  as  was  ex-
 pressed  in  this  House  and  also  in  the
 other  House,  the  size  of  the  one  naya
 paisa  is  so  small  that  it  rather  slips
 If  the  old  device—I  mean  of  making
 a  big  hole  in  the  centre—-had  been
 adopted,  the  size  would  have  been
 bigger,  and  this  one  naya  paisa  would
 not  have  slipped  and  it  would  have
 become  more  popular.  Even  now,  ncz
 much  is  lost,  and  ३  hope  that  they  will
 use  that  device.  The  objection  from
 the  Government  to  adopting  that  de-
 vice  was  that  the  naya  paisa  in  that
 case  would  be  used  for  some  other
 purposes.  But  nothing  is  lost  if  people
 put  the  one  naya  paisa  for  some  other
 industrial  use.  What  Government  wil!
 have  to  do  would  that  be  they  will
 have  to  mint  more  of  these  coins,  and
 the  Government  would  have  in  fact
 been  benefited  by  starting  a  smait
 industry.

 Now,  I  come  to  food  production.  I
 come  from  an  area  which  is  tradi-
 tionally  surplus  in  food.  Telengana
 and  the  rest  of  Andhra  Pradesh  are
 a  very  rich  area  so  far  as  food  pro-
 duction  is  concerned.  We  have  been
 told  in  the  President’s  Address  that
 about  25  per  cent.  of  food  production
 has  been  achieved.  That  increase  is
 there  in  the  course  of  the  last  five
 years.  In  the  course  of  the  last  five
 years,  I  think  the  population  would
 have  increased  hardly  five  to  seven
 per  cent.,  or  at  the  most  eight  per
 cent.  Therefore,  in  spite  of  a  few
 ealamities  here  and  there  this  year
 and  even  to  some  extent  last  year,
 when  we  find  that  there  is  a  tendency
 of  food  prices  rising,  one  begins  to
 wonder,  particularly  when  the  food
 prices  rise  in  a  city  like  Hyderabad
 which  is  surrounded  by  about  one
 hundred  miles  to  the  north  and  to  the
 west  und  by  about  four  to  five  hund.
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 red  miles  to  the  east  and  south-east
 by  areas  which  are  surplus  in  food
 production.  And  even  in  such  a  city
 recourse  had  to  be  taken  for  the  in-
 troduction  of  a  good  number  of  fair
 price  shops.  Even  after  the  introduc-
 tion  of  the  fair  price  shops,  for  the
 first  month  or  two  the  prices  did  not
 behave  properly.  These  are  matters
 that  the  Government  should  look  into.

 I  do  not  say  that  the  figures  as  given
 by  the  Department,  in  the  statement
 of  the  Food  Minister,  are  not  correct.
 But  the  thing  is  that  we  must  feel
 them.  I  feel  that  the  representatives
 of  the  people,  whether  in  Parliament
 or  in  the  State  Assemblies,  should
 be  associated  in  some  procedure,  at
 some  stage  or  other,  by  which  they
 can  verify  the  figures  that  have  been
 obtained.  I  have  toured  in  my  own
 constituency  and  there  is  no  doubt
 that  I  have  found  out  that  good  re-
 forms  have  taken  place.  For  instance,
 better  agricultural  implements  have
 been  used;  the  Japanese  method  of
 rice  cultivation  has  been  used  exten-
 sively.  Even  then,  when  people  are
 told  that  the  food  production  is  25
 per  cent.  more,  I  see  from  their  faces
 that  they  do  not  believe  in  those
 figures.  Therefore,  I  think  it  will  have
 a  very  nice  psychological  effect  if  the
 people’s  representatives  in  the  Parlia-
 ment  as  well  as  in  the  Assemblies  are
 associated  in  the  process  of  taking  this
 census.  so  far  as  food  production  is
 concerned.

 The  third  point,  which  I  think  is
 again  a  universal  one,  is  we  are  see-
 ing  that  bureaucracy  is  working  to  its
 full,  and  in  spite  of  the  advent  of  free-
 dom  for  the  last  ten  years  we  notice
 very  little  change  in  their  attitude.
 Even  now,  you  make  any  representa-
 tion,  it  is  not  looked  into  properly.
 The  result  is  that  we  have  to  approach
 the  higher-ups  sometimes  even  the
 Ministers,  and  itis  only  after  their  en-
 dorsements  that  matters  are  looked  in-
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 sense  but  to  interpret  the  rules  or  the
 Jetter  of  the  rules  in  such  a  way  as  to
 delay  the  process  of  getting  the  deci-
 sion.  And  many  times,  the  delays  are
 so  dangerous  that  they  defeat  the
 ‘very  purpose.  We  have  to  evolve
 some  method  by  which  early  justice
 and  early  remedies  would  be  possible.

 I  have  seen  in  many  offices  a  sen-
 tence  put  on  the  walls,  a  sentence  by
 our  Prime  Minister.  The  sentence  is
 that  he  is  not  interested  in  explana-
 tions;  he  is  interested  in  getting  things
 done.  Therefore,  we  have  to  see  that
 the  things  are  done  very  early.

 I  will,  just  as  an  example  of  this
 bureaucratic  working,  mention  one
 case  which  pertains  to  a  Member  of
 this  Parliament.  About  seven  years
 back  he  and  a  few  other  Members  of
 Parliament  had  obtained  one  bunga-
 low,  what  is  called  an  M.P.’s  bunga-
 low.  And  after  the  next  elections,  the
 others  opted  out  for  the  State  Assem-
 blies  and  he  was  the  sole  occupant  of
 the  bungalow.  The  deposit  for  the
 water  and  electricity  charges  in  the
 New  Delhi  Municipal  Committee  was
 in  the  name  of  one  of  the  other  Mem-
 bers.  So  he  wrote  once,  and  again,
 that  the  deposit  may  be  transferred
 to  his  name  and  that  he  was  prepar-
 ed  to  get  the  assent  of  the  other  Mem-
 ber  in  whose  name  the  deposit  lay.
 There  was  no  reply.  About.  three
 years  passed  in  this  way.  And  one
 day  he  received  a  letter  in  which  they
 said,  that  “their  Supervisor  has  found
 out  that  somebody  is  occupying  this
 bungalow  and  using  the  water  and
 electricity  unauthorisedly”  and  there-
 fore  he  should  furnish  the  deposit
 early.  The  Member  replied  back  that
 it  was  he  who  was  insisting  on  this
 for  the  last  two  or  three  years,  and
 he  referred  to  the  correspondence.  To
 cut  the  story  short,  there  was  a
 demand  for  a  fresh  deposit.  He  stat-
 ed  that  instead  of  the  other  Member
 taking  his  deposit  back  and  his  put-
 ting  it  in  again,  it  would  be  better
 if  there  was  only  a  book  entry  and  the
 deposit  transferred.  But,  the  muni-
 cipality  did  not  accept.  That  Mem-
 ber  of  Parliament  took  the  help  of  the
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 Lok  Sabha  Secretariat,  It  is  grati-
 fying  to  note  that  the  Lok  Sabha  Sec-
 retariat  sympathetically  intervened
 and  they  approached  the  New  Delhi
 Municipality  with  a  request  that  that
 course  may  be  adopted.  That  Member
 of  Parliament  had  suggested  another
 way  out  aiso.  He  said  that  he  would
 not  pay  about  two  or  three  months’
 bills  and  that  these  bills  may  be  ad-
 justed  from  the  former  deposit  and
 that  he  would  pay  a  new.  deposit.
 Even  that  was  not  accepted.  One  fine
 morning,  his  water  and  electricity
 connections  were  cut  off.  He  had  to
 make  a  new  deposit.  My  only  pur-
 pose  in  giving  this  example  was  to
 show  that  the  commonsense  that  one
 man’s  deposit  could,  with  his  consent,
 have  been  easily  transferred,  without
 any  difficulty,  to  another  man  was  not
 used  and,  they  insisted  on  the  letter  of
 the  rule.  The  letter  of  the  rule  did
 not  permit  a  book  transfer.  In  these
 days  when  we  insist  on  banking  and
 other  advanced  methods  of  money
 transactions,  such  a  course  could  have
 been  adopted.  Therefore,  I  think  the
 Government  have  to  tackle  with  this
 bureaucracy  and  bureaucratic  proce-
 dure  as  a  national  problem  and  I  think
 it  is  national  problem  No.  I,  I  hope
 that  these  suggestions  would  be  look-
 ed  into  by  the  Government.

 Shri  U.  C.  Patnaik  (Ganjam):  Mr,
 Chairman,  in  moving  amendment
 No.  37,  I  beg  to  point  out  that  Defence
 is  a  very  important  subject.  It  takes
 nearly  50  per  cent.  of  our  Budget  and
 it  affords  scope  for  training  our  youth
 in  various  ways.  From  that  point
 of  view,  I  beg  to  submit  that  Defence
 should  have  been  given  some  consi-
 deration  in  the  President’s  Address,
 Particularly  because,  the  President
 happens  not  only  to  be  the  head  af
 our  civil  administration  under  article
 53  (l)  of  the  Constitution,  but  also  the
 Supreme  Commander  of  our  Defence
 forces,  under  clause  (2)  of  the  same
 article.  Apart  from  the  fact  that  the
 President  is  the  Supreme  Commander
 of  our  Defence  forces,  it  is  absolutely
 necessary  that  Defence  should  be
 given  a  high  priority  in  the  present
 set-up.  Our  Defence  forces  should
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 have  a  sort  of  an  assurance  from  the
 President  as  well  as  from  the  Gov-
 ernment  that  they  are  protected  in
 these  days  of  nuclear  warfare.  It  is
 also  necessary.  that  the  President
 should  have  given  us  an  assurance  that
 in  the  event  of  a  war,  we  have  got
 proper  defence  arrangements  and  pro-
 per  training  and  equipment  for  our
 defence.

 In  this  connection,  I  would  congra-
 tulate  our  Government  and  our  Prime
 Minister  on  ensuring  the  best  defence
 in  modern  warfare,  namely,  mainte-
 nance  of  international  peace.  Be-
 cause,  today,  the  best  defence  in  a  war
 of  the  atomic  age,  is  peace  and
 avoidance  of  war  itself.  Apart  from
 the  attempt,  that  is  being  made  in  the
 international  sphere  to  avoid  war,
 when  we  are  maintaining  a  heavy
 machinery,  though  it  is  only  to  meet
 war  with  conventional  weapons,  we
 have  to  see  that  we  have  the  best
 arrangement  for  defence  on  the  one
 hand,  and  that  our  expenditure  on
 defence  ensures  to  the  benefit  of  our
 social,  economic  and  political  rebuild-
 ing  of  our  nation.  From  both  these
 points  of  view,  we  have  to  examine
 the  question  of  defence  and  _  see  if
 there  is  scope  for  utilising  the  defence
 machinery  for  ensuring  better  defence
 and  at  the  same  time  for  ensuring
 better  development  programmes  and
 projects.

 With  these  two  considerations  in
 view,  we  have  been  suggesting  for  the
 last  so  many  years  that  there  should
 be  some  change  here  and  there  in  the
 defence  organisation  to  ensure  better
 defence  in  an  emergency  and  better
 nation-building  programme’  during
 peace  time.  Of  course,  some  of  these
 suggestions  have  been  accepted.  We
 have  an  expanded  National  Volunteer
 Force  now.  We  have  also  a  sort  of  a
 nucleus  reserve  being  bulit  up.  But,
 that  progress  that  should  be  made  in
 view  of  the  urgency  of  the  times  is
 not  being  made.  We  submit  that  our
 defence  organisation  should  be  pre-
 pared  at  least  for  a  war  with  conven-
 tional  weapons,  if  not  for  a  war  with

 44  MAY  39857  Address  by  the  Preaktent  aro.

 nuclear  weapons.  From  that  point  of
 view,  we  have  been  suggesting  e  num-
 ber  of  things  in  the  interests  of  the
 defence  organisation.  We  have  been
 suggesting  from  here  that  there  should
 be  scope  for  extension  of  Reserve
 units.  You  know  that  we  have  not
 even  bulit  up  reserves  to  the  extent
 of  /9th  or  /l0th  of  standing  colour
 units.  That  is  a  way  of  minimising
 defence  expenditure.  In  our  country,
 we  had  nominal  reserves.  Of  course,
 in  9l9  the  Mestonian  Commission  re-
 ported  against  our  system  of  reserves.
 Still  that  was  continued  by  the  Bri-
 tishers.  There  has  been  very  little
 change  even  after  attainment  of  In-
 dependence.  We  want  that  the  re-
 serves  should  be  such  that  they  may
 be  capable  of  expansion  during,  emer-
 gencies  with  one  month’s  training.

 Similarty,  we  have  another  sugges-
 tion  with  regard  to  reduction  of  the
 defence  expenditure.  We  have  in  this
 country  a  duplicate  officer  system,
 namely  the  Junior  Commissioned  Off-
 cer.  You,  Sir,  from  this  side  of  the
 House  had  moved  last  year  a  Resolu-
 tion  about  the  Junior  Commissioned
 Officer  cadre.  It  was  a  duplication
 introduced  in  this  country  by  the  Bri-
 tishers,  because  the  British  officers  in
 charge  of  platoons,  companies  or  bat-
 talions  did  not  know  the  language  of
 the  country,  they  had  the  system  of
 Viceroy’s  Commissioned  Officers.
 After  the  attainment  of  Independence,
 after  the  departure  of  the  Viceroy,  we
 have  simply  re-named  it  Junior  Com-
 missioned  Officers  and  we  have  been
 carrying  on.  At  the  platoon  level,  at
 the  company  level,  at  the  battalion
 level,  you  have  a  Non-Commissioned
 Officer,  you  have  a  Junior  Commis-
 sioned  Officer  and  you  have  an  Offi-
 cer.  Today,  when  the  Viceroy  has
 departed,  it  would  have  been  easy  to
 reduce  the  defence  expenditure  by  re-
 planning  in  respect  of  the  Junior  Com-
 missioned  Officers’  organisation  or  the
 V.C.Os.’  organisation.  We  have  not
 done  that.  These  sre  suggestions
 made  from  time  to  time  with  e  view
 to  improve  the  defence  organisation
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 ard  minimise  the  cost.  It  is  unfortu-
 nate  that  many  of  them  have  not  been
 considered  by  the  deparment  con-
 cerned.

 Then  again  I  refer  to  the  Ordnance
 factories.  We  have  been  referring
 here  several  times  to  them  as  to  how
 there  is  so  much  spare  capacity  for
 work,  how  so  much  could  be  done
 and  so  on.  The  Public  Accounts  Com-
 mittee  and  the  Estimates  Committee
 have  recommended  a  thorough  over-
 haul  of  these  ordnance  organizations.
 Even  that  has  not  been  attended  to.
 It  has  been  pointed  out  recently  by
 the  Estimates  Committee  how  even
 the  Baldev  Singh  Committee  report  is
 not  being  implemented  properly.

 Now  we  have  got  depots  with  very
 valuable  material.  Sometimes  we  are
 ordering  some  material  from  Western
 countries.  Still  we  do  net  know  what
 is  the  material  in  our  depots.  There
 has  been  no  plan.  Things  are  not  pro-
 perly  kept;  there  is  no  coverage;  there
 are  no  test  tracks,  no  horse  standing
 ground  with  the  result  that  things
 are  lying  in  the  open  without  proper
 care  and  still  we  are  going  in  for
 things  from  other  countries.

 Similarly  in  the  matter  of  vehicles.
 We  have  got  very  valuable  vehicles;
 I  would  not  like  to  go  into  detail,
 because  I  had  an  opportunity  of  see-
 ing  as  a  Member  of  some  Committee
 or  other  but  there  are  very  valuable
 vehicles  imported  costing  hundreds  of
 crores  and  still  they  are  lying  uncared
 for  and  in  the  open  air.

 Then  in  our  country  we  have  the
 Military  Engineering  Service.  They  do
 not  do  any  engineering  work.  They
 are  there  only  serving  as  a  iiaison  bet-
 ween  the  Ministry  and  the  contractors.
 So  our  Military  Engineering  Service
 is  entirely  dependent  upon  the  con-
 tractors  for  98  per  cent.  of  the  Military
 Engineering  works.  We  have  been
 pointing  out  in  this  House  several
 times  that  these  Military  Engineering
 works  can  be  undertaken  by  the
 M.E,S.  itself  and  not  only  the  M.  E.
 works  but  also  the  civilian  works
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 could  be  taken  up  on  contract  basis
 as  they  do  in  other  countries,  through
 M.E.S.  You  may  be  aware  that  in
 America  the  Alabama  Dam  was  com-
 pleted  by  Military  engineers,  but  here
 in  our  country  we  have  a  dearth  of
 engineering  staff.  We  have  no  techni-
 cal  personnel  for  our  big  projects
 and  yet  our  M-E.S.  organisation  is
 there  only  to  serve  as  a_  liaison
 between  the  department  and  the  con-
 tractors,

 Then  I  wish  to  say  something  about
 the  educational  corps.  In  every  other
 country  education  is  being  given  the
 highest  priority  in  the  Defence  organi-
 zation,  because  after  3  to  5  years  of
 service  people  have  to  go  back  and
 they  have  to  be  absorbed  into  civilian
 life.  For  absorption  into  civilian  life
 there  is  special  training.  In  the  Army,
 Navy  or  Air  Force  services  there  are
 E.V.T.  courses  and  so  many  other
 courses,  in  order  to  train  these  person-
 nel  and  make  them  fit  for  civilian
 life.  Here  in  our  country  we  have  not
 got  that  educational  system.  We  had
 during  the  British  rule  a  small  educa-
 tional  corps.  <At  that  time  the  Bri-
 tishers  found—it  was  during  the
 Second  World  War—that  from  the
 army  point  of  view  some  education
 should  be  given  to  the  people  and  they
 recruited  some  professors  as  Lieute-
 nant  Colonels.  That  was  the  highest
 grade  to  which  they  could  recruit  pro-
 fessors;  they  got  a  number  of  profes-
 sors  recruited  as  Lieutenant  Colonels
 and  thev  started  the  Army  Educa-
 tional  Corps.  At  present  the  Army
 Educational  Corps  has  become  less  in
 its  standards  than  were  required  by
 the  Britishers  and  now  you  have  got
 the  Army  Educational!  Corps  being  run
 by  people  who  do  not  possess  the
 necessary  qualifications  to  run  it.  The
 idea  of  having  the  Army  Educational?
 Corps  and  vocational  training  is  that
 as  soon  as  2  man  finishes  his  short
 term  service  during  the  period  of  his
 reserves  liability  as  well  as  later  on
 he  gets  himself  absorbed  in  the
 nation’s  development  drive;  he  joins
 different  vocations  and  he  is  fit  for
 work.-  In  the  United  Kingdom  on
 whose  pattern  we  are  said  to  have
 built  our  army,  the  teachers’  training
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 diploma  given  by  the  army  is  consi-
 dered  suitable  for  civilian  life  for
 one  to  become  a  teacher.  Similarly
 in  various  other  vocations  a  certificate
 of  proficiency  and  the  diplomas  given
 by  the  army  organization  are  consi-
 dered  to  be  on  a  par  with  similar  dip-
 lomas  and  degrees  given  by  universi-
 ties  and  civilian  education  courses.
 Here  in  our  country,  we  have  not  yet
 got  that  system.  It  is  for  our  plan-
 mers  to  consider  why  they  should
 not  utilise  the  large  personnel  of  youth
 organizations  for  their  adult  education,
 for  their  technological  drive  etc.  It  is
 for  our  planners  to  consider  these
 matters.  It  is  not  merely  for  the
 defence  personnel;  it  is  not  merely  for
 the  defence  organization  and  I  res-
 pectfully  submit  that  our  defence  or-
 ganization  has  not  been  brought  up  in
 those  traditions  of  thinking  in  terms
 of  developing  national  reserves.

 25  hrs.

 Recently,  our  delegation  has  been  to
 China  and  one  very  great  thing  was
 their  efficacy  in  integrating  defence
 organization  with  education  and  with
 production  drive  in  the  sphere  of  in-
 dustries  and  agriculture.  I  think  these
 are  items  which  our  planners  and  the
 Planning  Commission  should  take  into
 consideration.  In  China  they  have
 Started  the  army  education  drive  in
 3949;  they  have  started  with  a  labour
 drive;  they  have  started  with  a  grow
 more  food  drive.  There  the  grow  more
 food  drive  is  successful  whereas  our
 grow  more  food  drive  started  by
 General  Cariappa  when  he  was  the
 C.-in-C.  has  been  given  up.  In  their
 grow  more  food  drive  there  is  provi-
 sion  as  to  what  part  of  the  income
 is  to  be  spent  on  a  particular  thing,
 what  part  goes  to  the  regimental
 funds,  and  what  part  goes  to  the  offi-
 cers’  mess.  Here  the  difficulty  was
 that  when  General  Cariappa  started
 the  grow  more  food  drive  audit  took
 objection  as  to  where  the  money  is  to
 come  from.  Their  objection  was  that
 the  grow  more  food  produce  could  not
 be  sold  because  there  is  no  provision
 for  it  in  any  of  the  acts  and  rules.  The
 result  was  that  the  army  grow  more
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 food  drive  came  to  an  end,  whereas
 our  delegation  while  in  China  was
 very  happy  to  note  that  the  army  is
 doing  quite  a  lot  of  grow  more  food
 work.  The  army  is  being  given  train-
 ing  in  engineering,  in  technologies  so
 that  the  army  personnel  as  soon  as
 they  are  released  from  their  service,
 ie,  3  years  in  the  army,  4  years  in
 the  navy  and  5  years  in  the  air  force.
 they  go  back  and  help  the  country  in
 the  development  drive.  In  fact  we
 have  given  certain  reports;  I  was
 asked  to  prepare  a  report  on  defence
 of  China;  I  would  be  placing  a  copy
 on  the  Table  of  the  House  and  I  have
 submitted  it  to  the  hon.  Mr.  Speaker.
 Other  Members  have  also  submitted
 reports  on  various  aspects  of  Chinese
 administration.  I  am  not  .comparing
 our  country  with  China;  I  am  _  not
 comparing  our  Government  with  the
 Chinese  Government.  What  I  am  sub-
 mitting  is  that  if  there  is  something  to
 learn  from  another  country,  let  us  do
 it  and  what  we  have  learnt  from  China
 is  that  they  are  utilising  this  defence
 organization  and  these  defence  forces
 for  expanding  education  in  their  ceun-
 try  and  for  developing  their  indus-
 tries.  They  have  not  the  technical
 personnel  for  carrying  out  their  pro-
 jects  but  our  committee  consisting  of
 Mr.  Kunwar  Sen  and  K.  L.  Rao  had
 been  to  see  their  projects  and  they
 have  seen  that  a  great  deal  of  enthu-
 siasm  was  forthcoming  and  much  work
 is  being  done.  That  is  a  very  import-
 ant  thing  that  has  got  to  be  done  here
 also  so  far  as  we  can  do  it.

 I  do  concede  that  there  is  a  sort  of
 administration  there,  that  is  they  have
 conscription,  but  ours  is  a  democratic
 set  up  and  we  cannot  do  it  but  what-
 ever  can  be  done  should  be  done  and
 these  are  the  things  which  we  have
 been  pressing  from  this  House  for
 five  years  now.  We  had  recently  been
 to  another  country,  where  we  have
 seen  that  it  is  actually  being  done.
 And  what  we  submit  to  our  Govern-
 ment  and  to  Chairman  of  the  Plan-
 ning  Commission,  and  our  Defence
 Minister  is  only  what  has  been  tried
 elsewhere.“  Why  should  we  not  try
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 it  here,  so  far  as  it  is  practicable,
 within  our  limited  scope?

 My  next  point  is  in  regard  to  the  re-
 fambilitation  of  ex-servicemen.  In
 other  countries,  and  particularly  in
 the  country  that  we  had  recently  been
 ta,  there  is  a  big  organisation  for  the
 rehabilitation  of  ex-servicemen.  There
 fg  a  co-ordination  between  their  Cen-
 tral  Government,  their  State  Govern-
 ments,  their  Defence  Departments  and
 the  municipal  administrations  to  see
 that  everybody  who  is  pensioned  out
 from  the  Army,  or  who  is  discharged
 from  the  Army,  or  the  Navy  or  the
 Air  Force,  for  the  matter  of  that,  is
 absorbed  in  civilian  life.  Before  re-
 tirement  or  before  discharge,  the
 eharacter-roll  of  the  person,  his  quali-
 fications,  the  special  training  that  he
 had  undergone  etc.  will  be  circulated
 to  all  necessary  places,  and  till  the
 man  gets  employment  in  civilian  life,
 he  gets  his  milifary  salary.  That  is
 how  every  ex-serviceman  gets  absorb-

 ed  in  those  countries.

 But,  here  we  have  not  got  the  train-
 ing  to  fit  a  man  for  subsequent  absorp-
 tion  in  civilian  life,  nor  is  there  a  pro-
 per  machinery  for  this  puropse,  ex-
 cept  the  District  Soldiers’  Board  and
 the  DSSA  Board  etc.  Excepting  for
 these  machinery,  we  have  no  other
 machinery  to  see  that  these  ex-service-
 men  are  properly  rehabilitated.
 People  who  have  been  commanding
 thousands  of  men,  people  who  know
 how  to  command  and  how  to  get  work
 done,  as  soon  as  they  go  out  of  the
 Army,  Navy  or  Air  Force,  have  nothing
 but  starvation.  That  is  another  aspect
 that  we  have  got  to  consider,  and  we
 have  to  see  that  something  is  done  to
 see  that  these  people  are  properly  re-
 habilitated.

 We  know  that  our  Prime  Minister
 is  trying  his  best  to  maintain  interna-
 tional  peace,  and  I  concede  that  that  is
 the  best  defence  in  the  atomic  age.
 But  so  long  as  we  maintain  a  defence
 force  which  consumes  50  per  cent,  of
 our  General  Budget,  we  have  got  to
 ‘eee  that  we  get  the  maximum  out  of
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 it,  and  we  utilise  it  for  various  pur-
 poses;  we  have  to  see  that  we  enthuse
 our  youths,  we  give  them  new  hopes,
 and  we  give  them  a  new  aspiration.
 I  would  submit  that  if  there  is  any
 appeal,  there  is  nothing  which  appeals
 to  youth  more  than  the  opportunity
 or  the  scope  for  defending  his  coun-
 try.  During  British  rule,  we  were
 denied  that  hope,  and  even  after
 British  rule,  people  feel  that  they  have
 no  hand  in  the  defence  of  the  country.
 That  is  an  important  aspect  that  has
 to  be  taken  note  of  on  the  one  side.

 On  the  cther  side,  we  have  got  to
 see  that  the  efforts  of  all  the  non-
 official  bodies  like  the  National  Rifle
 Association,  the  Scouts’  organisation,
 the  seva  dals  etc.  are  proptrly  co-
 ordinated.

 I  would  deal  with  only  one  point
 more,  and  then  I  would  conclude,  and
 that  is  in  regard  to  the  Military  In-
 telligence  Organisation.  I  would  sub-
 mit  that  this  is  an  organisation  that
 has  got  to  be  reorganised  and  deve-
 loped.  I  had  once  the  good  fortune
 to  meet  an  officer  of  that  organisation.
 He  was  telling  the  guard  and  every-
 body  else  that  he  was  an  officer  of  the
 Military  Intelligence  Organisation  and
 so  on.

 Mr.  Chairman:  Is  the  hon.  Member
 sure  that  he  was  really  a  member  of
 that  Intelligence  Organisation?

 Shri  U.  C.  Patmaik:  Yes.  He  had
 his  name  also  on  his  suit-case,  along
 with  the  name  of  his  regiment  and  50
 on.  So,  he  did  not  leave  any  difficulty
 about  that.

 I  would  submit  that  our  military  in-
 telligence  set-up  should  be  organised
 and  developed,  because  today  a  war
 is  fought  not  merely  with  weapons,
 whether  nuclear  or  conventional,  but
 more  on  the  psychological  level,
 through  infiltration,  sabotage  and
 other  things.  So,  we  have  got  to
 have  an  Intelligence  Organisation  well
 integrated  not  only  inter  se  but  aleo
 with  its  counterpart  on  the  civilian
 side,  in  order  that  we  mav  have  every
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 information  about  sabatage,  infiltration
 and  other.  fifth  columnist  activities  in-
 aide  our.  country  and  also  abroad.  I
 would,  therefore,  submit  that  the  Min-
 ister  of  Defence  should.  be  associated
 with  the  Ministry  of  Home  Affairs  and
 the  Intelligence  Departments  of  the
 States,  in  order  to  make  this  Organisa-
 tion  very  sound.

 Shri  Brajeshwar  Prasad  (Gaya):  I,
 along  with  all  the  Members  of  this
 House,  suffer  from  fear.

 Shri  S.  N.  Dwivedy  (Kendrapara):
 Fear  of  the  Prime  Minister?

 Shri  Brajeshwar  Prasad:  I  am  of
 the  opinion  that  this  country  is  likely
 to  be  invaded  by  Pakistan.  It  was  a
 sheer  accident  that  Marshal  Zhukov
 was  here  in  the  month  of  January.

 “People  were  under  the  impression
 rightly  or  wrongly  that  Pakistan  would
 invade  this  country  on  the  26th  Jan-
 uary.  Marshal  Zhukov’s  presence  had
 a@  salutary  effect.

 I  have  been  suggesting  on  the  floor
 of  this  House  for  the  last  seven  or
 eigth  years  that  there  should  be  a
 military  alliance  between  India,  China
 and  Russia.  The  question  of  Kashmir
 was  always  present  in  my  mind  when
 I  made  this  suggestion  on  the  floor
 of  this  House.  We  are  responsible  to
 the  country,  and  we  shall  be  held  res-
 ponsible  to  the  country,  and  we  shall
 be  held  responsible  before  the  bar  of
 public  opinion  if  anything  untoward
 happens.  I  speak  with  a  full  sense  of
 responsibility  when  I  say  that  a  mili-
 tary  imbalance  has  been  created  after
 Partition,  and  we  have  done  nothing
 to  restore  the  balance.

 The  balance  can  be  restored  only  by
 taking  military  aid  from  Russia.  A
 military  alliance  should  be  formed
 with  China  and  Russia.  I  am  in
 favour  of  borrowing  nuclear  weapons
 from  Russia

 Shri  C.  D.  Pande:  And  dollars  from
 America

 Shri  Brajeshwar  Praehd:-  i  am  not
 4n  favour  at  all  of  taking  any  ald  from
 Americe.

 ‘$4  MAY  1687  Addrell  64  Ti  President  aus

 Shri  C.  D.  Pande:  We  are.
 Shri  Brajeshwar  है. ल  You  may

 be,  but  I  am  not,
 Mr.  Chairman:  That  is  the  beauty

 of  the  democracy,  namely  that  we  have
 to  hear  other  views,  however  unplea-
 sant  they  may  be.

 Shri  0.  D.  Pande:  I  am  in  favour
 of  dollars  from  America.

 Mr.  Chairman:  But  let  us  hear  the
 hon.  Member.

 Shri  Brajeshwar  Prasad:  We  should
 take  military  aid,  and  _  especially
 nuclear  weapons,  from  Russia.  I  dg
 not  know  how  far  my  information  is
 correct,  I  have  been  told,  and  I  have
 gathered  from  the  newspapers  also
 that  Pakistan  has  been  supplied  or  is
 going  to  be  supplied  with  nuclear  wea-
 pons,

 An  hon.  Member:  They  shall  not
 be  able  to  use  it.

 Shri  Brajeshwar  Prasad:  When  I
 suggest  a  military  alliance  between
 India,  China  and  Russia,  I  know  that
 military  alliances  in  Europe  have  not
 led  to  fruitful  results.  But  when  I
 suggest  a  military  alliance,  I  always
 have  the  goal  of  a  world  federation  in
 view.  A  militray  alliance  between
 India,  China  and  Russia,  will  pave  the
 way  for  the  political  integration  of  the
 whole  of  the  Afro-Eurasian  land-masse.

 I  am  in  favour  of  a  joint  defence
 council  being  formed  at  the  present
 moment—as  soon  as  _  possible,—
 between  China,  Russia  and  India.  If
 mean  a  joint  defence  council  consist-
 ing  of  the  representatives  of  India,
 China  and  Russia.

 hri  B.S.  Murthy  (Kakinada—Re-
 served—Sch.  Castes):  There  are  two
 Chinas.

 Shri  Brajeshwar  Prasad:  The  Chiefs
 Staff  of  these  three  countries  showd

 meet  and  chalk  .out  a  joint  plan
 ction,  if  occasion  arises.
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 The  three  sentinels  of  humanity  in
 general  and  of  the  coloured  race  in
 particular,  Nehru,  Mao  and  Khrush-
 chevy,  should  meet  as  eatly  as  possible.
 If  an  ajliance  is  openly  arrived  at,
 there  will  be  no  war  between  India
 end  Pakistan.  Both  India  and  Pakis-
 tan  will  continue  to  exist  as  sovereign
 entities  till  a  world  federation  comes
 into  being.  But  if  there  is  no  open
 alliance  between  India,  China  and
 Russia,  war  may  break  out  and  Russia
 may  invade  Pakistan  and  finish
 Pakistan.

 Shri  0.  D.  Pande:  That  is  very  nice!
 Shri  Brajeshwar  Prasad:  I  do  not

 want  the  liquidation  of  Pakistan.
 Shri  C.  D.  Pande:  Why  not?

 Shri  Brajeshwar  Prasad:  If  Pakistan
 is  liquidated,  from  Constantinople  to
 Rawalpindi,  all  the  regions  will  pass
 within  the  Soviet  orbit  of  influence.
 If  America  had  given  a  public  warn-
 ing  to  Germany  in  1914,  the  first  world
 war  would  never  have  broken  out;  if
 in  1939,  President  Roosevelt  had  warn-
 ed  Hitler—if  a  public  warning  had
 been  given—the  second  world  war
 would  never  have  broken  out.  A
 military  alliance  between  India,  China
 and  Russia  is  in  the  nature  of  a  public
 warning  to  all  war-mongers  and  to  all
 imperialists  who  are  trying’  to  sub-
 jugate  the  whole  of  the  Middle  East.

 Shri  Bhattacharya  (West  Dinajpur):
 Is  the  hon.  Member  sure  that  China
 and  Russia  will  agree?

 Shri  C.  9.  Pande:  The  best  thing
 is  for  Marshal  Zhukov  to  take  up  per-
 manent  residence  in  Delhi!

 Shri  Brajeshwar  Prasad:  I  have  said
 that  there  should  be  a  military  alliance
 Jeading  to  the  establishment  of  a
 federal  union.  Only  a  federal  union
 can  prevent  war;  no  amount  of  diplo-
 macy  in  the  United  Nations  Organisa-
 tiens  or  anywhere  else  on  earth  can
 Prevent  war.  War  is  a  necessary  con-
 comitant  of  the  institution  of  the
 mation  state.  It  cannot  be  prevented
 ‘by  .any  other  mechanism.  If  a  war

 34  MAY  38937  Address  by  the  President  220

 breaks  out,  this  whole  phinet  will  be
 shattered  to  pieces.

 There  is  another  alternative.  The
 whole  of  the  Afro-Asian  land  mass
 will  emerge  as  one  political  unit  under
 the  joint  leadership  of  India,  China
 and  Russia.  I  am  also  in  favour  of
 a  military  alliance  between  India,
 China  and  Russia  because  I  appre-
 hend  that  these  three  countries  will
 fight  amongst  themselves  either  today
 or  tomorrow.

 When  I  suggest  a  military  alliance,
 I  always  have  a  federal  end  in  view.
 The  nations  of  Western  Europe  in  par-
 ticular  fought  amongst  themselves.
 The  result  was  disaster.  Where  is
 England  now?  What  has  become  of
 the  French  Empire?  Germany  has
 been  divided  into  two.  Nation  states
 are  gangsters.  They  fight;  it  is  in
 their  nature  to  fight.  All  the  condi-
 tions  are  well  set  for  a  fight  between
 India,  China  and  Russia  in  Asia.  Thess
 nations  must  come  together  if  Asia  is
 to  be  saved  from  the  catastrophe  that
 has  overtaken  Europe.

 Shri  S.  N.  Dwivedy:  It  is  very  good
 to  hear  this  from  a  Congress  Party
 Member.

 Shri  Brajeshwar  Prasad:  You  are  a
 new  Member;  or  else  you  would  not
 have  made  this  remark.

 Mr.  Chairman:  The  old  Member
 shall  continue  to  address  the  Chair.

 Shri  Brajeshwar  Prasad:  I  am  sorry
 for  this  lapse.

 The  Baghdad  Pact  is  bound  to  be
 liquidated.  Will  it  be  liquidated  by
 war  or  by  diplomatic  methods?  When
 I  say  ‘diplomatic  methods’,  I  mean  a
 military  alliance  between  India,  China
 and  Russia.  It  will  lead  to  the  liqui-
 dation  of  the  Baghdad  Pact  by  peaceful
 means,  without  shedding  one  drop  of
 human  blood.  If  war  breaks  out,  the
 Baghdad  Pact  will  be  shattered  to
 Pieces  and  the  whole  of  the  Middle
 East  may  pass  into  the  Soviet  orbit  of
 influence.  A  military  alliance  between
 India,  China  and  Russia  will  also  pre-
 vent  a  political  settlement  between



 22r  Motion  on

 [Shri  Brajeshwer  Prasad]
 America  and  Russia.  This  is  the
 greatest  danger,  the  greatest  menace
 of  the  age;  if  America  and  Russia  come
 to  a  political  settlement,  the  uncom-
 mitted  nations  of  Asia  will  be  divided
 into  two  spheres  of  influence—Russian
 and  American.  A  political  settlement
 is  always  based  on  give  and  take.  If
 we  are  under  the  impression  that  a
 political  settlement  between  Russia
 and  America  will  be  on  some  altruis-
 tic  basis,  we  are  living  in  a  fool's  para-
 dise.  The  whole  of  South-East  Asia
 will  pass  into  the  American  orbit  of
 influence  if  a  political  settlement  is
 arrived  at  between  America  and
 Russia.  The  Middle  East  may  go  to
 Russia.  This  alone  can  be  the  basis
 of  understanding  between  Russia  and
 America.  I  cannot  think  of  any  other
 basis  of  a  political  settlement  between
 the  two.

 I  give  a  public  warning  that  this
 political  settlement  between  Russia
 and  America  must  be  prevented  at
 all  costs.  Hence  I  suggest  that  India,
 China  and  Russia  should  come  to  a
 settlement,  a  military  alliance.  If  they
 come  to  a  political  settlement  or  some
 military  understanding,  it  will  not  lie
 in  the  power  of  America  to  dominate
 South-East  Asia.  The  balance  of  power
 will  be  shifted?  (An  Hon.  Member:
 Where?  ).

 Shri  C.  D.  Pande:  Sumatra!
 Shri  Brajeshwar  Prasad:  The  hon.

 Member's  uderstanding  of  foreign
 politics  seems  to  be  very  crude  and
 elementary.

 Mr.  Chairman:  Even  if  that  be  the
 case,  the  hon.  Member  has  to  listen  to
 him.

 Shri  Brajeshwar  Prasad:  One  last
 point,  and  I  will  conclude.  I  have
 held  the  view  since  long,  since  the  day
 I  advocated  on  the  floor  of  the  House
 that  there  should  be  a  military  alliance
 between  India,  China  and  Russia,  that
 there  is  no  basis  of  agreement  or
 understanding  between  India  and
 America.  The  interests  of  India  and
 America  run  poles  apart.  America  is
 opposed  to  the  political  integration
 of  the  old  world,  and  political  integra-
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 tion  of  the  old  world,  preferably on  the
 basis  of  federalism,  is  the  only  solu-
 tion  of  all  the  problems  of  Asia,  Africa
 and  Europe.

 America  has  established  her  own
 hegemony  over  the  new  world,  but
 she  is  opposed  to  the  political  integra-
 tion  of  the  old  world.  Twice  within
 my  own  lifetime,  she  went  to  war  to
 prevent  Germany  which  had  nearly
 succeeded  in  establishing  her  hege-
 mony  over  Europe.  There  was.  one
 nation  in  Asia.  Now  she  has  become
 weak  as  a  result  of  the  two  atom
 bombs  dropped  over  Hiroshima  and
 Nagasaki—I  am  referring  to  Japan.
 Japan  tried  to  consolidate  South-East
 Asia.  She  was  wiped  out  by  America.

 Now  President  Nasser  is  trying  to
 stabilise  the  Middle  East.  He  thinks
 in  terms  of  an  Arab  State.  The  Eng-
 lish  and  the  French  were  made  to  in-
 vade  Egypt.  By  backdoor  and  shame-
 less  methods,  Jordan  has  been  brought
 under  American  control.

 The  interests  of  India  and  America
 can  never  meet.  They  are  antagonis-
 tic.  Unless  the  old  world  is  integrated
 into  a  political  unit,  there  cannot  be
 any  basis  of  settlement  between
 America  on  the  one  side  and  the  old
 world  on  the  other.  I  have  done.

 Shri  M.  ्.  Masani  (Ranchi--East):
 Mr.  Chairman,  Sir,  I  am  afraid  it  is
 a  hard  and  thankless  task  to  invite  the
 House  to  turn  its  attention  to  a  matter-
 of-fact,  rather  mundane  subject  after
 the  most  fascinating  and  speculative
 tour  of  the  world  upon  which  the  pre-
 vious  speaker  invited  the  House  to
 embark.

 I  speak  in  support  of  my  amend-~
 ment,  No.  8,  drawing  attention  to  two
 Ordinances  which  have  been  referred
 to  in  the  speech  of  the  President.
 Many  years  ago,  more  years  than  I
 care  to  remember,  when  I  was  a  stu-
 dent,  I  sat  at  the  feet  of  Prof.  Laski—
 I  know  many  other  Members  in  this
 House  must  also  have  shared  that  very
 stimulating  experience  inctuding  the
 present  Defence  Minister  who  48  not  iz
 his  place.  Prof.  Laski  went  to  Moscow
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 and  made  a  speech,  which  greatly  up-
 set  the  British  public.  Discussing  the
 English  quality  of  sportsmanship,  of
 playing  cricket,  Prof,  Laski  made  an
 observation,  perhaps  an  unfair  one,
 that  the  British  surely  played  the
 game  according  to  rules  but  that  when
 they  lost  the  game  they  changed  the
 rules!

 I  must,  confess  that  when  I  read.
 within  a  period  of  one  week,  two  Or-
 dinances  being  enacted  reversing  the
 judgments  of  the  High  Court  of  Bom-
 bay  and  the  Supreme  Court  of  this
 country,  I  was  irresistibly  reminded
 of  Prof.  Laski’s  commentry  on  English
 sportsmanship.  In  raising  today  this
 issue  of  the  Ordinance-making  power,
 I  realise  I  am  not  doing  anything  very
 original.  In  the  days  when  we  parti-
 cipated  in  the  Civil  Disobedience  cam-
 paigns,  we  referred  to  this  practice  as
 ‘Ordinance  Raj’.  And,  as  recently  as
 February  16,  1954,  this  House  had  a
 serious  and  worthwhile  discussion  in
 a  situation  somewhat  similar  to  the
 present—only,  on  that  occasion  seven
 Ordinances  had  been  enacted,  not  two.
 Dr.  Krishnaswami  and  an  hon.  Mem-
 ber  who  occupied  the  seat  from  which
 I  am  speaking  made  a  very  useful  con-
 tribution  by  drawing  attention  to  the
 way  in  which  this  power  was  being
 exercised  by  the  Executive.  This  led
 to  an  excellent  debate  and  also  to  a
 very  sound  proposition  being  adum-
 brated  by  the  Speaker  of  the  House,
 your  distinguished  predecessor,  to
 whom  reference  was  made  only  two
 Gays  ago.  The  Speaker,  the  late  Shri
 Mavalankar,  then  said  that  “  it  would
 be  recognised  that  that  is  not  a  demo-
 cratic  way  of  doing  things”—referring

 ‘to  the  enactment  of  the  Ordinances—
 and  “it  is  only  in  exceptional  circum-
 stances  that  Government  might  issue
 Ordinances.  They  can,  only  if  they
 must.”  I  feel  that  the  enactment  of
 these  last  two  Ordinances  should  not
 be  allowed  to  pass  altogether  without
 protest  because  such  a  protest  may,
 perhaps,  have  the  helpful  result  of
 preventing  this  lapse  becoming  a  bad
 habit  which  an  Executive  endowed
 with  powers  in  any  part  of  the  world
 is  inclined  to  develop.  The  hon.
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 Speaker  had  said  that  the  power
 should  be  used  very  sparingly,  but
 there  is  a  tendency  to  use  this  power
 rather  generously,  forgetting  that  the
 purpose  of  this  clause  in  the  Constitu-
 tion  is  to  deal  with  an  emergency.

 I  do  not  wish  to  enter  into  the  merits
 or  demerits  of  either  the  Ordinances
 or  the  judgments  of  the  courts  to
 nullity  which  these  Ordinances  were
 passed.  For  that,  there  will.  be  an-
 other  occasion  when  hon.  Members
 will  have  their  say.  But  I  do  wish  to
 raise  the  general  issue  which  is  of  a
 historic  nature.  It  was  as  far  back  as
 3389  when  the  British  House  of  Com-
 mons  petitioned  King  Richard  II  to  ab-
 stain  from  using  his  power  of  passing
 Ordinances  and  by  the  45४9  century
 this  power  of  executive  legislation  had
 lapsed  and  had  become  obsolete.  In
 our  own  country,  this  power  is  a  relic
 of  the  Government  of  India  Act,  ‘1935,
 And  when  it  was  sought  to  perpetuate
 this  power,  Dr.  Ambedkar—-who  was
 then  piloting  the  Constitution—made
 a  statement  that  the  emergency  power
 in  our  own  new  Constitution  of  the
 Republic  of  India  was  similar  to  the
 power  of  the  Crown  to  make  a  procla-
 mation  of  emergency  under  the  Em-
 ergency  Powers  Act  of  920  in  Eng-
 land.  One  has  only  to  recall  these
 things  to  realise  how  lightly  now  we
 are  getting  into  the  habit  of  resorting
 to  the  use  of  administrative  law.  The
 distinction  seems  to  be  overlooked
 between  a  real  emergency  and  ad-
 ministrative  convenience.

 I  am  not  for  a  moment  denying  the
 good  intentions  or  the  good  faith  of
 those  who  have  enacted  these  Ordi-
 nances  or  who  have  advised  the  Presi-
 dent  to  take  this  step.  They  undoub-
 tedly  wanted  to  do  something  which
 in  their  view  was  in  the  national  in-
 terest  or  the  public  interest.  But  I
 do  suggest  that  everything  in  the  pub-
 lic  interest  is  not  a  legitimate  occasion
 for  the  enactment  of  an  Ordinance.  It
 may  be  that  the  courts  of  law,  in  this
 particular  case,  misunderstood  the  in-
 tention  of  the  Legislature,  as  was  sug-
 gested  in  the  case  of  the  Industrial
 Disputes  Act,  or  it  may  not  be  so.  It
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 may  be  that  the  original  Life
 Ingurancé  Corporation  Act  was
 defective  and  needed  to  be
 fmproved.  But  surely  the  only  body
 which  has  the  power  to  put  these
 matters  right  is  this  House  itself.  This
 House  was  due  to  meet  in  a  few  days’
 or  a  few  weeks’  time.  I  do  submit
 that  the  correct,  the  properly  democra-
 tic  course  would  have  been  to  wait
 for  this  new  Parliament  to  assemble,
 to  put  the  problem  before  them  and
 meanwhile  at  least  to  “play  cricket”
 and  obey  the  decisions  of  the  hig!

 nest organs  of  our  judiciary,  respect  Yor
 which  we  all  wish  to  see  enhanced  and
 developed.  Otherwise  the  danger  is
 that  the  Government  becomes”  the
 Judge  in  its  own  cause  as  I  think  has
 happened  in  the  case  of  the  Life
 Insurance  Ordinance.

 Before  leaving  Bombay,  I  had  occa-
 sion  to  attend  at  their  invitation  a
 meeting  of  the  trade  union  represent-
 ing  the  insurance  workers.  They  pro-
 tested  against  the  use  of  this  Ordi-
 mance  I  can  testify  to  the  great  bitter-
 ness  that  was  felt  by  a  large  number
 of  democratic  trade  unionists  affiliated
 broadly  though  not  officially,  to  the
 INTUC  and  the  Hind  Mazdoor  Union.
 ‘They  felt  that  this  was  a  very  poor
 return  for  eschewing  the  weapon  of
 the  strike,  for  not  falling  into  the
 hands  of  those  disruptors  to  whom
 my  hon.  friend  the  Finance  Minister
 referred  in  a  previous  debate  on
 this  matter  in  the  House.  They  did
 not  strike.  They  had  kept  away  from
 disruptive  agitation.  They  did  not
 ‘want  to  interfere  with  the  smooth
 Dusiness  of  the  Life  Insurance  Corpo-
 ration  and  so  they  went  to  a  court
 of  law  to  test  the  provisions  of  the
 law.  For  a  moment,  they  had  a  hard-
 won  victory  in  the  High  Court  of  Bom-
 bay.  They  found  that  the  fruits  of
 that  victory  were  snatched  away  from
 them  by  the  Executive,  which,  on  the
 one  hand,  made  the  Ordinance  and,  on
 the  other,  was  the  employer  as  the
 management  of  the  Life  Insurance
 Corporation.  In  other  words,  the
 Trade  Uniontaste  felt  that  the  employer,
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 when  it  was  the  Government,  sat  in
 judgment  in  its  own  cause.  I  do  wish
 to  stress  that  this  is  not  a  happy  situ-
 ation  to  arise  when  economic  power
 in  a  planned  economy  inevitably  gets
 concentrated  in  the  hands  of  the  Stete.

 I  feel,  therefore,  that  in  these  two
 cases  the  objectionable  nature  of  the
 Ordinance  is  heightened  by  the  fact
 that  in  both  cases  an  attempt  has  been
 mede  to  nullify  the  decisions—in  ene
 ease  of  the  Supreme  Court  of  India
 and  in  the  other  of  the  High  Court  of
 Bombay-—of  courts  which  to  the  best
 of  their  lights  tried  to  interpret  the
 statutes  enacted  by  this  Parliament.  I
 do  not  deny  for  a  moment  the  right
 of  this  Parliament  to  amend  a  statute
 on  finding  that  it  was  not  properly
 carried  out;  but  for  the  Executive,
 between  sessions  of  Parliament  to
 claim  that  they  can  interpret  the  law
 better  than  the  highest  tribunals  of
 the  judiciary  of  this  country  is,  I
 suggest,  something  which  this  House
 should  ponder  and  which  should  not
 be  allowed  to  pass  without  protest.

 This,  Sir,  is  an  issue  which  is  above
 party  politics;  it  is  an  issue  in  which
 the  liberties  of  this  House,  the  prestige
 of  this  House  and  the  democratic  liber-
 ties  of  the  people  are  at  stake.  I  do
 appeal  to  this  House,  to  the  Members
 of  this  House  of  all  parties,  not  to  Jet
 this  matter  rest  and  on  this  occasion
 and  on  the  occasion  when  the  Ordi-
 nances  come  before  the  House  to  stress
 on  Government  that  though  we  can
 see  their  good  intentions,  though  we
 can  see  that  they  might  have  taken  this
 step  with  the  best  of  motives,  we  do
 believe  that  in  future  on  such  occa-
 sions  they  should  abstain  from  inter-
 vention  with  the  due  process  of  law
 until  this  House  is  in  session  and  can
 be  seized  of  the  matter.

 Shri  Dasappa  (Bangalore):  Sir,  I
 join  with  my  hon.  friends  who  have
 expressed  their  gratefulness  to  the
 President  for  the  Address  which  he
 Gelivered  to  the  joint  session  of  Par-

 ‘Yament.  I  would  beg  of  those  friends
 who  ‘are  inolined  to  ‘be  critical  .or



 -eyen  hyper-critical  to  view  the  admi-
 sistration  as  a  whole.  What  is  that
 this  Government  has  been  able  to
 accomplish  ‘during  these  years  after
 the  freedom?  Do  they  not  agree  that
 on  the  whole,  by  and  large,  it  has
 given  a  marvellous  account  of  itself
 put  the  prestige  of  the  country  on  a
 high  pedestal  and  gained  for  it  a  very
 prominent  place  in  the  comity  of  na-
 tions  today.  To  try  to  use  a  micro-
 gcope  to  find  out  where  there  may  be
 some  undesirable  baccilli  or  things  of
 that  sort  would  be  a  great  injustice  to
 the  Government.  In  our  search  for
 trees,  I  am  afraid  we  may
 miss  the  wood.  If  we  try  to
 assess  Socrates,  say,  by  the  bulging
 eyes  that  he  had  or  the  upturned  nose
 and  not  by  the  great  contribution
 which  he  had  made,  we  would  be  poor
 judges  of  Socrates.  Likewise,  here  in
 the  case  of  the  working  of  this  admi-
 nistration  during  these  years,  if  we  are
 not  able  to  develop  a  sense  of  propor-
 tion  and  realise  the  really  substantial
 and  great  achievements  that  the  Gov-
 ernment  has  to  its  credit,  that  would
 be  doing  less  than  justice  -to  the  Gov-
 ernment.

 The  two  aspects  of  our  administra-
 tion  are  the  one  relating  to  the  natio-
 nal  activities  and  the  other  relating  to
 the  international  policy.  Dealing  with
 the  international  policy  pursued  by
 this  country,  ably  piloted  by  the  Prime
 Minister,  one  is  very  happy  to  see  that
 there  is  so  little  room  for  difference
 among  the  different  sections  and  the
 different  parties  in  the  land.  That
 indeed  augurs  well  for  the  future  of
 this  country.

 It  may  be  that  the  other  side  and
 this  side  are  at  various  with  regard  to
 come  domestic  matters.  But,  on  the
 whole  we  find  that  we  are  in  agree-
 ment  so  far  as  our  foreign  policy  is
 concerned.  In  some  of  amendments
 gent  up  in  connection  with  this  Ad-
 dress,  there  are  references  to  Kashmir
 aand  Goa.  There  are  fears  that  there
 is  no  immediate  possibility  of  a  settle-
 ment  in  the  case  of  Kashmir.  The
 ‘question  here  is  whether  the  Kashmir
 issue  should  be  allowed  to  go  on  un-
 solved  as  it  is  or  whether  there  should
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 be  an  effort  made  to  give  a  quietus  to
 the  whole  dispute’  80  that  there  is  a
 settlement  once’  and  for  all.  I  am
 pretty  sure  that  those  who  handle
 these  affairs  would,  if  possible,  like
 to  have  the  issue  settled  once  for  all
 and  not  allow  it  to  hang  over.  But
 the  question  is:  how  is  it  possible?
 Has  any  person  inclined  to  be  critical
 any  solution  for  that?  It  is  not  go
 easy  to  have  a  solution.  No  doubt,  if
 proper  diplomatic  efforts  are  made
 and  we  are  able  to  win  over  some  of
 the  powers  which  are  befriending
 Pakistan,  it  may  be  possible  to  have  a
 final  solution.  I  think  that  we  may
 leave  that  question  at  that.

 Likewise,  take  the  question  of  Goa.
 Any  way,  that  is  not  a  matter  which
 bristles  with  any  inconvenient  diffi-
 culties  for  India  as  a  whole.  Even
 there,  it  may  be  possible  for  us  through
 diplomatic  channels  to  get  an  early
 solution.  Let  us  hope  that  this  is
 possible.

 The  President  has  referred  at  great
 length  to  the  happy  solution  of
 the  Suez  Canal  dispute.  The  situation
 has  eased  a  great  deal  though  other
 disputes  have  crept  in  the  Middle  East
 or  the  Western  Asia.  In  regard  to
 this  particular  issue,  I  think  the  part
 Played  by  India  has  been  exceptionally
 successful.  You  will  find  a  reference
 to  this  fact  in  the  U.K.  Parliament  by
 the  Labour  leaders  that  the  Govern-
 ment  could  have  done  equally  well  or
 even  better  if  they  had  not  adopted  the
 wrong  policy  at  the  beginning  but  ad-
 opted  the  policy  which  they  had  done
 today.  That,  I  think,  was  the  stand
 taken  up  by  the  Government  of  India
 and  I  ask  whether  there  could  be  any-
 body  who  could  differ  with  that.  I
 think  it  is  a  matter  of  special  gratifi-
 cation  to  us  that  in  the  whole  world
 there  is  nobody  other  than  our  able,
 beloved  and  trusted  Prime  Minister
 whose  aid  could  be  sought  to  bring
 about  a  solution  for  these  problems  in
 the  Middle  East.  That,  I  think,  is  a
 positive  achievement  for  this  great
 country  on  which  we  can  well  con-
 gratulate  ourselves  and  congratulate
 the  Prime  Minister.  Whether  it  is  the
 Russian  bloc  or  whether  it  is  the
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 Western  democracies,  you  see  that  the
 one  man  who  could  be  summoned  to
 play  the  role  of  a  good  samaritan  is
 our  Prime  Minister.  That  is  a  thing
 which  my  friends  opposite  may  kindly
 bear  in  mind  when  they  deal  with  this
 question.

 I  would  now  come  to  matters  nearer
 home.  Here,  I  would  say  that  it  would
 be  a  wrong  assessment  if  we  think
 that  the  Union  Government  is  held
 responsible  for  everything  that
 goes  on  in  India.  We  have  a  federal
 Government.  Certain  subjects  are
 More  or  less  exclusively  within  the
 jurisdiction  of  the  States  and  those
 are  subjects  which  vitally  concern  the
 day-to-day  life  of  the  masses.  So,
 we  must  keep  a  correct  sense  of  pro-
 portion  while  criticising  the  actions
 of  the  Government.  Everything
 hangs  round  the  implementation  of
 the  Second  Plan.  I  am  glad  to  note
 that  the  Second  Plan  has  restored  the
 balance  between  attention  to  indus-
 tries  and  attention  to  agriculture.

 One  of  the  criticisms  levelled
 against  the  First  Plan  was  fiaat  it
 hardly  concerned  itself  with  the  deve-
 lopment  of  industries.  But,  then
 there  were  the  special  problems.  The
 food  problem  was  very  acute.  Natural-
 ly,  attention  was  diverted  to
 grow  more  food  and  heave  more  multi-
 purpose  projects.  Now  that  we  have,
 more  or  less,  been  able  to  solve  it  to
 the  general  satisfaction,  it  was  time
 for  us  to  turn  to  industries.  I  am
 g@lad  that  greater  emphasis  is  laid  on
 industries,  not  only  heavy  industries
 but  also  small-scale  and  cottage  indus-
 tries.

 Therefore,  I  think  that  the  econo-
 mic  policy  laid  down  by  the  Govern-
 ment  is  a  thing  which  is  worthy  of
 acceptance  by  his  House  and  there  is
 nothing  very  much  for  us  to  find
 fault  with  it.  I  may  with  the  permis-
 sion  of  the  Minister  concerned,  say
 that  I  am  not  one  of  those  who  believe
 in  water-tight  compartments  of  pub-
 He  and  private  sector.  The  question
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 is,  how  to  develop  the  economy  of
 the  country.  It  does  not  matter
 whether  it  is  the  Government  that
 does  it,  or  it  is  the  private  sector
 that  does  it.  Where,  for  instance,
 the  private  enterprise  is  not  suffi-
 ciently  active  and  forthcoming,  I
 think  there  is  a  duty  cast  on  the  Gov-
 ernment  to  sponsor  those  industries

 -and  build  up  the  economy  of  the
 country.  And,  when  I  say  “Govern-
 ment”,  I  do  not  confine  it  only  to
 the  Central  Government.  I  see  nc
 reason  why  the  partnership  of  the
 State  Governments  should  not  be
 sought  and  their  co-operation  taken
 along  with  the  public  if  necessary.
 We  must  see  that  the  States  are  also
 enabled  to  sponsor  and  build  up  cer-
 tain  industries  so  that  they  may  be
 able  not  only  to  further  the  economy
 and  build  it  up  along  with  the
 Centre,  but  also  to  that  extent  lessen
 the  burden  on  the  tax-payer.  That
 is  a  suggestion  which  I  beg  to  make.

 The  other  question  is  one  of  finance.
 The  President  himself  has  beer
 pleased  to  say  that  the  question  of
 finance  is  a  thing  which  causes  serious.
 concern.  I  have  absolutely  no  doubt
 that  the  hon.  Finance  Minister,  whose
 resourcefulness  everybody  should  cer-
 tainly  admire,  will  be  able  to  meet
 the  difficulty  and  get  over  the  situa-
 tion.  I  would,  however,  say  that
 there  is  one  way  in  which  the  resourc-
 es  could  be  augmented  and  that  is
 by  increasing  our  exports.  I  am
 sure  the  Government  is  doing  every-
 thing  possible  in  that  direction.  I
 am  now  thinking  of  that  vast  contin-
 ent  which,  I  believe,  provides  a  very
 fertile  field  for  our  exports,  and
 that  is  Africa.  We  shall  not  worry
 about  South  Africa,  nor  need  we
 worry  about  the  northern  Mediter-
 ranean  coastal  areas.  In  between
 there  is  the  vast  continent  almost
 untapped  and,  I  believe,  if  a  proper
 Commission  is  constituted  to  ascertain
 the  possibilities  and  due  steps  are
 taken,  we  will  be  able  to  capture  a
 large  portion  of  the  business  in  that
 field.  It  would  be  wise  for  us  not



 अठा  Motion  on

 to  tarry  long  in  this  matter  and  allow
 other  States  to  atep  in.  Then  it  will
 present  far  greater  difficulties.

 The  other  thing  is  about  invitation
 to  foreign  investors.  I  am  not  one  of
 those  who  will  feel  shy  to  get  ar
 much  foreign  investment  as  possible
 But,  how  will  foreign  investments
 pour  in?  Unless  we  create  a  suffi-
 ciently  favourable  atmosphere  for
 those  investments,  I  do  not  know
 from  which  quarter  the  investments
 may  come.

 My  next  suggestion  is  about  exercis-
 ing  economy.  I  would  only  just  in
 brief  indicate  that  there  is  room  fer
 economy,  especially  with  regard  to
 the  class  IV  category  in  the  adminis-
 trative  offices.  am  not  referring  to
 the  executive  side,  but  I  think
 India  is  the  only  country  where  we
 have  an  army,  an  unproductive  force,
 in  the  shape  of  class  IV  servants  or

 ‘chaprasis.  I  do  not  think  there  is
 any  other  country  with  which  we  can
 compare  ourselves.  It  is  possible  for
 us  to  exercise  sufficient  economy  in
 that  direction  and  that  will  have  a
 wholesome  effect.

 With  regard  to  salaries,  the  sug-
 gestions  for  Pay  Commissions  and  80
 on,  I  would  beg  of  the  Central  Gov-
 ernment  to  have  some  consideration
 for  the  scales  of  salaries  prevailing  in
 the  States.  They  are  unable  to  pay
 the  same  scales  as  given  here,  but
 there  is  always  a  reaction  in  the
 States  when  they  are  confronted  with
 the  higher  scales  permissible  in  the
 Central  Departments.

 Then  I  come  to  the  question  of  food
 prices.  I  only  want  to  say  one  thing
 in  this  connection.  Whenever  we
 have  to  decide  this  rather  ticklish
 question,  we  have  to  take  into  consi-
 deration  the  cost  of  production  and

 के  the  various  items  of  taxation  which  an
 agriculturist  is  confronted  with.  Then
 alone  will  be  able  to  do  justice
 to  the  farmers.  We  must  give  up  all
 hopes  of  having  any  extra  production
 in  agriculture  until  and  unless  we
 can  assure  the  farmers  a  fair  price.
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 There  is  only  one  other  matter  to

 which  I  want  to  refer  before  I  close.
 A  democracy  requires  a  certain  level
 of  education  among  the  voters,  other-
 wise  there  is  danger  ahead.  It  is
 nearly  ten  years  since  we  have  had
 freedom,  and  if  you  take  the  statis-
 tics  you  will  find  that  today  not  even
 50  per  cent.  of  the  children  of  school-
 going  age  are  really  being  educated.
 I  am  only  speaking  of  the  children,
 That  does  not  do  us  much  good.  L
 therefore,  beseech  those  in  authority
 to  apply  their  mind  to  this  very
 urgent  and  very  important  factor  and
 do  what  best  they  can.

 In  the  end  ३  would  again  appeal  te
 the  hon.  Members  opposite  to  view
 the  whole  question  in  ite  entirety  and
 not  merely  in  parts.

 Mr.  Chairman:  The  following  are-
 the  amendments  which  have  been
 indicated  by  the  members  to  be  mov-
 ed  subject  to  their  being  otherwise
 admissible:

 Nos.  7  to  5,  7  to  14,  I6,  20,  2l  to
 23,  27,  28,  3  to  35,  37,  40  to  43,
 44,  47  to  50.
 Shri  T.  B.  Vittal  Rao:  I  beg  to-

 move:—

 (i)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:—

 “but  regret  that  there  is  no
 reference  for  undertaking  legis-
 lation  for  the  amendment  of  the
 Payment  of  Wages  Act  and  the
 Workmen’s  Compensation  Act  in
 favour  of  the  workers.’
 (ii)  That  at  the  end  of  the  motion,

 the  following  be  added  namely:—
 “but  regret  that  there  is  no

 reference  for  initiating  legislation
 governing  conditions  of  work  for
 workers  engaged  in  the  road
 transport  and  construction  of
 buildings  as  indicated  in  the
 Second  Five  Year  Plan.”
 (iii)  That  at  the  end  of  the  motion, _

 the  following  be  added,  namely:—
 “put  regret  that  there  is  no

 reference  for  the  appointment  of
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 {Shri  T.  B.  Vittal  Rao]
 Wages  Commission  to  go  into  the  POAitively  articulated  food  policy
 question  of  wages  for  industrial  to  prevent  a  ‘rétrudescence  of
 workers.”  8UCh  a  situation.”
 (iv)  That  at  the  end  of  the  motion,  Shy  8.  N.  Dwivedy:  I  be  to

 ‘the  following  be  added,  namely:—  move;  हु  ड़
 “but  regret  that  there  is  no  That  at  the  end  of  the  motion,

 reference  for  initiating  legisla~  the  following  be  added,  namely:—
 tion  for  welfare  of  the  workers
 employed  in  manganese  mines  as  (a)  “but  regret  that  no  serious
 outlined  in  the  Second  Five  Year  notice  has  been  taken  of  the
 Plan.”  alarming  rise  in  prices  of

 food-grains  and  scarcity
 Shrimati  Parvathi  Krishnan:  I  beg  conditions  prevailing  in  the

 rt  move:—  country;
 That  at  the  end  of  the  motion,

 ithe  following  be  added,  namely:—  b)  that  the  Address  fails  to  sug-
 gest  concrete  measures  to

 “but  regret  that  there  is  no  remove  disparities  in  income;
 reference  to  the  nationalisation  of  and
 foreign-owned  plantations  in  the
 country,”  le)  that  no  notice  has  been  taken

 of  the  abridgement  of  the
 Shri  Tangamani:  I  beg  to  move:—  constitutional  rights  of  the
 That  at  the  end  of  the  motion,  citizens”.

 tthe  following  be  added,  namely:—
 “but  regret  that  there  is  no  870  Nath  Pal:  I  beg  to  move:—

 reference  to  renaming  the  State
 ‘4 of  Madras  as  Tamil  Nad  in  defer-  (i)  That  at  the  end  of  the  motion, f

 -ence  to  the  wishes  and  desires  of  Sllowing  be  added,  namely:—
 the  people  of  the  State.”  “but  regret  that  the  Address
 Shri  M.  8.  Masani:  I  beg  to  move:—  MSkes  no  mention  of  the  Govern-

 meu.
 That  at  the  end  of  the  motion,  Cnt’s  intention  to  respect  the

 wis
 tthe  following  be  added,  namely:—  of  a

 of
 bark  car  algalaags"

 Bel
 “but  regret  that  Government  gaum  and  Karwar  to  be  in-

 :  should  have  resorted  to  the  use  of  id  a  ieee  in  the  State  of
 the  Ordinance  making  power  by  nbay.
 the  enactment  of  the  Life  Insur-  Shij  supakar:  I  beg  to  move:—

 -ance  Corporation  (Amendment)
 ‘Ordinance  (No.  3  of  1957)  and  i)  ‘That  at  the  end  of  the  motion,
 the  Industrial  Disputes  (Amend-  the  following  be  added,  namely:—
 ment)  Ordinance  (No.  4  of  957)
 without  waiting  for  the  new  Par-
 liament  to  assemble.”

 “but  regret  the  failure  of  the
 Overnment  to  keep  the  prices  of

 foodstuffs  within  easy  reach  of  the
 Shri  Frank  Anthony:  I  beg  to  COMmon  man.”

 emove:—
 That  at  the  end  of  the  motion,  “

 That  at  the  end  of  the  motion,
 tthe  following  be  added,  namely:—  the  following  be  added,  namely:—

 “but  regret  that  the  Address  “put  regret  the  inability  of  the
 does  not  deal  adequately  with  the  Government  in  freeing  the  entire
 reasons  for  the  present  unsatisfac-  arta  of  Jammu  and  Kashmir  State Sory.  food  situation  or  with  any  from  aggressions  by  Pakistan.’
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 (iii)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:—

 “but  regret  the  inability  of  the
 Government  to  remove  poverty
 and  mass  unempleyment  in  the
 Jast  six  years  of  planning.”
 Shri  Mahanty:  I  beg  to  move:—
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—

 Ce)  that  the  Address  has  not
 given  any  clear  indication  about
 helping  the  growth  of  small-
 scale  cottage  and  small  power
 driven  industries;

 (f)  that  the  Address  has  not
 said  anything  about  making
 education  free  upto  higher
 secondary  stage;

 (

 “but  regret—
 (a)  that  the  Government  have

 signally  failed  in  easing  the
 situation  and  bringing  food
 prices  down;  and

 (b)  that  the  Government  have
 pursued  no  effective  policy  to
 solve  the  Kashmir  question  in
 accordance  with  the  will  of  the
 people  of  Kashmir  as  expressed
 by  the  Constituent  Assembly  of
 Kashmir.”

 €g)  that  the  Address  has  not
 given  any  indication  about  the
 unemployment  problem  and  not
 laid  down  any  policy  to  solve  it;

 (Ch)  that  the  Address  has  not
 said  anything  about  how  to
 gradually  increase  and  decrease
 the  incomes  of  various  citizens
 of  the  country  in  a  manner  50
 that  difference  of  the  lowest  and
 nighest  income  of  the  citizens
 may  not  be  more  than  the  ratio
 of  i  to  10;

 (i)  that  the  Address  has  not
 iaid  down  any  policy  about  the

 ti
 future  of  Goa  and  how  to  free

 That  at  the  end  of  the  motion,  the  it; following  be  added,  namely:—
 “but  regret—

 (a)  that  the  Address  has  not
 laid  down  any  definite  policy
 about  the  solution  of  the  food
 problem;

 Shri  Braj  Raj  Singh:  I  beg  >
 move  :—

 rep)  that  the  Address  has  not
 said  anything  as  to  how  the
 Government  will  solve’  the
 Kashmir  issue.”

 Shri  S.  A.  Dange:  I  beg  to  move:—

 (b)  that  the  Address  has
 failed  to  enunciate  a  policy  of
 reclaiming  the  fallow  land

 (i)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:—

 whereby  the  millions  of  un-
 employed  people  of  India  might
 get  employment  by  cultivating

 “but  regret  that  the  Address
 fails  to  take  note  of  the  unanimous
 and  express  desire  of  the  people
 of  Maharashtra  to  so  reorganise
 the  State  of  Bombay  as  to  form  the
 State  of  Samyukta  Maharashtra
 with  Bombay  as  capital  and  the
 State  of  Mahagujarat.”

 the  land  and  also  increase  the
 production  of  foodgrains;

 (2८)  that  the  Address  has  not
 laid  down  any  policy  with
 regard  to  the  stopping  of  the
 use  of  English  in  official  busi-
 ness  and  replacing  it  by  Hindi,
 our  Rashtra  Bhasha,  and  other
 State  languages;

 (d)  that  the  Address  has  not
 made  any  mention  about  the
 removal  of  imperialist  statues

 .from  public  places  to  museums;

 (ii)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:—~

 “but  regret  that  the  Address
 fails  to  promise  measures  to  im-
 prove  the  conditions  of  the
 workers  and  employees  in  the
 matter  of  wages,  trade  union
 rights  and  unemployment.”
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 (ili)  That  at  the  end  of  the  motion,

 the  following  be  added,  namely:—
 “but  regret  that  the  Address

 fails  to  outline  concrete  measures
 to  correct  the  alarming  food
 “situation.”
 Shri  Awasthi:  I  beg  to  move:—

 That  at  the  end  of  the  motion,
 the  following  be  added,  namely:

 “but  regret—
 (a)  that  no  indication  is  given

 to  the  immediate  replacement
 of  English  by  Hindi  or  other
 State  languages  for  official  pur-
 poses;

 (b)  that  the  serious  problem
 of  unemployment  is  neither
 given  any  consideration  in  the
 Address  nor  any  ways  and
 means  are  suggested  to  eradi-
 cate.  unemployment;

 (c)  that  the  Address  fails  to
 any  means  for  the

 establishment  of  8  socialistic
 pattern  of  society;

 (d)  that  the  Address  fails  to
 take  note  of  the  aspirations  of
 the  people  of  Maharashtra  and
 Gujerat  regarding  creation  of  a
 unilingual  Marathi  speaking
 State;

 (e)  that  the  Address  fails  to
 mention  any  definite  policy  as
 to  the  manner  of  developing
 cottage  and  small  scale  indus-
 tries;

 (f)  that  the  Address  makes
 no  mention  of  the  reclamation
 of  land  for  achieving  self-suffici-
 ency  in  the  matter  of  food  pro-
 duction  and  distribution  of  land
 to  landless  people  be  acquiring
 it  from  those  who  possess  more
 than  a  certain  limit  and  general
 re-distribution  of  land;

 (g)  that  the  Address  makes
 no  mention  for  improving  the
 financial  condition  of  the  people
 of  the  lower  strata  of  the  socie-
 ty  and  fixation  of  pay-scales
 of  low-paid  Central  Government
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 servants  and  appoinuuent  cf  ७
 Second  Pay  Commission;  and

 (9)  that  the  Address  fails  to
 make  any  promise  of  education
 being  made  free  at  the  secon-
 dary  stage  and  fixation  of  pay-
 scales  of  teachers  in  order  to
 improve  their  lot.

 Shri  Khushwaqt  Rai:  I  beg  to
 move:—

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  there  is  no
 mention  of—

 (a)  the  deteriorating  food
 situation  in  the  State  of  Uttar
 Pradesh,  especially  in  the
 Eastern  Districts;  and

 (b)  the  reduction  of  the  cane
 price  in  India  specially  in  the
 State  of  Uttar  Pradesh  which  is
 causing  great  hardship  to  the
 cane  growers”.

 Shri  Naushir  Bharucha:  I  beg  to
 move  :—

 (i)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:—

 “but  regret  that  the
 Address  does  not  take  more
 adequate  note  of  the  graver
 repercussions  of  States’  reorgani-
 sation  beyond  referring  to  the
 ‘inevitable  showing  down’  of  the
 Second  Five  Year  Plan”.
 Gii)  That  at  the  end  of  the  motion,.

 the  following  be  added,  namely:—
 “but  regret  that  the  Address

 does  not  throw  into  bolder  relief
 the  grave  strain  imposed  by  the
 Second  Five  Year  Pian  on  the
 nations’  economy,  both  internal
 and  foreign  exchange  resources,
 nor  suggests  practical  ways  of
 overcoming  the  difficulties”.

 Gii)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  take  sufficient  note  of
 the  grave  and  widespread  dirsatie-
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 faction  felt  on  account  of  the  high
 prices  of  foodgrains,  scarcity
 conditions  in  some  parts  of  the
 country  and  the  failure  of  the
 Government  to  make  the  country
 self-sufficient  in  the  matter  of
 foodgrains”.
 tiv}  That  at  the  end  of  the  motion,

 the  following  be  added,  namely:—
 “but  regret  that  beyond  a

 factual  mention  of  the  Life  Insur-
 ance  Corporation  (Amendment)
 Ordinance  1957,  the  Address  does
 not  refer  to  the  grave  injustice
 done  to  the  Life  Insurance  Corpo-
 ration  employees”.
 (v)  That  at  the  end  of  the  motion,

 the  following  be  added,  namely:—
 “but  regret  that  the  Address

 does  not  refer  to  any  concrete
 and  effective  steps  the  Govern-
 ment  propose  to  take  for  procur-
 ing  even  a  temporary  suspension
 of  tests  of  thermo-nuclear
 weapons,  beyond  the  reference  to
 the  ‘Standstill]  Agreement‘  in  the
 Prime  Minister’s  statement  to  the
 Lok  Sabha  in  April,  954’”.
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 organisation  so  as  to  facilitate
 the  subsequent  absorption  of
 ex-service  personnel  in  civilian
 activities;

 (९)  contains  no  proposal  to
 improve  and  reorganise  the
 ordnance  factories  on  lines  sug-
 gested  by  the  Estimates  Com-
 mittee  and  the  Public  Accounts
 Committee;

 (f)  envisages  no  plan  to
 utilise  the  valuable  material
 lying  uncared-for  in  certain
 Ordnance  and  vehicle  depots;

 (g)  indicates  no  concrete  sug-
 gestions  for  improving  the  or-
 ganisation  of  Reserves  and
 Auxiliaries  so  as  to  provide  for
 adequate  defence  in  emergen-
 cies;

 (h)  contemplate  no  scheme
 for  making  the  youths  defence-
 minded,  by  associating  the
 defence  machinery  with  volun-
 tary  youth  organisations  e.g.
 rifle,  shooting,  scouting  seva

 dal,  flying,  gliding  and  yatching
 clubs;

 Shri  U.  Patnaik:  J  _ Shri  U.  C.  beg  to  move  G)  indicates  no  intention  to
 provide  for  a  suitable  machinery That  at  the  end  of  the  motion,  the
 to  ensure  rehabilitation  of  ex- following  be  added,  namely:—

 “but  regret  that  the  Address—
 (a)  makes  no  reference  to  the

 reorganisation  and  modernisa-
 tion  of  the  defence  forces  of  the
 Union;

 (b)  gives  no  assurance  that
 the  defence  organisation  is  pro-
 vided  with  adequate  equipment
 and  training  to  protect  itself
 and  to  defend  the  country  in  a
 modern  war;

 (e)  discloses  no  programme
 for  integrating  the  defence  ser-
 vices  with  socio-economic  plan-
 ning  so  as  to  ensure  greater
 efficiency  at  lesser  cost;

 (d)  gives  no  indication  of  any
 proposal  to  expand  and  upgrade
 the  educational  and  vocational
 training  courses  in  the  defence

 servicemen  in  civilian  life;

 (j)  contemplates  no  scheme  to
 reorganise  the  recruiting
 machinery  and_  associating  it
 with  the  concerned  civilian  de.
 partments  and  with  the  general
 public;

 (k)  has  totally  ignored  the
 vast  scope  for  expanding  the
 Lok  Sahayak  Sena,  extending
 its  activities  as  an  inter-services
 organisation  and  providing  for
 its  follow-up  work;

 (l)  has  overlooked  the  neces-
 sity  for  reviving,  in  an  _  im-
 proved  form,  the  Army  Grow
 More  Food  campaign;

 (m)  has  failed  to  take  ‘stock
 ‘of  the  Ordnance  factories  and
 other  defence  installations  for
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 purposes  of  specialised  training for  technicians;

 (n)  gives  no  indication  of
 modernising  the  military  intel-
 ligence  services  and  co-ordinat-
 ing  them  with  their  civilian
 counterparts  so  as  to  counteract
 sabotage,  infiltration  and  other
 fifth-column  activities,  inside
 the  country,  and  to  get  neces-
 sary  information  from  outside;

 (o)  has  failed  to  realise  the
 necessity  for  rationalising  the
 cadre  of  Junior  Commissioned
 Officers;

 (p)  does  not  contemplate  re-
 organisation  of  the  M.E.S.  and
 E.M.E.  so  as  to  undertake  all
 military  works  and,  wherever
 possible,  civilian  works  analog-
 ous  to  military  activities;  and

 (a)  has  totally  failed  to  create
 the  atmosphere  necessary  for
 national  defence  in  emergencies

 tion-building  activities
 eace-time.”

 Burl  Vajpayee:
 (i)  That  at  the  end  of  the  motion,

 I  beg  to  move:—

 the  following  be  added,  namely:—
 “but  regret  that  the  Address

 has  not  referred  to  the  mounting
 threat  of  Pakistan  to  the  security
 and  integrity  of  India,  including
 Jammu  and  Kashmir’.

 (ii)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  make  any  reference  to
 the  growing  totalitarian  trends  in
 Jammu  and  Kashmir  which  have
 so  glaringly  manifested  them-
 selves  in  the  conduct  of  elections
 there”,
 (iii)  That  at  the  end  of  the  motion,
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 ltation  policy  of  the  Govern
 ment”.
 (iv)  That  at  the  end  of  the  motion,

 the  following  be  added,  namely;—
 “but  regret  that  the  Address

 has  not  referred  to  the  failure  of
 the  Government  in  finding  a  fair
 and  just  solution  to  the  language
 problem  of  Punjab”
 Shri  8.  C.  Kambie:  I  beg  to  move:—
 G)  That  at  the  end  of  the  motion,

 the  following  be  added,  namely:—
 “but  regret  to  note  that  the

 Government  have  failed  to  note  in
 the  Address  and  respect  the  ‘will’
 of  the  electorate  of  the-  Marathi
 speaking  people  which  is  demons-
 trated  in  the  recent  general  elec-
 tions  and  also  in  the  recent
 Bombay  Municipal  Corporation
 elections  on  the  issue  of  establish-
 ment  of  Samyukta  Maharashtra
 and  to  take  immediate’  steps  for
 the  establishment  of  Samyukta
 Maharashtra”.
 (ii)  That  at  the  end  of  the  motion,

 the  following  be  added,  namely:—
 “but  regret  to  note  that  the

 Government  have  completely
 neglected  to  take  into  considera-
 tion  the  situation  arising  out  of
 the  mass  conversion  toe  Buddhist
 Faith  by  the  former  Scheduled
 Castes  in  different  parts  of  our
 country  and  give  new  Buddhists
 the  protection  and  the  educational,
 economic  and  other  facilities,
 they  rightfully  deserve”.

 (iii)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:—

 ‘but  regret  that  Government
 have  not  so  far  solved  the  problem
 of  poverty  of  the  Bharatiy  people,
 nor  Government  have  suggested
 any  such  future  plan  for  .the

 the  following  be  added,  namely:—  eradication  of  poverty”.

 “put  regret  that  the  Address  (iv)  That  at  the  end  of  the  motios,
 does  not  make  any  reference  to  the  following  be  added,  namely:

 ‘the  growing  disdyntent  among  the
 displaced  people  about  the  rehabi-

 “but  regret  that  the  Axcdress
 only  exhibits  Gevernment’s  ‘lack
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 of  definite  policy  on  major  pro-
 blems  facing  our  country  namely that  of  Kashmir,  Goa,  unemploy- Ment  and  scarcity  of  food”.
 Mr.  Chairman:  All  these  amend-

 ‘ments  are  before  the  House.
 Shri  Ragbubir  Sahai  (Budaun): Mr.  Chairman,  Sir,  I  take  this  oppor-

 tunity  to  offer  my  humble  thanks  to
 the  President  for  his  very  mild,  sober
 and  well-balanced  Address  that  he
 was  pleased  to  deliver  on  the  18th
 May  to  the  Members  of  both  the
 Houses  of  Parliament.  That  Address
 was  delivered  in  very  moderate  tones
 but,  at  the  same  time,  he  made
 Pointed  reference  to  some  of  our
 short-comings.  I  was  astonished  at
 the  speech  of  the  hon.  Leader  of  the
 Opposition  today  when  he  tried  to
 give  to  this  House  a  picture  that  the
 Address  of  the  President  “Was  a
 misrepresentation  of  facts.  Far  from
 it,  The  President  made,  as  I  sub-
 mitted,  pointed  reference  to  our
 short-comings,  and  in  the  course  of
 what  I  am  going  to  say  I  will  just
 Point  out  those  short-comings.

 He  referred  to  the  economic  situa-
 tion  in  the  country,  and  he  said  it
 was  a  matter  of  great  concern.  The
 President  is  the  President  of  the
 Republic.  He  has  to  speak  with  a
 very  great  sense  of  resonsibility.

 Mr.  Chairman:  Instead  of  referring
 to  the  President.  it  would  be  better
 if  the  reference  is  to  the  Address,

 Shri  Raghubir  Sahai:  In  that
 Address  it  was  pointed  out  that  the
 Central  Budget  was  a  deficit  one  and
 that  the  State  budgets  were  also  in
 deficit.  Some  remedies  were  also
 pointed  out  in  the  Address;  for
 instance,  that  effective  economies
 should  be  made;  there  should  be
 planned  restriction  of  certain  imports;
 the  export,  trade  should  be  expanded
 and  there  should  be  increasing  self-
 suffciency  in  industry  as  well  as  in
 agriculture;  and  savings  should  be
 utilised  for  production  and  there
 should’ be  ah  abandonment  of  un-
 productive’  and  anti-social  habits  of
 ‘hoarding  and  speculation,  Now,  they
 ‘were  remedies  that  were  suggested;
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 it  was  contended  here  that  all  these
 things  should  have  been  effected  by
 legislation  or  executive  action.  I
 submit  that  is  not  the  only  remedy
 by  which  such  maladies  could  be
 remedied.  I  am  of  the  opinion  that  a
 strong  public  opinion  is  needed  ४०
 effect  all  these  things.  I  am  one  of
 those  who  think  that  a  strong  public:
 opinion  in  the  country  is  yet  needed,
 That  strong  opinion  has  not  been
 created  so  far.  If  there  had  been  a
 strong  public  opinion,  my  submission
 is  that  the  pace  of  progress  of  the
 first  Five  Year  Plan  would  have  been
 greater,

 I  would  not  pooh-pooh  or  deprecate
 the  progress  that  has  so  far  been
 made,  but  what  I  say  is,  greater
 progress  should  have  been  made.  The
 country  realises  that  we  are  in  the
 second  year  of  the  second  Five  Year
 Plan.  That  is  running  smoothly,  but
 my  contention  is  that  progress  should
 have  been  greater.  The  cause  of  less
 progrcss  is  that  public  opinion  is  not
 with  us,  I  doubt  if  plan-mindedness
 has  been  crea‘ed  all  over  the  country,
 Despite  the  very  comprehensiveness
 of  the  Plan  itself,  it  has  not
 been  brought  home  to  every  one  in
 the  country.

 Take  the  case  of  urban  areas.
 Where  is  that  enthusiasm  for  running
 the  Five  Year  Plan?  It  is  not  so  bad
 as  people  think  it  to  be.  But  we  have
 not  tried  to  create  public  opinion  for
 it.  Now,  what  is  the  cause  for  this
 lack  of  public  opinion?

 An  Hon.  Member:  Want  of
 publicity.

 Shri  Raghubir  Sahai:  There  are
 real  causes  that  ought  to  be  consider-
 ed.  They  were  not  able  to  create
 public  opinion,  because,  there  is  still
 corruption  in  the  services;  there  is
 still  inefficiency  in  the  administration;
 there  is  still  delay  in  the  execution  of
 works  and  carrying  out  of  orders.
 There  is  also  a  sense  of  insecurity
 in  the  minds  of  the  people,  both
 urban  as  well  as  rural.  Until  छाएं '
 unless  we  tackle  those  problems,
 despite  the  good  wishes  and  inten-
 tions  of  the  Government,  we  may
 not  be  able  to  achieve  the  end:
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 we  have  in  view.  I  know  and

 -I  realise  that  the  Government  is
 “conscious  of  every  one  of  these  evils.
 ‘But  what  I  wish  to  point  out  is  that
 -more  attention  should  be  paid  to  the
 -eradication  of  these  evils.

 Sir,  in  the  President’s  Address, ‘reference  has  been  made  to  the  food
 ‘situation  in  the  country.  Well,  we
 might  paint  it  in  any  manner  we  like,

 “The  hon.  Leader  of  the  Opposition
 said  that  the  attention  of  the  Govern-
 ment  can  only  be  drawn  when
 @emocrats  die  on  the  streets.  Maybe,
 in  his  opinion,  it  may  be  so,  but  the
 ‘food  situation  is  really  such  as  to
 engage  the  attention  of  every
 responsible  person  in  this  country.
 ‘We  know  that  a  good  deal  of  attention
 has  been  paid  to  the  problem  of
 raising  the  production  of  foodgrains
 in  the  country,  but  we  find  that  the
 prices  do  not  show  a  tendency  of
 falling,  and  so  long  as  the  prices
 remain  what  they  are,  they  are  bound
 to  produce  discontent  in  the  people,
 ‘Think  of  the  condition  of  an  ordinary
 ‘person  or  a  middle-class  person
 purchasing  wheat  at  the  rate  of  two

 ‘seers  and  eight  chatanks  per  rupee.
 This  is  a  horrible  state  of  affairs.  The
 prices  should  fall  down  to  a  reason-
 able  extent.
 26  hrs.

 It  brings  us  to  the  conclusion  that
 if  prices  should  fall,  production  should
 ‘increase.  So,  what  is  at  the  root  of
 “this?  Where  is  the  obstruction?
 “Which  is  the  bottle-neck?  I  say,  in
 my  humble  opinion,  production  is  not
 increasing,  because  many  of  our
 achemes  of  irrigation  that  were
 sanctioned  three  years  back  in  the
 ‘Community  Project  areas  have  not
 ‘been  carried  out.  I  know  of  such
 instances  in  the  Community  Project

 sarea  of  Usawan  in  my  State.  I
 presume  there  may  be  other  instances

 -elsewhere  in  the  country  as  well.
 Projects  of  bunds,  projects  of  sinking
 “wells,  tube-wells,  etc.,  sanctioned  long
 -ago  and  for  which  money  had  been
 sallotted,  have  not  been  executed.
 “Why?  They  should  be  executed  with
 the  least  delay.
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 Again,  production  of  foodgrains  can
 only  increase  when  we  place  all  the
 necessary  material  for  raising  food-
 grains  in  the  hands  of  the  cultivator,
 I  was  going  through  the  report  sub-
 mitted  by  some  of  our  friends  who
 had  gone  to  China.  They  point  out
 that  it  was  an  equitable  distribution
 of  fertilisers,  good  seed,  good  imple-
 ments,  etc.,  that  were  responsible  for
 raising  the  production  of  foodgrains
 in  that  country.  We  should  see  that
 in  every  area  where  foodgrains  are
 raised,  fertilisers  in  requisite  quanti-
 ties,  good  seed,  good  implements,  ete.,,
 are  made  available  to  the  cultivators.

 Then,  we  should  give  all  possible
 facilities  for  the  agriculturists  to  sink
 their  own  tube-wells  or  trrigation
 wells.  The  difficulty  is,  money  is  not
 with  them.  Then,  there  is  shortage
 of  cement  and  bricks.  Well,  they
 eannot  sink  wells  without  all  these
 requisites.  We  should  see  that  all
 these  essential  articles  are  placed  in
 their  hands  and  the  difficulties  in  the
 way  of  execution  of  these  projects
 removed.

 Then  there  is  another  point.  Where
 is  the  requisite  personnel  that  should
 be  available  to  these  cultivators?
 There  is  a  limited  community  project
 staff  and  a  limited  N_E.S.  staff,  so  that
 every  cultivator  cannot  take  the
 fullest  benefit  out  of  them.  So,
 would  invite  the  attention  of  the
 Government  to  this  matter  and
 request  that  they  should  particularly
 see  to  it  that  all  these  facilities  are
 placed  at  the  disposal  of  the  culti-
 vators.

 In  the  address,  I  find  that  a  refer-
 ence  has  been  made  that  the  com-
 munity  development  blocks  have  made
 great  strides,  I  congratulate  all  those
 who  are  responsible  for  the  great
 strides,  but  I  expected  greater  strides.
 My  complaint  is  that  greater  strides
 have  not  been  made.  I  say,  that
 greater  strides  have  not  been  made
 because  of  the  lack  of  imagination  on
 the  part  of  many  of  those  who  are  in
 charge  of  those  blocks.  They  did  not
 know  where  to  start  and  where  to
 end;  they  did  not  inow  how  ‘to
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 allocate  priorities.  Where  it  was  a
 question  of  tackling  the  needs  of
 irrigation  first  or  taking  up  the
 improvement  of  communications  first,
 they  began  at  the  wrong  end  =  and
 started  more  schools.  I  do  not  want
 that  those  who  are  in  charge  of  the
 community  development  or  NES.
 blocks  should  lack  imagination.  Every
 block,  whether  community  project  or
 N.E.S.,  has  got  its  different  problems.
 Every  problem  should  be  studied  first
 and  then  regular  work  should  be
 s’arted,

 I  wish  that,  as  is  contemplated  in
 the  second  Five  Year  Plan,  the  com-
 munity  development  blocks  should
 spread  all  over  the  country  covering
 every  village,  bu‘  there  should  not  be
 lack  of  imagination  on  the  part  of
 those  who  run  them.

 Shri  Goray  (Poona):  I  am  grateful
 for  the  opportunity  that  I  am  get‘ing
 to  address  this  House  for  the  first
 time.  But  I  am  not  happy  to  find  that
 in  the  Presidential  Address,  there  is
 no  mention  of  the  problem  of  Goa.  I
 want  to  refresh  the  memory  of  this
 House  by  referring  to  the  Presidential
 addresses  in  the  years,  ‘1955,  956  and
 even  the  address  delivered  a  couple
 of  months  back,  in  March,  1957.  In
 each  of  these  addresses,  we  find  that
 the  President  has  mentioned  the
 problem  of  Goa  in  unequivocal  terms.

 If  you  turn  to  the  Presidential
 Address  delivered  in  1955,  you  will
 find  that  he  had  said:

 “My  Government  hope  that  the
 problem  of  Goa  will  be  solved
 peacefully.”

 That  hope  was  belied  anda  _  very
 grim  s‘ruggle  was  launched  by  the
 Goans_  themselves.  That  struggle
 found  its  reflection  in  the  Presidential
 Address  of  1956.  There  you  find  that
 these  s'rong  words  were  used:

 “The  Portuguese  Government
 have  made  no  response  and  have
 persisted  in  their  methods  of
 colonialism,  suppression  and
 terror.”
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 Let  us  now  see  the  address  delivered
 in  March,  1957.  There  we  find  the
 words,

 “.,.the  unhappy  colonial  out-
 post  of  the  Portuguese  Govern-
 ment,  where  every  kind  of  liberty
 is  suppressed  and  economic
 stagnation  prevails.  I+  is  the  firm
 policy  of  my  Government  that
 Goa  should  become  free  from
 colonial  domination  and  should
 share  in  the  freedom  of  the  rest
 of  India.”

 In  the  light  of  these  utierances,  it  is
 really  surprising  that  in  this  address, there  is  no  mention  whatever  of  Goa.
 It  is  worthwhile  remembering  that
 because  the  Indian  Government  had
 taken  up  a  cer‘ain  attitude  about  Goa,
 certain  incidents  have  taken  place.
 For  the  last  two  years  I  was  in  a  Goan
 prison.  I  have  not  got  a  complete
 picture  of  wha:  happened  outside,
 but  when  I  came  out  and  tried  to
 study  what  had  happened,  I.  found
 that  during  these  two  years,  not  only
 the  Goans,  but  Indians  from  all  parts
 of  this  country  had  made  the  highest
 sacrifices,  so  that  Goa  might  be
 liberated.  It  is  one  thing  to  fight
 under  the  imperialism  of  the  Bri‘ish
 brand,  but  it  is  altoge’her  a  different
 thing  to  wage  a  struggle  of  freedom
 under  8  rule  like  that  of  the
 Portuguese.  Perhaps  it  is  known  here
 that  even  to  unfurl  a  plan  of  indepen-
 dence  in  Goa  exposes  you  to.  such
 repression  that  hundreds  of  Goans
 have  been  sentenced  to  terms  ranging
 from  0  to  20  years  for  this  small
 offence.  Not  only  that;  you  are
 brutally  beaten.  In  addi‘ion,  when
 the  sentence  is  finished,  your  civic
 rights  are  taken  away  from  you  for
 0  to  5  years,  That  means  a  young
 man,  after  spending  20  years  in  a
 Goan  prison,  will  almost  have  no
 opporiunity  to  live  as  a  free  citizen
 again.

 Fortunately  for  us,  in  this  House  on
 the  Congress  benches,  there  is  a  brave
 lady  who  dared  the  Portuguese
 authorities  and  exposed  herself  to
 bullets.  We  congratula‘e  her,  but  at
 the  same  time,  we  must  remember  that
 these  are  the  sacrifices  which  our
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 citizens  have  made.  What  was  our
 attitude?  At  that  time,  we  found
 that  the  Government  encouraged  such
 things.  They  were  happy  and  proud
 that  Goan  and  Indian  citizens  were
 sacrificing  everything  for  the  libera-
 tion  of  Goa.  As  late  as  March,  1957,
 we  find  the  President  saying  that  Goa
 must  become  part  and  parcel  of  India,
 But  now  after  two  months,  we  find
 suddenly  that  all  mention  of  Goa  is
 dropped.  I  am  really  surprised  and
 I  am  very  sorry  about  it.  What  will
 the  Goan  people  think?  Those  who
 are  in  prison  and  those  who  are  out-
 side  are  keenly  wa‘ching  what  is
 happening  in  the  Indian  territory.  If
 you  say  a  word  of  encouragement,
 they  dcrive  immense  pride  from  ft.
 They  call  themselves  Indians.  They
 say,  we  want  to  merge  ourselves  with
 India  and  share  ‘he  happiness  and
 sorrows  of  our  Indian  brethren,  But
 here,  when  we  meetin  this  Parliament,.
 we  find  that  no  mention  whatever  is
 being  made  of  their  sacrifices  and  of
 their  unflinching  struggle  for  freedom.
 Sir,  does  it  mean  that  we  have  chang-
 ed  our  policy  towards  Goa?  One  of  my
 friends,  an  hon.  Member  from  Mysore,
 just  now  said  that  we  have  been  very
 eminently  successful  in  our  foreign
 policy.  I  admit  that  we  have  been
 very  successful  so  far  as_  other
 exustries  were  concerned;  but  when  it
 came  to  us,  whether  it  was  the  ques-
 tion  of  solving  the  problem  of  Kash-
 mir,  or  settling  our  differences  with
 Ceylon,  or  of  solving  the  problem  of
 Goa,  I  think  not  even  the  hon.  Mem-
 ber  from  Mysore  will  say  that  we
 have  been  successful.  The  lacuna  is
 very  obvious  and  we  find  that  nearer
 our  home  we  come,  the  less  success-
 ful  we  are.

 Let  us  try  to  understand  what  the
 Portuguese  Government  is.  I  do  not
 know,  Sir,  how  many  hon.  Members
 care  to  read  the  utterances  of  their
 Prime  Minister  Dr.  Salazaar.  But
 when  I  was  in  Goa  I  had  the  oppor-
 tunity  of  studying  his  speeches  and  I
 must  say  that  that  he  has  been  very
 frank  in  his  utterances.  He  has  left  no
 room  for  any  doubts.  He  has  told  us
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 that  there  are  only  three  courses  open
 so  far  as  relations  between  India  and
 Goa  are  concerned.  One  is,  he  says,  let
 the  Indian  nation  consider  us  as  a  good
 neighbour  and  behave  with  us  as  a
 good  ncighbour.  The  other  is,  he  says,
 you  go  to  war  with  us.  He  has  openly
 said  that.  He  said  that  we  know  very
 well  that  if  India  were  to  declare  war
 against  us  we  have  no  chance  of  sur-
 vival.  But  still,  remembering  the  great
 saints  of  our  country  and  the  great
 Iuroes  of  our  country  we  shall  fight
 to  the  last  man.  Or,  he  says,  there  is  a
 third  course,  and  that  is  you  complete-
 ly  neglect  us;  you  just  think  that  we
 do  not  exist  at  all.  These  three  cours-
 es,  Sir,  he  has  suggested  and_I  sup-
 pose  we  have  not.  given  —  sufficient
 thought  to  it.  We  have  rejected  all  of
 them.  We  have  a  sort  of  a_  cavalier
 policy  towards  this  question  of  Goa.
 We  say  that  this  is  our  country;  this
 is  our  territory.  The  President  of  the
 Congress  said  that  so  Jong  as  the
 Portuguese  are  there  we  will  consider
 this  as  a  continuous  aggression.  Now
 if  this  is  a  continuous  aggression,  I
 do  not  know  how  you  can  neglect  to
 take  note  of  it  and  just  drop  all  refer-
 ences  to  it.  Therefore,  I  want  to  draw
 the  attention  of  this  House  that  we
 must  not  leave  the  Goans  in  the  lurch.

 An  Hon.  Member:  What  should  we
 do?

 Shri  Goray:  There  are  about  three
 hundred  prisoners  still  rotting  in  Goan
 jails,  including  about  a  dozen  women
 who  have  been  sentenced  to  twenty
 years’  of  imprisonment.

 Now,  Sir,  the  questién  is  what
 should  we  do?  I  say:  act  as  any  Gov-
 ernment  will  act  under  such  circum-
 stances.  We  have  got  the  army;  we
 have  got  all  the  resources.

 Acharya  Kripalani  (Sitamarhi):
 But  no  guts!

 Shri  Goray:  If  you  think  that  this
 territory  is  yours,  and  the  Portuguese
 are  there  as  aggressors,  well,  it  is  the
 duty  of  every  Government  to  repel
 the  aggressors.  Supposing  that  you  do
 not  want  to  do  that:  if  you  do  not
 want  to  take  the  extreme  step,  if  you
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 think  that  the  world  forces  are  not  in
 your  favour,  if  you  think  that  it  will
 be  too  hazardous,  if  you  have  come
 to  theconclusion  that  for  the  next
 five  or  ten  years  you  are  not  going  to
 do  anything,  then  I  say,  be  bold
 enough  and  tell  the  Goan  people  that
 we  are  not  going  to  do  anything  for
 you;  if  you  want  to  fight  for  your
 freedom,  do  it  on  your  own  strength:
 do  not  expect  anything  from  us.

 Acharya  Kripalani:  They  hould
 have  known  it  by  this  time.

 Shri  Goray:  That  will  be  a  bold
 and  frank  policy.

 Having  dealt  with  this  question,  I
 would  like  to  deal  with  the  problem
 which  was  mentioned  by  my  _  hon.
 friend  Shri  Dange.  I  would.  only
 plead  before  this  House  that  the  peo-
 ple  of  Maharashtra  and  Bombay  have
 democratically  expressed  their  wish  in
 @  most  definite  and  decisive  manner.
 Sir,  I  would  plead  with  this  House:  do
 not  drive  three  hundred  and  a  half
 crores  of  people,  your  brother  citizens
 of  India  into  an  impossible  position.
 The  Maharashtrian  people  are  not  ask-
 ing  anything  which  you  have  not
 given  to  other  people.  Do  not  say  that
 they  have  been  the  victims  of  lingual-
 ism.  If  you  look  at  the  new  map  of
 India  you  will  find  that  the  new  map
 of  India  is  based  on  nothing  else  but
 language.  Only  two  provinces  have
 been  left  out:  that  is  Gujerat  and
 Maharashtra,  and  if  they  ask  that  they
 should  be  given  what  has  been  given
 to  others,  I  would  plead  with  all  the
 Members  of  this  House,  whether  they
 belong  to  the  Opposition  or  to  the
 Government  benches,  “Be  large-heart-
 ed;  be  ready  to  give  to  Maharashtra
 and  to  Gujerat  what  you  have  given
 to  yourself.”  Do  not  have  linguistic
 provinces  for  every  other  linguistic
 group  and  when  it  comes  to  Gujerat
 and  Maharashtra  impose  a  bilingual
 State  on  them.

 Sir,  I  do  not  want  to  hold  out  any
 threats.  That  is  not  the  way  I  speak.  I
 would  aot  say  that  I  am  going  to  do
 this  or  going  to  do  that.  But  I  will
 eay  in  this  House,  which  is  a  demo-
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 cratic  House;  please  look  at  our  ques-
 tion  more  sympathetically.  Do  not
 consider  that  this  is  only  a  bogey
 raised  by  the  communists  or  socialists
 or  by  any  other  party  because  it  is
 enti-national,  but  it  is  a  genuine
 demand  of  the  people.  The  people
 have  shown  their  will.  They  have
 given  their  verdict  and  as  a  demo-
 cratic  organisation  and  as  the  repre-
 sentatives  of  the  people  you  should
 be  willing  to  be  guided  by  their  ver-
 dict.

 Shri  Mahendra  Pratap  (Mathura):
 Sir,  I  thought  I  was  going  to  speax
 tomorrow.  I  was  just  writing  you  a
 slip.  There  are  very  few  persons  to
 hear  me  speak.  But  as  you  have  kind-
 ly  called  me,  I  shall  do  my  duty.

 "  may  begin  by  saying  generally
 that  I  am  very  sorry  to  see  that  the
 whole  structure  of  the  Government  is
 the  same  which  the  British  made  for
 themselves  and  not  for  the  country
 and  the  whole  Government  is  run  just
 en  the  lines  that  it  was  run  under  the
 British.  We  see  the  same  collector,  the
 same  bada  sahib  the  same  captian  the
 same  policeman  and  the  same  thane-
 dar,  who  yesterday  were  giving  thra-
 shings  to  our  Congress  brethren.  To-
 day,  of  course,  they  salute  congress-—
 men  but  they  continue  to  thrash  the
 People  all  the  same.  So,  I  say  that  this
 system  of  Government  should  be
 overhauled.

 I  have  seen  some_  revolutions
 abroad.  I  was  that  day  at  Budapest
 when  the  revolution  of  7938  broke
 out.  I  saw  with  my  own  eyes  people
 being  killed  and  I  had  to  run  from  the
 place  where  firing  was  taking  place.  I
 was  in  Munich  when  the  revolution  in
 Germany  broke  out.I  came  down  to
 the  hotel  porter  and  asked  him,  “What
 is  it?”  He  said,  “It  is  only  the  little
 boys  doing  some  mischief,  you  go  and
 sleep”.  But  the  next  day  what  did  I
 see?  All  the  kings  had  run  away,  the
 whole  government  was  changed,  and  it
 was  a  red  revolutionary  government.
 Those  things  I  have  seen.  I  have  seen
 things  in  Moscow;  I  was  in  Orel;  I
 went.  through  the  fighting  lines.  i
 have  seen  something  of  revolutions.
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 I  was  for  five  years  in  all  China.  And
 most  of  my  friends  there  who  were
 then  only  small  people  are  today  in
 the  government.  I  had  the  occasion  to
 speak  from  the  same  platform  as
 Madame  Sun  Yat  Sen  in  ‘1925,  I
 mean  to  say  this  is  only  a  preface  that
 I  know  a  bit  of  revolutions.  They
 overhauled  the  whole  machinery.
 That  is  the  point.  But  here  our  Gov-
 ernment  just  took  over  the  govern-
 ment  and  is  acting  as  the  agent  of
 London,  This,  I  think,  is  ts  the  whole
 trouble.

 Shri  Tyagi  (Dehra  Dun):
 uncharitable.

 Shri  Mahendra  Pratap:  I  have  said
 in  my  amendment  that  in  the  Address
 of  our  hon.  President  no  definite  pro-
 mise  is  made  to  better  the  condition
 of  the  people.  It  should  have  been
 said  7  so  many  words:  we  would  do
 this,  etc.  I  heard  a  great  deal  of  ‘‘my
 Government,  my  Government”.  He  did
 not  even  say,  “your  Government”.  I
 was  very  much  astonished.  I  say  this
 with  all  respect  to  the  President  and
 with  all  respect  to  our  Congress  bre-
 thren:  I  say  that  four~anna  cap  sits
 under  the  canopy  of  two  thousand
 rupees  I  want  a  change.

 An  Hon.  Member:
 rupees,

 Mr.  Chairman:  Order,  order,  the
 hon.  Member  should  not  get  inspira-
 tion  from  anywhere.

 Shri  Mahendra  Pratap:  The  second
 thing  is  they  are  taxing  and  taxing
 the  people.  Just  as  some  cruel  people
 cut  the  hair  of  the  sheep  they  are
 taxing  the  people,  and  the  people  ask,
 “Is  it  our  government  or  the  govern-
 ment  of  those  who  tax  us?”  They  tax
 the  people  and  they  divide  the  money
 among  themselves.  And  this  they  call
 nationalisation.  I  say,  Sir,  this  is  फरन
 ernmentisation’.  And  this  ‘govern-
 mentisation’  is  in  the  interests  of  the
 goverhment  servants—with  al)  respect
 to  those  who  are  drawing  high
 pay  and  high  salary  and  who

 That  is

 Four  thousand
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 harassment.  Now  we  are  hatassed
 everywhere.  Take  octroi.  What  is  it?
 Poor  people  come  into  the  téwn  and
 they  must  pay  some  tax.  It  is  harass-
 ment.  We  go  on  the  road,  and  we  see
 there  are  some  harricades  here  and
 there.  Trucks  are  stopped  and  taxed.

 I  mean  to  say  there  is  harassment  at
 every  step,  and  then  they  tell  us
 “this  is  your  National  Government
 I  say  “this  is  your  Government,
 not  National  Government  at  ali”.

 So  I  say,  Sir,  this  system  should  be
 changed.  The  Government  should  be
 overhauled  from  top  to  botton.

 An  Hon.  Member:  How?
 Shri  Mahendra  Pratap:  Yes,  it  is  a

 good  question,  I  will  answer  it.  I
 say  that  every  village  and  every  town
 should  have  home  rule.

 Now,  there  are  people  in  our  Con-
 gress  creed  who  say  that  there  should
 be  no  caste  system.  But  there  are
 castes.  What  to  do?  These  great
 gentlemen  who  speak  against  castes,
 they  carry  names  which  denote  castes.
 I  am  told  that  it  is  the  etiquette  of  the
 House  that  we  cannot  name  someone.
 So  I  do  not  name  anybody.  I  only  say
 suppose  there  is  a  gentleman  whose
 name  is  Pandit  Lakshman  Maitra  or
 something.  Now,  you  see,  ‘Pandit’
 shows  that  he  is  a  Brahmin;  ‘Laksh-
 man’  shows  that  he  is  a  Hindu;  and
 ‘Maitra’  shows  that  he  must  be  a  Ben-
 gali.  So  in  our  names  there  is  caste.
 there  is  religion,  there  is  province.  So
 I  think  it  is  better  let  these  castes  be
 organised.  My  friend  there  asked
 “How?”  This  is  my  view:  let  these
 castes  be  organised  from  Brahmin  to
 bhangi  and  bhangi  to  Brahmin.  I  may
 tell  you,  Sir,  that  even  among  the
 Sikhs  there  are  castes.  I  happened
 to  be  born  among  the  Jats,  and  I  know
 we  are  related  only  to  Jat  Sikhs.  Se
 I  know  that  the  Sikhs  have  also  cast-
 es  which  many  people  do  not  know.
 I  was  saying  once  to—again,  I  shal}
 not  mentiqn  the  name—but  I  was  tell-
 ing  some  Ministers  that  there  are  Raj-
 puts  and  there  are  Jats  Martial  races. And  then  he  said,  “the  Sikhs?”  I  said,
 “You  don’t  know  then  about  the
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 Sikhs”.  Among  the  Sikhs  there  are
 four  important  castes,  the  Khatri  who
 is  the  Brahmin  of  the  Sikhs—the
 Khatri  gave  us  ten  Gurus—,  then,  the
 Jats  who  are  the  Kshatriyas  of  the
 Sikhs;  then  the  Aroras  who  are  the
 Vaisyas  of  the  Sikhs;  and  the  Ahlu-
 ‘walias  who  are  a  kind  of  Jats.  So  I
 said,  “You  don’t  know  about  Sikhs’.

 And  among  Muslims  also  there  are
 «castes.  There  are  Syed  and  Quereshis
 —I  know  many  of  these  names—and
 the  Afghans  and  Tughlaks.  There  are
 80  many  castes.  So  I  mean  to  say  that
 it  will  be  according  to  our  culture,
 according  to  things  as  they  are,  if  we
 organise  every  caste  or  every  profes-
 sion  in  every  village  and  town,  and  let
 their  leaders  form  the  village  govern-
 ment  and  the  town  government.  Do
 you  follow  me?

 Mr.  Chairman:  I  must  remind  the
 hon.  Member  that  it  is  also  an  eti-
 quette  of  this  House  that  the  Mem-
 ber  who  is  speaking  must  address  the
 Chair  and  not  indulge  in  private  con-
 versation.

 Shri  Mahendra  Pratap:  But  this
 gentleman  here  asked  me  the  ques-
 tion.  Now  I  will  address  only  the
 Chair.  Here  is  a  village,  for  instance,
 ‘We  do  not  recognise  any  party.  We
 only  recognise  their  castes.  Let  the
 Brahmins  be  organised,  let  the  Raj-
 puts  be  organised,  let  the  jats  or  what-
 ever  other  castes  there  are  be  organis-
 ed.  Their  leaders  should  form  the
 Government  of  the  village  and  the
 town.  If  somebody  has  any  other
 proposal,  I  have  no  objection.  But,
 the  rule  of  the  collector  and  the
 captain,  the  rule  of  the  thanedar  and
 the  Tahsildar  should  end.  This_  is
 ~what  I  mean.

 I  have  referred  to  three  things  here.
 T  have  said  here  that  Germany,  Tur-
 key  and  Afghanistan  helped  us  during
 the  First  World  War  and  that  it  should
 be  mentioned.  Our  Mahatma  Gandhi
 ‘was  a  great  Mahatma  and  what  he  did,
 I  know.  I  know  how  the  British  were
 ‘helpful  to  Mahatma  Gandhi’s  move-
 ment  because  they  were  afraid  more
 of  us  who  sat  in  Kabul  and  Moscow.
 “That  is  another  thing.  I  only  want  to
 way  that  these’  countries,  Germany,
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 Turkey  and  Afghanistan,  helped  us  in
 our  freedom  movement.  After  the
 First  World  War,  I  was  a  guest  of  the
 Soviet  Government.  I  met  Comrade
 Lenin  and  comrade  Trotsky.  They
 were  very  helpful  after  the  Second
 World  War.  Shri  Subash  Chandsa
 Bose  walked  in  my  footsteps.  I  left
 India  in  (1914;  I  went  to  Germany;  I
 did  this,  I  did  that.  Exactly  the  same,
 Shri  Subash  Chandra  Bose  did  26
 years  later,  that  is  1940,  He  went  to
 Germany;  he  went  to  Japan.  I  came  to
 Afghanistan.  That  is  the  only  differ-
 ence,  I  was  the  First  President  of  the
 First  Provisional  Government  of  India
 at  Kabul.  He  was  the  Second  Presi~
 dent  of  the  Second  Provisional  Gov-
 ernment  of  India  at  Singapore.

 Mr.  Chairman:  The  hon.  Member
 will  appreciate  that  today  we  are  dis-
 cussing  the  Address  of  the  President
 of  the  Republic  of  India  who  is  there
 today.

 Shri  Mahendra  Pratap:  I  am  a  little
 deaf.  My  age  has  made  me  deaf.

 Mr.  Chairman:  I  had  appealed  to
 the  hon.  Member  to  confine  himsel
 more  to  the  Address  that  has  been
 presented  to  the  House.

 Shri  Mahendra  Pratap:  I  onk
 meant  that  it  should  also  have  been
 mentioned  that  Japan,  Germany
 and  Italy  helped  us  in  the  Second
 World  War.  If  there  was  no  Subash
 Chandra  Bose,  I  think  we  would  not
 have  got  this  Independence.

 Coming  to  the  third  point,......
 Mr.  Chairman:  Is  it  the  last?
 Shri  Mahendra  Pratap:  Yes,  I  was

 hearing  many  speeches  about  many
 proposals,  about  military,  diplomacy
 and  all  that.  I  say,  unless  and  until
 we  have  a  world  federation,  a  federa-
 ted  world  Government,  there  can  be
 no  peace  on  earth.  I  wish  that  our
 Government  adopts  my  plan  of  world
 federation  as  its  creed.  Just  as  Soviet
 Russia  has  its  creed  of  Karl  Marx  and
 communism,  just  as  the  Anglo-saxons
 have  ६३०६  the  creed  of  democracy  and
 parliamentarianism,  I  wish  that  our
 Government  adopts  my  creed  of  world
 federation,  with  unity  of  religions  and
 the  economy  of  a  joint  family.  Our
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 [Shri  Mahendra  Pratap]
 President  should  declare:  from  to-
 morrow  every  village  becomes  a  joint
 family  and  every  city  will  be  con-
 sidered  a  joint  family.  सब  लोग  मिल

 कर  ध्यर  से  प्रेम  पूर्वक  माई  भाई  की  तरह
 से  रहते  हों  श्रोर  सब  के  लाभ  को  दृष्टि  में
 रख  बर  काम  करते  हों  '  मतलब  मरे
 कहने  का  यह  है  फि  हमें  इस  तरह  की
 सरकार  बनाती  हँ  कि  जिसमें  एक  श्रादमती
 भी  भूखा  न  रहे  और  एक  झादमी  भी
 बेकार  न  रहे  और  हम  सबको  सखी  बनायें
 यह  हमारी  कोशिश  हैँ  और  भगवान  से
 प्राथना  हैँ  कि  ऐसा  हो  और  माँ  अपने
 कांग्रेसी  भाइयों  और  सब  भाइयों  को
 अपने  विचार  का  बना  सकूं

 Mr.  Chairman:  Order,  order;  now
 the  hon.  Member  should  finish.

 Shri  Mahendra  Pratap:  Finished.
 Mr.  Chairman:  The  hon.  Member

 referred  to  a  certain  amendment.  He
 has  not  given  us  the  number  of  that
 amendment,  when  hon.  Members  were
 esked  to  give  a  list  of  the  amendments
 that  they  wished  to  move.  Anyhow,  I
 ean  allow  that  even  now  if  he  gives
 the  number  of  the  amendment  that
 he  wishes  to  move.

 Shri  Mahendra  Pratap:  The  number
 of  the  amendment  is  53.

 Mr.  Chairman:  Amendment  No.  53
 would  also  be  considered  as  having
 been  moved.

 “Amendment  moved:
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret—
 (a)  that  no  definite  promise  is

 made  to  better  the  condition  of
 the  people,  to  stop  increasing
 taxes,  to  give  swaraj  to  every
 village  and  town,  to  add  a  factory,
 a  field  a  garden  and  a  dairy  to
 every  village;

 (ib)  that  no  mention  was
 made  of  aid  to  our  freedom
 movement  received  from  Gov-

 ernments  of  Germany,  Turkey
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 and  Afghanistan  during  the  First
 World  War  sand  later  from
 Soviet  Russia  and  from  Japan
 Germany  and  Italy  during  the
 Second  World  War;  and

 (c)  that  the  Address  fails  to
 mention  that  the  only  remedy
 of  all  the  ills  is  World  Federa-
 tion.”
 Shri  M.  Khuda  Baksh  (Murshi-

 dabad):  Mr.  Chairman,  I  join  my
 friends  in  offering  my  humble  thanks
 to  the  President  for  the  excellent  Ad-
 dress  that  he  has  made  to  Members
 of  Parliament.  The  Address  was  ex-
 cellent,  informative  and  realistic.  I
 heard  some  one  say  that  the  Address
 was  misleading.  I  think  that  the  Ad-
 dress  showed  commendable  candour
 when  it  said:

 “The  economic  situation,  more
 Particularly  in  related  to  the  Plan,
 confronts  us  with  factors  which,
 while  they  do  not  warrant  grave
 apprehensions,  are  matters  of  seri-
 ous  concern....”.
 It  is  also  said  that  the  Union  and

 the  State  Government  are  having
 deficits  in  their  budgets  and  that
 owing  to  many  factors,  there  are  ap-
 prehensions  that  we  may  not  be  able
 to  gO  ahead  with  our  Plan.  Though
 the  Address  has  been  optimistic  and
 has  certainly  not  tried  to  lower  down
 the  targets,  it  has  also  expressed  ap-
 prehension.  That,  I  think,  is  certainly
 not  misleading  the  House  or  the
 country.  It  is  said  that  we  do  not  want
 to  lower  the  targets  and  that  the  best
 interests  of  the  country  will  not  be
 served  by  lowering  the  targets,  or
 halting  development.  Our  endeavour
 has  to  be  to  renew  our  efforts  to
 bridge  the  gap  and  colfect  all  the
 funds  that  would  be  necessary.It  is
 said  that  there  are  factors  both  inter-
 nal  and  external—I  believe  they  may
 be  external  factors—and  that  there
 may  be  a  diminution  of  the  expected
 foreign  aid.  Things  are  not  as  they
 were  when  these  Plans  were  framed.
 World  conditions  have  undergone  a
 change—in  many  places,  a  rapid
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 change—which  has  affected  the  Plan
 finances.

 Referring  to  food,  the  President
 said  that  while  food  production  has
 increased,  certain  places  in  the  coun-
 try  have  been  affected  by  floods  and
 other  calamities  and  there  are  short-
 ages.  I  must  confess  fo  a  feeling  of
 disappointment,  and  I  dare  say  that
 that  feeling  is  shared  by  all  hon.
 Members  coming  from  West  Bengal,
 that  the  President,  while  he  mention-
 ed  the  names  of  two  other  States,  did
 not  mention  the  namc  of  m3  Stu:
 West  Bengal  where  thee  as  wie
 shortage  of  food  and  where  the  food
 situation  is  really  distressing.  Bengal
 has  suffered  vastly  by  floods  and  our
 Prime  Minister  undertook  a  strenuous
 tour  by  helicopter  to  inspect  the  flood
 affected  areas.  Things  were  bad  enough
 then,  but,  the  situation  has  become
 infinitely  worse  since  because  the
 subsequent  crops  have  also  failed.
 Food  is  being  rushed  to  Bengal,  I
 dare  say,  and  the  Union  Government
 and  the  State  Government  will  do  all
 in  their  power  to  meet  the  shortages,
 and  probably  there  will  not  be  the
 concern  that  we  are  feeling  now,
 eventually.

 But  what  is  more  important  is  that
 along  with  the  food  shortage,  there  is
 a  grave  fodder  shortage.  Areas  affected
 by  floods  have  lost  all  they  had,  and
 in  order  to  save  their  cattle,  the  culli-
 vators  had  to  fall  upon  whatuver  ticy
 could  lay  their  hands  on,  such  as_  the
 tops  of  sugarcane  etc.,  and  they  have
 somehow  kept  their  cattle  fed.  This
 has  also  resulted,  if  I  may  say  so,  in
 a  problem  of  some  magnitude,  in  that
 the  cultivators,  having  had  ६0  cu.  uf
 the  tops  of  sugarcane  for  feeding
 their  cattle,  exposed  their  cane  to  a
 pest  known  as  the  ‘Stem-Borer’.  Wide
 areas  have  been  affected,  with  the
 result  that  the  recovery  of  sugar  has
 gone  down  to  as  low  as  eight  per  cent.

 Our  President  has  also  told  us  that
 his  Government  have  initiated  mea-
 sures  to  relieve  housing  shortages  and
 Promote  housing  standards,  I  can
 only  say  that  in  order  to  achieve  what
 ‘we  want  to,  we  must  also  be  able  to

 attract  the  private  sector.  In  order  to
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 do  that,  we  have  to  go  through  the
 rent  legislations  obtaining  in  the  diff-
 erent  parts  of  the  country  and  find
 out  whether  the  return  assured  to
 the  private  sector,  who  would  invest
 in  the  building  trade,  would  be  attrac~
 tive  enough,  whether  there  are  deter
 rents  for  private  capital  coming  into
 that  particular  field  of  investment  in
 the  different  rent  control  Acts  obtain-
 ing  in  the  different  States  of  our
 country.

 Our  President  has  said  that  our  re-
 lations  with  foreign  countries  continue
 to  be  friendly.  I  would  have  said  in
 spite  of  the  provocations  offered  by
 some  of  our  friends,  especially  by
 some  of  our  neighbours.  During  ques-
 tion  hour,  what  I  tried  to  elicit  from
 the  Prime  Minister—I  think  I  was  not
 able  to  express  myself  fully,  or  he
 did  not  quite  catch  what  I  wanted  to
 know—was  that  a  committee  of  enquiry
 has  been  instituted  by  the  Govern-
 ment  of  Pakistan.  What  we  read  in
 the  newspapers  was  that  a  magisterial
 enquiry  has  been  ordered.  A  magis-
 terial  enquiry  is  a  thing.  entirely
 different  from  a  high  level  committee

 of  enquiry,  which  the  Prime  Minister
 said,  has  been  ordered  by  the  Govern-
 ment  of  Pakistan,

 What  I  apprehended,  and  my  appre-
 hensions  are  still  there,  was  that  the
 Government  of  Pakistan  might  have
 ordered  the  magisterial  enquiry  sub-
 sequent  to  the  high  level  committee  of
 enquiry  set  up  by  them,  in  order  to
 forestall  the  enquiry  of  the  high  level
 committee,  because  a  magisterial  en-
 quiry  is  necessarily  a  court  enquiry,
 and  if  a  matter  is  referred  to  a  magis-
 trate  for  enquiry,  it  can  be  claimed  to
 sub  judice;  and  if  the  matter  is  sub
 judice,  the  other  high  level  committee
 which  may  have  been  appointed  by
 the  Government  of  Pakistan  cannot
 function.  That  was  my  apprechension
 And  when  the  Prime  Minister  replies
 to  the  debate,  he  may  condescend  to
 give  this  House  fuller  information  on
 the  point,  because  it  affects  not  only
 the  House  but  the  entire  country.  The
 entire  country  is  pained  to  read  the
 news  and  is  certainly  anxious  to  know
 what  the  Government  of  India  propose
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 to  do  about  it.  The  most  important
 thing  to  know  is  whether  the  Govern-
 ment  of  India  are  satisfied  with  the
 steps  taken  by  the  Government  of
 Pakistan.

 Speaking  about  the  nuclear  and
 atomic  and  thermo-nuclear  bombs,  hte
 President  has  recalled  the  statement
 that  our  beloved  Prime  Minister  made
 way  back  in  April  954  where  he
 suggested  a  standstill  agreement;  and
 he  has  also  said  that  opinion  in  favour
 of  that  agreement  is  gathering  in  the
 capitals  of  the  world.  This  reminds
 me  of  a  Bengali  saying:

 “Gariber  katha  bashi  hole  mishti  how”
 whieh  means  in  English  that  the
 advice  of  a  poor  mam  tastes  sweeter
 only  when  it  is  stale.

 श्री  ब्रजराज  सिह  (फिरोजाबाद  )  :  भ्रधिष्ठाता
 महोदय,  जो  भभिमाषण  राष्ट्रपति  महोदय
 ने  संसद  सदस्यों  के  सम्मुख  दिया  उस  म॑  अपने
 राष्ट्र  के  नव  निर्माण  का  कोई  संकत  नहीं  है  ।
 राष्ट्रपति  के  अभिभाषण  में  न  तो  बंकारी  की
 समस्या  को  हल  करने  का  कोई  संकेत  दिया  गया
 &  न  वह  बतलाया  गया  है  कि  खाद्य  समस्या
 को  कंसे  हल  किया  नाएगा  q  यदि  खाद्य  समस्या
 के  बारे  में  कहीं  कोई  बात  हैं  तो  सिर्फ  यही  हैं
 कि  वह  स्टाक्स  को  रिजर्व  रखना  चाहत  हैं,
 सरकार  बाहर  से  प्रन्न  मंगाना  चाहती  हैं  t
 देश  में  किस  प्रकार  इस  समस्या  को  हल  किया
 जा  सकता  है,  वर्तमान'  परिस्थिति  में  किस
 प्रकार  से  यहां  की  परतीं  भूमि  से  नई  खेती  पैदा
 करने  की  कोशिश  की  जा  सकती  है,  इस  विषय
 में  कोई  संकेत  नहीं  है  ।  मैं इसलिए  यह  निवेदन
 करूंगा  कि  राष्ट्रपति  का  अभिभाषण
 हिन्दुस्तान  की  मुख्य  समस्याओ्रों  को  हल  करने  के
 खिए  कोई  संकेत  केश  नहीं  करता  हैं  ।

 राष्ट्रपप्ति  के  अभिभाषण  मे  उन  चीजों
 को  विषय  में  भी  कोई  संकेत  नहीं  है  जिन  से
 हनारा  सारा  राष्ट्र  श्राज  ग्रान्दोलित  हो  रहा
 है,  विषोषरुष  से  हम  देखते  हैं  कि  कुछ  विषयों
 को  ले  कर

 ह  ड्
 में  जनता  द्वारा  एक

 सत्याप्रद  संग्राम  फा  रहा  है  जिस  में
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 सिर्फ  तीन  दिन  के  झन्दर  coo  झादमी  मिरफ्तार
 हो  चुके  हैं  -  जरा  जरा  सी  चीजों  को  से  कर  यह
 बाते  होती  &  t  हमारे  विचार  भिन्न  होते  हुए
 भी  हम  यह  देखे कि  जिस  विषय  के  बारे  में
 माननीय  प्रधान  मंत्री  यहां  अयान  देतें  हैं
 कि  उन  स्टेचूज  को,  ब़िटिश  स्टैचूज  को  हटाया
 जाएगा,  उन्हीं  को  हटाने  के  लिए  झगर  कोई
 विरोधी  लोग  कहते  हैं  तो  इस  के  लिए  उन  को
 जेलों  में  बन्द  किया  जाता  है  |  आवश्यकता
 तो  इस  बाल  की  थी  कि  आज  भारत्त  के  नव-
 निर्माण  के  लिए  राष्ट्रपति  के  भ्रभिभाषण  में
 इन  सब  विषयों  के  सम्बन्ध  में  एक  अच्छा  संकेत
 रहा  होता  ।  लेकिन  दुःख  के  साथ  कहना  पड़ता
 हैं  कि  इन  विषयों  के  बारे  में  कोई  संकेत  उस्र  में
 नहीं  है  ।

 अगर  हम  बेकारी  की  समस्या  को  लें  तो
 सरकारी  रिपोर्ट  से  ही  यह  पता  लगेगा,  एम्-
 “लायमेंट  न्यूज",  नवम्बर  १६५६  से  यह  पता
 लगेगा  कि  ४,  २७,३५२  व्यक्ति  ऐसे  है  जिन्होंने
 अ्रपना  साम  एम्प्लायमेंट  एक्सचज  में  रजिस्टर
 कराया  है  .  हालांकि  मेरा  यह  विचार  हैं  कि सब
 व्यक्तियों  ने  जो  बेकार  हैं,  ग्रपने  को  एम्प्लायमेंट
 एक्सचेंज  में  रजिस्टर  नहीं  कराया  हैं  फिर  भी
 यदि  यह  मान  लिया  जाए  कि  इतने  ही  व्यक्ति
 हिन्दुस्तान  म॑  बेकार  थे,  तो  भी  उन'  की  बेकारी
 की  समस्या  को  हलकरने  के  लिए  राष्ट्रपति
 के  अभिभाषण  में  कुछ  न  कुछ  संकत  होना
 चाहिए  था  t  हिन्दुस्तान  के  संविधान  के  अनुसार
 हर  एक  नागरिक  को  यह  भ्रधिकार  है  कि  वह
 सरकार  से  यह  मांग  करे  कि  उसके  लिये
 भोजन  की  व्यवस्था  होनी  चाहिए।  काम  की
 व्यवस्था  पहले  होनी  चाहिए  झौर  झगर  सरकार
 काम  की  व्यवस्था  करते  में  असमर्थ  हो  तो
 उस  के  लिए  भोजन  की  व्यवस्था  होनी  चाहिए  t
 परन्तु  इन  चीजों  के  विषय  में  भी  राष्ट्रपति
 के  अभिभाषण  में  कोई  संकत  नहीं  है  ।  जब  तक
 बेकारी  की  समस्या  हल  नहीं  होती,  तब  तक  कुछ
 नहीं  हो  सकता  ।  मुशे  यह  सुन  कर  बड़ा  झाएच्चर्य
 होता  है,  सरकारी  पक्ष  की  झोर  से  बह  बात
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 कही  गई,  कि  झाज  मारत  में  ऐसे  लोग  हैं
 गरीब  लोग,  जो  कोर्स  ग्रेन  अर्थात्‌  मोटे  भनाज'
 को  छोड़  कर  गेहूं  खाने  की  प्रवृत्ति  की  भोर
 बढ़  रहे  हैं,  या  सिनेमा  देखने  की  प्रवुत्ति  की  ओर
 बढ़  रहे  है,  या  बस  मे  श्वलने  की  प्रवृत्ति  की ओर
 बढ़  रहे  हैं,  या  रेल  में  ऊंचे  दर्जे  में  चलाने  की
 भ्रवृत्ति  की  शोर  बढ़  रहे  हैं।  इस  चीज  से  कोई
 अन्दाजा  नहीं  होता  कि  हिन्दुस्तान  का  कितना
 विकास  हो  रहा  है,  इस  के  कतई  माने  नहीं  है  कि
 हिन्दुस्तान  आगे  बढ़  रहा  है  ।  यदि  हर  नाई
 सम्यता  के  मुताबिक  कुछ  बातों  को  श्राधार
 मान  लें  तो  इस  प्रभिमाषण  से  यह  पता  नहीं
 लगता  कि  हिन्दुस्तान  का  कोई  विकस  हो  रहा
 है  1  विकास  का  पता  तो  इस  से  लगे  7  कि  किस
 बरह  भूमि  की  समस्या  हल  हो  रही  हैँ,  किस
 तरह  लोगों  को  खाना  मिल  रहा  हैं  और  लोगों
 का  जीवन  स्तर  ऊंचा  उठ  रहा  हैं  जबी  स्थिति
 आज  मुल्क  में  हैं  उस  से  यह  पता  नहीं  लगता
 मुल्क  में  श्क्सर  झकाल  पड़ता  हैं,  बढ़  श्प्ती
 है  बाढ़ों  के  बारे  म ंसरकार  क्‍या  कर  दी  है  वह
 इस  में  नहीं  है  ।  लेकिन  में  कहना  चाहुंगा
 कि  उ>ब  हर  साल  बाढ़  झातो  है  तो  उसकी
 रोकजाम  करन  के  लिए  यह  जरूरी  है
 कि  सरकार  कुछ  सोचे  ।  यदि  पिछले
 दस  साल,  का  इतिहास  देखा  जाये
 तो  पता  चलंगा  कि  बाढ़ों  हर  साल  बढ़ती  जा
 रही  हैं।  ऐसी  कोई  त्तोजना  नहीं  बन.  थी  जा  रही
 जिससे  कि  वह  श्ागे  त  हों  ।  हर  साल  बाढ़ों
 से  लाखों  गरीब  यक्तियों  कं घर  बह  जाते  ह
 उनको  बनाने  की  कोई  व्यवस्था  सरक,र  की
 सरफ  से  नहीं  की  जाती  ।  तो  जब  तक  इन  सब
 चीजों  का  समावेश  अभिभाषण  में  न  हो  उस
 समय  तक  यह  नहीं  समझा  जा  सकता  कि  बागे
 हिन्दुस्तान  को  एक  श्च्छा  हिन्दुस्तान  बनाने
 की  तस्वीर  सरकार  के  सामने  है  हिन्दुस्तान
 को  एक  अच्छा  हिन्दुस्तान  बनाने  के  लिए
 हम  सभी  मानतीय  सदस्यगण  जनता  के  बीच
 गये  झौर  उन  से  वायदे  किये  ।  यदि  राष्ट्रपति
 के  भ्रभिभाषण  में  हिन्दुस्तान  को  श्रच्छा  बनाने
 की  बात  होती  तो  मैं  समझता  कि  एक  भच्छा
 हिन्दुस्तान  बनने  जा  रहा  है  ny
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 जहां  तक  खाद्य  समस्या  के  हल  का  सम्बन्ध
 है  में  कहना  चाहूंगा  कि  जब  तक  हिन्दुस्तान
 में  जो  बंजर  भूमि  पडी  हुई  हैं  उसको  नहीं  तोड़ा
 जाता  तब  तक  यह  समस्या  हल  नहीं  हो  सकती  tv
 देश  मे  करोड़ों  एकड़  बंजर  भूमि  पड़ी  हुई  है,
 आगरे  जिसे  की  एक  हो  तहसील'  बाह  में
 करोब  करोब  डेढ़  लाख  एकड़  भूमि  चम्बल
 और  जमुना  क  दोनों  झोर  बंजर  पड़ी  है  जिसको
 तोड़ने  म॑  सरकार  का  कुछ  खर्च  भी  नहीं  होगा  ।
 वहां  की  जनता  कहती  है  कि  अगर  एक  एक
 किसान  को  दस  दस  बीधा  यह  जमीन  दे  दी
 जाये  तो  वह  उस  जमीन  को  तोड़  सकता  है  T
 और  सरकार  स्रे  कुछ  पैसा  न  लेगा  ऐसा  करने
 से  खादर  जहां  डकंत  पनाह  पाते  हूँ  खत्म  हो
 सकती  हैं  और  जो  डकैतों  की  समस्या  है  वह  भी
 हल  हो  सकती  है  a  लेकिन  इन  चीजों  का  जिसे
 आगे  एक  श्रच्छा  हिन्दुस्तान  बन  सकता  है,
 जिनसे  हमारी  खाद्य  समस्या  का  हल  हो  सकता
 है,  उनका  समावेश  राष्ट्रपति  के  अभिभाषण
 में  नहीं  है  t

 इसी  तरह  से  बंकारी  की  समस्या  के  बारे
 में  मैं  यह  निवेदन  करना  चाहता  हूं  कि जब  तक
 बेकारों  को  काम  देने  की  व्यवस्था  नहीं  होती
 तब  तक  सरकार  की  यह  जिम्मेदारी  है  कि
 उनके  खाने  पीने  की  व्यवस्था  करे  ।  लेकिन  इस
 तरह  की  कोई  व्यक्स्था  करने  की  बात  राष्ट्रपति
 के  प्रमिभाषण  मे  नहीं  कही  गयी  है  ।

 खेतिहर  मजदूरों  का  एक  प्रइन'  है।  हमारे
 देश  में  ऐसे  खेतिहर  मजदूरों  की  एक  बहुत
 बड़ी  संख्या  है  जिनको  पास  अपनो  कोई  खेती
 नहीं  हैं  ।  लेकिन  एसी  भी  व्यवस्था  नहीं  है
 कि  उनके  बेलन  की  कोई  दर  नियत  कर  दी
 जाये  ।  जब  तक  इन  करोड़ों  व्यक्तियों  क॑  लिए
 हम  कोई  उचित  व्यवस्था  नहीं  करते  तब  तक
 कोई  श्र्न्छा  हिन्दुस्तान  नहीं  बन  सकता  i
 इस  तरह  की  कोई  व्यवस्था  करने  का  राष्ट्रपति
 के  अभिभाषण  मे  कोई  संकत  नहीं  है  t

 टैक्सों  का  जो  ढांचा  है  वह  इस  तरह  का
 है  कि  उससे  गरीब  प्रादमी  पर  ज्यादा  बोझ
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 [श्री  ग्जराजण  सिह]
 बड़  रहा  है  झौर  समीर  आदमी  पर  कम  बोझ
 होता  जा  रहा  है  ।

 16:  58  hrs.
 [PANDIT  THAKUR  DAS  BHARGAVA  in  the

 Chatr}

 उदाहरण  के  लिए  मैं  कहना  चाहूंगा  कि
 अब  हिन्दुस्तान  भाजाद  नहीं  था  उस  बक्‍त
 इमकम  टैक्स  को  रेट  २०००  प्रति  साल  की
 झामदनी  पर  थी  t  उसको  बढ़ाकर  २४००
 किया  गया,  फिर  ३०००  किया  गया  और  फिर
 ३६००  शौर  ४२००  किया  गया  |  इस  आमदनी
 से  ऊपर  श्््ब  इनकम  टैक्‍स  लिया  जाता  है  ।
 हसके  साथ  ही  जो  नीचे  के  तबक  के  लोग
 हैं  उन  पर  टैक्स  बढ़ता  जाता  है,  जिन  किसानों
 की  जोतें  इस  सरह  की  है  कि  जिनसे  कोई  लाभ
 नहीं  होता,  यदि  उनका  लगान  माफ
 कर  दिया  जाता  तो  लोगों  को  पता  चलता  कि
 हिन्दुस्तान  में  कोई  नई  व्यवस्था  होने  जा  रही
 है  t  हमारे  मंत्रीगण  श्रक्सर  कहा  करते  है  कि
 हम  समाजवादी  समाज  की  रचना  करना
 चाहते  हैं  ।  लेकिन  समाजवादी  समाज  की
 रचना  इस  तरह  नहीं  होगी  कि  एक  तरफ  तो
 चोंकीदार  को  ढाई  झाना  रोज  मजदूरी  मिले
 और  दूसरी  तरफ  इस  तरह  क  श्राफिसर्स  हों
 जो  कि  दस  हजार  का  मासिक  तक  वतन
 ले  aL

 att  फोरोज  गांधो  (रायबरेली)  :  दस
 हजार  किसको  मिलता  हैँ  ।

 श्यो  ब्रजराज  सिह  :  यदि  शाप  वेतन
 झोर  सब  चीजों  को  मिलाकर  देखें  तो  दस  हजार
 हो  जायेगा  ।

 बंडित  के०  सी०  द्ार्सा  (हापुड़)  :  यह
 कैसा  दिसाब  है  ।

 37  hrs.
 श्यो  श्रजशाज  सिह  :  यह  हिसाब  समझने

 व  जानने  के  लिये  भापको  सकल  जाना  होगा  ।
 झगर  झाप  पूरा  हिसाब  लगायेंगे  तो  दस  हजार
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 से  ज्यादा  पड़  जायेगा  ।  तो  इस  तरह  से
 समाजवादी  समाज  की  रचना  नहीं  हो  सकती
 कि  एक  तरफ  तो  इतना  कम  बेतन  हदो  झौ<
 दूसरी  तरफ  इतना  ज्यादा  हो  $  यदि  समाजवादी
 समाज  की  रचना  करनी  है  तो  सरकार  को  यह
 देखना  चाहिए  कि  दोश  बड़े  से  बड़े  प्रफसर
 और  छोटे  से  छोटे  कर्मचारी  के  वेतनों  में  दस
 और  एक  से  अधिक  कम  का  भ्रन्सर  नहीं  होना
 चाहिए  t  सरकार  यह  झसूल'  मान  ले  कि'  किसी
 का  वेतन  सौ  रुपये  से  कम  नहीं  होगा  श्रौर
 दूसरी  तरफ  किसी  का  वेतन  १०००  से  ज्यादा
 नहीं  होगा,  तो  समाजवादी  समाज  की  रच  ना
 हो  सकती  हैं  t  परन्तु  इस  श्रभिभाषण  में  किसी
 ऐसो  व्यवस्था  का  जिक्र  नहीं  किया  गया  है  ॥
 मैं  ने  इसक  लिए  एक  संध्योधन  पेश  किया  है,
 स०  नम्बर  का  t

 गोशा  के  सम्बन्ध  में  हमारे  माननीय
 सदन  के  कुछ  सदस्य  जो  इस  समय  हमारे  बीच
 में  मौजूद  हैं  जेल  जा  चुक  हैँ  ।  उस  विषय  में
 इस  झग्रभिभाषण  मे  कोई  जिक्र  नहीं  किया  गया
 है  और  यह  समस्या  किस  तरह  हल  की
 जायेगी  इस  विषय  में  भी  अभिमाषण  में  कोई
 जिक्र  नहीं  किया  गया  है  तो  मैं  निवेदन  करना
 चाहूंगा  कि  इस  अभिभाषण  में  ऐसी  किसी
 चीज  का  संकत  नहीं  है  कि  जिससे  यह  मालूम
 हो  कि  इस  मुल्क  में  एक  नई  समाज'  रचना  होने
 जा  रही  है  या  यह  एक  नया  मुल्क  बनने  जा  रहा
 है  जिससे  कि  यहां  के  करोड़ों  लोगों  के  दिलों
 में  विश्वास  पैदा  हो  सके  ।

 इन  शब्दों  के  साथ  मेँ  अपने  संशोधन  पेश
 करता  हूं

 sit  रामासह  भाई  र्म  (नीमाड़)  :  सभापत्ति
 जी,  राष्ट्रपति  के  भ्रभिभाषण  पर  धन्यवाद  देने
 का  जो  प्रस्ताव  रखा  गया  हूँ  उसके  समर्थन
 में  बोलने  के  लिए  में  खड़ा  हुमा हूं  |

 माननीय  सदस्य  ने  जो  प्रस्ताव  रखा

 है  उसमें  उन्होंने  राष्ट्रपति  के  अभिभाषण  का
 जित  करते  हुए  योजनापों  के  ऊपर,  हिन्दुस्तान
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 के  भन्दर  जो  प्रगति  हो  रही  है  उसके  ऊपर,
 अमाज  समस्या  के  ऊपर  और  अनेक  बातों
 पर  प्रकाश  डाला  गया  है  ।  म॑  भी  उस  सम्जन्त
 में  कुछ  क्षब्द  सदन  के  सामते  आपके  द्वारा
 रखना  चाहता  हूं  a

 राष्ट्रपति  के  अ्भिमावण  में  एक  बात

 नहीं  कही  गयी  है  हालांकि  हमारे  शासन  के

 सम्मुख  उसको  बार  बार  लाया  गया  हूँ  श्रौर
 उसकी  कारण  एक  राज्य  में  ही  नहीं  सारे
 देश  के  व्न्दर  एक  बड़ी  भा  भ्रात्र॒कवादी
 फिजा  वैदा  हो  रही  है  ।  उनको  तरक  मैं  श्रापके
 द्वारा  शासन  का  ध्यान  श्राकवित  करना  चाहता

 हूं  यह  हमारे  देश  की  डाक्‌  समस्या  हूँ  t  मैं  आपसे
 यह  नित्रेदत  करना  चाहता  हुं  कि  हमारे  देश
 के  भ्रन्दर  मानसिंह  नाम  का  एक  डाक्‌  प्रसिद्ध
 था  जो  दो  डेढ़  बरस  पहले  मारा  गया  ।  लेकिन
 वह  मानसिह  डाकू  इस  इलाके  में  कितने  ही
 और  डाकू  दा  कर  गया  है  और  आज  क्‍या
 उत्तर  प्रदेश,  बया  राजस्थान  का  इलाका,
 कया  मध्यत्रदेश  का  इलाका,  सब  जगह  डाकुगओं
 का  जबरदस्त  आतंक  पैदा  हो  गया  हैं  श्रौर  इन
 दिनों  तो  बह  श्रातंक  बढ़ता  ही  जा  रहा  है  1  कुछ
 क्षेत्र  के निवासियों  को  बहां  रहना  तक  भारी
 पड़  रहा  हूँ  !  प्रभी  चार  रोज  की  बात  है  कि
 ग्वालियर  से  १५  मील  की  दूरो  पर  से  चार
 झ्रादमियों  को  डाकू  पकड़  कर  ले  गये,  और
 उसके  ६  दिन  पहल  दो  आदमियों  को  पकड़कर
 ले  गये  |  जगह  जगह  यह  हो  रहा  हैं  कि  गांव  के
 'न्दर  डाकू  जाते  हूँ  श्रीर  श्रादिमयों  को  इस
 सरह  से  भून  डालते  हैँ  जिस  तरह  से  कि  पहले
 राजा  महाराजा  तीतरों  और  बटेरों  को  भून
 डालते  थे  ny  मेँ  श्ापसे  निवेदन  करना  चाहता
 हैं  कि  वहां  की  हालत  को  देखते  हुए  मन  में
 ऐसा  झासा  हें  कि  उस  एरिया  को  खालों  कर
 दिया  जाये  पर  प्रश्न  यह  हैँ  कि  उन  परिवारों
 और  माताभों  और  बहिनों  को  कहां  बसाने  के
 लिये  भेजा  जाये  q  मे  शासन  से  निवेदन  करना
 आहता  हूं  कि  हमारे  यहां  इस  तरह  की  भी
 भटनायें  हो  रदी  हैं  कि माता  पिला  बच्चों  को
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 स्‍कूल  मेजते' हैँ  तो  उनको  डाकू  पकड़  कर  अपने
 खेमे  में  ले  जाते  हैं शरीर  माता  पिता  उन  बच्चों  के
 लिये  परेशान  होते  शौर  उन  को  इंढते  फिरते
 हैं  t

 इतना  ही  नहीं  इस  चुनाव  में  जिन  हरिजन
 भाइपों  से  कांग्रेस  को  वोट  दिया  हूँ,  डाक
 लोग  उग हे  धर  जाते  हैं  और  उनकी  नाक  ऊपर
 से  नहीं  बल्कि  द ६  सोचे  से  काटने  लगे  6  7  उत्तरी
 मध्य  प्ररेश  के  उस  सारे  क्षेत्र  में  तोइ  स  कारण
 बड़ा  ही  श्रातंक  फैला  हुआ  ह।  में  निवेदन
 करना  चाहता  हूं  कि  हमारे  शासन  को  इस
 बा  में  विचार  करने  और  शआ्रावश्यक  सश््त
 कार्यवाही  करने  को  जरूरत  हूँ  t  उत्तरी  मध्य
 प्रदेश  कें  निवासियों  के  लिए  तो  यह  एक  बहुत
 ही  गम्भीर  समस्या  पैदा  हो  गई  है  ।  बे  लोग
 स्थातीय  अ्रधिकारियों  और  प्रदेश  शासन  के
 पास  जाते  हूँ  श्रौर  कहते  है  कि  हमारी  रक्षा
 की  जाये  t

 राष्ट्रति  महोदय  के  भायण  में  कम
 ग्रामदनी  वालों  के  लिए  मकान  बनाने  की  योजना
 का  उल्लेख  किया  गया  हूँ  इस  योजना  के
 अझधीन  सरकार  श्राठ  हजार  रुपए  लोन  के  तौर
 पर  देवी  दे,  जो  कि  तीस  ब्य  में  वसूल  किये  जा
 सकते  हूँ  |  इस  योजना  को  बताते  समय  यह
 देख  लिया  गया  होगा  कि  श्राठ  हजार  रुपए  से
 कैसा  मकान  वन  सकता  हैं।  मेरे  विचार  में
 सिर्फ  रकम  दे  देगे  के  बजाय  सरकार  को  उस
 कोमत  की  मकान  के  लिये  सम्बन्वित  सहूलियतें
 पहुंचाने  की  भी  व्यवस्था  करनी  चाहिए  t
 सरकार  की  यह  योजना  तो  बहुत  श्रच्छी  है,
 लेकिन  में  निवेदन  करना  चाहता  हूं  कि  जब

 लोगों  को  इस  योजना  का  पता  चला  कि  मकान
 बनाने  के  लिए  शासन  से  रुपया  दिया  जा  रहा
 है,  तो  परिणाम  यह  हुआ  कि  मकान  बनाने
 की  उपयोग  में  ब्याने  वाली  चोजों  के  भाव
 बढ़ा  दिये  गये  पहले  इंटों  का  भाव  तीस  रुपया
 हजार  था,  लेकिन  इस  योजना  के  शुरू  होने
 पर  उसका  भाव  बढ़कर  बासठ  रुपया  हेजार
 तक  का  हो  गया  ।  इसी  प्रकार  लोहे  पौर
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 [ar  रामसिंद  माई  वर्मा]
 सीमेंट  के  भाव  मी  बढ़  गए  हैं।  बल्कि  उन  का

 सो  मिलना  ही  दुलभ  हो  गया  है  +  मैंने  ऐसे
 केस  देखें  है  कि लोग  मिलने  पर  मकान  बनना

 आुरू  हुआ  भौर  उस  रकम  में  दीजा  तो  बन  गई,
 लेकिन  छत  नहीं  बन  पाई,  क्योंकि  ईंटों  और

 डूसरी  चीजों  के  भाव  बढ़  गए  इससे  वे  अपना
 अकान  पूरा  नहीं  कर  पा  रहे  हैं  ।  मेरा  निवेदन

 यह  है  कि  जब  गरीब  भौर  मध्यम  वर्गीय  लोगों
 को  लिए  मकान  बनाने  की  योजना  तैयार  की
 जाती  हूँ,  तो  यह  भी  श्रत्यन्त  श्राववयक  है  कि
 सकान  बनाने  के  लिए  जिस  चीजों  की  श्रावश्यकता

 हो,  उन  पर  नियंत्रण  किया  जाय  |  भ्रगर
 आप  बाजार  में  मालूम  करेंकि  १६४०-४१-

 ३२  में  उन  चीजों  के  क्या  भाव  थे  और  ब  क्या
 भाव  हैं,  तो  आप  को  भ्राश्चर्य  होगा  |

 हमा  ?  पहली  पंच  वर्षीय  योजना  सफलता-

 शूवेक  समत्त  हदो  गई  हैं  और  दूसरी  शुरू  हो
 गई  है,  लेकिन  इस  भ्वधि  में  हर  एक  चीज  के
 ाव  बराबर  बढ़ते  जा  रहे  हैं  एक  तरफ  हमारा
 उत्पादन  बढ़ा  है  भौर  दूस  ः  तरफ  कीमतें  बढ़ी

 @  ।  इससे  गरीब  शौर  मेहनतकश  लोग  हैरान
 हूँ  कि  यह  क्‍या  हो  रहा  हूँ  ।  उन  के  मन  से
 योजनाओं  के  प्रति  विष्वास  उठता  जा  रहा  है  |
 ये  कहते  हैं  कि  हमने  उत्पादन  तो  बढ़ाया  किन्तु
 हमारी  केजी  नहीं  बढ़ी  बल्कि  कीमतें  बढ़ती
 जा  रही  हैं,  तो  फिर  इस  का  मतलब  यह  हैं
 कि  उत्पादन  बढ़ाने  और  इन  योजनापों  का
 सार  का  सारा  फायदा  कुछ  धनी  शौर  मुनाफा-

 न्लोर  लोगों  को  है।  इसलिये  उत्पादन  बढ़ाने  से
 हमें  क्या  फायदा  बल्कि  हानि  है  !  हम  उत्पादन
 को  ऊपर  तो  काबू  कर  पा  रहें  हैं,  लेकिन
 मुनाफाखोरी  पर  हमारा  कंट्रोल  नहीं  हो  पा
 रहा  है  ।

 आव में  'भझनाज  की  कीमतों  के  विषय  में
 25  कहना  चाहता  हूं  ।  भ्रधिक  भनाज  उपजाझो
 आंदोलन  के  फलस्वरूप  १६५३-५४  में  देश
 अर  में  ज्यादा  से  ज्यादा  झनाज  का  उत्पादन
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 हुआ  ।  सेकित  १६५४  के  धन्त'  में  जब  गल्‍्ला
 खेत  से  किसान  के  हाथ  में  झाया  क्या  हुआ  ?
 हमारे  देश  में  ही  ज्वार  का  इतना  ज्यादा
 उत्पादन  हुआ  ज़िन्नना  कि  मैं  ने  सारी  उम्य्र
 नहीं  देखा  था  7  उस  समय---  45% 4  के  झन्त  में
 भर  १६५४५  के  प्रारम्भ  में---झ्वार  का  भाव
 तीन,  साढ़े  तीन  रुपए  मन  सके  था  भौर  उसी
 माव  पर  किसानों  से  खरीद  कर  सब  पैसे  वालों
 नें  ज्यार  से  भ्रपनें  गोडाउन  भर  लिए  t  हम  ने
 वहां  के  हासन  को  कहा  कि  इस  पर  कंट्रोल  होना
 चाहिए,  लेकिन  हम  से  कहा  कि  यह  तो  केन्द्र
 के  हाथ  की  बात  हूँ  ।  जब  सारा  ज्वार  किसानों
 के  हाथों  से  निकल  गया,  दो  कख  की  ओर
 से  ज्वार  के  कम  से  कम  भाव  चोर,  पांच  रुपए
 मन  के  बांध  दिए  जाते  है  ज्ौर  उसी  ज्वार  को
 बाद  में  व्यापारियों  ने  १०-१२  रुपये  मन  बेचा  |
 मेरे  कहने  का  तात्पय य  यह  है  कि  हमारी  सब
 योजनायें  समयानुसार  (  टाइमली  )  होनी
 चाहिएँ,  ताकि  उन  से  किसानों,  श्रमिकों  भौर
 कनज्यूसज  को  पूरा  फायदा  हो  सके  ।  लेकिन
 होता  यह  है  कि  ये  लोग  एक  तरफ  रह  जाते  हैं
 शौर  बीच  के  लोग---मुनाफालोर---सारा
 फायदा  उठा  लेते  हूँ

 इसके  बाद  में  यह  निवेदन  करना  चाहता
 हु  कि  शासन  की  शोर  से  लोगों  को  सस्ते  भाव
 पर  अनाज  मुहैया  करने  की  व्यवस्था  की  गई
 हैं  ।  राइट्रपति  के  भाषण  में  भी  इस  का
 निर्देश  किया  गया  है  कि  श्रनाज  का  आयात
 किया  जा  रहा  हूँ  श्रौर  गोडाउन्ज  बनाए  जा
 रहे  हैं,  साकि  भ्रनाज  के  भाव  न  बढ़ें  और  लोगों
 को  भ्रनाज  सुगमता  से  मिल  सके  ।  हम  देख  रहे
 हैँ  कि  शासन  ने  कुछ  जनसंख्या  के  आधार  पर
 बड़े  बड़े  शहरों  में  सस्ते  भ्रनाज  की  दूकानें
 खोल  दी  हैं  लेकिन  हमारे  यहां  जो  सस्ते  भ्रनाज
 की  दुकानें  थीं  वे  भ्रभी  हाल  में  बंद  कर  दी  गई
 हूँ  ।  दूसरी  सरफ  उन  जंगल  शौर  पहाड़ी
 एरियाज  में  भौर  जहां  काटन  झौर  मूंगफली
 ही  पदा  होती  है,  झनाज  पैदा  नहीं  होता  घौर
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 अमाज  की  तंगी  बढ़े  बढ़े  दाहरों  से  ज्यादा
 रहती  है,  भौर  अनाज  ज्यादा  मंहगा  मिलता  है,
 बहां  इस  प्रकार  की  कोई  व्यवस्था  नहीं  की
 गई  है  v  उन  क्षेत्रों  में  अधिकांश  भील,  भिलाड़े,
 झादिवासी  या  कुछ  हरिजन  लोग  भी  रहते  हूँ  ny
 उन  लोगों  की  झामदरी  और  रोजी  का  कोई
 जरिया  भी  नहीं  होता  हैं  '  जब  उन  की  श्रनाज
 लेना  होता  है,  तो  उन्हें  बीस  पच्चीस  मील  दूर
 दाहर  में  जाना  पड़ता  है  ।  शहरों  में  भी  सस्ते
 '्रनाज  की  दुकानों  से  तो  उन  को  श्नाज  मिलता
 ही  नहीं  है,  क्योंकि  वहां  पर  कंबल  शहर
 वालों  के  लिए  ही  व्यवस्था  होती  है,  शरीर
 परिणाभ  यह  होता  हैं  किसी  ब्यापारी

 के  चंगूल  में  फंस  जाते  हैँ  और  बहुत  ऊंचे  भाव
 पर  अनाज  हासिल  करते  हैँ  t  एने  लेबर  जहां
 पर  कंबल  काटन  ओर  मूंगफली  वैदा  किए
 जाते  हैं,  इस  लिए  उन  क्षेत्रों  को  फूइ-प्रोइंग
 एग्या  नहीं  कहा  जा  सकता  हूँ  ।  वहां  पर
 अनाज  के  विषय  में  बड़ी  कठिनाइपों  का  सामना
 करना  पड़ता  हैं|  में  निवेदन  करना  चाहता  हूं
 कि  श्गर  वहाँ  पर  भी  सस्ते  अनाज  की  व्यवस्था
 की  जाय,  तो  यह  बहुत  उचित  होगा  और
 गरीब  श्रादियासियों  आर  हरिजनों  का  भला
 होगा  ।

 थ्यी  कगदंदा  अटस्थो  (बिलहोर)
 श्रीमान्‌  श्रधिष्ठाता  महोदय,  कल  राष्ट्रपति
 महोदय  ने  संसद्‌  के  सदस्यों  के  समक्ष  जो  भाषण
 दिया,  उस  क॑  सम्बन्ध  में  में  ने  संशोवन  संख्या
 २७  रखी  हैं  सर्वश्रयम  श्राप  के  द्वारा  में
 माननीय  सदस्यों  का  घ्यान  इस  श्रोर  आकर्षित
 करना  चाहता  हूं  कि  राष्ट्रपति  महोदय  ने
 अपने  भाषण  में  इस  बात  का  जिक्र  नहीं
 किया  है  कि  भभी  जो  हमारे  भाम  चुनाव
 हुए,  जिन  के  जरिये  से  हम  लोग  निर्वाचित  हो
 कर  यहां  आए  हूँ,  उन  का  संचालन  चुनाव
 झासोस  ने  किस  मनमाने  ढंग  से  किया  और
 किस  मनमाने  ढंग  से  विभिनद  राजनीतिक
 पार्थियों  के साथ  सलूक  किया  1

 श्रीमान्‌  जी,  मैं  निवेदन  करना  चाहता  हूं
 कि  भारतीय  संविधान  के  झनुसार  मारत  सरकार

 4  MAY  4857  Address  by  the  President  272

 को  यह  अधिकार  दिया  गया  था  कि  वह  चुनायों
 का  संचालन  करने  के  लिए  कुछ  नियम  बनाये  |
 भारत  सरकार  ने  चुनाव  सम्बन्धी  नियम  बनाने
 का  अधिकार  चुनाव  आयोग  के  सुपुर्द  कर  दिया  ny
 चुनाव  ्रायोग  ने  मनमाने  ढंग  से  विभिन्न
 राजनीतिक  पार्टियों  के  साथ  व्यवहार  किया
 शौर  में  यह  बतलाना  चाहता  हूं  कि  देश  में
 कुछ  भमुख  वामपक्षी  पार्टियों  को  अपने  बनाय
 हुए  नियमों  के  अनुसार  मान्यता  प्रदान  नहों
 की  उनको  लिस्टस  फ्री  नहीं  दी  गई  ।  उसने
 यहा  तक  मनमाने  ढंग  से  व्यवहार  किया  कि
 कुछ  राजनैतिक  पार्टियों  को  विशेष  सुविधाय
 प्रदान  की  जोकि  दूसरी  पार्टियों  को  नहीं  की  ।
 इस  सब  का  परिणाम  यह  हुआ  कि  बहुत  से
 जनता  के  प्रतिनिधि  यहां  पर  नहीं  आ  सके  हैं  v
 में  समझता  हूं  कि  इन  सब  चीजों  का  जिक्र  भी
 राष्ट्रपति  जी  को  अपने  अभिभाषण  में  करना
 चाहिए  था  ।

 शब्ट्रपति  महोदय  ने  प्रथम  पंचबबर्षीक
 योजना  के  झ्नन्तर्गेत  जो  सकलतायें  प्राप्त  हुई
 है  उनका  जिक्र  किया  हैं  t  लेकिन  मैं  बड़े  झदव
 के  साथ  यह  अर्ज  करना  चाहता  हूं  कि  यह.
 ठीक  है  कि  भारत  सरकार  ने  प्रथम  पंचवर्षीय
 योजना  के  भ्न्तगगंत  देश  को  समृद्ध  बनाने  के.
 लिए,  देश  में  से  बेकारी  दूर  करने  के  लिए.
 देश  में  से  भूखमरी  को  खत्म  करने  के  लिए
 देश  को  उन्नतिशील  बनाने  के  लिए  योजनार्मे
 बनाई  लेकिन  जो  सफलता  प्राप्त  हुई  है  वह
 हमारे  सामने  है  !  में  श्रापो  बतलाना  चाहता
 हूं  कि  में  एक  अध्यापक  हूं  और  जो  अध्यापकः
 होता  है  वह  कुछ  भी  कहता  है  बड़े  ही  निष्पक्ष
 भाव  से  कहता  है  और  जब  वह  किसी  विद्यार्थी
 की  कापियों  को  जांचता  हैं  तब  वह  इस  बात  का
 ध्यान  रखता  हूँ  कि  भले  हो  कित्ती  प्रतिभाशाली
 विद्यार्थी  ने  किसी  गणित  क  प्रदन  को  बड़े  अच्छे
 ढंग  से  हल  करने  की  कोशिश  की  हो  लेकिन
 जेब  उसका  जबाब  गलत  झाएगा  तो  कोई  भी:
 भरध्यापक्त  उसे  परीक्षा  में  पास  नहीं  कर  सकंगा
 हो  सकता  है  कि  भारत  सरकार  ने  सथा  उसके:
 मंजिंगणों  ने  अपने  कार्यकाल  ें.बडू  बढें  काम
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 किए  हों,  बड़े  भ्च्छे  काम  किए  हों  लेकिन
 जब  आप  उन  कार्यों  के  फलों  को  दंखेंगे  तो
 आप  यह  नहीं  कह  सकगे  कि  मारत  सरकार  को
 उनमें  सफलता  प्राप्त  हुई  है  ।  में  यह  कह  सकता
 हूं  कि  चाहे  हमारे  मंत्रिगण  इस  बात  पर  गये
 करे  कि  उन्हें  सफलता  मिली  है  लेकित  में
 सो  इसके  लिए  उनको  सौ  मे  से  कवल  बीस
 नलम्बर  ही  दे  सकता  हूं,  इससे  ज्यादा  नहीं  |

 राष्ट्रपति  महोदय  ने  अपने  अभिभाषण
 “में  इस  बात  की  चर्चा  की  है  श्र  इस  बात  का
 उपदेश  दिया  हैं  कि  जनता  को  चाहिए  कि  वह
 फिजूल  खर्ची  से  बच  ।  लेकिन  मैं  पूछना  चाहता
 हूं  कि  क्या  आपने  निष्पक्ष  भाव  से  यह  देखने
 की  कोशिश  की  है  कि  फिजूल  खर्ची  कहां  हो
 रहो  है  ?  हमारा  देश  मुख्यतः  कृषि  प्रधान  देश
 है  और  कृषक  वर्ग  ही  यहां  मुख्य  रूप  से  रहता

 है  ।  उसकी  आथिक  स्थिति  आज  गिरती  जा
 रही  हैं,  आज  उसकी  हालत  दिनोदिन  खराब
 होती  जा  रही  है  ।  लड़ाई  के  जमाने  में  जिस
 किसान  के  पास  एक  हजार  रुपया  था  उसके
 पास  आज  दो  सौ  रुपए  भी  नहीं  है  -  श्राज  उनके

 “पास  पैसा  नहीं  हैं  ।  उसकी  क्रआशक्ति  घटती
 जा  रही  हैं  1  उसके  पास  आज  पैसे  का  अ्रभाव
 है  ।  तो  जिन'  के  पास  पैसा  नहीं  हैं  उनसे  यह
 'कहन।  कि  फिजूल  खर्ची  कम  करो,  कुछ
 हास्यास्पद  ही  प्रतीत  होता  है  ।  सच  बात  तो
 यह  है  कि  राष्ट्रपति  महोदय  न॑  अपने  अभिभाषण
 मे  जो  उपदंश  श्राज  सामान्य  जनता  को  दिया  है
 झगर  वही  उपदेश  अपने  माननीय  मंत्रियों

 “को  झौर  बड़े  बड़े  अफसरों  को  दिया  होता
 जिन  क॑  द्वारा  बहुत  ज्यादा  फि  जूल  खर्ची  हो
 रही  है  तो  शायद  इसका  कुड  अच्छा  परिणाम
 “निकल  भाता  और  इस  उपदेश  का  भच्छा
 “झसर  भी  पड़ता  ।

 इसी  लोक  सभा  में  भारत  सरकार  ने
 “एक  प्रस्ताव  पास  करव,या  था  जिस  मे  यह  कहा
 गया  था  कि  इसका  उद्देश्य  देश  में  समाजवाद
 ब्खमाज  व्यवस्था  की  रचना  करना  है  ।  इसमें
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 कोई  दाक  नहीं  हैं  कि भाज  हम  शब  समाजवाद
 की  ही  बाते  करने  लग  गए  हैं  भौर  जहां  तक
 समाजवाद  लाने  का  प्रश्न  है  इसमें  कोई  मतभेद
 नहीं  है  भोर  हर  कोई  चाहता  है  कि  समाज  शद
 झाए।  लेकिन'  केबल  कह  देने  मात्र से  ही
 समाजवाद  नहीं  झा  जाता  है,  उसको  लाने  के
 लिए  तो  हमें  कुछ  प्रयास  करना  होता  हूँ
 मेरी  समझ्ष  में  यह  नहीं  श्राया  है  कि इस  समाजव, द
 को  इस  पृथ्वी  पर,  इस'  भारत  भूमि  पर  कैसे
 उतारा  जाएगा  |  इस  को  लाने  के  लिए  हमारे
 सामने  कोई  ठोस  कायं  क्रम  नहीं  रखा  गया  है  ।
 शाप  जानते  हैं  कि  समजवादी  व्यवस्था  के
 अन्तर्गत  धन  और  घरती  का  जब  तक  उचित
 वितरण  झौर  उस  पर  नियंत्रण  नहीं  होगा
 तब  तक  कोई  भी  शासन  व्यवस्था  इस  देश  में
 समाजवाद  नहीं  ला  सकती  है  ।  राष्ट्रपति
 महोदय  ने  अपने  अभिभाषण  म॑  इस  प्रकार
 का  कोई  भी  संकत  नहीं  किया  है  t  भ्राज  हमारे
 देश  के  अन्दर  कितनी  ही  भूमि  पड़ी  हुई  है
 अंग्रेजों  ने अपने  कार्यकाल  म॑  बड़े  ही  मनमाने
 ढंग  से  भूमि  सम्बन्धी  प्रनेक  प्रकार  के  कानून
 बनाए  थे  ।  इसका  परिणाम  यह  हो  रह!  हैं
 कि  बहुत  से  प्रान्तों  में  जमींदारी  प्रया  सम.प्त
 होने  क॑  बावजूद  भो  झाज  भूमि  की  समस्या
 हल  नहीं  हुई  हैं  भर  गांवों  की  दशा  नहीं  सुबरी
 है  ।  जब  तक  भूमि  का  उच्चित  वितरण  नहीं
 होता  तब  तक  कोई  भी  समस्या  हल  नहीं  हो
 सकती  हैँ  शौर  किसानों  की  हालत  नहीं  सुघर
 सकती  ।  आज  हमारे  देश  में  so’  ०  प्रसिशत
 किसान  बसते  हैं।  उनका  मुख्य  घंघा  खेती  है
 जब  तक  उनकी  हालत  नहीं  सुधरती  तब  तक
 इस  देश  की  धरती  पर  समाजवाद  नहीं
 शा  सकता  और  यह  पत्रों  में  या  धोषणापरें
 में  भले  ही  आ  जाए  इसी  तरह  से
 ल  का  भी  सवाल  हैं  |  झाज  भाष
 मे  राजाशों  शौर  महाराजाप्रों  के  पद
 तो  समाप्त  कर  दिए  है  लेकिन  झाज  भी
 उनको  कितनी  ही  रकम  प्रित्री  दर्से
 के  रूप  में  दी  जा  रही  है  are  a
 चाहे  यह  कहें  कि  झापने  बड़े  बहे  कार्य
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 किए  हैँ,  राजामों  भौर  महाराजाओं  को
 शल्म  कर  दिया  है  लेकिन  में  आपको
 यह  बतलाना  चाहता  हूं  कि  इस  देश  में
 झाज  भी  बड़े  बड़े  राजे  झौर  महाराज
 हैं  जिनको  आप  “पियी'  पर्स”  के  नाम
 कर  “शाही  भेंट”  के  नाम  पर  करोड़ों
 श्पया  भेंट  स्वख्य  दे  रहे  है  |  श्गर  मेरी
 इ्मरण  शक्ति  मुझे  धोखा  नहीं  देती  तो
 मैं  कह  सकता  हूं  कि  आपकी  ही  सरकारी
 रिपोर्टों  के  प्रनुसार  झौर  शायद  एक  प्रदन
 के  उत्तर  में  यह  सूचना  दी  गयी  थी  कि
 सगभग  ३५  करोड  रुपया  राजे  और
 मभहाराजों  को  प्रिवी  पर्स  के  रूप  में
 दिया  जाता  हैं  ।  एक  शोर  तो  आप  यह
 कहते  हैं  कि  श्राप  देश  में  समाजवादी
 व्यवस्था  लाना  चाहते  हैं  और  दूसरी
 और  झाप  करोड़ों  रुपया  उन  लोगों  को
 दे  रहे  है  जिन  के  पास  आज  भी  व्यक्तिगत
 रूप  से  करोड़ों  की  सम्पत्ति  है  ।  इस
 चीज  का  भी  राष्ट्रपति  महोदय  ने  अपने
 अभिभाषण  में  कोई  जिक्र  नहीं  किया
 है  a  आज  भी  करोड़ों  रुपया  राजाओं
 झौर  महाराजाश्ों  को  प्रिवी  पर्स  के  रूप
 में  भेंट  किया  जा  रहा  है  जिसको  कि
 बन्द  कर  देना  चाहिए  i  यदि  इस  श्रोर
 राष्ट्रपति  ने  संकत  किया  होता  तो  सम्भवतः
 ह्म  लोगों  को  बड़ा  श्रान्तद  हुआ  होता
 ओर  हम  झनुभव  करते  कि  समाजवादी
 व्यवस्था  को  ठोस  रूप  से  कायम  करने
 को  लिए  कोई  ठोस  कदम  उठाया  गया
 =

 राष्ट्रपति  महोदय'  ने  गृह  नीति  के
 साथ  साथ  बैदेशिक  नीति  की  भी  चर्चा
 की  हैं  ।  उन्होंने  यह  बतलाने  का  प्रयास
 किया  है  कि  हमारी  वेदेशिक  नीति  सफल
 रही  है  भौर  हमारे  सम्बन्ध  दूसरे  देशों
 को  साथ  बड़े  ही  सोहारदपूर्ण  भौर  स्नेहपूर्ण
 बहे हैं ।

 इसमे  कोई  दाक  नहीं  है  कि  भारत
 सरकार  और  हमारे  माननीय  प्रधान  मंत्री
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 महोदय  ने  पझ्रपनी  विद्वाता  के  बल  पर
 विदेशों  में  जाकर  इस  बात  का  प्रयास
 किया  कि  हमारे  देश  का  विश्व  के  न्य
 देशों  के  साथ  अच्छा  सम्बन्ध  रहे  श्ौर
 भारत  सरकार  की  यह  जो  तटस्थता
 की  नीति  रही हैं  वह  कहने  सुनने में  तो
 भले  ही  सुन्दर  लगती  हो  लेकित'  इसका
 व्यावहारिक  परिणाम  कुछ  नहीं  हुप्रा  t
 मैने  जैसे  झापसे  पहले  निर्वेदेत  किया  कि
 भारत  सरकार  की  गृह  नीति  फेल  हुई
 है,  जहां  तक'  वेईशिक  नीति  का  सम्जन्ध
 है,  उसके  बारे  मे  मुझे  यह  कहना  है
 कि  हमारे  प्रधान  मंत्री  महोदय  का
 सम्मान'  विदेशों  म॑  जाकर  भले  हो  ऊंचा
 होता  हो  और  वह  स्वयं  भी  यह  अनुभव
 करें  कि  उनकी  विद्धता  के  कारण  हमारे
 देश  का  सम्मान  बाहर  के  देशों  में  हो
 रहा  है,  लेकिन  में  इस  को  मानने  को
 तैयार  नहीं  हूं  tT

 में  आपके  द्वारा  अदब  के  साथ
 निवेदन  करना  चाहूंगा  कि  आज  दुनिया
 में  इस  विषय  में  दो  मत  नहीं  हैं  कि
 अ्ाज  की  दुनिया  दो  गुटों  में  बंटी  हुई
 है,  एक  गुट  श्रमरीकन  गुट  है  और  दूसरा
 गुट  रूसी  गुट  है  |  आज  इन  दो  शक्ति-
 शाली  गुटों  के  बीच  में  सारे  ञ््त्य  राष्ट्र
 ब्वकाचौंथ  हो  रहे  हैं  और  दोनों  गुटों
 का  यह  प्रयास  हो  रहा  है  कि  अरती
 अपनी  झोर  प्रन्य  राष्ट्रों  को  खोंचें
 हमारी  भारत  सरकार  की  यह  नीोत  रही
 हैं  और  उसने  इस  बात  का  प्रयास  किया
 है  कि  हम  दोनों  गुटों  को  खुश  क्ले
 लेकिन  जितना  ही  हमारो  सरकार  नें
 चन  दोनों  गुटों  को  खुश  रखने  का
 प्रयत्त  किया  उतना  हो  हम  उन  को

 खुश  रखने  में  असफल  रहे  हैं।  प्रगर  हम  रूस से
 झाये  हुए  प्रतिथियों  का  भारत  में  सम्मान
 करते  हैं  तो  अमरीका  में  हमको  सन्देह  को
 अमरीका  में  हमको  सन्देह  का  दृष्टि  से  देखा
 जाता  है  भौर  अ्रमरोका में  उस  के  मुताल्लिक
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 ऐडबर्स  कर्मेट्स  होते  हैँ  और  हमारों  तटस्थता
 की  नीति  को  सन्देह  की  दुष्टि  से  देखा  जाता
 है  ।  उसी  प्रकार  यदि  हम  अमरीका  से
 जाये  हुये  प्रतिरिक्त  भतिथियों  का  सम्मान  करते
 है  तो  फिर  रूस  में  हमारे  ऊपर  क़िटिसिज्म
 होता  है  झीर  वे  हमारी  तटस्थता  की  नीति
 पर  शक़  करते  है।  म  समझता  हूं  कि  भारत
 सरकार  की  जो  बैँदेशिक  नीति  रही  है  उस
 का  कोई  सफल  परिणाम  ग्रभी  तक  नहीं
 निकला  है  और  उसका  परिणाम  तो  हमने
 तब  देखा  जब  कि  काश्मीर  के  प्रश्न  को  हल
 करने  पर  जनमत  लेने  का  प्रश्न  सुरक्षा  परिषद्‌
 के  सामने  आया  ।  जिन  राष्ट्रों  को  हम
 समझते  थे  कि  वे  हमारे  मित्र  हे  और  हमारी
 सहायता  करेंगे,  उन  राष्ट्रों  में  से  हमारा
 किसी  ने  भी  साथ  नहीं  दिया  और  जिस  राष्ट्र
 के  प्रति  हम  विशेष  निष्ठा  रखते  है  वह  राष्ट्र
 बिलकुल  तव्स्थ  हो  गया  ।  इस  तरह  जनता
 ने  बिलकुल  साफ़  तौर  पर  देख  लिया  कि
 कास्तव  में  भारत  सरकार  की  वेदेशिक  नीति
 का  क्‍या  प्रभाव  पड़ा  है  1  आज  शाप  देखते
 हैं  कि  पाकिस्तान,  ग्रोआ,  सीलोन  और
 अफ्रीका  आादि  देशों  में  जो  हमारे  भारतीय
 रह  रहे  हैँ  उनको  कंसा  अपमान  का  ज॑वन
 बिताना  पड़  रहा  है  1  इसमें  कोई  दाक
 नहीं  है  कि  यदि  हमारे  प्रवान  मंत्री  महोदय
 पाकिस्तान  में  जॉँये  तो  उनका  सम्मान  होगा,
 गोशा  में  जायं  तो  उनका  सम्मान  होगा  भौर
 प्रधान  मंत्रा  के  रूप  में  डा०  सालाज़ार  उनका
 सम्मान  करेंगे  और  झूंगर  हमारे  प्रधान  मंत्री
 महोदय  अ्रफ़ीका  जायें  तो  वहां  भी  उनका
 सम्भान  किया  जायगा  ।  हमारे  राष्ट्रपति
 महोदय  थे  अपने  अभिभाषण  में  इसका
 संकेत  दिया  है  कि  हमारे  प्रबान  मंत्रीं  बहुत
 शीघ्र  ही  ब्रिटिश्व  राष्ट्र  मंडलीय  सम्मेलन  में
 भाग  लेने  जा  रहे  है  ओर  यह  तय  बात्त  है
 कि  वहाँ  पर  उनका  सम्मान  किया  जायगा
 लेकिस  में  आपके  द्वारा  कहना  चाहुंगा  कि  इस
 तरह  का  सम्मान  तो  एक  झौपचारिक  रूप
 में  हुआ  करता  है  भौर  इसे.  से  यह  निष्कर्ष
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 मिकाल  बैठना  कि  हमारे  देश  का  सम्मान
 हो  रहा  है  ठीक  न  होगा।  मे  झापके  दारा
 सदन  के  माननीय  सदस्यों  से  कहना  चाहूंगा
 कि  अगर  श्ॉज  भमारतबर्य  का  एक  साधारण
 नागरिक  पह्रफ्रीका  में  जाय  तो  उसके  साथ
 तो  बड़ी  दुग्यं  बहार  किया  जायस  जो  मलान
 गवर्नमेंट  किया  करती  भी  ।  भगर  कोई
 भारतीय  सीलोन  जाय  तो  उसको  अधिकार
 नहीं  मिलेंगे  श्रौर  ग़ोश्रा  में  प्रापने  देख  ही
 लिया  कि  अमर  कोई  भारतीय  नागरिक
 जाये  तो  उसको  जलखाना  मिलेगा  ।  हमारे
 देश  का  सम्मान  तो  वास्तव  में  तब'  बढ़ा  हुश्रा
 माना  जायगा  जब  श्रबान  मंत्री  से  लेकर
 नीचे  तक  का  साधारण  से  साधारण  नागरिक
 अ्रंगर  विदेशों  में  जाय  तो  उसका  वहां  पर
 सम्मान  ही  अन्यथा  नहों  क्‍योंकि  यह  आप
 क्यों  भूल  जाते  हैं  कि  हमारे  देश  का  जो
 मतदाता  झौर  करदाता  है  बह  सचमुच
 देश  का  मालिक  है  और  आज  बूंकि  ऐसा  नहीं
 हो  रहा  है  तो  क्या  यह  हमारी  वेदेशिक  नीति
 की  झ्रमकलता  नहीं  है  ।  अगर  भारतवर्य
 की  बदेशिक  नीति  निश्चित  रूप  से  स्पष्ट  हुई
 होती  तो  उसने  अगुवाई  की  होती  और
 छोटे  छोटे  राष्ट्रों  को  लेकर  बह  एक  तीसरा
 गुट  बना  सकता  या  ।  झाज  प्रावश्यकता
 इस  बात  की  है  कि  जब  रूस  और  अमरोका
 यह  दो  शक्तिशालो  देदा  दो  गुटों  में  विभकक्‍्स
 है  और  अन्य  राष्ट्रों  को  अपनी  प्रपतोी  शोर
 खींचने  का  प्रयास  कर  रहे  है  श्रौर  हर  तरीके
 की  खोंचतान  कर  रहे  है,  अब्बान  से  दोनों
 ह्ञान्ति  की  बातें  करते  हैं  लेकिन  वास्तव  में
 हम  देखते  हैं  कि  दोनों  अपने  अपने  वहां  अस्त्र
 है  शस्त्र  बड़ा  रहे  है  श्रौर  जंगी  तैयारियां
 रहे  कर  है,  तब  भारतथर्ष  की  वैदेशिक  नीति
 निश्चित्‌  रूप  से  स्पष्ट  हुई  होती  |  उसने
 तीसरे  गुट  का  निर्माण  किया  होता  भौर  हमारे
 प्रधान  मंत्री  सहोदय  उसके  नेता  बने  होते
 तो  में  समझता  हूं  कि  भारतय्  जिदय  में
 झपना  प्रभावदाली  स्थान  अना  सकते  में
 समर्थ  होता  ।
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 के  अन्तत  जहाँ  योजना  को  बात  को  गई
 बौर  कहा  गया  कि  योजना  सकल  हो  रही  है,
 हो  मेँ  सदन  को  झापके  द्वारा  श्रीमान्‌  जो,
 खतलाना  चाहूंगा  कि  झाज  एक  तरफ़  तो
 योजना  चल  रही  है  और  कर  बढ़ते  जा  रहे  हैं
 और  दूसरी  तरक़  देश  में  ब्ेकारी  बढ़ती  जा
 रही  है  और  भुखम  ये बढ़ती  जा  रही  है  J
 हमारे  देश  में  रिक्शे  दालों,  तांगे  वालों,
 टैक्सी  वालों  और  खोंमचे  वालों  की  संख्या
 बढ़ती  जा  रही  है  t  ow  तो  समझता  हूं  कि
 प्रयम  पंचमर्बीय  योजना  अ्रगर  सचमुच  में
 सफल  हुई  होती  तो  इस  देश  में  गराबों  को
 संब्या  न  बढ़ती  ।  यह  द्वितीय  पंचबर्थीय
 योजना  बड़ी  झ्राकबंक  योजना  है  ।

 Planning  is  going  on  and  unemploy-
 ‘ment  is  going  on.  It  is  a  wonderful
 Planning  that  is  going  on  in  India.

 राष्ट्रपति  महोदय  ने  बहुत  से  तथ्यों  को  जो
 कि  वास्तविक  थे  उनको  अ्रपने  भ्रभिभाषण
 मे  नहीं  रक्‍्खा  और  उनकी  ओर  मैने  जो  कुछ
 निवेदन  किया  है  शौर  इस  सम्बन्ध  में  जो  मेरे
 संशोधन  हैं,  उन  पर  आप  झौर  इस  सदन्‌  के
 माननीय  सदस्य  विचार  करें  झर  में  चाहूंगा
 कि  जो  सही'  बात  है  उसको  स्वीकार  किया
 जाय  शौर  जो  हमारे  में  कमियां  रही  हैं
 उनको  स्वीकार  कर  लिया  जाये  क्‍योंकि
 इससे  तो  दुनिया  में  सम्मान  ही  मिलेगा  और
 हम  झूठ  पर  पर्दा  डालने  की  कोशिश  न
 करें  ।

 Shri  Achar  (Mangalore):  Sir,  it
 is  with  a  sense  of  diffidence,  but
 with  happiness,  that  I  get  up  today
 to  join  the  Mover  in  rendering  our
 heart-felt  thanks  to  the  President.
 Within  the  limited  time,  I  would  like
 te  touch  only  a  few  of  the  topics
 which  are  nearest  to  me,  nearest  to
 me  because  I  come  from  an  area  in
 the  south-western  portion  of  our
 ‘wrest,  ल्फेघ्पा ध्रिज,
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 The  first  topic  I  would  like  to  deal
 with  is  the  question  of  the  reorganisa-
 tion  of  the  States  which  the  President
 has  referred  to.  I  come  from  South
 Kanara  District,  which  originally
 belonged  to  Madras  State  and  now
 forms  part  of  the  Mysore  State.  As
 I  said  earlier,  I  get  up  with  a  sense
 of  happiness  and  a  sense  of  duty  also
 because  the  people  in  that  area  are
 extremely  thankful  for  the  policy
 adopted  by  the  Government  and  for
 the  formation  of  the  new  Karnataka
 State.  This  State,  which  was  cut  up
 in  several  divisions,  in  fact,  in  five
 different  Provinces,  has  been  unified,
 and  I  would  only  be  voicing  forth
 the  feelings  of  my  entire  constitu-
 ency,  both  the  southern  portion  of
 South  Kanara  District  and  also  Coorg,
 when  I  say  that  the  entire  constitu-
 ency  is  extremely  grateful  to  the
 President  for  the  Address  that  he
 has  given  to  us.

 I  heard  a  previous  speaker  men-
 tioning  about  the  several  grievances
 with  regard  to  the  formation  of  the
 States.  No  doubt  in  South  Kanara
 too  we  have  our  own  problems.  This
 problem  has  been  mentioned  on
 several  occasions.  I  do  not  wish  to
 dilate  on  that  subject.  The  problem
 is  there.  I  am  referring  to  the  pro-
 blem  of  Kasergod.  There  was  a  dis-
 pute  as  regards  the  portion  to  the
 north  of  the  Chandragiri  river—
 whether  it  should  go  to  the  Kerala
 State  or  to  the  Karnataka  State.  It
 is  not  for  me  today  to  dilate  on  that
 subject.  I  hope  this  problem  will  be
 settled  to  the  satisfaction  of  both  the
 States  by  negotiation  or  by  arbitra-
 tion.  I  do  not  wish  to  say  anything
 more  on  that  subject.  <All  the  same,
 as  I  mentioned,  I  would  like  to
 tender  our  heart-felt  thanks  with
 regard  to  this  problem  of  the  reorga-
 nisation  of  States  which  has  been
 settled  happily.  My  entire  constitu-
 ency  feels  that  one  important  pro-
 blem  has  been  solved  so  far  as  my
 constituency  is  concerned.

 The  next  topic  I  would  like  to  deal
 with  is  the  Goan  question.  I  am  not
 going  to  touch  the  entire  foreign
 policy.  I  will  only  touch  the  Goan
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 problem  in  this  respect,  because  it  is
 a  problem  of  a  country  which  is  very
 near  to  us.  In  fact,  I  may  mention
 that  when  this  agitation  started,  an
 all-party  committee  was  formed  in
 Mangalore  and  I  happened  to  be  the
 President  of  that  all-party  committee.
 Though  chronology  is  not  the  main
 point  here,  I  am  referring  to  that
 aspect,  because,  so  far  as  this  ques-
 tion  is  concerned,  there  is  not  much
 of  a  difference  as  to  the  point  that
 Goa  is  part  and  parcel  of  India.  There
 is  no  difference  on  that  point.  It  is
 part  and  parcel  of  India.  Nobody
 disputes  that.  When  the  previous
 speaker  went  on  dilating  on  the
 subject  that  the  problem  has  not
 been  solved,  I  put  the  question,  “What
 is  your  remedy?”  So  far,  I  could
 make  out  no  remedy  or  suggest  any-
 thing.  The  previous  spcaker  said  that
 the  Government  should  make  a  clear
 declaration  that  we  are  not  going  to
 help  Goa.  Supposing  such  a  state-
 ment  is  made,  will  it  solve  the  pro-
 blem?  Our  comrades  are  mentioning
 often  that  nothing  is  being  done  so
 far  as  Goa  is  concerned.  What  is
 the  remedy?  What  is  the  remedy  that
 they  are  going  to  suggest?  Even  today,
 I  put  the  same  question,  when  that
 point  was  argued,  ‘What  is  the
 remedy  that  they  are  suggesting?”  Are
 they  suggesting  that  our  army  should
 march  into  Goa?  Or,  what  is  the
 other  solution?  Often,  it  was  said
 that  our  foreign  policy  is  one  of
 neutrality.  As  a  matter  of  fact,  our
 Prime  Minister  has  stated  several
 times  that  to  be  neutral  is  not  our
 Policy.  I  need  not  go  into  the  ques-
 tion  in  detail.  But  our  Prime  Minis-
 ter  has  said  that  Goa  is  part  and
 parcel  of  our  country  and  that  we  are
 going  to  do  whatever  we  can.  But,
 does  it  mean  that  we  are  going  to
 declare  war  on  that  point?  Are  we
 prepared  for  that  situation?  I  do  not
 think  even  our  friends  will  support
 that  policy.

 Then,  what  is  the  other  solution?
 Often,  it  is  repeated  that  the  Govern-
 ments  policy  has  not  succeeded.
 South  Africa  is.  mentioned;  Ceyion  is
 mentioned.  Why  not  they  mention
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 the  French  texriteries?  We,  know
 Pondicherry  has  been  taken  over
 without  a  fire  and  without  even  one
 shot  being  fired.  We  have  succeeded
 so  far  as  the  French  territories  are
 concerned.  Why  not  the  people  who
 complain  wait  a  Httle  bit  and  see
 whether  the  present  policy  succeeds
 or  not?  We  are  committed  to  the
 policy  of  peace  as  has  been  witnessed
 in  our  relations  with  Korea  and  Indo-
 China.  Let  us  wait  and  see  whether
 this  policy  of  peace  will  succeed  or
 not.  When  we  have  succeeded  so  far
 as  the  French  territories  are  concern-
 ed,  why  not  they  mention  that?
 Always,  they  mention  only  those
 points  on  which  we  have  not  yet  suc-
 ceeded.

 So  far  as  Goa  is  concerned,  natu-
 rally  we  will  have  to  follow  a  policy
 which  is  consistent  with  our  foreign
 policy  and  our  national  policy.  It  is
 not  only  with  regard  to  one  parti-
 cular  item  such  as  Goa  but  with
 regard  to  all  our  problems,  we  have
 to  follow  a  policy  of  peace.  We  are
 not  for  war,  and  we  have  tried,  in
 every  corner  of  the  world,  for  pre-
 serving  peace.  Our  President  has
 referred  to  the  question  of  Korea  and
 Indo-China  and  our  policy  thereto.
 So  far  as  Goa  is  concerned,  no  policy
 is  suggested.

 Shri  Nath  Pal  (Rajpur):  We  shall
 show  that  policy  when  we  occupy  the
 Benches  opposite.  Of  course,  our
 policy  of  peace  is  being  worked  out
 in  regard  to  Goa  also  and  we  can
 expect  that  the  Goa  problem  will  also
 be  solved.

 So  far  as  France  is  concerned,  we
 have  succeeded  in  our  policy.  I  put
 the  same  question:  “How  did  we  do
 that?”

 Shri  Achar:  When  they  do  not-
 disclose  that  policy,  I  need  not  go
 into  that  question.  Perhaps  it  is  .a
 policy  to  tag  us  on  or  to  hold  on  to
 Russia.

 As  I  mentioned,  I  wanted  to  refer
 only  to  two  points:  first,  to
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 of  a  Karnataka  area  for  which  I  am
 extremely  thankful,  and  sevondly,  the
 question  of  Goa.  I.  fully  support  the
 policy  followed  in  respect  of  Goa.

 Shrt  Panigrahi  (Puri):  I  beg  to
 move:

 (i)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely:

 “but  regret  that  there  is  no
 mention  of  the  recent  reports  of
 installation  of  a  ‘Matador’  laun-
 ching  site  for  guided~missiles
 with  atomic  war-heads  on  For-
 mosa  and  the  immediate  danger
 therefrom  to  the  prevailing  peace-~
 ful  conditions  in  the  Far  East”.

 (il)  That  at  the  end  of  the  motion,
 the  following  be  added,  namely: —

 “but  regret—

 Py  (a)  “that  the  Address  contains
 to  indication  of  Government's
 intention  of  implementing  the
 recommendations  of  the  States
 Reorganisation  Commission  in
 respect  of  safeguarding  the  rights
 and  interests  of  different  linguis-
 tic  groups  living  in  various
 States;

 (b)  that  the  Government  have
 failed  to  note  in  the  Address  and
 respect  the  will  of  the  electorate
 of  Orissa  which  is  demonstrated
 in  the  recent  general  elections  an
 the  issue  of  merger  of  Seraikalla
 and  Kharsawan  with  Orissa”.

 My  first  amendment  is  regarding
 the  test  explosions  of  atomic  weapons.
 I  would  like  to  submit  that  in  the
 Address  of  the  President,  it  has  been
 mentioned  that  reports  of  experiments
 on  atomic  explosions  continue  to  be
 received.  My  submission  is  this.  It
 should  also  be  taken  note  of  that
 installations  of  ‘Matador’  launching
 sites  for  guided  missiles  have  been
 erected  in  Formosa  and  that  is  also
 equally  dangerous  fo  us,  because,  it
 disturbs  the  peaceful  conditions  that
 now  preva{l  in  the  Far  East.  I  hope
 that  point  would  be  taken  note  of.
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 While  fully  appreciating  the  policy
 which  the  President  has  enunciated,
 so  far  as  the  test  atomic  explosions
 are  concerned,  I  would  submit  that
 these  installations  to  which  I  referred
 to  should  also  be  taken  note  af.
 Installations  of  ‘Matador’  launching
 site  for  guided  missiles  with  atomic
 war-heads  in  Formosa  are  really  a
 danger  to  India,  because  that  country
 is  very  near  to  us.

 In  moving  my  second  amendment,
 I  would  like  to  point  out  that  the
 Address  of  the  President  contains  no
 indication  of  Government’s  intention
 of  implementing  the  recommendations
 of  the  States  Reorganisation  Commis~
 sion  in  respect  of  the  rights  and
 privileges  of  the  different  linguistic
 groups  now  living  in  different  States.
 The  States  Reorganisation  Commis-
 sion  was  very  clear  in  its  report  that
 even  after  the  reorganisation  of  States
 on  a  linguistic  basis,  there  would  be
 problems  before  the  different  States
 because  several  linguistic  groups  in
 different  States  would  be  Ieft  out.
 Though  the  States  Reorganisation
 Commission  also  gave  equal  import-
 ance  to  this  problem,  when  we  were
 discussing  the  after  effects  of  the
 States  reorganisation,  we  did  not  take
 note  of  the  difficulties  of  the  different
 linguistic  groups.

 I  can  cite  one  instance.  The  Oriyas
 living  in  Bihar  are  now  undergoing
 difficulties.  When  the  agitation  was
 going  on  in  our  province,  we  were
 given  to  understand  that  after  the
 States  are  reorganised  the  rights  and
 privileges  of  the  linguistic  groups
 living  in  different  States  would  be
 respected  by  the  respective  Sta:e
 Governments.  We  were  also  given  to
 understand  that  the  education  of  the
 children  of  the  different  linguistic
 groups  living  in  different  States  would
 be  guaranteed.  But  in  Seraikalla
 and  Kharsawan  recently  the  Oriya
 schools  have  not  been  encouraged.
 Similarly  the  Oriya  schools  in  Singh-
 bhum  also  have  not  been  encouraged,
 I  think  this  should  be  taken  note  of,
 so  that  much  of  the  controversy  going
 on  between  the  States  on  a  linguistic
 basis  might  be  settled.  If  the  aserm-
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 ance  is  given  that  the  different  lin-
 guistic  groups  would  ‘have  the  right
 to  get  education  in  their  own  tongue,
 I  think  much  of  the  difficulties  and
 troubles  that  we  are  facing  today
 wit}  gradually  vanish.

 We  were  also  given  to  understand
 that  the  zonal  councils  will  take  up
 the  minor  adjustment  of  territories
 between  the  different  States,  which
 were  not  settled  during  the  States
 reorganisation  movement.  We  were
 given  to  understand  that  the  zonal
 council  will  take  up  the  question
 of  Seraikalla  and  Kharsawan,  because
 {t  is  a  minor  territorial  adjustment,  but
 it  has  not  been  done.  I  hope  all  these
 things  which  I  have  submitted  will
 be  taken  into  consideration,

 Mr.  Chairman:  I  find  that  the  hon.
 Member  has  not  given  notice  of  his
 amendments  Nos.  58  and  59.  But  since
 he  has  moved  them  and  spoken  on
 them,  I  take  them  as  moved,

 eft  यादव  (वाराबांकी)  :  अधिष्ठाता
 महोदय,  में  ने  राष्ट्रपति  के  प्भिभाषण  को

 सुना  भी  धौर  पढ़ा  भी  शौर  समझता  था  कि
 देश  की  सारी  स्थिति  का  बर्णन  उनके  अभि-
 भाषण  में  होगा  ।  किन्तु  यह  जानकर  मुझे
 बड़ा  दुःख  हुआ  कि  उसमें  बहुत  सी  जरूरी
 चीजें  छूट  गयी  हैं।  जो  भी  चीज  इस  प्रभि-
 भाषण  में  छूट  गई  हैं  उनमे  भाषा  का  प्रदन
 भी  बहुत  श्रहम  है  ।  श्राप  जानते  ही  है
 कि  हमारे  देश  में  भाषा  की  प्रइन  कित्तनो
 जटिल  हैं  ।  हमारे  देश  में  कहीं  बंगला
 बोली  जाती  है,  कहीं  तामिल'  बोली  जाती
 है,  कहीं  तेलगू  बोली  जाती  है,  कहीं  हिन्दी
 या उदू  बोली  जाती  है  भौर  कहीं  प्रंग्रेजी
 गोली  जाती  &  i  पहले  मुझे  यह  प्रइन  इतना
 जटिल  नहीं  मालूम  होता  था  परन्तु  जब
 &  शस  सदन  में  आया  भौर  देखा  कि  यहाँ
 माननीय  सदस्यों  ने  मुख्तलिफ  भाषाओं  में
 क्षपय  ग्रहण  की  और  अपनी  भ्रपती  भाषाओों

 में  भाषण  देसे  शुरू  किये,  वो  भाषा  को.
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 थोड़ी  भंग्रेजी  जानता हूं  लेकित  मैं  इस  बात
 है  परेशान  हो  जाता  हूं  कि  बहूत  से  भाई
 जो  केवल  हिन्दी  भाषा  जानते  हैं  भौर  चन्द
 प्रोत्तीय  भाषा  जानते  हैं  उरकों  कितनी
 परेशानी  होती  होगी  जब  कि  यहां  मतजाही
 भाषा  में  लोग  भाषण  देते हैं।  ही  यह  भाषा
 की  एक  बड़ो  जटिल  समस्या  है  i  हम
 जानते  हैं  कि  हमारी  सरकार  ने  हिन्दी  को
 राष्ट्रभाषा  माना  है  लेकिन  झाज  देश  को
 आजाद  हुये  दस  वर्ष  हो  चुके  हैं  पर  भमी  तक
 हिन्दी  राष्ट्रभाषा  के  स्थान  पर  नहीं  भरा  पायी
 है  t  राष्ट्रभाषा  के  स्थान  पर  औने  की  1 3
 बात  ही  नहीं  है,  अभी  इस  दिशा  में  एक  कदम
 भी  नहीं  बढ़ाया  गमा  है  दि  हमारे  देश  में
 एक  भाषा  बने  जाये  तो  देश  की  एकता  के  लिए
 कितनी  हितकर  हो  और  हम  लोगों  को  धापस
 में  विचारों  कर  ,भादान  प्रदान  करता  कितना
 आसान  हो  जाये

 कुछ  माननीय  सदस्य  जो  यहां  पर  बैठे
 &  cs  शायद  यह  समझते  हैं  कि  हिन्दी  उन
 पर  जबरदस्ती  लादी  जा  रही  है  t  मैं
 निहायत  अभदव  से  उन  माननीय  सदस्यों  से
 निवेदन  करूंगा  कि  मेरा  नुक्तानज़र  तो  यह
 है  कि  हिन्दी  राष्ट्रभाषा  हो  भौर  उसके  साथ
 जितनी  भी  क्षेत्रीय  भाषायें  है  उन  सब  को
 तरक्की  दी  जायें  और  बढ़ावा  दिया  जाये  y
 तो  झाज  जब  कि  भाषा  का  प्रश्न  इतना  जटिल
 है  झौर  उसके  कारण  यह  सब  बातें  चल  रही
 है,  तो  राष्ट्रपति  के  श्रमिभाषण  में  उसका
 जिक्र  मे  होने  से  चम्मा  होता  पौर  इससे
 मालूम  होता  है  कि  सरकार  का  ध्यान  इतनी
 बड़ी  समस्या  की  शोर  नहीं  गया  है।

 एक  माननीय  सदस्प  ने  कहा  कि  उत्तर
 प्रदेश  जो  इस  देश  का  एक  बहुत  बड़ा  प्रान्त,
 है,  उसमे  झाज  भाषा  के  प्रइत  को  लेकर
 जन  प्रान्दोलत  हो  रहा  है  +
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 कहा  जाता है  कि  बहां  के  मुख्य  मंत्री ने  कहा  है  कि.
 हमारे  पास  सारे  टेकनालाजीकल  शब्द  छ
 नहीं  &  जिनको  उपलब्ध  करना  केन्द्रीय
 सश्कार  की  जिम्मेदारी  है,  इसलिये  हम
 हिन्दी  को  पूरी  तरह  लागू  नहीं  कर  सकते  ।
 जब  इस  तरह  की  समस्याय  चल  रही  हों  भौर
 राष्ट्रपति  महोदय  के  प्रभिभाषण  में  इस
 बात  का  जिक्र  नहो  तो  यह  बहुत  अचम्भे
 की  जात  है  n

 आज  हर  स्तर  पर,  चाहे  स्थानीय  स्तर
 हो  या  प्रान्तीय  स्तर  हो,  हम'  भ्रष्टाचार  का
 हर  जगह  बोलबाला  पाते  हैं  ।  जो  हमारी
 पंचवर्षीय  योजनाये  चल  रही  है  शायद  हमारी
 सरकार  यह  नहीं  समझती  कि  वे  किस  प्रकार
 फेल  हो  रही  हैं  लेकिन  वह  दिन  जल्द  आवेगा
 जब  उन्हें  मजबूर  होकर  यह  कहना  पड़ेगा  कि
 हमारी  पंचवर्षीय  योजनायें  फेल  हो  चुकी  है  t
 इसका  एक  कारण  बहुत  बड़ा  अ्रष्टाचार  है  ।
 हर  जगह  अधष्टाचार  है  i  इसी  सदन  में  दामोदर
 बैली  योजना  के  भ्रष्टाचार  के  बारे  मे  चर्चा
 हो  चुकी  है।  में  तो  यहां  तक  कह  सकता  हूं  कि
 प्लानिंग  विभाग  में  जितना  खर्च  होता  है  उसका
 लगभग  तीस  प्रतिशत  श्रष्टाचार  में  चला
 जाता  है  जब  यह  हाल  है  फिर  भी  इसका  जिक्र
 राष्ट्रपत्ति  के  प्रभिभाषण  मे  नहीं  शाया  इसका
 भी  अचम्भा  है  1  इसका  जिक्र  राष्ट्रपति  के
 अभिभाषण  मे  होना  चाहिए  था  t  श्राज  जो
 हमारी  पंचवर्षीय  योजनायें  चल  रही  है  उनमें
 जनता  को  कोई  उत्साह  नहीं  है  7  आज  सरकारी
 पक्ष  की  तरफ  से  कहा  जाता  है  कि  यह  पंच-
 वर्षीय  योजना  समाज  के  भले  के  लिए  है
 लेकिन  जनता  को  इन  योजनाप्रों  में  कोई
 दिलचस्पी  तहीं  है  ।  जनता  को  इन  से  कोई
 सरोकार  नहीं  है  ।  ऐसा  क्‍यों  है  ?  में  निवेदन
 करूँगा  कि  इसका  कारण  यह  है  कि  सरकार  ने
 प्लानिय  विभाग  को  इस  तरह  बनाया  है  कि
 ऐसा  प्रतीत  होता  है  कि  बह  ऊपर  से  लादा
 गमा  है।  इन  योजताओों  में  गांवों  को  और
 ग्राम  पंजामतों  को  कोई  स्थान  नहीं  दिया
 जता  है  भौर  न  उनका  सहयोग  प्राप्त  करने  की
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 किसी  प्रकार  की  भी  कोछिदा  को  जा  रही  है
 यही  कारण  है  कि  श्राज'  लोगों  में  इन  योजनाभों
 के  प्रति  उत्साह  नहीं  है  ।  लोग  समझ  नहीं  पा
 रहे  हैं  कि  प्लानिंग  विभाग  क्या  है।  दर  असल
 यह  सारा  काम  कुछ  सरकारी  लोगों  सक
 सीमित  है  |  कुछ  नये  मये  महकमे  खुल  गये  हैं  t
 उत्तर  प्रदेश  में  तो  लोग  यह  कहते  हैं  कि  यह
 प्लानिंग  डिपार्टमेंट  तो  मुहकमा  गुंजाइल  हो
 गया  है  जिसमें  कुछ  लोगों  को  नौकरी  दिलायी
 जाती  है  यह  कुछ  पैसे  बनाने  का  चक्कर  रहता
 है  लोगों  के  इस  तरह  के  विचारों  का  कारण
 यही  है  कि  जनता  का  सहयोग  प्राप्त  करने  का
 कोई  प्रयत्न  ही  नहीं  किया  जाता  a  सिर्फ
 सरकारी  नौकरों  के  स्तर  पर  यह  काम  चलता
 22

 चुनाव  के  सम्बन्ध  में  सरकार  के  पक्ष  से
 यह  कहा  गया  भौर  सरकार  को  बहुत  बड़ी
 बधाई  दी  गयी  कि  इतना  बड़ा  चुनाव  बड़ी
 सफलता  के  साथ  निभ  गया  में  आपके  द्वारा
 निवेदन  करूंगा  कि  इतना  बड़ा  चुनाव  हुआ
 लेकित  इस  सरकार  ने  झौर  चुनाव  झायोग  ने
 ऐसे  ढंग  से  काम  किया  है  कि  श्रगर  उस  पर
 ध्यान  दिया  जाये  तो  यह  सारे  का  सारा  चुनाव  _
 रद्द  किया  जा  सकता  है।  संविधान  के  पन्तगंत
 सरकार  या  चुनाव  कमीशन  को  यह  झधिकार
 नहीं  है  कि  एक  उम्मीदवार  शर  दूसरे  उम्मीद-
 बार  के  बीच  मे  किसी  प्रकार  का  फर्क  करे ।
 लेकिन  चुनाव  आयोग  ने  इस  कायदे  भौर  कानून
 को  तोड़कर  एक  स्लो  ऐसा  बना  दिया  कि
 किसी  एक  पक्ष  को  एक  चुनाव  निशान  मुकरंर
 कर  दिया  जाये  V  अरब  झाप  देखे  कि  एक  पार्टी
 या  व्यक्तियों  के  समूह  को  तो  एक  चुनाव  प्रतीक

 नियुक्त  कर  दिया  जाता  है  ।
 इस  के  बिल्कुल  विपरीत  प्राज्ाद  उम्मीदर

 बारों  और  अन्य  पार्टियों  को,  जिन  को  चुनाव
 कमीएणान  ने  घांबली  से  मान्यता  प्रदान  नहीं  की

 है,  एन  वक्‍त  पर  चुनाव-अ्तीक  दिये  जाते  हैं
 जिसका  परिणाम  यह  होता  है  कि  उन  को
 सिफ  पंद्रह  बीस  दिन  में  ही  उस  का  प्रचार
 करना  होता  है।यह  विधान  का  सीबा
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 [श्री  यादव]
 उल्लंचण  है  ।  यही  नहीं,  जो  चार  मान्य  पार्टियां
 हैं,  उन  को  सरकार  झौर  चुनाव  कमीशन,
 दोलों  ने  मिल  कर,  वोटरों  लिस्ट.  मसदाता
 सूची----सुफ़्स  में  दे  दी,  जो  कि  लगमग  सात
 झोठ  लाख  रुपये  की  झाती  है  भर  इस  प्रकार
 चुनाव  का  संचालत  इस  प्रकार  किया  गया  कि
 क्रगर  यह  भामला  किसी  हाई  कोर्ट,  या  बड़ी
 प्रदालत,  में  जाय,  या  इस  माननीय  सदन,
 के  सदस्थ  ही  इस  पर  लिलार  करें,

 तो  ये  इस  निष्कर्थ  पर  पहुंचेंगे  कि  यह
 चुनाव  कॉयदे-कानून  के  खिलोफ़  हुआ  और
 अगर  ऐसा  न  होता  शौर  विभिन्न  दलीं  और
 उम्मीदधारों  के  साथ  मान्यता-अमान्यता  के
 झाधार  पर  व्यवहार  न  किया  जाता,  जैसा  कि
 किया  गया  है,  तो  चुनाव  का  फल  कुछ  दूसरा
 ही  होता  ।

 इस  भाषण  में  छुप्रा-छूल  का  कोई  ज़िक्र
 नहीं  किया  गया  है  n  यह  जरूर  है  कि  सरकारी
 पक्ष  के  एक  सदस्थ  महोदय  ने  अपने  दोराने-
 तकरीर  में  इस  का  जिक्र  किया  शौर  दावा  किया
 कि  इस  सरकार  ने  छुश्ना-छत  को  दूर  किया  ।
 मैं  आप  के  द्वारा  मिहायत  अदब  से  कहना
 चाहता  हूं  कि  हमारे  प्रदेश  में  एक  वर्ष  पहले
 विदवसाथ  मन्दिर  को  लेकर  एक  बड़ा  आन्दोलन
 शुरू  हुआ  था,  क्‍योंकि  उत्तर  प्रदेश  सरकार
 की  हठवादिसा  और  कुछ  पधर्मान्ध  लोगों
 के  कारण  हरिजन  लोग  विश्वनाथ  भन्दिर
 में  नहीं  जा  पा  रहे  थे,  जब  कि  इसी  संसद  ने
 एक  श्रनटसेबिलिटी  श्राफ़ब्सिज्ञ  एबट  पहले  ही
 यास  कर  रखा  था,  जिस  के  भ्रन्तगंत  कोई  भी
 आदमी  किसी  भी  श्ादमी  को  भ्रछूत  करार  नही
 दे  सनता  और  शगर  देगा,  तो  सज़ा  पायगा
 ौर  अगर  कोई  मुकदमा  इस  वियय  में  चल  रहा
 होगा,  तो  वह  खत्म  हो  जायगा।  में  निवेदत
 करना  चाहता  हूं  कि  इस  सदन  का  सारे  देश
 में  बड़ा  सम्मान  है  श्रौर  यह  सदन  सारे  देश  के
 लिए  कायदे-कानून  बनाता  है,  लेकिन  यह  बढ़ी
 विचित्र  बात  है  कि  पड़ोस  के  ण्क  सूबे  में,
 जिससे  कि  हमारे  माननीय  प्रधान  मंत्री  का
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 विशेष  सम्क्ध  है,  भदातत  वहाँ  के  हरिजनों
 की  झाशा  देती  है---टेम्पोरेरी  इन्जेक्लस  जाएँ
 करती  है--कि  वे  उस  मन्दिर  में  न  जायें  a  *
 समझता  हूं  कि  दस  पासियामेंट  कीं  इससे
 ज्यादा  बेइज्जती  कहीं  न  हुई  होगी,  पली  कि
 वहां  हुई  ।  इस  प्रकार  की  बातें  हो  रही  भौर
 फिर  भी  कहा  जा  रहा  है  कि  इस  देश  में  छुपा-
 छत  का  ध््न्त  किया  जा  रहा  है  भौर  बड़ी  तब्दी ली
 लाई  जा  रही  है  |  सरकार  के  सभी  माननीय
 सदस्यों  और  खास  तौर  से  माननीय  प्रधान  मंत्री
 को  समाजवाद  दाब्द  के  इस्तेमाल  करने  का
 बड़ा  शौक  है  और  इस  का  थोडा  जिक  भावण
 में  भी  किया  गया  है।  लेकिन  समरजवाद  कोरी
 जबान से  नहीं  श्राने  बाला  है  जब  तक  सम्पत्ति
 और  धन  का  बंटवा रा  नहीं  किया  जाता  है,  तब
 तक  समाजवाद  यहां  स्थापित  नहीं  हो  सकता
 है॥

 एक  बात  और  में  श्राप  के  द्वारा  निवेदन
 करना  चाहता  हूं  और  वह  यह  है  कि  भ्राज
 हमारे  देवा  में  पाइस  लूट---दामों  की  लूट---
 चल  रही  है।  जो  चोज  किसान  पैदा  करते  है
 और  जो  चीज़  इंडस्ट्रियलिस्ट्स--बड़े  बड़े
 कल-का रखाने  नजैदा  करते  हूँ,  उम्र  दोनों
 के  दामों  में  श्न्तर  बराबर  बढ़ता  जा  रहा  है  ।
 जो  चीज़  इंडस्ट्रियलिस्ट्स  पैदा  करते  हैं,  उभ  के
 दामों  में  बराबर  दस  साल  से  किसी  किस्म  की
 गिरावट  नहीं  हुई  है  ।  हो  सकता  है  कि  कुछ
 वृद्धि  भले  ही  हुई  ही  ।  में  एक  उदाहरण  देना
 चाहता  हूं  ।  जब  भ्रंगरेजी  सरकार  यहां  पर  थी-
 तो  गरना  दो,  पौने  दो  रुपए  सन  बिकता  था  और
 शकक्‍कर---वीनी---नौ  शाने  सेर  बिकती  थी  )
 लेकिन  जब  श्रंगरेज  यहां  से  चले  गए,  तो  लने
 का  दाम  एक  रुपया  पांच  झाते,  एक  रुपया
 सात  शाने  रख  दिया  गया  ।  इस  सरह  चीनी
 का  दाम  घटना  चाहिये  था,  लेकिन  होता  क्‍या  है
 कि  चीनी  तेरह,  चौदह  आने  सेर  के  हिसाव  से
 बिकने  लगी  |  चूंकि  गन्ना  किसाम  पैदा  करता  है,
 इसलिए  उस  के  दास  चट  गए  और  चीनी
 कारखानेदार  वैदा  करता  है,  इसलिए  उस  के'
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 दाम  बढ़  गए  t  जैसा  कि  में  ने  भ्रभी  कहा  है
 राष्ट्रपति  महोदय  के  भाषण  में  एश्रीकलचरल
 शौर  इंसस्ट्रियल  प्राडक्ट्स  की  प्राइसिज़  में  जो
 डिसपेरिटी  है,  उस  का  ज़िक्र  नहीं  किया
 गया  है  ।

 में  एक  उदाहरण  श्रोर  देता  हूं  -  शायद
 माननीय  सदस्य  न  जानते  हों  कि  श्रफ़ीम---
 जो  कि  शावद  केन्द्रीय  विभाग  के  श्रधीन  है---
 सोलह  रुपए  से  बत्तीस  रुपए  सेर  तक  किसान  से
 खरीदी  जाती  है,  लेकिन  उस  भ्रफ़ीम  को  बडे  बड़े
 ठेकेदार  छः:  सौ  कण  से  श्रधिक  पर  बेचते  है  t

 aft  कासलीबाल  (कोटा)  :  यह  गलत  है।

 थनी  पावव :  में  आप  के  द्वारा  निवेदन
 करूंगा  कि  यदि  माननीय  सदस्य  इस  बाल
 को  कांट्राडिक्ट  करना  चाहते  है,  तो  इस  के

 $4  MAY  857  Address  by  the  President  ag.

 लिए  उन  को  समय  मिल  जायगा
 He  is  an  old  Member,  I  think,  and  he
 should  know  the  procedure.  उनको  श्र्य

 दखल  नहीं  दना  चाहिए  i

 इस  प्रकार  दामों  की  लूट  बराबर  चल
 रही  है,  जिस  का  जिक्र  भाषण  में  नहीं  किया
 गया  है।  जब  तक  एप्रीकल्बरल  और  इंडस्ट्रियल
 प्राडक्ट्स  के  दामों  में  कोई  पैरिदी  नहीं  होगी,
 उन  में  कोई  रिश्ता  नहीं  होगा,  तब  तक  समाज-
 बाद  नहीं  ञ्  सकता  है,  चाहे  उस  का  दोल
 किसना  ही  क्‍यों  न  पीटा  जाय  t

 इन  शब्दों  वे!  साथ  में  समाप्त  करता  हूं  ।
 १8.04  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 the  5th  May,  1957,
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 MEMBER  SWORN
 QUESTION  OF  PRIVILEGE
 ORAL

 QUESTIONS—
 $2.  Subject No.

 x  Jarring  Report  on  Kash-

 3  Refugees  from  East  Pakis-

 4  Industrial  Development
 6  Handioom  Products
 7  Tungbhadra  Shutter

 Manufacturing  Fac-
 tory

 8  Paper  production
 9  Import  Restrictions

 to  Indien  ships  passing
 through  Suez

 tr  Government  of  India
 Press  in  Kerala

 I3  Seizure  of  Passports  by Pakistan
 4  Shanker  Market
 as  =  Fo

 laced  persons  in
 Ranchi

 76  Television
 38  Consul-General’s  Office  ,

 New  York
 Ig  Indian  Labour  Confer-

 20  ©Optical  Glass  Plant
 22  Indian  Trade  Centre,

 New  York.
 23  Coal  Mine  Workers

 S.N.Q. No.
 xr  Indian  Officials  held  by Lahore  Police
 TTEN  ANSWERS  TO

 QUESTIONS—

 Se

 ANSWERS  TO

 First  Five  Ycar  Plan
 Progr

 Pakistani  Nationals  in
 Commercial  Establish-

 DAILY  DIGEST

 CoLUMNSs
 87
 87

 87-1  22

 87-91

 9I—95
 95—98
 98-99

 99—I0!
 ‘101-02
 102-03

 lI2—34

 IIg-35
 II$-i6

 ‘116-17
 ‘117—20,

 I20-—-22

 (122-32

 I22-23

 723

 723

 [Tuesday,  14th  May,  7957]

 U.S.
 Q.  No.  Subject

 i  Work-site  Camp:  in
 West  Bengal  and  Tri-
 pura  हि

 2  Industrial  Development in  Kerala  State
 4  Migration  from  West

 akistan
 5  International  Court  of

 Justice
 6  Ambar  Charkha  En-

 quiry  Commission
 7  Government-quartcrs  in

 Calcutta
 8  Industrial  Estate,  Ludh®

 ana
 9  Hindustan  Machine  Tools

 Ltd
 10,  Indo-Pakistan  Agreement

 on  Moveable  Property
 Film  on  Untouchability

 i2.  State  Trading  Corpo-
 ration  (Private)  Ltd.

 13,  Slum  Clearance
 Aq  Employment  Exchanges
 i5  Heavy  Water  Production
 6  Trade  with  U.S.S.R.
 AT  Persons  Registered  with

 Employment  Exchan-
 ges  हि

 MOTION  FOR  ADJOURN-
 MEN

 In  view  of  the  statements  made
 by  the  Minister  of  Railways
 and  the  Prime  Minister  the
 Speaker  withheld  his  con-
 sent  to  the  moving  of  an
 adjournment  motion  given
 notice  of  by  Shri  Shibban-
 lal  Saksena_  regarding  Go-
 vernment’s  decision  regard-
 ing  the  recommendations
 of  the  Mahbubnagar  Train
 Disaster  Enquiry  Com-
 mission

 PANEL  OF  CHAIRMEN
 The  Speaker  informed  the

 Lok  Sabha  that  he  had
 nominated  the  following

 embers  to  the  Penal  of
 Chairmen

 (x)  Sardar  Hukeam  Singh
 (2)  Pandit  Thakur  Das

 Bhargava
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 COLUMNS

 (123-24

 124

 124

 125

 25

 12$-26

 726

 126-27

 27
 ‘127-28,

 128
 I28-29
 129-30
 730
 330

 120—32

 ‘131-36,
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 (3)  Shri  Upendsensth  Bar-
 man

 (4)  Shrimati  Renu  Chakre-
 vartty

 (3)  Shri  Frank.  Anthony
 (6)  Shei  A.  M.  Thomes.

 PAPERS  LAID  ON  THE
 TABLE
 The  following  papers  were

 laid  on  the  Table  :
 (x)  A  copy  of  each  of  the

 following  Report  :
 @)  Annual  Report  of  the

 Hindustan  Insecticides
 Private  Ltd.  for  1955-56.

 ui)  Annual  Report  of  the
 Hindustan  Antibiotics
 Private  Ltd.  for  1955-56.

 पथ  A  copy  of  the  Notification
 S.R.O.  9०  4

 dated
 the  23rd  March,  ‘1957, under  sub-section  (6)  of
 Section  3  of  the  Essential
 Commodities  Act,  7955

 (3)  A  copy  of  each  of  the
 following  statements
 showing  the  action  taken
 by  the  Government  on
 various  assurances,  pro- mises  and  undertakings
 given  by  Ministers  dur-
 ing  the  various  sessions
 shown  against  each
 ह  First  Statement

 Fifteenth  Session,  7957 of  the  First  Lok  Sabha
 Gi)  Supplementary  State-

 ment  No.  IV
 Fourteenth  Session,

 7956  of  the  first  Lok
 Sabha.

 व)  Supplementary  State-
 ment  No.

 Thirteenth  Session,
 956  of  the  first  Lok
 Sabha.

 (tv)  Supplementary  Srate-
 ment  No.  I

 Twelfth  Session,  1956, of  the  first  Lok  Sabha
 (v)  Supplementary  State-

 ment  No.  XIX
 Eleventh  Session,  1955) of  the  first  Lok  Sa’

 (७)  Supplementary  State-
 ment  No.  XX

 Tenth  Session,  3
 of  the  first  Lok  Sees

 (५)  A  of  the  Ni
 ace dian  bk

 s¢
 Ret

 Section  26  of  the
 and  Village  [
 Commission  Act,  ‘1956,

 (5)  A  of  the  Khadi 8
 ct  Industries

 Commission  Rules,  7957 under  sub-section  (2) Section  3  of  the  Khadi
 Vi  e  Industries

 Commission  Act,  7956
 (6)  A  copy  of  the  Results

 of  bye-elections  held  bet-
 ween  the  ३880  Jul:

 ly,
 7955 and  the  (Bist  ober,

 2956
 >

 (7)  ै  copy  of  each  of  the
 following  Notifications
 under  sub-section  (3)  of
 Section  369  of  the  Repre- sentation  of  the  People
 Act,  ‘I9SI,  making  certain
 amendments  to  the  Repre- sentation  of  rhe  People
 (Conduct  of  Elections
 and  Hlection  Pettitions)
 Rules,  7956  :
 6)  Notification  No.  S,R.O.

 (2739,  dated  the  x6th:
 November,  1956.

 Gi  Notification  No
 3068,  dated  the

 4770  December,  3956
 (ii)  Notification  No.

 S.R.O.  472,  dated  the
 4th  February,  ‘1957.

 (8)  A  copy  of  the  Notifica-
 tion  No.  S.R.O,  ‘140;  dated
 the  loth  January,  19579 under  sub-section  (3)  of
 Section  28  of  the  Repre- sentation  of  the  People
 Act,  1950,  making  certain
 amendment  to  the  Repre-
 sentation  of  the  People
 (Preparation  of  Electo-
 ral  Rolls)  Rules,  ‘1956.

 (9)  A  copy  of  each  of  the
 following  Notifications
 under  sub-section  (3)
 of  Section  641  of  the
 Companies  Act,  7956

 (2)  Notification  No,
 S.R.O.  ‘3281, ,  dated
 the  23rd  April,  1957~

 (४)  Notification  No.
 S.R.0.  ‘1435.  dated
 the  7th  Mav,  7957 -
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 CoLumMNns
 A  of  the

 ०8  ote  Ont

 1956,  published  in_  the
 Notification  No.  S.R.O
 ‘1380,  dated  the  4th  May,
 7957.

 CALLING  ATTENTION  TO
 MATTERS  OF  URGENT
 PUBLIC  IMPORTANCE
 Shri  S.  V.  Ramaswamy  cailed

 the  attention  of  the  Minis-
 ter  of  Food  and  Agriculture to  the  rise  in  food  prices  and
 steps  taken  by  the  Govern-
 ment  in  regard  thereto.

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.P.  Jain)  made
 a  statement  im  regard  thereto.

 ‘14048

 ELECTION  TO  COMMI-
 TYEES

 (3)  The  Minister  of  Food
 and  Agriculture  (Shri
 A.  P.  Jain)  for  the  election

 f  Members  from
 among  the  Members  of
 Lok  Sabha  to  be  Members
 of  the  Indian  Council  of

 icultural  Research.
 we  Motion  was  adopted.

 i2>  The  Deputy  Minister
 of
 iA

 Food  (Shri  M.  V.
 shnappa)  moved  for

 election  of  members  from

 14853
 MOTION  ON

 BY  THE  PRESIDENT
 Shri  M.

 AGENDA
 DAY,  isTH  MAY,  1957—
 Further  discussion  on  the

 motion  on  adiress  by  the

 the  Members  of
 Lok  S0  bha  to  be  members
 of  the:
 oy  National  Food  and

 Agricultural  Organisa. tion  Liaison  Commi
 ttee

 (if)  Indian  Central  Oil-
 seeds  Committee;  and

 (itt)  India  Central  To-
 bacco  Committee.

 PRESENTATION  OF  RAIL- WAY  BUDGET
 The  Minister  of  Railways

 (Shri  Jagjivan  Ram)  pre- scnted  a  statement  of  esti-
 mated  receipts  and  expen- diture  of  the  Government
 of  India  for  the  year  957-§8 in  respect  of  Railways

 ADDRESS

 Thirumala  Rao
 moved  a  motion  of  Thanks
 on  President’s  Address,
 Shri  Mathura  Prasad  Misra
 seconded  the  motion.  The
 discussion  was  not  conclud-
 ed.

 FOR  WEDNES-

 President  and  presentation
 of  the  Budget  General.

 COLUM?  &

 ‘15168

 168—29  2


